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LOK SABHA DEBATES

LOK SABHA

Monday, May, 11, 1970/
Vaisakha 21, 1892 (Saka)

The Lok Sabha met at Eleven of the Clock.
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

CAMPAIGN FOR FARLY DETECTION OF
CANCER

1531. SHRI INDRAJIT GUPTA: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT be please
to state :

(a) whether the W.H.O. has given any
grant to Government for observing the
year 1970-71 for a campaign for carly
detection of cancer:

(b) if so, whether Government have taken
up any Statc-wisc programme for this cam-
paign and allotted grants accordingly;

(¢) whether any amount has been san-
clioned for West Bengal and if so, how
much; and

(d) whether the Indian Council of Medical
Research has also launched a campaign
for early detection of cancer ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR): (a) No, Sir.

(b) Does not arise.

(c) The Government of India have made
a budget provision of Rs. 10-50 lakhs for
the Chittaranjan MNational Cancer Research
Centre, Calcutta, during 1970-71. In addi-
tion an amount of Rs. 55,88,000/- has been
given to the Centre during the period from
1-4-1963 to 31-3-1970.

{d) On the occasion of the World Health
Day on Tth April, 1970, the Indian Council
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of Medical Research highlighted effectively
the importance of early detection of cancer
by organising a symposium.

SHRI1 INDRAIJIT GUPTA: This Chit-
taranjan Institute of Cancer Research,
which the hon. Minister has referred to,
deals with fundamental research in cancer.
The question 1 wish to ask is whether it is
a fact or not that in this Institute there was
a special department, called the Cancer
Detection Centre, which was engaged pre-
cisely in the work of early detection of cancer
cases. Why, under what circumstances, and
at whose instance has this Cancer Detecs
tion Centre recently been closed down ?

DR.S. CHANDRASEKHAR : As far as
we know it has not been closed down
but a new committee which has been
organised, 1 believe, has felt that since the
patients arc already being taken care of in
the main hospital it was unnecessary to
have the detection centre.  However, we are
cxamining this question and as soon as
we get the information we shall supply it to
the hon. Member.

SHRI INDRAJIT GUPTA: The hon.
Minister has implied in his answer that the
work was being duplicated at the hospital
next door, and, therefore, this detection
centre was closed. May I know from him
whether it is not a fact that in a hospital
patients are gencrally admitted when their
condition gets quitc bad, that is to say,
they come to the hospital in a far advanced
stage of cancer when it is not possible to
cure them, whercas the detection centre
is meant fora completely different purpose,
namely, of educating the public to come for
mass screening and detection of cancer at
an carly stage when it is possible to cure
50 to 60 per cent of the cases, so that there
is no duplication in the two? Secondly,
whereas the Cancer Detection Centre was
doing this work frec of charge. in the hospital
when one goes for examination one is char-
ged Rs. 10 at a time. Therefore, 1 would
like to know from him why this centre has
been closed down depriving the poor people
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of this essential and free health service
which was being provided in Calcutta
and whether this whole matter will be
looked into again and, if necessary, the
Centre will be re-opened.

DR.S. CHANDRASEKHAR: | entirely
agree with the hon. Member that there a
a fundamental need for the detection centre
as well as for the hospital where those who
have been found to be suffering from cancer
could be given an adequate treatment.
The new committee seems to be of this
view, which I have just now stated, with
which I do not agree. We will ask them
to why they cannot open this free
see examination and detection centre at

: & weft wErEw
& qoT =g g fF W g ¥ g
sdgre far & fF a< & frad sl
& [ BT A g7 g AR oF
g &t g fFgaw g qen
agfy arft & =R FT &1 TFEw g
T §, TE T €Y TE v & fR Fae
B ? @ 9w fau g
2a el F Fax ¥ fedeww ded
gfy aife #1€ ot safer o7 F3 Tgr
T IF F % A AW ) A% fF
AT L A ? qr W AR F

AT dow ag &t ?

DR. S. CHANDRASEKHAR : We do
not have adequate figures of the total
number of incidence of cancer in our country
but according to the incomplete evidence
that we have, about two lakh persons die
of cancer every year which includes 30
to 40 per cent of the people suffering
from cancer without being adequately
detected. As to the second question,
whether we can have an  all-India
centre or centres all over the country, we do
have them in the Chittaranjan National
Cancer Research Centre in Calcutta,
the Cancer Rescarch Institute of Madras,
the Shah Cancer Hospital of Ahmedabad
and the Cancer Hospital in Bombay. I
agree with the hon. Member that we shall
have provision for early detection of cancer
and can certainly enlarge the scope of the
present centres and open new centres so
that cancer can be detected in the early
stages.
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SHRI KANWAR LAL GUPTA: What
about Delhi ?

st ATq T Afgare : § w6 wERa
& ST e g f anfy @ o @R
Far 7 gfeard § st &, ag wed #
& ameft 7, et At F o T st
& ag T gfaarsi w1 a7 T4 F M
g, @ FaT FORTL T AT 9% A= w7
T ¢ o gl &l 7§ OF sewarT @
s wgr o< f& wha S #oag
wTeq-gar gfaare faa & ?

DR. S. CHANDRASEKHAR : 1 agrec
with the hon. Member's suggestion. It is
a suggestion for action. We shall have to
take into consideration the enormous outlay
it will involve.

SHRI JYOTIRMOY BASU : Will the
hon. Minister tell us that this Cancer
Detection Centre which has been closed
down used to do only smear technigue.
I will not go into detail of this technigue.
and that too used to be done by Chittaran-
jan Cancer Hospital. Now the Chittaranjan
Cancer Hospital which is in the same com-
pound does biopsy, x-ray and endoscopy
of lung at & nominal cost of Rs. 10 where
a man can afford it. Where he cannot
afford it, he is allowed. . ..

MR. SPEAKER : Please come to the

question.

SHRI JYOTIRMOY BASU : Sir, therc
arc 41% non-malignant type and 417 of
advanced type and 18% . ..

MR. SPEAKER : Don'l give the infor-
mation yourself.

SHRI JYOTIRMOY BASU: Will the
hon. Minister kindly tell us if it is not a
fact that the only Calcutta institution that
is there in Calcutta is the Chittaranjan
Cancer hospital which could do the whole
thing perfectly andfully and is fully
equipped for that ?

DR. CHANDRASEKHAR : The hon.
Member is only partially correct, that the
Detection Centre did not charge the patients
any fee. They only use smear technique.
If they could not identify, they seng
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the patients to the Cancer Hospital
proper where it could be done, The impli-
cation here is, if ] may be frank about it,
that some doctors felt that if they came to
the hospital, they could get fee while if they
went to the other hospital, they got
it free. This is the controversy involved.

SHRI JYOTIRMOY BASU : It is not
right at all. On the contrary, it is just
the other way round.

SHRI NATH PAIl : You will agree, Sir,
that very often prevention is better than
cure and I would like to ask my question
based on this. Is the Government by way
of its campaign against spread of cancer
trying to draw the attention of a large
number of fellow Indians that comtinuing
chewing of pan is likely to lcad to cancer
of the mouth.

Secondly, are the producers or manu-
facturcrs of tobacco under any obligation
as in advanced couniries to advertise that
the chewing or smoking of tobacco is
a health hazard ? Is there a law to oblige
the manufacturers; if not, is the Govern-
ment thinking of having any such law ?

May 1 repeat, Sir, that in advanced
countries no longer cigarettes can be
advertised without at the same time pointing
out that smoking of cigarettes is a serious
health hazard. Will that thing be required
in India ?

DR. S. CHANDRASEKHAR : I agree
with the hon. Member that in the United
States of America, UK and other European
countries the modern package of cigarette
pack carries a warning: ‘You are smoking
at the risk of your health. Smoking is a
health hazard". In all the TV advertise-
ments, that has to be repeated, and in spite
of that people say ‘I have got a habit’ and
so the incidence is then. The hon. Member's
suggestion is an excellent idea. We may
explore in the Ministry whether we may
have also some legislation like that to dis-
courage people from smoking. As one
who does not smoke cigarettes, | agree with
the hon. Member.

As for chewing, several hon. Members
chew. The Madras Cancer centre has
done a lot of research in the last 10 years.
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They have found chewing pan and not only
that, storing it in the cheek has been a very
potent factor in oral dancer.

SHRI NATH PAI: Sir, would you use
your great authority to dissuade members
from chewing pan in the interests of their
health ?

SHRI G. VISWANATHAN : | want to
know whether the Minister is aware that the
Arignar Anna Institute of Cancer has been
started in Kancheepuram. May I know
whether they have asked for any financial
assistance and whether the Government
would extend them all financial and other
assistance ?

DR. S. CHANDRASEKHAR : The
Cancer institute is started in memory of
the late Chief Minister of Madras Shri
C. N. Annadurai, and they have made
an application to get some support from
us, we are examining it and I think it will
be finalised at an carly stage.

SHRI R. K. BIRLA: May I know from
the Government whether the Government is
thinking of waiving out the capital punish-
ment, that is, hang to death, to the criminals
who offer their bodies for experiment of
rescarch by getting the cancer germs generat-
ted in their bodies as in the case of the USA
where on account of this, there has been
early detection and early cure of this nasty
disease ?

DR. S. CHANDRASEKHAR : The
Kettering Institute in New York has got
sophisticated equipments and highly trained
personnel to do that kind of research
which we do not have here and hence his
suggestion is rather out of place for us.

qm afewrem
?
*1532. ot wwe wT™ o
ot v wweq fuwemndt :
ot dm areraw fey :
st T fag srooeme ¢
w1 fare w7 g q@ry Y T WG
fis:
(%) o d= &t & aoet g
fiserd e & 43 A1z B 7A; st
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(&) o iy awt § 3o Frat o
ST § ot 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P.C.
SETHI): (a) and (b). A statement is laid
on the Table of the House.

Statement

The value of currency and bank notes
printed by the Currency Note Press, Nasik
Road, and supplied 1o the Reserve Bank
l’]f India during the last three years is as fol-
ows ;

(In crores of rupees)

1967-68 2,181 17
1968-69 2,311 07
1969-70 2,390 -54

The total money supply with the public
as on the last Friday of the three financial
years was as follows :

(In crores of rupees)

1967-68 5,350
1968-69 5719
1969-70 6,349

Of this, total currency in circulation with
the public as under:

(In crores of rupees)

1967-68 3,376
1968.69 3,682
1969-70 4,006

oft wwe W™ oA srewsr wRhaw,
Soive ¥ 07 a1 ' e wan
aeart g1 W &g @ 2, foew amw
570 FUT TTQT AFT | ¥ FT qroMH
7z &1 @ f strew o et &,
wrw fafar samr & amr & 1 fad
IEWI W h A A qu afw 2
7w welt oft ¥ a8 quAr WA
f—Fd 3% 3 oo o% 7 7@ T
fe sm ars fafamr sk sm
NN w1 whEAE ¥ @
Maa § s AW s & 7 =
g oF gréarad s s
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ST gq & AR 7 AR T AR AR
¥ T fw g7 AT A1 FT w9
T g1 Wifgd, afs wad # qeArs
3% a@ ¥ & A forw & ¥md A 4@,
FTez o1 fafar 7@ 7

FEA FAE—AAT AR A-AY
A # araw F4 & art F, difaere-
AMFIRA D AT @R FE a
ot Fomet gzt §—wowe g &
art § eqedEor 3 7

SHRI P. C. SETHI : In broad terms it
would be said that in so far as money supply
increases at more or less the same rate at
which the national output expands it does
not lead to inflationary pressures. So far
as demonetisation is concerned, Govern-
ment has made it amply clear many times
before that demonetisation is not a solution
to the problem.

s} wwT W@ A WeHe "R,
#7 gri-qrad Fftom & a1 F qO1 97 |
A7 g1 qT—x Al gTATE AT T ATH
fafar aar srgm e &1 Far o
2? T a1 dfaw wEw FF
fad swwre #1§ gEaEd s
dzam ?

st o Wo B : yeAM WEREA,
d% Fg 9 —IE AA FeTE agat &
aar T ATEn | T A FT IAEA
W AT A IH AT TEANAA-HAL
&, 78 3&0 7 &) W § & s
2, fomd ¥ o% w17 ag ot § fF o
7 WreewA ¥ qr9-ETd 9w g, av
Iq TGN ¥ ANE qgA w1 IR
&l AT g

st waT W qov : aeEe WENRd,
T TR A W a7 wEw % frar
#7 gri-arad wiww & ak 7 f qor
qr ?



9 Oral Answers

SHRI P. C. SETHI : It is not considered
necessary.

S wwe wrw T ¢ i JTAT
w7 ¥ w1 form femmer & e
FFaT 8, e T femmw & vl word
ft @ A A=A SR g, ©-
ATH-TEEE FH Enm AN wa Tae-
HFz FATRT NI At SSHU SATIT @
AR gaa #raF froh aifzd, avd fe
AT THT St dasw @ Afew
siAvE g A aug ¥ FE awh
ot o & IF AvTATESTE F Az A
fead &% #t sr-de® qrast &1 o &,
ez dfafadrer ft ¥ & @ 7 &
A Wl g N ¥ G w0
AT T A1 6 §1 —3fge AR
LT FT AHAT q47 GAE AT
At —57 QAT F1 ey w7
T T FE iR qfad,
afdy sm w70, N Madwa
s & o @ 7 S qfrad
wrirgfer s sfreme—drr Tofl-
¥z syafdty g 8, I ww
 wg-fra, 9 ¥orfew dzaw
¥ fog o=l 2, e A
I g wEw w1, foaw wf
N g Nfediss s=fgww & 9,
&% wHTT & g1 wh?

ot Wo Wo BN : wyeywy wrEw, e
a% ford &% &5 57 F1 aeaw
g 78 wgm fr &g et ifades
3w, Todifas @E a1 T
e s g, few WL 1wow
Er HdATE A 8, S @
97T W TRz w0

AT 7TE A g iR A wcamd
¥err @A g | & oF T EA
TEM—agi T® FE A fraR ™
ffae w1 aeaw &—afr worg
29.4 AT 57.9 ¥, Afer W
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& [EEA T A A EHAT FT AT
t—35 wFe &R 32.5 TE=
v & @ 15w fag st
fFar v, s w4 geamg % |T-9Tq

i% gt 45w W I andferta
a9 oy AT a7 FRAE
st war s T AR

st %o wo ¥ : fod v &y
& TGRE AW anf §

ot Twereq  fowrgt . F o
T g f 10&amY, 5 gE AR %
gaX T ¥ feaifaaem ¥ firerd digw
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# o firma 07 Tigw § o Wk
sl Hgaia g ? afx @, ar e=-
sadn g &7

oft 9o Wo @B : wFI AW 1 PR
Ty & feifrawm & A2 &1 ameqw
2-—1969-70 ¥ 2 AW 52 @K
18Y9 | Jgraw 5 gae s & fea-
framm & AE &1 aew —1069-
70 § 48,400 4, WE % 10 T
Ty & fetfaaore &7 areqw §—1960-
707 3029TX @ | FWOET Ffro qHe
480 FVEH &1 AET a% ATA® §—60
FAT T7OT AW ¥ F g, AT
oo maAwe fawifde & § @
fog feemn v T8 ag Tl W
o7 FwaT |
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st T ewew faeerdt : swaw wET,
A% qurar 5 10 g9, 5@ AR
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IR § ofsws wEawvm F feaR g 7
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SHRI P. C. SETHI: There is no formula
according to which this is being done. But
if the money supply increases and the con-
sumer goods production also increases
the resultant effect on inflation would not
be much.

SHRIMATI SUSHILA ROHATGI: Is
it a fact that some Naga hostiles and Kanu
Sanyal, "the Naxalite leader, have just
returned from China and they have carried
fake Indian currency worth about Rs.
5 lakhs? Have Government inquired into
this and taken suitable action to see that
no unfavourable or adverse effect is pro-
duced in our country on account of the
circulation of this fake currency ?

MAY 11, 1970
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SHRI P. C. SETHI : In reply to question
No. 155 on 2nd March 1970, 1 had said that
so far there is no evidence to support the
allegation about such smuggling of currency
into Indian territory. A CBIl inquiry had
been ordered and they have said there is
no evidence on this point.

SHRIMATI SUSHILA ROHATGI: Two
months have passed since that reply was
given, Kanu Sanyal has been active in
Assam with the Naga hostiles. This was
the report of last week. Instead of relying
on past information, will Government
take the latest news into consideration?

SHRI P. C. SETHI: | made the statement
on the basis of past information. If the
hon. member has any specific information,
she may supply it to us.

MR. SPEAKER: She should have put
a specific question on this.

SHRI J. H. PATEL: In his statement,
the hon. member has given the amount
of currency in circulation today. Out of
the total circulation, how much of it is
official and how much counterfeit ? The
existence of counterfeit has been admitted.
It is not only internal production but some
foreign agencies are also at it. Has the
Reserve Bank been able to find out the
exact amount of counterfeit currency in
circulation in the country ?

SHRI P.C. SETHI: The figures 1 have
given are of the currency in circulation
officially. As far as counterfeit currency
is concerned, 1 have said that with regard
to China there is no evidence of their having
printed and smuggled Indian notes here.
As for smuggling of counterfeit notes from
Pakistan, on the Indo-Pakistun border,
last year and the year before currency notes
of 100 rupees denomination were caught
hold of. But their number was 29 and 22.

As regards the other part, about fake
currency inside the country, the police and
the central department concerned  are
quite vigilant and wherever it is found,
it is checked.

it wfr www : yeae WA, fegem
w guad, smgfaat s sweferd
T qrg oi% FT AT A0 AT FAT
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vt ¢ et aog gl ®
WA §, IAH G @ fewwa vy
g, & s wrEan g fF gEwr O@A
& foq aeeTe 9T AR S A R
forad fr gard q@m sl & ww
ax ?

SHRIP. C.SETHI : As regards black
money, it is known to the hon. member
that Gavernment have appointed a high=
power commission headed by Shri Wanch-
o0 togo into this question. It is very
difficult to ascertain what is the total
amount of money, but it is not necessary
that it should be only in the form of
currency notes; it might be converted into
other forms of property also.

CONSTRUCTION OF BIG BUNGALOWS FOR
Miristers, Hioh Court JuDGES AND
SENIOR OFFICERS

+
1533, SHRI YALMIKI CHOUDHARY:
SHRI SURAJ BHAN:
SHRI SHARDA NAND:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Government
have decided not to build big bungalows
for Ministers, High Court Judges and
senior officials;

(b) if so0, the reasons for this decision:

(c) the maximum size of bungalows
which will be constructed for the above
categories in future;

(d) whether Government have drawn
up any phased programmes to convert these
big bungalows into small ones; and

(e) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING; AND, WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : (a) and (b).
For ensuring the proper use of land and so
as to achieve the population densities laid
down in the Master Plan for Delhi, Govern-
ment do not propose to construct big
bungalows in future, save perhaps in a few
exceptional cases.

VAISAKHA 21, 1892 (SAKA)
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(c) As the entire question of the redeve-
lopment of large bungalow plots is still
under consideration, it is too early to say
whether small individual bungalows will
be built at all or whether only flats will
be constructed.

(d) and (e). As already stated, this ques-
tion is under examination and no details
can be given at present.

ot arewet Wed e wERT,
# ST ATEAT § T A BHAT FAA-
ardt & Y I & I W S
 caw forar man § 7 afx g, o wiesy
% for a1 adwrr & ferg et & 7

g e 4g § f ey st sfy
qft & swifal # fag smare o ot
sqaEqT #Y AT A &, qg w A 0

T fead o SR v AT
g7

Heaw Wpea  : AE wATH A Ay
TR ATAT § |

st %o %o wry : Fuw fay ¥
T g, d@rad dvr At dfr ®
feafadr & 1 A qgen W IHA O
a% fau 43 w71 fie ag svvd W=l
IR
SHRI HEM BARUA: In view of the fact
that there are big bungalows in big premises,
may 1 know whether Government propose

1o utilise these big premises for constructing
other bungalows there ?

SHRI K. K. SHAH : As I said, it is under
consideration  whether  flats should be
constructed or whether small bungalows
should be constructed. 1 am taking into
account the whole thing, what amount
of surplus land can be released so that
some funds can be generated which can be
utilised for lower class of people.

SHRI N.K.P. SALVE : He has stated
that barring ecxceptions big bungalows
are not to be constructed. May I know
which are those exceptions because the
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question refers to bungalows for Ministers,
High Court Judges and Scnior Officers.
Can he assure us that if all there are to be
exceptions. there will be no exceptions at
least for High Court Judges and Senior
Officers ?

SHRI K. K. SHAH : The only exception
can be in the case of the Vice-President.

SHRI N.K.P. SALVE: The Vice-Presi-
dent is not a Minister.

SHRI K. K. SHAH : T am not constructing
ing big bungalows for others. | am only
mentioning this as a safeguard that the
Vice-President, the Prime Minister and the
Chief Justice, these are the three under
consideration. The idea of constructing
a bungalow for the Prime Minister has also
been given up for the time being.

SHRI HEM BARUA: What about the
Spcaker?

SHRI K. K. SHAH : That is separate,
that is not in the M.P.s. pool.

INDIA'S PARTICIPATION IN THIRD ANNUAL
MEETING OF ASIAN BANKS
+
*1534. SHRI MAYAVAN :
SHRI CHENGALRAYA NAIDU:
SHRI N. R. LASKAR :
SHRI DHANDAPANI :

Will the Minister of FINANCE be pleased
to state :

() whether it is a fact that India also
attended the Third Annual Meeting of the
Asian Banks held on the 9th April, 1970
at Seoul; and

() if so, what were the subjects dis-
cussed ; and

(c) the decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINAMNCE (SHRI P.C.
SETHI): (a) The Third Annual meeting
of the Board of Governors of the Asian
Development Bank was held in Seoul from
9th to 11th April, 1970. India also attended
the meeting.

(b) and (c). The Board of Governors
reviewed the activities of the Bank during
1969, approved the Financial Statements
and Auditors' Reports for 1969 and the
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Administrative Budget for 1970, and decided
to allocate the w~nole of the net income
of the Bank for '969 amounting to § 551
million (Rs. 4-13 crores) to the Ordinary
Reserve of the Bank.

During the discussions, many delegates
endorsed multilateral aid for developing
countries and urged increased use of untied
loans. Some delegations proposed that
the Bank loans should cover domestic
as well as foreign exchange costs of projects.
The desirability of the Bank undertaking
financing of exports was also mentioned.

In order to enable the Bank to increase
its quantum of soft loans. several countries
announced contributions to the Special
Fund Resources of the Bank. U.K, offered
$ 144 million (Rs. 10-8 corers), Japan
$ 30 million (Rs. 22-5 corers) and Australia
$ 10 million (Rs. 7:5 crores). In addi-
tion, Technical Assistance contributions
were announced by India (Rs. 2 lakhs),Japan,
Finland, Netherlands, Pakistan and Swit-
zerland.

SHRI MAYAVAN: May I know whether
the decisions arrived at the conference
are binding on the Indian Banks, and whe-
ther the subject of nationalisation of banks
in India was brought in by any foreign
country which has its branches in India ?

SHRI P. C. SETHI: The Asian Develop-
ment Bank is not supposed to take decisions
which would concern Indian banks. The
question of nationalisation of Indian banks
therefore did not figure in that conference.

SHRI MAYAVAM May | know
whether the conference suggested extension
of banking facilities in the field of agriculturs
and whether the Government of India
exiended an invitation to the confercnce
to be held in India ?

SHRI P.C. SETHI: Already the Asian
DevelopmentiBank is extending ils acitvities
to the Agriculturul sector, and several teams
have bern sent and technical assistance
provided in this connection. India did
not invite them to hold the next meeting
in India. The next meeting is to be held
in Singapore.
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aeer wiwrfral W sTerd W
w1 AT W g Afa

of employees waiting for allotment upto
the period of applications are as under:—

*1536. st Tgwre fag weht
1 wmreer  aan qfene fadiw s
fanto, amatm ao artm fawre w@
ag M # FATHG 5 ¢

(%) goprh sw=fedi o fafwm
SFTE & g0 FTAREL F7 A4 FA
® e ®9 ¥ g e § o
aftrera ¥ar are Q¥ fifaa swwTd §
faat gopTdt AT aft smdfen fen
WA E aar ¥ few A wwEA ®
gFELE; AR

(@) @ swanfai ®1 wg
FET ymafeq v & foo  smmft
5 a1 & foe g gra a9 7 grwAr
1 &Y Far § qan feay famafy ae
T sRaf) &1 39 g &
yeria aETd FAeT fro s ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Applica-
tions for the allotment of accommo-
dation during a particular year are
invited on a restricted basis keeping
in view the likely availability of vacancies
during that period. The number of years
generally taken for the allotment of various
types of accommodation, therefore, cannot
be indicated. In the case of employees
entitled 1o type V and above, the priority
date is reckoned from the date an officer
has been continuously drawing emoluments
of Rs. 800/- and above; in these cases their
length of service is not known io the Direc-
torate of Estates. In the casc of type IV
and below, the entire service is taken into
consideration for  determining the date
of priority and the date of priority stipula-
ted for purposes of applications indicates
the number of years of service put in
by such employees. The dates of
priority stipulated in 1969 for applications
for general pool accommodation in Delhi/
New Delhi in various types and the number

Type Date of Mo. of No. of

priority officers  persons
stipulated  awaiting amongst
for purposes allotment these
of applica- of the waiting
tions. entitled  allot-
type from ment
whom who are
applica-  occupy-
tions ing ac-
were in-  commo-
vited. tion in a
lower
type.
1 31-12-1958 2,104 -
11 31-12-1955 4,214 78
I 31-12-1948 3,158 2,628
v 31-12-1948 2,755 1,231
v 31-12-1964 1,792 603
VI 31-12-1962 764 714
VIl 31-1-1969 294 241
VIl 31-7-1969 78 65

(b) The number of quariers proposed to
be constructed during the Fourth Plan in
Delhi/New Delhi is 8,305.

It cannot be foreseen at this stage uplo
what priority date it will be possible 1o pro-
vide accommodation during the Fourth
Plan period.

sit vqeite fag ot : ofre, W
wreTe w1 ag gan & fr aw @
¥ o soerc ¥ oY FETCATgE W
2% #y Hifer § FEw oW IR g A
¥ g wewifa@l W w3ad
aferfcat & argx war an fog
ITer 39 feoo o se wrd AR
a7 919 aga At feag R ETRTh
T § R @E | T wgfa WA
% forn soeT< X W ST S g ?

. K. s hat up
los:::; ﬁ:isxlh?nl:‘&:ild h:ppe::u;:r. aﬂuer
1959 we started giving lands to co-operative
societies which were registered, according
to the dates, and therefore after 1959 1
do not think this complaint remains.
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it Tt feg Wt : e @R
g9 Feu oI U & w99 W
aFHE 7

st ®o i‘olﬂg :t‘fﬁ QFETF%‘ 1959
a% famgiy wara a1 faa £, o W
fate wxfaw gud @awrd avml
Aweg

o Tl feg ot o £ 0%
a7

st %o o wg M gi

it T ferg wrealt : o o ot qeAT
wrgat g e s AU odew oA
AT qgT T AT F qA A1
g gt st & fow o @1
qeT et g & @ 9w wwE &
TS qWY A LA @ e e
FHA #R T FAIQ, I@iq O
TAETE I A AT FE AR
R A FHAEl F gl 8 aga
FH AFT @1 e FAER e
# guroay Hife Y guF 39 FFEI
# faor &% @ ol § 7

st %o %o wig: T =
a% ¥ oY fFvamer & 380 HHTH AT
MEE F" 2 F 2700, FWE 3
¥ 2840, %W 4 ¥ 2066 IATH FT
faae & 1 #Fwg 5 AT F=H 6 F
WHW: 135 A1 184 WEA FATGT |
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st o ¥o WIE : W&l aF aF AHE
FT I § 7R Famn fF = 7 61
T 8 & fAg 7@ @O, Ag A=
AT | FomE 5 AT FETE 6 AV
F At d # gu wwAT aee @ R
WIE | Tt $HT9S ¥ qFM1 1 oiar
A @I |
Sir, 1 can give the answer. Typel, 400
sq. f., Type 11, 540 sq. ft.; Type II1, 710 sq.

ft.; Type IV, 900 sq. ft.; Type V, 1,500
sq. ft.; Type VI, 2,100 sq.ft.;

st saw fag : T A wEREW
AR fF &€ FEEAST § @ F
TR WA TT gUE A ALY o0 A
# & s e g R S awi
i A8 Izmavwar ?

ﬁ*o*olﬂg :Wmm@
FFAT ¥ 1 W T AW e @
@ § owT Fgm fE oar i & ) 9=
7% g T & TAW a4 A wifow
FTE, H @ oy & fam wroeATa
femm g

st wreas Oa : fawior, smate s
oft qaiR fF o= ¥ WEE T ¥ qHTS-
A F1 AT A& wqrfy fwar g Sah
az 7 N waA fufo @ @ § srqan
W HFET F HATEHE B @ & 990 AR
IJq e #t fiwfa & qger IO TH=
FARE Agar W AEA I g
a1 @ 4, 3 faai Aifadi & w7 s
7 2 1A 72 afgwfa) & 9K
AN AR T F FAAKGE AT
o FeT § % wWadl §
A § F AL qT TG AL ATH
ot 8 ®i =T A ww @At
& Gar &1 2 7 AT g A ®
fere qoFTe w7 FEAEY FCER 7

‘mw@w:mmiﬁ
g1
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sl %o %o Wi :UEN 9T 262
AT T B & fag SEwr agmar
AT FAT AW, T[ET 7 A 8 AFEL
¥ aeq &7 fmio @ s fear ¥
gofaw anft o @8 & gawr Wt Iy
53X 6 ® TEAT W, AT A AT
F@E |

SHRI SHRI CHAND GOYAL: Sir,
I would like to know the percentage of
Government employees, especially Class
11T and 1V, who have been provided Govern-
ment accommodation and whether the
Government has some target to provide
at least those Government employees, say,
within 10 to 20 years, Government accom-
modation. Then, [ would also like te
know whether the Government bas under
contemplation some scheme of providing
at concessional, cheap rate. residential
plots to its employees.

SHRI K. K. SHAH : So far as Govere-
ment employees are concerned, | do not
know how long it will take, but 1 am trying
my best to see that at least so far as 31
Types 1, 11, 11 and 1V are concerned—
(Interruptiony—there arc eight types of
quarters—up to Type 1V, that is, upto 900
5q.ft., I reach in five years’ time morc than
80 percent satisfaction. That is my target,
and | hope 1 can satisfy.

SHRI NATH PAI: Sir, the question
was slightly different. It is not the types
of buildings that the Ministry builds, but
whether all the Class IV people will be
accommodated, May Iask a supplementary
also 7 (Imterruption)

MR. SPEAKER: I think it is the same.

SHRI NATH PAI: It is slightly different.
1 sat down because somebody said you have
not yet permitted me. First, I will give the
cxplanation, and then I will put the supple-
mentary. What my friend Mr. Gopal,
if I have wunderstood him  correctly,
asked was whether the Government has
any target with regard to the provision of
housing accommodation for Class IV staff.
He was not talking about ABCD, ecic..
What he was talking about was Class 1V,
and whether Government accommodation
would be provided for them all
In this connection, one is constrained to
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say that the Government of India is quickly
emerging as the single monopolist for buil-
ding slums in the country. The accommoda-
tion provided for Class IV is a sheer dis-
grace. If they want to go with us and see
we are prepared to go and show them. The
Prime Minister, like a female version of
Haround Al Rashid, is going on visiting
hospitals. 1 welcome it; that is a good
thing. But I would like them to go and
see some of the servants’ quarters. The
construction of slums by Government
is growing, woder the garb of providing
Geverament accommodation.

The new India they are building is a
slum India. The accommodation should
be something decent, which has an aesthetic
appeal. The provision of just one room is
not enough.

SHRI K. K. SHAH : For Mr. Nath
Pai’s information, 1 may say that type 1 is
for the lowest class, i.e. class 1V staff. The
plinth area of that type is now 400 sq. fi.
previously the plinth arca was 250 sq. ft.
That type is gone.

SHRI NATH PAI : How many emplo-
yees have been covered so far and how many
will be covered in future, and within what
time?

SHRI K. K. SHAH : Out of 26,317
Class 1V employees, I have been able to
cover 13,180 i.e. about 50 per cent. Still
1 have to reach another 50 per cent. So
far as the next higher type with a plinth area
of 540 sq. fi. is concerned, even there my
satisfaction _is much less. Out of 34,581
employces, | have covered only 14, 928 and
28,000 still remain to be covered.

SHRI NATH PAl : You are talking
only of Delhi. There are Central Govern-
ment employces all nver the vountry.

SHRI K. K. SHAH : It is true thesc
figures apply only to Delhi.

SHRI SHRI CHAND GOYAL : | ask-
ed whether Government has under contem-
plation any scheme to provide residential
plots at concessional rates to employees to
enable them to construct their own houses.

SHRI K. K. SHAH : I an thinking of
i plan whereby if Government servants
agree to construct and shift to their own
area, I propose 10 give them a number of
concessions. 1 am working it out now.
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st gR At T o WRIE, &

% ATeH § Wel WERw ¥ SeAr
s g 5 af feeet & aore gra
TTE TE FEfAE] F A Ay AW A,
W9 L A7 JAT AT @A FT @
T A9EE & ! A7 gNTER A 98 1@
qE F AR @A AfEa 7 T AW
" AL, WA AT A1 {AT AL @A
& afare Fr AeRe ¢ 7 few femma
¥ g AT W@ AT E A IAAT ;T
sgreforen & oz @ W wERw ¥
AT AEATE ¢

EUN ARG : I WA WA AL
¥ doamar A E A T I
g

ot %o ¥o WTE : AT I FAIlAAI
FagAH TEE |

MR. SPEAKER : He is not sceking

information, bul giving certain sugges-
tions.

SHRI MANUBHAI PATLL: Therc is
a tendency among officials o guide the
Government (0 maintain so many catego=
ries, 1 to VIII. The minister said that now
it is from 1 to V1. In the public sccior under-
takings also, they are imitating the same
thing and they arc also maintaining so
many categorics. May 1 know whether
these categories will be reduced to the
minimum and cxcept for some additional
rooms, other fucilities like kitchen, bath
rooms, cte. will be the same in all categories?
May 1 also know whether the number of
categories will be reduced from six to four?

SHRI K. K. SHAH : The hon. member
will agree that these categories are necessary
because the rent also will be according to
the categories. The lowest category is
upto Rs. 175. The next is from Rs. 175
to Rs. 349. The third is from Rs. 350
to Rs. 499. The fourth is from Rs. 500 to
Rs. 799. The fifth category is from Rs.
800 to Rs. 1299 and the sixth will be Rs.
1300 and above. It will not be wise to
reduce the number of categories because
the rent also will be according to the
categories.
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SHRI MANUBHAI PATEL: Will the
other facilities be the same?

SHRI K. K. SHAH : The other facilities
are only water and electricity, -

SETTING UP OF STATUTORY BOARD FOR
DEVELOPMENT OF DELHI 'REGION

1539. SHRI YASHPAL SINGH: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether Government have decided
1o set up a statutory board to take charge
of, and hasten the planned development
of Dclhi Region;

(b) if so, whether reaction of Delhi
Administration has becn obtained; and

(c) when the legislation would be brought
forward 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Such
aproposal is under consideration but a
final decision has not been taken so far.

(b) The proposal has the concurrence
of the Lt. Governor and the Chiel Execu-
tive Councillor.

(¢) This cannot be stated at present,
as the proposal is still under discussion
with the Governments of U.P., Haryana
and Rajasthan, who are concerned with the
matter.

st quare Tag : 99 feeet somEe
#1 o faeet &1 AT AeTAfTS ST
faargam 2 @ am fox @rw § w4
QA 3AE 7 OF A1 A1 fadedrawnon
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TEAT A A Faorelt o & s gt
W 50 @I AT afeam JRTE
T AFEAAT FLT OFT FW AW FQ
TN E oT Faeey f& wn gww gl
WA el MR A dAE W AR
g urEs F@E 7

st %o %o wig : faest swTEA A
fawrfall Y § afFr Sfe aoeam,
It AW X gfamn #t g@rd F
g fAw T FW FET AT qEE
FATaT AT HT TET FrEFATE ?

ot gmgre fag w1 dwfae ¥
aae faw fis = a% a9 98 F<
& ?

st Ke ®o Wy : IT UST T
& arg fAe #T # A wH & ag
g

1970-71 As MEDICAL YEAR

*1545. SHRI R.K. BIRLA: Will the
Minister for HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that the Delhi
Administration has decided to  obscrve
1970-71 as Medical Year;

(b) if so, the details thereof;

(c) whether Government will give full
cooperation and financial assistance to
the Delhi Administration to make the ycar
successful; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR): (a) Yes, Sir.

(b) The detailed plans for augmenting
the medical facilities in Delhi are under
preparation in the Delhi Administration.
The Planning Commission has, so [far,
approved the following schemes:—
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(1) Establishment of two 500 bedded
hospitals; one each in West and East Delhi.

(2) Additional 200 beds in Hindu Rao
Hospital.

(3) Establishment of 100 bedded LD.
hospital.

(4) Establishment of Maternity Hospital,
consisting of 100 beds each.

(5) 33 beds in Ayurvedic Hospital at
Hyderpur.

(c) and (d). Requests for assistance as
and when received, will be considered on
merits.

SHRI R. K. BIRLA: Before putting
my question | would like to inform the
Minister, through you, that one of the
members of this House, Shrimati Nirlep
Kaur, who had been to the Willingdon
Hospital with a patient, . ..

MR. SPEAKER : Why are you concerned
with her going to the hospital ?

SHRI NATH PAI: We are all concerned.

SHRI R. K. BIRLA : I am concerned
because the Delhi Administration is observ-
ing 1970-71 as the Medical Year and during
this year she was asked to leave the hos-
pital. ...

MR. SPEAKER: Let him come to the
question,

SHRI R. K. BIRLA: This is a very
serious thing. Now I will ask the question.
When will these hospitals and beds be
ready? Till they are ready, are the govern-
ment thinking of putting up mobile hos-
pitals?

DR. S. CHANDRASEKHAR: The first
part of the question relating to Shrimati
Nirlep Kaur | could not follow.

MR. SPEAKER: So far as Shrimati
Nirlep Kaur is concerned, if she wants to
ask a question, I will give heran oppor-
tunity. Let him answer the latter part.

SHRI R. K. BIRLA: Are you thinking

of having mobile hospitals till the other
hospitals are ready?

DR. S. CHANDRASEKHAR: No, Sir.
At present it is not contemplated to have
mobile units.
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): May I
correct it a little? We are thinking of
running mobile hospitals through the
medical colleges and some medical colleges
have already been selected, 17 in number,
with the help of the Education Ministry.

SHRI R. K. BIRLA: How many are you
going to add ?

SHRIK. K. SHAH: I have said seventeen.

SHRI R. K. BIRLA: How many will
you add? No information, 1 suppose?

SHRI K. K. SHAH: That will depend
upon many things. While I do not want
to make hundred per commitment, we want
to add this number during this year, if we
can. There are 93 colleges and we want to
pick up 17 this year.

SHRIMATI NIRLEP KAUR: On the
recommendation of Dr. Srivastava 1 took
2 patient on Thursday to the Willingdon
hospital for being examined by Dr. Ghosh.
Dr. Ghosh was not there but the doctor
in-charge, Dr. Mittal, was there. At first
he did not reply. I asked again. He did
not reply. Then when | asked him for the
third time where Dr. Ghosh was he said:
“Go to room No. 4" | went to room
No. 4 but Dr. Ghosh was not there. I
came back to the doctor incharge and told
him that Dr. Ghosh was not there. Then
he said, “You bring in the patient.,” 1 told
him when Dr. Ghosh is not there what is
the point in bringing the paticnt. Then
he told me, “Get out of the hospital.”
I told him I am a Member of Parliament—
it is not that 1 want only the Members
of the Parliament should be privileged but
every citizen should get attention and
courtecy in the hospital. Then I asked him
if I could use the telephone. He said. “No.
go to the enquiry.” All this happened in
the Emergency ward building whereas the
enquiry is in the next building. If there are
less number of beds it does not mean that
the doctors should be rude to the patients.

DR. S. CHANDRASEKHAR: This is
a very serious allegation and I am glad that
the hon. Member has brought it to the notice
of the Ministry. 'We shall institute an in-
quiry and find out what has happened.
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SHRI HEM BARUA: Sir. it has been
reported that the hon: Prime Minister
visited the Safdarjang Hospital and inter-
viewed some of the patients. May I know
her reactions?

SHRI NATH PAI: Sir, all these condi-
tions are arising because of awful shortage
of hospital accommodation in the capital.
People from poorer sections are neglected.
It is not that doctors deliberately do so but
the conditions are such that even in the
best hospital the Chief Medical Officer's
room is a fish market. You cannot enter
it unless you have a big badge that you
arc an M.P. or a VIP. 1 would like to know
in the light of what the Prime Minister
saw is there a crash programme to enhance
the medical facilities ?

SHRI K. K. SHAH : That is why the
programme, which 1 read out in answer to
the last question, has been drawn up for
two 500-bed hospituls—one in the east and
the other in the west of New Dehli,

SHRI HEM BARUA : We wanted to
know the reaction of the Prime Minister.

SHRI NATH PAI : Did you see better
conditions than the conditions we saw?
Did you not see that the conditions are aw-
fully bad in the hospitai?

SHRI K. K. SHAH : It is true that there
is & lot of pressure on each hospital. It is
a fact that whereas the accommodation in
the Sufdarjang Hospital is about 1,300
beds, we have got to provide for sometimes
1,500, 1,600 or 1,700 patients. Improvised
beds huve got 1o be put up. It is & fuct and
has to be admitted, That is why these two
hospitals of 500 beds each, that means
1,000 beds, 200 beds to be added to in Hidu-
ruo Hospital, 100 beds to the 1D Hospital
and five separate maternity hospitals arc
being planned.

Use OF SUB-STANDARD DRUGS IN
GOVERNMINT HOSPITALS
+
*1546. SHRI BEDABRATA BARUA :
SHRI SHR1 CHAND GOYAL :
SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA:
SHRI HARDAYAL DEVGUN :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether it has been brought to the
notice of Government that various sub-
standard drugs like Achromycin injection
and Ferrous Sulphate tablets have been
used in Government Hospitals;

(b) if so, whether any steps bave been
taken to prevent this in future; and

(c) whether cases have been filed against
the persons responsible?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): (a) to (c). A state-
ment is laid on the Table of the Sabha.

Statement

(a) Sub-standard drugs are not used in
Government Hospitals, However, the Irwin
Hospital reported to the Controller of
Drugs, Delhi on the 16th December, 1967,
that reaction has beer produced by certain
batches of Achromycine injections manu-
factured by M/s. Cyanamid India Limited,
Bombay in 1966 and supplied to the Hospi-
tal through the Medical Stores Depot,
Karnal, By then, 20,710 injections had
been utilised by the Hospital. After dis-
covery of defect, no Achromycin injections
were used in the Hospital,

Samples from 3 batches of injections then
available with the Hospital were sent to the
Government Analyst, Calcutta, whose re-
port was that the quantity of tetracycline
in two baiches was ‘nil” while the third
batch contained only traces of tetracycline.
On the basis of this report, the Delhi
Drugs Control authorities wrote to the
Drug Control Administration, Gujarat, in
whose jurisdiction the manufacturing con-
cern is located, suggesting that necessary
action be taken. Samples from the three
batches complained of and also samples
from other batches with the manufacturers
were tested by Government Analyst, Baroda
but no defects were noticed. Besides no
other complaints from users in other parts
of the country about any defect in the threc
batches had been received by the manufac-
turer or by any other State Drug Control
authorities, In the circumstances, the Drug
Control Administratisn Gujarat did not
insist upon the withdrawal of the batches in
question from the market. Tetracy<cline

M20LSS(CF)/70—2.
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is a highly unstable compound and the fact
that no subsequent testing no content of
tetracycline was discovered in the injections
need not necessarily lead to the conclusion
that the tetracycline content was absent in
the original preparation. The deterioration
in the three batches does not appear to be
the result of any remissness in the quality
control measures undertaken by the manu-
facturers.

As regards Ferrous Sulphate tablets the
Irwin Hospital reported to the Controller
of Drugs, Delhi on the 20th November,
1968 that the tablets had become ‘spotted®,
A sample was taken and sent to the Govern=
ment Analyst, Calcutta whose report was
that dark patches had appeared on most
of the tablets and the medicine was not of
acceptable quality. The tablets were also
tested at the Central Indian Pharmacopoeia
Laboratory at Gaziabad and the report
stated that because of the 'Spotting’ of the
tablets they were not of acceptable quality
though the content of ferrous sulphate was
in accordance with the claim made on the
label. The firm's manufacturing licence
was cancelled by the Delhi Drug Control
Administration.

51,000 tablets of ferrous sulphate are
shown to have been issued in the hospital
record after the ‘spotting’ had been noticed.
Since ferrous sulphate is a fast moving item
in the hospitals, it is surmised that these
tablets may have been issued before the dis=
covery of ‘spotting® but were brought on re-
cord subsequently. The Laboratory at
Gaziabad also reported that no physical
injury or damage could have been caused by
the use of these tablets since the content of
active ingredient in the tablets was up to the
specification.

(b) No special steps are required as sub-
standard drugs or medicines are not used in
Government hospitals. 1f however, any
defects develop, the use wo ¢ automatically
be stopped.

(c) In the circumstances stated above no
cases have been filed.

SHRI BEDABRATA BARUA : I did not
really include Achromycin injection in my
question but I had asked a general question
about sub-standard drugs. 1 think, in the
hospitals at least those drugs, which are
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taken out of the containers and are retailed
out to patients, are not generally effective.
I would like to know if the Government
would inquire into this matter and find out
what really is the extent of suprious drugs,
Then, a number of cases were apprehended.
What action has been taken to stop the
spurious drugs from being manufactured in
the country?

Dr, S, CHANDRASEKHAR. : There has
been adulteration of foodstuffs as also of
drugs. The incidence probably is 5 to 7
per cent. When any particular case has
been brought to the notice of the authorities,
an inquiry has been instituted and the guilty
parties have been punished. In this case we
are instituting an inquiry about giving sub-
standard injection and drugs in the hospital,

SHRI BEDABRATA BARUA : Recent-
ly there was a report that the Minister was
asking the drug manufacturers to make
Government supplies in a special pack, It
was a very good idea, But that report
also contained the information that the
special pack had not been accepted by the
manufacturers, whereas in a written reply to
another question the Government said that
the manufacturers had, in fact, accept it,
I would like to know what actually is the
Position,

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : At the first
meeting that was held in Bombuy, they
agreed to bave special packing for supplies 10
Government hospitals as also special prices,
but we did not like that there should be spe-
cial prices only for Government hospitals,
Therefore the entire question of prices of
drugs was gone into and my hon, friend has
already made a statement on that. Now
we are taking up with the manufacturers the
question of special packing for supplies to
Government hospitals.

SHRI SHRI CHAND GOYAL : Has it
come to the notice of Government that the
Irwin Hospital reported that thousands of
Achromycin injections did not prove at all
effective because there was no Achromycin
content in them or there was very little of
it? Has Government instituted an inquiry
into the injection case which wus reported
from the Irwin Hospital 7 I would also like
to know whether supplies to this hospital
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are being made by private manufacturers or
by some Government manufacturing agency.

DR. S. CHANDRASEKHAR : The
available information is that on the 20th
November, 1968 the Irwin Hospital report-
ed to the Controller of Drugs, Delhi, that
ferrous sulphate tablets had become spotted.
A sample was taken and sent to the Govern-
ment Analyst, Calcutta, whose report was
that dark patches had appeared on most
of the tablets and the medicine was not of
acceptable quality, The firm’s manufactur-
ing licence was cancclled by the Delhi Drug
Control Administration,

SHRIJALSINGH :1 find that the answer
to part (b) of the question is not in the best
interest of the health of patients in the
hospitals. In reply to part (a) of the question
it has been admitted that 51,000 tablets of
ferrous sulphate which were spotted had
been issued. As it is, this is a harmless drug
but it could be a very serious matter. When a
visual examination had shown that all was
not well with this drug, why was it issued?
The final examination by the Analyst did
show that this drug was not of the required
purity. Therefore I would like to suggest to
the hon, Minister that he should issue ins-
tructions to the hospital that if a drug on
visual examination shows something extra-
ordinary about its appearance, it should not
be issued unless its purity and potency has
been retested.

DR. S. CHANDRASEKHAR : Appa-
rently looking at the external side of the drug
it may not be possible to decide whether it
is of substandard quality or not unless it
has been tested. Unfortunately, it will take
a few days to find out whether it has po-
tency on the patients or not. Only when it
is proved incffective, then the qusestion of
its being a spurious drug is brought to the
attention of the authorities and the inquiry
is being started,

SHORT NOTICE QUESTION

ALLOTMENT OF MORE THAN ONE House/FLAT
TO MEMBERS OF PARLIAMENT

SNQ. No. 31. SHRI MADHU LIMAYE:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether it is a fact that 842 Houses/
Flats have been allotted to 763 members of
Parliament;

(b) if so, the names of those who have
been made more than one allotment;

(c) the reasons for the excess allotment;

(d) whether Government would cancel
these excess allotments; and

(e) if not the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY PLANNING: AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) ' (a) No, Sir,
But more than one suite in Western Court
and Vithalbhai Patel House have been
allotted to certain Members of Parliament.

(b) A statement showing the names of
Members of Parliament who have been
provided more than one suite in the Vithal-
bhai Patel House and Western Court is laid
on the Table of the House.

(c) Government has decided in consulta-
tion with the two House Committecs of
Parliament to allot (a) one single suite or
(b) 2 single suites or (¢) 3 single suites or
(d) onc double suite or (e) one double suite
plus one single suite in the Vithalbhai Patel
House to Members of Parliament. Similarly
in Western Court a Member can be allotted
2 single suites, if required. This is being done
so as to meet adequately the requirements
of M.Ps in the matter of accommodation as
the accommodation in Vithalbhai Patel
House/Western Court suites is less than
that in the Aats clsewhere.

(d) and (e). Since the scale of accommo-
dation mentioned in (c) above is based on
accepted standards, the question of excess
allotments does not arise.

Statement

Allotment/occupancy of Single/Double
suites by Members of Parliament in Vithal-
bhai Patel Housc—more than onc—pasition
as on 30-4-1970.

Sl Room Name of the
No. No. Members  Remarks
1. 9-Single 1 ShriVikram (LS)
10-Single f Chand Mahajan
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2. 14-Double Shrl Sant Bux (LS)
11-Single S Singh
3. 101-Single Smt. Vimal Des- (RS)
103-Single mukh
101-A-Single
4, 102-Single Smt. Tara Sapre (LS)
111-Single
5. 105-Single 7\ Dr.K.Ramiah (RS)
106-Double
6. 113-Double” ShriR.D. Rama LS)
116-Single } Reddy ¢
7. 108-Single Dr. 8. P. Puri
l]d—Dg:bIe} &9
8. 117-Single | Shri Dhuleshwar  (LS)
ZOS-Sm;Ie Meena
9-Single
9, ZOT-Doublc Shri Hayatullah (RS)
112-Single S Amnsari
10, 209-Single Shri Man Singh RS
210-Single Yarma - (%
208-Single
11, 214-Double” Shri P. Ganga (LS)
215-Single Reddy
12, 218-Single Shri Imtiyauddin (LS)
219-Single » Ahmed
224-Single
13, 222-Single ‘JL Shri Prem (RS)
223-Single Manohar
304-Single
14. 306-Double Shri Devinder Sin,
405-Single } Garcha ®hes
15, 312-Single \ Shri ShankaraG. (RS)
313-Double | Kurup
16. 315-Single Shri Khumbha (RS)
316-Single » Ram Arya
317-Single
17, 501-Single | Shri Manibhai (LS)
502-Single J. Patel
509-Single
18, 124-Single ) Shri Mushir (LS)
302-Single Ahmed Khan
303-Single
19. 15-Single Shri N. K. Shej R
122-Single » walkar 8
123-Single
20, 211-Single Shri M. S. Oberoi
SZI-DNI:J :} =
21, 202-Single 7} Shri Jagdambi
203-Single » Prasad Yaday =
418-Single
22, 1-Single | Shri Sham Lal (RS)
4-Single } Yadav
5-Single J
23, 109-Single 7 Shri Swaisi
llO-Sill’isgk } isodia Eeoak i
24, 120-Double, ShriK.P.S. (RS)
416-Single Menon
25, ZDI-A-Smjlt

Shril i
201-B-Double } ilnder Singhy (RS)
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List of Members of Parliament who are hav-
ing more than one suire in Vithalbhai Parcl
House|Western Court

WESTERN COURT
1. SR. Bu. 36
2. SR. No. 37

3. SR. No. 24
4. SR.No. 25

oft 7y fomrd : s Y AR T
TWH X FATLH HE @Y H w0
a1 | i fafaedt #1 ford & e
Tl #1 gar o f At §w AEg
Tl F1uF & Afgs 9 71 CARHE
fearmar & | TE® AT 7 gEATET W
a1 & AmarEs fAEw wo
argan & e aga ¥ W gw A
% grar agi TTE & | & wrean g i amed
g TW A Ty d3r w7 fE
QA <t o T frage 3
aEY q1 | TER ACH FTATET AT A
&1 gt sy wwE S SAfew 9f )
wa fadw faem =9 gEa & A
gu & A AR dde & e faw
gug, @ T e faea g i
Il o faerr g, AT T FrE FF g
§ | ATE OF EW CARAC TEE
AT aifge | o st o &
T | Rraaa TS § g 9 odt
@ | wE WEIEE N TEET ;e
o wifge |

SHR1 HEM BARUA : The Minister is
trying to scandalisc Members of Parliament

} ShriSyed Ahmed (RS)

} Shri Frank Anthony (LS)

SHRI K. K. SHAH : 1 am not respon-
sible and 1 make a categorical statement
that the accommedation given to M.Ps s
not excessive at all and not two houses
have been allotted 1o a Memter.

o wy fomd : o w2 fE wag
qEel #1 ATy feq mE =
# fwamsw Ron g & |

T
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ot %o &o WY : W TAA HTH F
& vuw @ 7\

st wg forerd : ot et g @ SEE
GETET FT Z0T HIC @A & WA
st %o %o WIg : FSG AT & |

ot wg fawa ;o feAT T,
mﬂhmcﬁo@om
¥ favarfusr qaTE FR #Y W I=
FW & | FTaTr AT A ot wed &
Frwt & st I faummw §, w8 HEg
¥ 21 o fauw wEwl & g, w1 WY
st fadre gfaamd faeft g€ & an frereit
g ¥z g wifge, gEE aie
At ST F AT F dver e @ | el
a% qwAT w0 Fy Afa® q9G AT X
FO FT AT 2, AL ITh foo gfawmd
A &4 F1 FAA 8, AT Gy &
Iq% art § wwar WY fowae 7@
Foht afer amew aE gem fE S
AT AT & THY FEH & A AT A
Rer aran a1, ufegt afy ag ®@ER
gzedi w1 a0 H1T Srafawar &
AT g% fagy ST 9T | THE S EN
it ¥ g fray | Sa& a1z 9 fams
T 7z war TF & OTE T AR
oF a7 W A QAW N TR &
fezx WG MY G | IART W EEQ
gzedt # grafadar W admar &
AT T EIT Ay A@ 41 | & FEE
fazry frgr a1 S9% 97 0g A@ W
T 1 TE | ) oF HaE R
symardi # w2 v g fr feeelt Q-
fnﬁ?&mﬁt‘m’\iﬂgfﬁ@oﬂwo
yox foar AW @A & fag @&
TR W oEEE # A FQ
(m)aﬁo{ﬂoq&o*iﬁ(ﬁ
I F A A e S §
fgara & amfo Qo qHo L ArEe Hle
qHe AHEA AW W@ & | ag Tow
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fedt & & ofs agt =1 aga s
ATAT ATAT & A W@T IHA ¥ T
gT TR |

faeett sywrEA #7 FgAT & fF
QHoqTqo FY HIT Yayd THoqdo &I
AR Fawm T F fau oA
Zr ot A faeet gz F av 41 AFa
T | 41 §89g gEE) AT qF q6E
el F wE @ | feeet wEe #
®1§ oy mmaTOr AW & fag A
A | §9T §ETE HUAT FTH IS AN
& &3, &241, erzfaez anfr St gfaamd
e A Fwar ot gEaw A
FON IfE T3a1 FT W v g
afer wafaersT oz o ofs, =t
¥ AT FXTVW U 9FET AT HIA
FowaT HX grafasar & s 9
AT A1 &1 Ao &2 AT, T AT AAA
A aret & 1 & wA ARar g
amgTer AT A qER @Eet R
WA FEF i fegramar 2 7

st %o ¥o g :AFIgA AT AW
FT H2W Jo1a1 ¢ | Foreet v 99 ¥ o
stz foeelt & fow o & 7 e
foraat st 18,000 ¥ SuTET ALY 8,
I Avas 9T oA # o mw E
That is on condition that he will construct

in two years and vacate what he is occupy-
ing.

oft Wy foad - 77 i @A A
fFd & 1 A ¥ a g dwaw
TR, T FIAIHE W AAH
X F | ITwA 7§ ofrawrg  arfe
AT G AT FToAm A qH
ORI ¥ 98 WIE | STOwl
fore W wATY A

E-1

W g,
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Fmy 2 frg ) fer gl i ®
a7 ¥ f 7 qfey, s
gframdt & qfed

st %o o Wig : gl 9% AW

AT =T & o o gy anfefes
¥ a1t § 70 oRo frge Warwr Wi
forgrad s & ot e amf € @
T FT0 &1 A% w4 & fow e
FgA T FTLATEY AT R AT TN
awx & 7

ww Wgem AR gg ww &
graT & 1| g ware al oo qrge ¥
@ ¥ AeEw T@arg | TEe
7a g A ¥ Afwdm ) g5 A
et @ afgd, gEE AT

st UwTEATC WTEAR ¢ @ 9 -
wrh anfefem & @ W @ W@
¥ fau & s oEr Faw AT
Tifed |

mw@n:mmﬁi‘i’:

—Whether it is a fact that 842 Houses/
Flats have been allotted to 763 Members

of Parliament. ..
TR affra wgi & AT
go @ formw @ wfed Ay
W § ) (Eew)
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ot axjww TAW: AEAG HA A
N g @ Y, A agd o E
T Y TA AT AT A F A3
T UF AEHT F1 U MUE; A
g, @ A% AW I IS THEI &
T wgh § i feg mod?
T Al AEIRA TH @9 HTAEl & W
g § gmfae F7& qAGIH T
N N FEE  (swem)

it s q@w : g et & AT A
A oWy § 2 Sfew s s
qERT  demfret wga & fw fe
® N gFW A faw Mg, ar &
AT g & % o wfw quor w1 @
w%A fau 7o @ | It 2 A i fag
T g7 ag dwfeew &t a9 FQ@ E
(srwam) -

SHRI K. K. SHAH : Hon. Members
will please remember that in North Avenue
and South Avenue, 92 units are being com-
bined into 46 larger units.

SHRI MRITYUNJAY PRASAD : That
is not the question. The question is whether
two numbers have been given to one person,
In the same way as he has explained in res-
pect of Vithalbhai Patel Bhavan and
Western Court, he could have explained
this also earlier,

SHRI K. K.SHAH :1 am answering this
question, and letthe hon. Member bear
with me,

96 units in North Avenue and South
Avenue are being reduced to 46 units.
That means that two units are combined
into one to make them larger flats. 16 units
where two flats have been combined into
one, because the accommodation was very
small, have already been prepared and
allotted, and in all, 96 arc being combined.

SHRI MRITYUNIJAY PRASAD : Why

did he not give this information ecarlier?

SHRI MANUBHAI PATEL : If they are
treated as single units, why are they given
two scparate numbers still ? They should
also have been combined into one,
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SHRIK. K. SHAH : As soon as the tota]
goes through, then the numbers ajso will
be erased. This is being done in respect of
96 units for the Jast two and a half years,
This is not a new thing,

SHRI MRITYUNJAY PRASAD : Are
both houses combined into one unit being
occupied by the same individual ?

SHRI K. K. SHAH : Yes.

SHRI MANUBHAI PATEL : Let him
please make enquiries, Shri Krishna Menon
is having two bungajows,

SHRI K. K. SHAH : So far as Shri
Krishna Menon is concerned, we had given
him one bungalow, which was regularised
in his name, Before it was regularised, I
understand that he applied for office acco-
mmodation or residentja] accommodation—
1 do not know—as their adviser; as adviser,
some accommodation was given to him,
‘When the question was asked in Parliament,
1 made enquiries and it was then brought to
my notice, and | had conveyed to them that
he had been allotted residence as a Member

of Parliament; and they are now looking
into it,

AN. HON MEMBER : What about Shri
Shashi Bhushan?

SHRI NITIRAJ SINGH CHAUDHA.-
RY : The residences allotted 10 MP's are
of various categories, May I in this con-
nection know how many of each class
of houses were allotted to MPs and the
criteria adopted for allotments, and whether
those criteria have been changed from time
to time 7 May I also know whether three
MPs who were allotted bungalows have
ajso been allotted one room in Vithalbhai
Patel House ?

MR. SPEAKER : That is what he replied
in his statement to the question as a whole,
The hon. member was not here then,

=Y gOW WA WOATY : FHG-HIEG] B
Nz AT fag g, ¥ W
¥ fau g & s I afew F R &
wEraat fas ang ) 3% a3qew Aed
srcdaw W fay E Iy g
arar ¢ fF afawiw &1 a3 q@=w
Fr & oW e e IT R
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T A9 AwAT F v & fEd 9
@ § | W7 T T AR § S
M AR W Gar FTE T
W AT AT HEE, FHE AT A H
a1 ATHEH FET {IT A4 F1 fFad
9T JeT0W, IF *F fawrw FHATE
w! @A gT 9w F gAr e fea
Sra?

#f ®o ®o wWig : T X HE
afegee e faar wrdm, @ § 9w
w1 g |

Wt gew W woww : F HAT
HERY T/ AT § WiF F@E ! q69Y
G s At dA § gER A oW

..,

7% £

MR, SPEAKER : The question is about
the discrepancy between the number of
members and the quarters aljotted to them.
Now he is going beyond it.

SHRI HEM BARUA : It is avery serious
question. I raised it on the floor of the
House myself some time ago. Some MPs
irrespective of political or sex affiliations are
in the habit of renting out their own flats,
servants' quarters and motor garages to
some other people. There are some MPs
like that, Shri Kachwai is right.

MR. SPEAKER : This can be discussed
some time, Quite a ot of criticism is going
on, I had told him earlier about it.

SHRI JYOTIRMOY BASU : In reply
to unstarred question No, 2659 dated 15
August 1968, it was stated on behall of
Government on the floor of the House that
‘General pool residences are allotted on an
ad hoc basis to certain categories of MPs
such as former Ministers of the Central
Government, ex-ambassadors, ex-Chief
Ministers, Ministrs of State, leaders of re-
cognised Opposition parties and other MPs
at the discretion of the Minister of Parlia-
mentary Affairs '. Since 1962, consultation
with the Speaker of the Lok Sabha and the
Chairman of the Rajya Sabha has also been
stopped, We understand in the Lok Sabha
we are a]] equal members getting the same
salary and entitled to what anybody élse
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gets here. Will Government discontinue thi
glaring instance of dicrimination which real.
ly upsets us and introduce a healthy system
to distribute bungalows and flats on a
requirement basis ?

SHRI K. K. SHAH : Bungalows occu-
pied by MPs were given according to the
standard, Now we are reconsidering the
question of bungalows of Ministers and
MPs and a general decision will be taken
which will apply to all Ministers and MPs,

st firs weT AT : o TI0 & Fiew,
F R § Harew FY qg g ¢ R
ZLTE T & 1S TF FHT a7 H IN
1 0F FTATMC F T T4 W &
A9 91T w3 0F gfae awr far wn@d
AT9Y TA HT A4 GI 7 76 a® A
FEZHT FT AT G & | O w0 grefaw
A ¥ 7@ AR F AT &1 7 | A
ﬁ'ﬂ'ﬂ'{ﬂﬁ THo Cﬁﬂ'aﬂ'ﬁ'{!ﬂ'i
ot @relt §, I F WY 77 AT A FEHAT
# av @ 2, fom * e 7l ¥
T a7 Y & e e wiew §
ug FEIENA KT AT G § HI A qHo
oo Fgx & fF 37 1 @ g A
TEE AG 2, I &K e F§ W o
AT A7 FT FTAOCR & a fow fear
A @ E A W ANg qQHY
T & qar @mr W wr &7
@ @ & fF gw awmow 0 oW
U0 GTo Fgar ¥ i g #1 www g
£ aa ot T &1 Sward & dur @ &
fro T s g (sm)

# fou 1€ oiw A FATGT A ™
Ft e w2 f faradT dft ol 9X a8
TG A § A T F A€ G 6
AT @ & foam G o ? g
¥ w17 71 ddfqs v & afy wwr §
AR FTET TT TG F 70 & A Fore
€9 & gifafoat &, T80 G4 97 wiw & fog
w1 ag w1k wX qArgh ?
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SHRI K. K. SHAH : 1 do not want any
Wwrong imnression to conlinue: it is entirely
a wrong allegation because whatever is be-
ing done in respect of MPs flats is done in
consultation with two Committees of the
Parliament. If thz Committee has 1aken a
decision, it is the duty of the Member to
carry it out. . . (Interruptions).

st i wuer - A A oandt AR
frar mar Fe wEwd & gra f AR A
WEW QAT § | TR Al e A &
TH A FT A ISAT AR ATCEY | A
wErE, Ad o3 T A9 A F
TWE AFH § 39+ 916 OF-0F F77
T AT AT B AR A I F U
a7 &t EE & 37 1 A1 B oF e
mar &, st oY 7 g A gan 2, =
T T ¥ To ¥ e 21 w AT
RN W@ R IRt qw wRE
¥ AR AW w2 e o =T
&1 1 ¥ ¥ a2 Y 0T g A A g,
T fre aed £ o aie ore & ag vaw
Wy g T, q@ oAnw gy Afe
M A FEAT AT A @A E A
i A qur S 7 RwF AT St
wré & w9t 7Y qur wmar 7wy fawa
¥ w A qeT W ? s By W
T w7 &t fmbor fawrr 7 dverr
gTT OF F7 famm w1 99 & I
qFqA FLA &7 IAN WY AT AR
g!

MR. SPEAKER : Call attention.

SHP1 ). MOHAMED IMAM : 1 have a
submission o make,

MR SPEAKER : After the next item,
not bofore that. Mr, Banerjee,

SHRI S, M. BANERJEE : Before | call
the atiention of th: Minister, may | request
you to congratulite the President for his
victory in the election petition, Reactionary
forces have been defeated once again, ..
(Interruptions.) Tape recorder,  photosiag
copy-- where are all those things?

MR. SPEAKER : Come to the ¢l atten-
tion, , .(Inrerruprions.)
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SuppLY OF OjL  BARRELS aAND BrTumEeN
Drums 10 1,0.C,

*1535, SHRT1 SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to refer to ther cply given to
Starred Question No, 11 on the 23rd
February. 1970 and state ;

() whether any Bitumen Drum and Oil
Barrel Manufacturers agreed to set up &
plant at Madras for supplying bitumen
drums and oil barrels at cheaper rates than
Pankaj Iron and Steel Works and Petroleum
Steel Fabrictors respectively:

(b) if so. the reasons for placing orders
for bitumen drums and oils barrels on Pan-
kaj Tron and Steel and Petrolcum Steel
Fabricators at higher rates involving higher
amount of expenditure by the Indian Oil
Corporation;

(c) why instead of placing orders on esta-
blished fabricators the Indian Ol Corpora-
tion preferred to choose new congerns which
were in priocess of being set up: and

(d) whether ten months were taken by
the Indian Qil Corporation for giving oppor-
tunity (o some favoured persons for comp-
lete sctting up of new Bitumen Drum and
Oil Barre! Plants on prior assurance that
they will receive orders from the Indian Oil
Corporation in preference 10 other esta-
blished fabricators.,

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) to ¢),
The offers made by some manufacturers 1o
set up a plant at Madras for supplying
bitumen drums and oil barrels were condi-
tional upon factors like the Indian Oi
Corporation providing such facilitics as
space, electricity & water, or the gauraniee
of upliftiment of all of the requiremznis of
the 10C for the next 10 years etc, These
terms could not b2 agreed to a5 the 10C is
putting up its own barrel/drum plant at
Madras, Thercfore the gquotations were
compared on the basis of the delivercd cost
at Madras, On this basis the quotations of
Panknj Iron and Stecl Works Private Limit-
ed, and Petrochem Steel Private Limited,
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were the lowest, The [acilities available with
these two concerns were indected jointly
by the Members of the Tend:r Commitice
in the first week of October, 1969, The
Commitice was satisfied that the requisite
facilities were available with these parties to
undertake the job at short notice.

(d) No, Sir.

MOBILISATION OF RESOURCES BY STATES

*1537. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE be
pleased 1o state:

(a) whether it is a fact that during the
discussions with the Planning Commission
on their annual plans for 1970.71, the States
had promised to raise Rs, 720 crores
through additional taxation:

(b) whether the actual provision in the
State Budgets for additional taxation adds
up to less than Rs, 30 crores:

(c) whether one of the likely reasons for
the lack of adequate efforts on the piart of
the States in raising additional resources is
the scheme of giving special assistance of
about Rs, 932 crores by Government io the
States during the Fourth Plan period; and

(d} if so, thz steps proposed to be taken
to make good the shorifall in resources?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI R. K.
KHADILKAR) : (a) The additional re-
sources mobilisation target indicated by the
States for their Annual Plans of 1970-71,
during the discussions held with the Plan-
ning Commission last year, is Rs. 7955
Ccrores.

() Yes, Sir.

(c) and (d) : No, Sir. The reference pre-
sumaly is to the decision, announced in the
Central Budget of 1970-71, to provide
special assistance to such States as may
have gaps in resources during the current
year. Under this arrangement Govern-
ment have agreed in principle to provide
special assistance to States which may have
inescapable gaps in resources. Such gaps
will be determined after an assessment by
the Planning Commission in regard to un-
avoidable non-Plan commitments, the
scope for economies in non-Plan expendi-
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ture, the efforts made to improve revenus
and tax collections and mobilisation of other
normal budgetary resources. This will en-
able such States to make greater efforts for
resource mobil isation and to utilise the
additional resources that they can raise
towards their approved Plan outlays.

PURCHASE OF TEA ESTATESIN ASSAM BY
ONGC

*1538. SHRI RABI RAY : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS
pleased to state :

(a) whether it is a fact that the Oil and
Natural Gas Commission in Assam has
purchased some lea estates;

(b) if so, whether it is also a fact that he
has announced to have a Central Bureau of
Investigation probe into its purchase; and

(c) when the Central Bureau of [nvestiga-
tion is going to submit the report and the
details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) and
(b) : Yes, Sir.

(c) It is not passible to indicate the same
at this stage. It will depend on the time
taken by the C.B.I. to complete investiga-
tions.

CuT IN PRODUCT 10N AT PETROLFUM REFINE-
RIES USING IMPORTED CRUDE

*1540, SHRI B. K. DASCHOWDHURY:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) whether any instructions were issued
to some Oil Companies for 10 per cent cut
in the production at the petroleum refineries
which use imported crude; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). In
view of comfortable supply position of all
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the petroleum products in the country, crude
oil imports during April, 1970 were cut by
10% and those for May, 1970 by 15%.

REQUEST BY FOREIGN OiL COMPANIES FOR
EXPANSION OF THEIR REFINERIES

*]1541. SHRI HIMATSINGKA : Wil
the Minister of PETROLEUM AND
CHEMICAL AND MINES AND METALS
be pleased to state:

(a) whether the foreign Oil Companies
have of late been making inquiries about
the prospects of expansion of their refine-
ries;

(b) if so, the extent of expansion of refin-
ing capacity sought by each; and

(¢) Government's decision if any, in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF ~ PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) No,
Sir.

(b) and (c). Do net arisc.

DISCOVERY OF LEAD, COPPER AND DIAMONDS
IN OR1ssa

*1542. SHRI S. KUNDU : Will the
Minister, of PETROLEUM AND CHEMI
CALS AND MINES AND METALS
be pleased to state:

(a) whether lead, copper and diamond
have been discovered in Orissa;

(b) if so, the places from where these
have been discovered and the quantity of
the deposits; and

(c) the steps taken to exploit them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO) : (a) to
(c). A workable deposit of lead-sulphide has
been located recently by the Geological
Survey of India at Sargipalli in Sundargarh
district. No significant deposits of diamond
have been discovered so far. Systematic
exploration for diamonds in Sambalpur
District is in progress. Tentative reserves
estimated so far are of the order of 4 million
tonnes of ore containing about 6% lead in
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the Sargipalli deposit. No significant
occurrences of copper have come to notice.
Further work by the Geological Survey of
India is in progress. The question of
exploitation will be considered after it is
completed.

US. Ao 10 DeveLoriNG COUNTRIES;

*1543. SHRI MANIBHAI J. PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received
the report of U.S. Task Force on Foreign
aid;

(b) whether the report has suggested a
shift towards multi-lateralisation of WU.S.
economic assistance to developing coun-
triecs and that bilateral lending through a
U.S. International Development Bank
should be concentrated in selected coun-
tries in selected programmes like agricul-
ture and education and in multi-national
projects, where long term development is
of special interest to the United States of
America;

(c) if so, Government's reaction thereto;
and

(d) the other salient features of the report
and Government’s reaction thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND THE MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The Government have seen
the Report (dated March 4, 1970) entitled
“U.S. Foreign Assistance in the 1970s. 1 A
New Approach” submitted to the LS.
President by the Task Force on Inter-
national Development.

(b) Yes, Sir.

(c) and (d). The other salient features of
the report are recommendations for |the
separation of US economic and military
assistance, recognition of the need to liberal-
ise aid and trade policies and to increase the
quantum of U.S. bilateral and multilateral
aid levels. A copy of the report is available
in the Parliament Library.

The report is currently under examina-
tion by the U.S. Government. It is under-
stood that following this examination legis-
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lation will be introduced in the U.S. Con-
gress in January, 1971. It will be premature
to formulate reactions before concrete pro-
posals emerge at these stages.

LOANS ADVANCED TO POOR INDUSTRIALISTS
AFTER BANK NATIONALISATION

*1544. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
to state :

(a) the total loan advanced to poor busi-
ness people and cultivators after Bank
Nationalisation and how much for the big
industrialists and big land lords from 1st
August, 1969 to 31st March, 1970 through
Nationalised Banks; and

(b) the total advances made from the
Nationalised Banks during this period and
the biggest first three in thesc categories?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETH]I) : (a) Information regarding the ad-
vances of the nationalised banks is not avail-
able separtely for ‘Poor Cultivators’ and
‘Big Landlords’ or ‘Poor Busineses People’
and ‘Big Industrialists’. However, the figures
_ol' outstanding advances of the said banks
to farmers, small scale industrial units and
retail traders as at the end of June, 1969
gnd January, 1970 are indicated below :

(Rs. crores)
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June January

1969 1970
Direct Finance for
Farmers .. i 2696 6551
Small-<cale Industrial
units i .. 148 -44 184 -97
Retail Traders 1922 31-04

Information regarding increases in these
advances between Ist August 1969 and 31st
March 1970 is not available. Collection of
such data specifically for this period would,
apart from the fact that the terms ‘poor
businessmen’ ‘big landlords’ are not easily
defined in a precise manner, involve consi-
derable labour, time and cost which would
not be commensurate with the results achiev-
ed as information would have to be obtain-
ed from thousands of bank branches spread
all over the country.
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(b) Particulars of total credit extended by
the nationalised banks as at the end of June,
1969 and end-Jnauary, 1970 are given be-
low :

(Rs. crores)

As on last Friday of June 1969 1,829 3
As on last Friday of January

1970 .. o o . 2,026 -8

Increase during this period .. 1975

For reasons already mentioned in the reply
to part (a) of the Question, this information
is not available.

FINALISATION OF CONFISCATION PROCEED-
INGS OF SEIZED VEHICLES

*1547. SHRI S. K. TAPURIAH : Will
the Minister of FINANCE be pleased to
state @

(a) whether the attention of Government
has been drawn to the need for speeding up
adjudication relating to seized vehicles;

(b) the total number of wvehicles seized
by the various Customs Houses during the
year, 1968-69; and

(c) the reasons for defying one month
time limit for finalisation of confiscating
proceedings laid down?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes Sir. The Public Accounts
Committee (1968-69) Fourth Lok Sabha in
their Seventy-Second Report drew the
attention of the Government to the need for
speeding up adjudication proceedings relat-
ing to seized vehicles.

(b) The number of vehicles seized by vari-
ous Customs Houses during the year, 1968+
69 was 281.

(c) Though instructions were issued to
all the Collectors of Customs and Central
Excise by the Central Board of Excise and
Customs in 1965, stressing that every attempt
should be made to finalise the confiscation
proceedings for motor vehicles within one
month, in practice the confiscation proceed-
ings take much longer time. Such proceed-
ings are delayed mainly because after investi-
gations in accordance with principles of
patural justice, the owners of the seized
vehicles have to be served with Show Cause
Memos and have to be given suficitnt time
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to present their e and to app for
personal hearings. Often the owners delay
the proceedings by asking for extensoin
of the time allowed for furnishing their re-
plies to the Show Cause Memos, by seeking
postponement of the dates of the hearings
fixed by protracting the proceedings through
prolonged cross examination of witnesses.
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C.B.I. Inguiry 1NTO IRREGLARITIES CoOM-
miTTeD BY HIND  GALVANISINGAND ENGI-
NEFRING COMPANY

*|1549, SHRI S. M. BANERIEE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to refer to the reply given
te Starred Question No. 478 on the 16th
March, 1970 and state:

(a) whether Government have since exa-
mined the Report of the Central Bureau of
Investigation in regard 1o the irregularities
eommitted by Hind Galvanising and Engi-
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neering Co. (P) Ltd., as poiated out by the
Estimates Committee in their 86th Report;

(b) if so, the details of th= enquiry made
by the Central Burcau of Investigation; and

(c) the action taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D.R. CHAVAN) : (a) to (c):
It will not be in the public interest to dis-
close at this stage, the details of the fur-
ther action being taken towards implement-
ing the Recommendations No. 11, made by
the Estimates Committee in paragraph 3.34
of their 86th Report.

SLums IN HEART OF CALCUTTA

*1550. SHR1 BENI SHANKER
SHARMA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT be pleased 1o stale :

(a) whether he is aware that there are
many slums in the heart of Calcutta called
Bustce where the residents pass their days
in filth and misery;

(b) whether he is further aware that lands
in Calcutta arc very costly and vast arcas
are occupied by these busices; and

(c) whether in view of his policy of cons-
tructing vertical buildings in big citics, a
start will be made in Calcutta, to construct
such a building from Revolving Funds 1o
house the local inhabitants there, and
scll the surplus land to augment its revolving
fund and re-invest it in clearning other
Bustees?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes, Sir.

(b) Yes, Sir.

fc) No proposals on these lines have been
received from the Government of West
Bengal so far. But the question of how
the bustees should be dealt with is under the
active consideration of the Siate and Central
Governments.

VAISAKHA 21, 1892 (SAK¥)

Written Answers 54

qut AwET & Fl § oA W Wl
ETO | WY AT

*1551. it 3w qwTe @it ;R
farer st ag Tam &1 FAO7 w47 R

(%) w7 swe w1 e qff
FFET & AW A @A AT Wy
w1 fafewr &%) # wife & v de)
& 9HT 4 A glaurd I w7 ¢
aife aHTe FUT w90 Y faAvir qEr
FT 9TH 3T AE,

(@) afz g1, @ @ " 7 &
a% "o # S, 61

(w) afz &, a1 ga® ®ov W
&?

sar s, fer woft, sopofer salt
aar avor wat (st gfra i)
(%) & (7). wanfaay & =
7, o faget # @A A WS-
safyq ot mfes & &% & Aveww §
aTE ¥ %1 A uF A7 KA 9T wE
qra=t TE 21 T &) A §9 frgw T
T § faa® af@ ‘¥-faaer (amw)
T A ¥ @i #1 oF faag s
FATd T E | T AT Y OF JeEy
fadgar ag 2 % =W o a9 W,
sfaga ol (3%1) ara &aER
% fezrma g 2R a9, fod 3% &
wr w Aarfor Fqafa s el
fiar &Y, aTET AT AT AwAT | AT-HT
Ffufraw & e, 37 @ & afoa
ST T FT | AL AT |

WHOLESALE PRICE INDEX

*1552. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
to statc:

(a) whether it is a fact that the wholesale
price index by the end of March, 1970 was
lower than that of the last year by the end of
March;
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(b) if 5o, the details thereof and the speci-
fic reasons therefor; and

(c) if not, the wholesale price index by
the end of March, 1970, vis-g-vis March,
1969 and March, 1968?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir.

(b) Does not arise.

(c) The Index Number of Wholesale
Prices (1961-62-100) stood at 1754 for
the week ended March 28, 1970 as compared
with 1651 for the week ended narch 29,
1969 and 1603 for the week ended March
30, 1968.

ALLOCATION OF FUNDS TO STATES FOR
HOUSING PROGRAMMES

*1553. SHRI RAJDEO SINGH:
SHRI SHAMBHU NATH:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government are aware that
population of Ultar Pradesh is largest
among all other States of the country;

(b) whether it is also a fact that Uttar
Pradesh is one of the most backward States
as indicated by national per capita income;
and

(c) if so, the reasons for which the State
of Uttar Pradesh was allocated only
Rs. 100 lakhs under the proposal for
financing housing programme for States
out of Rs. 14 crores carmarked by the
Life Insurance Corporation whereas having
half the population Tamil Nadu and
Andhra Pradesh were allocated Rs. 150
lakhs and 120 lakhs respectively?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and (b).
Yes, Sir.

{c) Allocations have been made to the
States after taking into account their past
performance in the utilisation of LIC,
loans on social housing schemes, their
requirements of funds for new programmes,
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and the unspent
earlier loans,

balance left from the

INCREASE IN PRICES OF SOAPS

31'554. SHRI K. N. PANDEY: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that Government
bave allowed an increase in the prices of
soaps by manufacturers;

(b) if so, the percentage of this increase;

(:_:) whether there is any definite pricing
policy involving increase and reduction in
soap prices, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) (a)
No, Sir,

{b) Does not arise.

(c) and (d). In accordance with an in-
formal arrangement agreed to in November,
1966, increases/decreases in the prices
of soaps manufactured by the units
in organised (large scale) sector are
approved by Government on the basis of
the prevailing oil prices in the country,
availability of imported tullow, palm oil,
etc.,, and the standard formula of oil mix
adopted by the manufacturers,
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COMPLAINTS RECEIVED BY INCOME-TAX
OFFicers oF WEST BENGAL

1556. SHR1 P. M. SAYEED :
SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of FINANCE be pleased
to state: '

(a) whether it is a fact that serious com-
plaints of tax evasion by Directors/Mana-
ging Directors of Companies under the In-
come-Tax Act, 1961 have been reported
to the Commissioner of Income-tax, West
Bengal-1I of the cases falling under his
administrative  Jurisdiction;

(b) il so, the names of such Companies
and Directors/Managing Directors;

(c) whether Government have starte
investigations; and

(d) if, so, the total amount of reported
evasion of taxes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) Complaints of tax evasion
have been received by the Commissioner of
Income-tax, West Bengal-II in respect of
Managing Directors of two companies,

(b) In the interests of successful investi-
gations, it is not desirable to disclose the
names of the persons at this stage,

(c) Yes, Sir.

(d) The extent of evasion can be ascer-
tained only after the investigations are
completed and assessments become final,

RAm> oN RESIDENCE AND OFFICE OF SIR
Hirsee Cowasil JAHANGIR, BoMBAY
*1557. SHRI GEORGE FERNANDES:

Will the Minister of FINANCE be pleased
to State:
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(a) whether the residence and office of
Sir Hirjee Cowasji Jehangir in Bombay
were raided some time 2go by the Enforce-
ment Directorate of the Ministry of Finance.

(b) if so,

(c) whether anything incriminating was
discovered during the raid;

(d) whether Government have seen the
photostat of a note in Bombay weckly.
FACT, (April 11, 1970), claiming to be
from Sir Hirjee which mentions his trans-
ferring $1,70,000 to a foreign account;
and

(¢) whether
against Sir

the reaons for this raid;

any procecdings arc on
Hirjee at the moment?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P.C.
SETHI): (a) Yes, Sir.

(b) The scarch was madc in pursuance
of information that some documents
about contravention of Foreign Exchange
Regulation Act were scereted in those
premises,

(c) Yes, Sir.
(d) Yes, Sir.

(¢) Adjudication proccedings have been
initiated against Sir  Hirjec Cowasji Jchan-
gir under Section 23D of the Forcign
Exchange  Regulation Act, 1947,

ProPOSAL FOR MODIFYING EXiSTING PLant
AT BARAUMI REFINERY

*| 558, SHRI SURENDRANATH DWI-
VEDY : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS bc pleased 10 state:

(a) whether it is 2 fact that Government
propose to modify the exisintg plant at
Barauni Refinery;

(b) if so, what are the plans of Govern-
ment; and

(c) to what extent the proposed modi-
fication is to effect increase in production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHRI D. R. CHAVAN): (a) o (c). It
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.

is proposed to modify one of the distilla-
tion units of the refinery to enable it to
process high sulphur crude, It is also pro-
posed to establish secondary processing
facilities to convert the residual fuel oil
into middle distillates. With these  addi-
tionsfmodifications, thc refinery would be
able to opercte at ubout 3-4 milllion
tonnes per annum. A feasibility report is
now under preparation,
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STRIKE BY WORKERS OF HoLy FamiLy
HospitaL, New DELHI

*1560. SHRI BAL RAJ MADHOK:
SHRI CHANDRIKA PRASAD:

Will the Minister of HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state:
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(a) whether it is a fact that over a hun-
dred workers of Holy Familv Hospital,
New Delhi, are on strike and one of them
is sitting on hunger strike as a protest
against the misbehaviour of the manage-
ment of the hospital towards low paid
Indian employees;

(b) whether it is also a fact that there are
complaints about conduct of its foreign
doctors of contemptuous behaviour towards
poor Indian patients; and

(c) if so, what steps are being taken to
set things right in this hospital and remove
the genuine grievances of its low paid
employees?

THE MINISTER OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Only
one employee of the Holy Family Hospital,
New Delhi, is reported to be on hunger
strike in protest against the orders of the
Hospital  authorities placing under sus-
pension three staflf members against whom
a complaint had been received and an
cnquiry is being conducted by this Hospital
Administration.

(b) No
received .

Such complaints have been

(¢) The Holy Family Hospital is a private
hospital and the Government cannot inter-
fere in its internal administration.

UNSTARRED QUESTIONS
Loan Apvancep By BaNK oF BaroDA TO

MAHARASHTRA STATE SMALL SCALE INDUS-
TRIES

9091. SHRI BABURAO PATEL: Wwill
the Minister of FINANCE be pleased to
state :

(a) the amount of money advanced to
the Maharashtra State Small Scale Industries
Development Corporation as loan for the
sheep-skin export consignment by the
Bank of Baroda with date and terms of the
loan; and

(b) how much of the original loan has
been paid back and how and when the
balance is proposed to be paid?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). According to usage
and practices customary among bankers,
M20 LSS/70—3
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information relating to individual consti-
tuents of the bank cannot be divulged.

Use or FLy Asu BY CONSTRUCTION CELLS
oF PusLic UNDERTAKINGS

9092. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the Bureau of
Public Enterprises has asked the construc-
tion cells of public sector projects to use
more and more of fly ash instead of cement
because our 30 odd thermal stations produce
this commodity as a by-product;

(b) if so, the quantity and value of fly
ash produced by these thermal stations
annually;

(c) whether it is a fact thai the Central
Building Research Institute has made
exhaustive trials of its suitability as a buil-
ding material; and

(d) if so, the steps Government propos
to take from using fly ash for their own
buildings and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Bureau of Public Enter-
prises have brought to the notice of public
enterprises through  their administrative
Ministries, the advantages of using fly ash,
which is a by-product of the thermal
stations in plain cement concrete and cement
mortar in building construction works.

(b) According to a rough estimate the
arising of fly ash in the country will be over
three million tonnes. The price of fly ash
in Delhi ranges from Rs. 2 to Rs. 5§ per
lonne.

(c) Yes, Sir.

(d) Apart from public enterprises, the
Bureau has also recommended the use of
fly ash to other concerned Government
Departments, such, as, the M.E.S., C.P.
W.D., Railways, etc.

WAITING LIST FOR ALLOTMENT OF GOVERN-
MENT ACCOMMODATION

9093, SHRI1 VALMIKI CHOUDHARY:
SHRI DEVINDER SINGH
GARCHA:
SHRI ABDUL GHANI DAR :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the number of Central Government
employees in each category who are on
waiting list of allotment of Gowvernment
accommodation as on the 1st April, 1970.

(b) the number of quarters available with
Government for allotment immediately;

(c) the number of quarters in cach cale-
gory to be built during the next two years
for Government employees; and

(d) the cost of these quarters ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVLLOP-
MENT (SHRI K. K. SHAH) : (a) Appli-
cations for the allotment of accommodation
during a particular year are invited on a
restricted basis keeping in view the likely
availability of wvacancies during that period.
The priority dates upto which applications
were invited in 1969 for various types in
Delhi/New Delhi and the number of persons
waiting for allotment on that basis in res-
pect of each type as on 1-4-1970 is as under:
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(c) and (d). The required information is
givn below:

Type No. of Units  Approximate
likely to come cost
up in Delhi/

New Delhi in

1970-71 &

1971-72

I 200 1
11 452 1403 -48 lakhs
i 772 |
Y 468 |

Type Dates of No. of No. of
priority  persons persons

upto on the amongst

which  waiting those
applica- list waiting
tions who are
were occupying
called accom.
for in a

lower

Type

1 ] 3 4
I 31-12-1958 2,149 -
n 31-12-1955 4,238 78
m 31-12-1948 3,332 2,628
v 31-12-1948 2,786 1,231
v 31-12-1964 1,197 603
Vi 31-12-1962 765 714
Vil 31-7-1969 294 241
VI 31-7-1969 78 65
(b) Immediately, no new  units are

available for allotment but normal vacancies
which occur daily in each type are being
allotted.

RET AW | I2Y-vaTEA s deqr
®t Fqr

9094. it Wo wo Afarm : 4T
ifem aqr WA W g adm
Ty wA ag IATH F1 FU FI4 fF

(%) &1 7@ #1 fA "
/W A OF Y- qfnewr gwqe
mfa F@ 1 & ; ¥R

(=) afz =&, @ w=F ¥ s ?

e aar e Woam A
uTg HETe § e Hay (s qte e
wgr) : (F) &R (@). W= wmRwm
Far et s wow # G-
sfmer Feqm A wgOAT w w7
TR FT F1E qEATT TG & | ATE F
IMF GF1-TEET A & fod Ay
F A AEEEAE R T FA
¥ fodt, agarwr § fr qJgogm e
e & v §oE, § wEr
dgifes aa1 =syagfer  sfimmr &
gl AT gfra Emaw &
dfeeem &Y sgaear 8, ¥ Ao
Sa9 i g | e afafom, a1
FOTS a9 AT 9 ¥ &)
TR JUM & Rl & et qgam
FO F OAfFE 9T aEAE &
atfaa sfiror & speqr &)

SMUGGLING OF BLUE FILMS

9095. SHRI BABURAO PATEL: Will

the Minister of FINANCE be pleased to
siate:
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(a) the number of blue films showing
antics of nudity and sex seized by the
Customs from the year 1967, the countries
they came from, with the names of foreign
or Indian nationals arrested in this con-
nection and the punishment given to each;

(b) whether it is a fact that “Kama
Sutra™, a blue film shot in India by a West
German film producer with Indian men
and women performing various sex acts,
was permitted by the Customs o go out of
India; and if so, the reasons therefor; and

(c) the steps taken against smugglers
of blue films ¢nd the salient features of
the law prohibiting such films?

THI. MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRI P. C.
SETHD : (a) During the period January,
1967 1o April this year, 308 reels of blue
films were seized by the Cusioms authori-
ties as obscenc, They were brought by

passengers who arrived from Aden, Den-
mark, England, Grecee, Hongkong, Ttaly,
Japan, Malaya, Pakistan, Singapore,

Thailand and the U.S.A.

persons were arrested @
(/) Bhalamal Harish Chandra,
(i) Suresh  Chandra Aggarwal,

The following

81 reels have been confiscated and cases
relating the balance are under adjudication,
Personal penalties have also been imposed
in some cases.

(b} The information about the nature of
the film “Kama Sutra™ and its shooting in
India was furnished in the Lok Sabha in
reply to Unstarred question No. 1671
answered on the 27Tth November, 1969.

Allempts arc being made to find out
whether the export of some paris (of the
film) shot in India was permitied by the
Customs authorities, and il so under what
circumstances.
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(¢) Blue films are generally brought to
be smuggled as part of passenger's baggage.
Selected Customs officers trained for exami-
nation of baggage are posted at the ports
and airports to prevent smuggling. By
systemalic collection of intelligence they
try to locate thc baggage which require
closc cxamination. In cases of suspicion
or when there is information, the baggage,
and, if nccessary, the person, of the passen-
ger are searched.

The import of obscene films into India
is prohibited under the customs Act and
any such films imported contrary to the
prohibition are liable to confiscation. The
person  concerned  are  also  liable  to
penalty under the Customs Act. Prosecu-
tion ina Court of luw is also launched in
suitable cases where adequate evidence is
forthcoming and it is considered worth
while keeping in view the magnitude of the
offence.

RAIDS FoR UNEARTHING FOREIGN EXCH2 NGE

9096. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
slale :

(a) the names, occupations and addresses
of persens in Delhi whose houses were
raided by the C.B.1. from August 1969
till now for foreign exchange and the amount
and descripion of foreign exchange found
with each; and

(b) the steps taken against each and if
not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) A statement is attached,

(b) The persons involved in these cases
have been placed under arrest, and the
cases are under investigatidn by the Central
Bureau of Investigation,

STATEMENT
Cases registered by the Central Bureau of Investigation during the period from 1-8-1969
to 1-5-1970 for contravention of F.E, R.A. in which searches were made by the C.B.1, at

Declhi  involving scarches of residential **houses™.

1 2 3 4

SI. Name of persons with addresses  Occupation  Amount of for:.gn exchangs
No. siczzd (docs not include the

Indian currency seiz:d during
these searchss)

1. Shri Mohammed Adris,
La! Kuan, Hauz Quazi, Delhi

Petition writer,

2135  Pakistani Rupees.
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1 2 E] 4
2. Shri Gulzari Lal, Greater, Business in drv (a) Foreign Currency
Kailash, New Delhi fruits. *64 U, S. §
9 £5terling
300 Pakistani Rupees.
(#) In Travellers  cheques
330£ Sterling
210U.S8

*includes 3 U.S.$ recovered
from the search of the
residential house.

SLAUGHTERING OF PREGNANT ANIMALS IN
DeLHI SLAUGHTER HOUSE

9097. SHRI BABURAQ PATEL: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS., HOUSING
AND URBAN DEVELOPMENT be plcased
to refer to the reply given to Unstarred
question No. 123 on the 23rd February,
1970, regarding slaughtering of pregnant
sheep/goats in Dclhi and state:

(a) whether the Vigilance Department of
the Delhi Municipal Corporation have sincc
completed their investigation in the matter,
if so the findings thercof and the action
taken against the two meat inspectors:

®) if not,

(c) whether steps have been taken to
amend the Declhi Municipal Corporation
Act 1957 and the rules made there under
30 as to enable specific aclion against per-
sons who bring pregnant animals for slaugh-
ter in the slaughter house; and

the reasons for the delay;

(d) if not, the reasons therefor?

THPE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR): (2) The Vigilance
Department has completed its investi-
gation and as a result thereof two meat
inspectors have been placed under suspen-
sion. Both of them are being dealt with
departmentally.

(b) does not arise.

(c) and (d). The Bye-laws for Slaughter
Houses which were framed by the erstwhile
Delbi Municipal Committee are still appli-
cable. The slaughtering of pregnant ani-
mals is prohibted under thes bye-laws but
there is no provision for action against
persons who bring pregnant animals for

slaughter. The Delhi Municipal Corpora-
tion is collecting the bye-laws relating to
sluughtering of animals, sale of meat and
running of meat shops from the various
Municipal Corporations. After study of
these bye-laws, necessary action to frame
new bye-laws would be taken by the Delhi
Municipal Corporation.

RESERVATION IN PROMOTIONS TO SCHEDULED
CasTes EMPLOYEES
9098. SHRI A. DIPA: Will the Minister
of FINANCE be pleased to refer to the
reply given to Unstarrcd Question No.,
5221 on the 6th  April, 1970 and state:

(a) whether promotions given to  the
Scheduled Caste cmployces in the Office
of Accountant General, Commerce, Works
and Misc, New Delhi are in accordance
with the formula laid down in Annexure 1
to Home Ministry Officc Memo. No.
1/13/63/STS(i) dated 21st December, 1963
wherein points 1, 9, 17, 25, 33 and so on
are to be reserved for Scheduled Caste
employees;

(b) if not, the reasons for not keeping
the seniority of Selection Grade Clerks
belonging to Scheduled Castes in accordance
with Office Memo mentioned in part (a)
above, and whether any steps will be taken
to maintain their seniority;

(c) the year-wise break up for the pro-
motions made to the post of Selection Grade
Clerks from 1967 to March, 1970 showing
the number of Scheduled Caste employees
separately;

(d) whether scparate orders have been
issued regarding employees belonging to
Scheduled Castes as mentioned in Home
Ministry O. M. No. 1/12/67-Ests(c) dated
11th July, 1968; and

(e) if 30, the number and date of order
issued; and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) Does not arise.

(c) Promotion to Selection Grade is
made out of the common panel for pro-
motion prepared by the AGC.W. & M
which includes the serving Upper Division
Clerks in A.G.C.W. & M. (Headquarters
Office) and UDCs, who were recruited
prior to 1-4-55 and are presently working
in the C.P. & A.Os’ Organisation. The
year-wise break up of promotions in the

Joint cadre of the two offices is indicated -
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below:
Year I'No. of No. of
persons Schedulded
promoted  Caste
1967-68 78 9
1968-69 2 —_
1969-70 . 62 8

(d) and (¢). Yes, Sir.

The Staff in the Indian Audit and Accounts
Department is governed by orders con-
tained in Comptroller and Auditor General's
letter Wo. 1989:NGE. 11/89-68, datcd
3-10-68.

Ban ON SALE ofF HArmFUL COLOURS

9099. SHRI LOBO PRABHU: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleascd 1o state:

(a) whether they have publicised the
harmful colours used in food adulteration,
and if not, the reasons therefor;

(b) the steps taken to restrict their dis-
tribution to industrial uses; and

(c) the reasons why their sale is not
brought under the rules applicable in case
of poisons and an account kept of the
buyers which could be periodically checked
by officials?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
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CHANDRASEKHAR): (a) and (b). No
Only eight coal-tar dyes are permitted for
use in some of the food articles under the
prevention of Food Adulteration Act, 1954,
There are thousands of coal-tar dyes avail-
able in the market which are meant for use
in textile industry, paints, varnish, etc. and
it is not possible to publicise the names of
all these coal-tar dyes which are harmful
for human consumption.

There is a proposal that the harmless
coal-tar dyes that are permitted under the
Prevention of Food Adulteration Act,
1954 be sold under [.S.1. certification
mark and after this is finalised necessary
provision in this respect will be incorpora-
ted in the Prevention of Food Adulteration
Rules, 1955.

(c) The Poisons Rules of States framed
under the Prisons Act control only those
poisonous chemicals which may result in
death, accidental poisoning or can be used
for suicide, criminal purposes or poisoning
of cattle. The harmful colours used in
colourisation of food are not so poisonous
as to cause acute instant poisoning
on use. As such these are not controlled
under the Poisons Rules of the States.

ALLOTMENT OF PLOTS BY THE GUJRANWALA
House BUILDING CO-OPERATIVE SOCIETY
Limrrep DELmi To ITS MEMBERS

9100. SHRI DEVINDER SINGH
CARCHA: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT: be pleased to refer to
the reply given to Unstarred question No.,
2016 on the 9th March, 1970 and state:

(a) the number of members registered
with the Gujranwala House Building
Cooperative Society, Delhi;

(b) the number of members registered
with the society each year since its incep-
tion, year-wise, those who have been
alloted plots and those who have not beén
allotted as yet;

(c) whether it is a fact that the plan was
revised only to accommodate the junior
members and the size of the plots was alse
reduced with that proposal in view;



71 Written Answers

{d) if not, the reasons for not accom-
modating all the members by reducing the
size of all the plots to the minimum and if
so, what steps have been taken by the
Administration to safeguard the interests
of the Senior members; and

(e) when the left out members are likely
to be allotted the plots?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) 661 on
the regular list and 80 on the waiting list.

(b) The information is as follows:

Yoar No. of  Plots  Plois

members allotted not yet

registered allotied

1957 1m m —

1958 136 136 -
1959 129 121 3
1960 7 56 11
1961 110 84 26
1962 32 19 13
1963 5 3 2
1964 1 ¥ 3
661 98 63

Members on
the waiting list 80 80 —_—
(€) Yes.

(d) Does not arise. Actually, the alloi-
ment of plots has been made throuh draw
of lots according to priority based on the
serial numbers of the members as enrolled.

(e) As soon as additional land becomes
available to the Society and its development
is completed.

SHIFTING OF HEADQUARTERS OF THE Soutn
Wrstern Zone o CP.W.D. rrom NAGPUR
To BoMBAY

9101. SHRI R. BARUA: Will the Minis-
ter of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state;

(a) whether it is a fact that before shif-
ting of the Headquarters of the South
Western Zone of the Central P.W.D. from
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Nagpur to Bombay : n June 1968, prior
approval of the Ministry of Fiance
(Expenditure Division) was not obtained;

(b) whether it is also a fact that the
shifting of headquarters from Nagpur to
Bombay was in the personal interest of the
Chiel Engineer and no special City Compen-
satory  Allowance (Headquarter Shifting
Allowance) as psrmissible under the Rules
wis granted to the members of staff who
were transferred from Nagpur to Bombay;
and

(c) il so, the steps taken or proposed to
be taken by Government against the ubove
mentioned Chiel Engineer and granting of
special C.C.A. 10 those affected employees
of South Western Zone?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes, Sir.

(b) It is not a fact that the shilling of
Headquarters from Nagpur to Bombay was
in the personal interest of the Chicel Engincer.
It is,  however, correet  that no special
Compensatory Allowance was paid to the
stafl affected by the transter as they were
not eligible for it under the rules.

(c) Does not  arise,

ALLEGED BUNGLING IN GRANT OF CONTRAC!
¥orR FLOAT-ORE  MINING AT BAILADILLA
IrRON Okt MinLS

9102, SHRI RAMACHANDRA
VEERAPPA: Will the  Minister of
PETROLEUM  AND  CHEMICALS

AND MINES AND METALS be pleased
to refer to the reply given to Unstarred
Question No, 4337 on the 30th March,
1970 regarding the alleged bungling in grant
of contract for Float-ore Mining a1 Baila-
dilla Iron Ore Mines and state:

(a) the reasons for  waiving penalty
before observing the performance of the
Contractor in a smaller area;

(b) the total amount of penalty charge-
able from the contract till the 16th  December
1969:

{c) whether the coniractor gave a proper
notice to the Corporation before his con-
truct was terminated;
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(d) whether he has not given a notice
to the Corporation for certain irregularities
committed in dealing with his case and he
would take the case to a court of Law;
and

(¢) what wus the justification of other
possibility of protracted litigation to pick
and choose new contractors and allow
them higher rates?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO): (a)
The contractor was aggreeable to carry on
the work or even vacate certain areas only
if (i) the penalty was waived, on the ground
that he would not otherwise be able to step
up the resources for increasing production
and (il) the central block was allowed to
remain  with him. There was, therefore,
no possibility of observing his performance
in a smaller area.

(b) The amount of penalty which accrued
tlll November, 1969 was Rs. 89,85%-70.

(c) The contractor did not give proper
notice but instead stopped work unilaterally.
The contract has been terminated by the
Corporation after  giving  him proper
notice.

(d) Yes, Sir.

(e) The award of the new contract was
made on the basis of negotiations with
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parties which had quoted reasonable rate in
September, 1969 as due to the critical pro-
duction position and the time factor involv-
ed it would not have been advisable to go
through the time--consuming process of
inviting fresh tenders,

Loss SUFFERED BY BAILADILLA AND KIRI-
BURU MINES DUE TO DELAY IN SUPPLY OF
SPARE PARTS

9103. SHRI RAMACHANDRA
VEERAPPA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to refer to the
reply given to Unstarred Question No.
4338 on the 30th March, 1970 and state:

(a) whether the minimum number of
drills  dumpers as provided in the pro-
ject  reports of Kiriburu and Bailadilla
mines were in working order during the
month from October to December, 1969;

(b) if not, the reasons for poor avail-
ability and how many drills and dumpers
are lying in the workshops and since when;
und

(c) how much loss in production at
both mines is attributable to defective equip-
ments and how much to go slow tactics
adopted by the operators?

THE MINISTER OF STATE IN THB
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):
1a) The position is as (0'lows:=

No.  of  Actual availability of drills at the project
drills e s e e
envisaged  October *69 MNovembzr ‘69 D:cember* 69
inthe pro-
Jjeet Report
Kiriburu Project 3 3 available for 3 availoble for 4 available to

operation to

operation (o the extent of

ths extent of the extent of 98% of the
81-3%. One 78%. One minimum re-
drill  under drill  under  qQuirements,
repair through repair through
out the out the
month. month.

Bailadilla Project 4 30% of mini- % of mini- 48%, of mini-

(Deposit No. 14) mum requife-  num requirc- minimum re-

ments. ment, quiremenl.

- —— -
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(b) The lower availability in actual
practice, as compared to the minimum
requirement is due to (i) the time taken in
following the prescribed procedure for the
import of spare parts and (ii) the age of th®
equipment which have now been/are being
replaced with new equipment according
to a phased programme.

The number of drills and dumpers lying
in the workshops was as follows:-

October, November, December,
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69 69 69
Kirlburu Projeci
Drills 1 1 —
Dumpers 7 7 8
Bailadila Project
(Depesit No. 14)
Drills 2 4 k}
Dumpers 2 4 4

(c) Kiriburu Project Although pro-
duction may have been affected from
time to time by the lesser availability of
drills, at  the mine, production is also
governed by the arrival of ships at the port,
the stockpile at the port and despatches of
ore to the port, Produciion during the
year 1969-70 at Kiriburu was 15-71 lakh
tonnes, and stocks at the mine and port on
31.3.1970 were 2-75 lakh tonnes, thus
aggregating 18 -45 Jakh tonnes against the
export commitment of 16-05 lakh tonnes
for the year., Even if morc ore had been
produced, therefore, it would have been
difficult to ship it to Japan, in the absence
of ship availability.

Bgiladila Praject ( Deposit No, 14): The
actual production during the year was
26-21 lakh tonmes with a stock of 2-34
lakh tonnes at the mine and port, thus
aggregating 28 -55 lakh 1onnes against the
contracted export commitment of 34-54
lakh tonnes. While it would be difficult
to assess precisely the loss of production
attributable to non-availability of drills
etc., and ‘go slow’ tactics, in view of the
integrated nature of the operations, the
short-fall. may be allocated very broadly in
the proportion of 1:1 between those two
factors,
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Lerrees Racsiven rrom THE CPW.D,
ASSOCIATIONS

9104. SHRIS. D, SOMASUNDARAM:
will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 10 sinie:

(a) the total number of letters received by
the Department of Works, Housing and
Urban Desvelopment from the CP.W.D.
Associations during April 1969 to March
1970 and the subject of cach of them:

(b) the number out of them to which
final replies have been sent and also the
approximate time taken in  sending  the
replies;

(¢) the reasons for not replying
remaining  letters: and

10 the

(d) the reasons for not even acknowledge-
ing them?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) 10 (), The
informition is being collected and wil be

laid on  the Table of the House,
Demanps  oF  CPW.D.  ENGINEERS
ASSOCIATIONS

9105. SHRI S. D. SOMASUNDARAM :
Will the ; Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP.
MENT be pleased to state:

(a) whether it is a fact that all the C.P.
W.D. Engineers Associntions have got &
grousc that their genuine demands are
neither looked into nor intsrviews are
granted periodically to settle their demands;
and

(h) if so, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) We are
not aware of any such grouse of the
C.P.W.D. Engineers Associations, The
demands made by the Associations are
always duly looked into and the representa-
tives of the Assnciations are also met as
and when necessary at all levels.
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(b) The question does not arise.

Sroppacr or Recmurmvent or CiviL
Encineers THroOuGH U.PS.C.

9106, SHRI 5. D, SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether there is any disagreement
between the Ministry and the UPS.C. in
regard to the stoppage of C.E.S, Class-II
in the CP.W.D,

(b) if so, the reasons why Government
do not come forward for approval with the
suitable amendment 10 the recruitment
rules made in 1954; and

(c) if not, whether he will assure that no
requirement will be sent to CE.S Class 11
for 1970 UPSC. Examinaions?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVFLOP-
MENT (SHRI K. K. SHAH): (a) No Sir,
The proposals in regard 1o the sloppage of
direct recruitment to Ceniral Engineering
Service, Class Il in the C.P.W.D, is still
under consideration of the UPS.C,

(b) Does not arise,

(c) At this stage of the matter, it will
not be possible 10 give an Tssurance on the
lines suggested,

GuiranwaLa House BuiLbinG CoopFRA-
Tive SocreTy Deimi

9107. SHRI RAMACHANDRA
ULAKA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased 10 state:

(a) whether it is a fact that 293 bighas
and 9 biswas of land was allotted to the
Gujranwala House Building Cooperative
Society on land for |and basis and additional
93 bighas were allotted by the Administra-
tion to accommodate all the registered
members  of the society,

(b) whether it is also & fact that all the
senior members and a few of the junmior
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mambers of the society have not been
gllotted plots;

(c) on what basis the members were
enrolled by the Society and on what basis
the land was allotted 10 the Society by the
Administration;

(d) whether all the members of the mana-
ging committee have been allotied plots and
if mot, how many have been Jeft; and

(e) what is the present position?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No Sir,
Against its entitlement of 347 bighas and
4 hiswas of land, which is equivalent to the
land owned by the Society before it was
acquired, 315 bighas and 15 biswas of
Jand has been given to the Society so far,
The remaining land will be given to the
Society afier injunction orders thereon are
vacated,

(b) No, Sir. Only 63 members of the
regular list of the Society have not been
allotted land so far, The allotment of jand
will be made to them after the Society gels
the remaining land and its development is
completed,

(¢c) The msmbers were enrolled by the
Society in accordance with the provisions
of its approved bye-laws, The Society
has been allotted land equivalent to the
Jand it actually owned prior to its acquisition
by the Gowernment,

(d) Only one member of the managing
commiltee has not been allotted @ plot so
far,

(¢) Pleasc sce the answers to paris (a) and
(b) above,

PREVENTION OF FOOD ADULTERATION AND
MARKETING OF PROTEIN RICH Foon

9108, SHRI CHENGALRAYA NAIDU:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVEIOP-
MENT be pleased to state:

(a) what sieps are being taken by Govern-
ment for the preveation of food adul
tien; and
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(b) whether it is also a fact that pro-
tein Food Association had agreed to market
protein rich food under the 1SI, Certi-
fication Mark ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT(DR, S.
CHANDRASEKHAR.: (a) A Central
Unit for Prevention of Food Adulteration
is being set up to check the menace of
food adulteration in cooperation with the
State Hesalth Authorities. The unit will
be mainly concerned with the functions
prescribed in rule 9 of the Prevention of
Food Adulteration Rules, 1955 in respect
of inter.State offences and will help in
giving  technical guidance to the Siate
Governments,

The Provisions of the Prevention of Food
Adulteration Act have ajready been made
stringent and the States have been asked
to enforce proper implementation of the
Act.

(b) The Protein Food Association has
agreed in principle to market the prowein
rich foods under the 1.8.1. certification
mark when their production commences,

DeTaILs OF Discussions HELD wiTH DRuG
MANUFACTURLRS REGARDING DRUG PRICES

9109. SHRI JYOTIRMOQY BASU: Wwill
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state the details of the
discussions held by him in New Delhi on the
18th February 1970, with the Drug manufac-
turers on the issue of drug prices?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHRI D. R. CHAVAN): The meeting with
the representatives of the drug industry
on 18-2-70 was intended to ascertain and
understand the viewpoint of the indusiry
both in the organised and the small scale
sector on the question of bringing down the
drug prices. The discussions were helpful
to Government in taking decisions on drug
prices which were announced recently.
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IMPORT OF CHEMICAL MACHINERY

9110. SHRI HIMATSINGKA: will
the Minister of PETROLEUM AND
CHEMICALS AM MINES AND
METALS be pleased 1o staie:

(a) whether 2 Symposium on the Petro-
leum Refining and Petro-chemicals In-
dustry was recently held at  New Declhi;

(b) if su, the main observations and
suggestions madc at the said symposium
for development of the said industry; and

(¢) whether a strong plea for liberaliza-
tion of imports of chemical machinery was
made at the said seminar and il so, Govern-
ment's reaction 1o these observations and

suggestions?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINLS AND
METALS (SHR! D. R. CHAVAN): (a)
Yes: the symposium was conducted by
the Chemicals Plant and Machinery Asso-
ciation of India on the 9th & 10th March,
1970.

() The main  recommendations of the
Symposium were:

(i) Government  should  liberalise im-
ports of raw materials  and com-
ponents  for process industries so
that  delay in execution of projects
and import of equipment that could
be fabricated with our available
capacity, could be obviated,

(i) The procedures for the grant of
import licences should be speeded
up so that licences arc available to
the projects in not mere than two
months.,

(ifi) Design Enginecring firms  should
be encouraged in  the same way as
manufacturers have been. so that
they can be responsible for complete
projects in petroleum refining and
petro-chemical  industry.

(iv) Indigenous research and design
work should be confined 10 arcas
where results can be obtained
quickly and economically and
where technology obtained from-
outside can be improved. Govern=
ment  should be considerate in
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granting licences for process techno-
logy in sophisticated and compe-
titive modern areas and pay for it
at the international rates,

(¥) There is an urgent need for col-
laboration between the various
Research Bodies on the one hand
and the Design Engincering firms/
Manufacturers/Producers of petro-
leum  refining and  petro-chemical
products on the other.

(vi) There should be co-operation
between Indian Standards Instity-
tion and Design Engincering firms/
Manufacturers to evolve standardi-
sation of equipment and compo-
nent  parts so that these can be
easily  obtainable from Indian
sources,

(c) The symposium made a plea for
liberalisation of  import of only raw
materials and components and not chemis
cal machinery.

PriOR APPROVAL OF RBI ror SeLLING
ASSETS BY ForeiGN COMPANIES

9111, SHR]I CHINGALRAYA NAIDU:
Will the Minister of FINANCE be pleascd
o state:

(a) whether it is a fact that the foreign
companies proposing to sell their assets
in India will have to obtain the approval
of the Reserve Bank of India:

(b) il so, the reasons for this;

(c) whether any limit has been fixed for
repatriation in the sale proceeds:

(d) whether the decision has been strong-
ly protested by the furcign countries; and

(¢) if so, how many countries and what is
their objection ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The Reserve Bank has issued
a Press Note dated the 20th February 1970
advising foreign companies proposing to
sell their assets in India to obtain its prior
approvel for cflecting the sale, if they are
likely to scek significant repatriation (of
more than Rs. 10 lakhs) in respect of the
sale proceeds. A copy of this Press Note is
laid on the Table of the House [Placed
in Library. See No. LT-3458/70]
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(b) This is to ensure that the price paid
in such transactions is reasonable, and
the party purchasing the assets is such as
would maintain their productive efficiency
and also their export performance, if any.

(¢) No limits have been fixed, but if the
remittable part of the sale proceeds isa
sizeable amount, the repatriation of it
would be allowed in suitable instalments.

(d) Government are not aware of any
protests having been made by foreign
countries,

(e) Dees not arise,

Visit BY GERMAN DELEG ATION

9112. SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state :

(a) the proposals mainly put forward by
the German team which visited India re-
cently;

(b) whether they proposed for export
of goods manufactured here by the Indo-
German Collaboration Units;

(c) if so, whether the purchasers in the
importing country will be people of their
choice; and

(d) if so, how Government propose to
guard against under-invoicing?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (1) and (b). The Delegation did
not make any specific  proposals. lis
main purposc was L0 assess the prospects
of further German collaboration with
Indian industry, including the possibility
of Indo-German collaboration for exports
1o Germany as well as to other countries.

(c) and (d). Do not arise,

smizure OF 1LLICIT LIQUOR IN SHAHDARA
DeLul
9113. SHRI HARDAYAL DEVGUN:
SHRI YAJNA DATT SHARMA!:
SHRI JAl SINGH:
Will the Minister of FINANCE be
pleased 10 state:

(a) whether it is a fact that about one
thousand bottles of illicit liquor had been
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recovered in a raid by the Shahdara police
from two women in Kasturba Nagar
Shahdara, Delhi recently;

(b) if so, the details thereof and the
action taken against the persons involved
therein; and

(c) the specific steps Government pro-
pose 10 take to cradicale the evil of boo-
legging?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b), As a result of two raids
carried out in March and April last, 864
bottles of illicit liquor were recovered
from the houses of 3 women, against whom
cases have been registered under the Pun-
jab  Excise Act. Further investigation is
proceeding.

(c) All possible steps are taken by the
Enforcement Agencies of the Government
to keep a constant waich for preventing
illicit traffic in liquor,

GRANT OF LICENCE TO BIRLAS FOR SFTTING
ur oF Urea PrLant 1N U.P.

9114, SHRI JYOTIRMOY BASU: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state

(a) whether the Birlas hive been recently
granted another licerce for a urea plant in
Uttar Pracesh with the U.S.A. Technical
financial collaboration:

(b) if so, on what ground;

(c) why one of the largest business has
boen granted a new licence particularly
at a time when Government have set
up a4 Commission to probe into the
allegations against the companies under ils
control;

(d) the details regarding the gront of the
licence 10 the Birlas?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
»o,

(b) tﬁ (d). Do not arise,
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PrICING POLICY OF PETROLEUM PRODUCTS

9115. SHRI N. K. SOMANI:
SHRI 5. K. TAPURIAH:

SHRI DEVINDER SINGH
GARCHA:

SHRI VALMIKI CHOUDHARY:
SHRI MANIBHAI J. PATEL :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased 10 state:

(a) whether  the repeatedly  deferred

decision on the pricing policy of petroleum
products  has since been taken;

(b) whether the views of the States,
especially of the oil-bearing ones,  have
also been considered: und

(c) how the cnnsumer is going 1o be
affected by the revision of pricing policy?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D). R, CHAVAN) : (i1)
Yes.

(b) The Oil Prices Committec has taken
into  account the views of the concerned
State Governments like Assam und Gujarat,

(c) A copy of the Government Resolu-
tion on this subject is being laid on the
Table of the Sabha today the 11th May,
1970, giving the salient fcatwes ol the
decisions of Government,

AMOUNT GRANTED BY NATIONALISED BANKS
70 TRANSPORT OPERATORS IN DELHI

9116. SHRI E. K. NAYANAR :
SHR1 BHAGABAN DAS :
SHRI JYOTIRMOY BASU :

Will the Minister of FINANCE be
pleased to state :

(a) the amount that has been granted
by the pationalised banks to Transport
Operators in Delhi; and

(b) the amount of similar loans given to
transport operators in the different States;
State-wise ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). A statement is laid on
the Tuble of the House.

Sratement
(Rs. in lakhs)
State/Union As on the last Friday
Territory of December 192”
No. Limits Balance
of in Force out-
Units stlnd-lﬁ
Delhi 135 4950 38-26
Andhra Pradesh 305 10302 9429
Assam 30 16-52 334
Bihar 52 2968 12°85
Gujarat 337 130-00 97-41
Haryana 2 2461 1-96
Jammu & Kashmir —_ —_ -
Kerala 203 5725 1M
Madhya Pradesh 52 17-56 11-80
Mysore 1034 292-68 243-10
Maharashtra © 1015 31164 25256
Orissa 15 762 306
Punjab 24 528 564
Rajasthan 7 244 199
Tamil Nadu 427 200-49 234 ‘80
Uttar Pradesh 78 2438 18-46
West Bengal 194 8162 4388
Chandigarh — — —_
Goa 282 10130 7300
Himachal Pradesh 1 0-32 0-32
Manipur — —_— —
Nagaland — — -
Pondicherry br 0-92 092
Tripura - — —
Union Territorics - -- —
(Not Specified)
ToTAL 4198 1434-83 117541

HOUSING PROJECTS FINANCED FROM CENTRAL
REVOLVING FUND

9117. SHR1 DEVINDER SINGH
GARCHA
SHRI MANIBHALI J. PATEL :
SHRI MAYAVAN :
SHRI CHENGALRAYA NAIDU :
SHRI N. R. LASKAR :
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SHRI DHANDAPANI :
SHRI1 VALMIKI CHOUDHARY :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have since com-
pleted the preliminary scrutiny of about
150 housing projects to be financed from
Central Revolving Fund;

(b) if so, with what results;

(c) the names of State which have sub-
mitted these schemes; and

(d) the amount likely to be

involved
in these schemes ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : (a) and
(b). No, Sir. Some Examination has boes
made by the Govt. but the detailed scrutiny
of all the projects willhave to be undertaken
by the Housing and Urban Development
Finance Corporation,

(c) Project proposals have been received
from the following States and Union
Territories :—

States :

(1) Andhra Pradesh; (2) Assam; (3)
Bihar (4) Gujarat; (5) Madhya Pradesh;
(6) Maharashtra (7) Mysore; (8) Rajasthan;
(9) Tamil Nadu; (10) Uttar Pradesh; (11)
West Bengal, (12) Haryana; and (13)
Punjab.

Union Territories :

(1) Himachal Pradesh; (2) Pondicherry;
(3) Goa, Daman and Diu.

(d) These projects envisage a demand
of about Rs. 170 crores as seed capital.

LINKING UP OF SALARIES AND ALLOWANCES
or EmprLovEes oF PusLic Sector UNDER-
TAKING WITH PRODUCTION

9118. SHRI YAJNA DATT SHARMA :
SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN:

Will the Minister of FINANCE be
pleased to state :



87 Written Answers

(a) whether Government have made a
study of thz cconomics of linking up salaries
and allowances with the production at all
levels in the public sector undertakings;
and

(b} if so. the conclusions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). Government have
accepted the recommendation of the Ad-
ministrative  Reforms  Commission  that
steps should be taken to introduce effective
incentive schemes for employees of Pub-
lic Enterprises and that the basic approach
in working out such @ scheme should be 1o
link the carnings of wrokers to their pro-
ductivity and performance subject 1o cer-
tain prescribed minima and maximo,

Salarics and allowances in the public
sector are fixed taking into account the job
content, qualifications and experience pros-
cribed for holdinz the post. ¢v. While
there is n> proposal o link a basic salaries
and allowances only  with  production,
propoasals for providing incentives of various
kinds relating 1o performanee  thereby
linking a part . the ol pay packet with
production/productivity  have been intro-
duced in many enterprises, while in others
these are under considerniion.
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Coarl. QutPuT IN MINING AREAS OF WEST
BenGAL

9120. SHRI SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be

pleased to state :

() whether it is a fact that the total
output of coal from the mining arcas in
West Bengal has gone down during 1968-69;

(b) il so, the comparative figures of coal
outputs from the coal mining areas in the
State for 1966-67, 1967-68 and 1968-69,
and

{v) the reasons for fall in output of coal
in West Bengal and the measures taken by
Gowvernment for its improvement ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) :
{a) No, Sir.

(b) and (¢). Do not arise.

PusLic SECTOR INDUSTRIES IN HARYANA

9121. SHRI RAM KISHAN GUPTA :
Will the Minister of FINANCE be pleascd
to state :
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(a) whether there is greal resentment
among the people of Haryana regarding
Central Government's failure to  locate
some large scale public sector industrics
units in the State; and

(b) il so, the steps taken or proposed to

be taken to remove Haryana®s gricvances 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). A Machine Tools
Factory has already been set up at Pinjore
in Haryana by the Central Government
and o provision of Rs. 5 crores is likely to
be mude in the Fourth Five Year Plan for
creating additional capacity for the manu-
fucture of tractors at Panjore. It cannot
thus be accepted that Central Govt. have
lailed to locale important public enterprises
in Haryana and that there is rescniment
on that score,
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U. S. AMBASSADOR'S STATEMENT

9123. SHRI DEVINDER SINGH

GARCHA :
SHR1 VALMIKI CHOUDHARY :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government's attention has
been drawn to the reported luncheon
address by U. S. Ambassador Mr. Kenneth
B. Keating to the Federation of Indian
Chambers of Commerce and Industry to
the effect that aid-pure and simple Govern-
ment to Government assistance-is not the
sole answer to economic growth for deve-
loping nations; and

(b} if so, the action of Government there-

o ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE. (SHRI P. C,
SETHI) : (a) Yes, Sir.

(b) The

Government agrec with the

view that aid is only one facet of the
extremely complicated process of economic
development and that other aspects such
as expansion of trade, transfer of technology
cic. can have a marked effect upon the rate
of cconomic progress of developing nations
like India.

INDIA'S MINING INDUSTRY

9124, SHRI RAJ DEO SINGH : Will

the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that India’s

mining industry is more than 50 years

old end by pow sufficient expertise must

have been achieved;

(b) if so, why collaboration is being
sought mow and then; and
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(c) whether this dictum “country’s prob-
fcms must be solved by its won people™ is no
worth adopting in view of a large number
of engineers unemployed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI1 JAGANATH RAO) :
(a) Yes, Sir, sofar as coal is concerned,
in metalliferrous mining larpe scale ex-
ploitation except at Kolar is relatively
recent.

(b) and (¢). Foreign assistance is being
sought only in the introduction of new
technigues of mining and only the mini-
mum of foreign experts are used. They are
being replaced by Indian technicians gra-
dually.

WorLD BANK LOANS FOR GUIARAT S1ATL
Co-ori RATIVE LAND DeveLormi Nt Bank

9125. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased 1o
state

(a) whether it is a Tact that the World
Bank is giving loan of Rs. 32 crores 10 the
Gujarat State Co-operative Land Develop-
ment Bank Lid.,

(b) if so, the terms of the loan;

(c) whether such financial  assistance
will be extended 1o any other co-operative
bank in any other Statc in India; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCEL (SHRI P.C.
SETH]I) : (a) The Board of Directors of the
International Development Association, an
affiliate of the World Bank, have, on 5th
May 1970, approved a credit of Rs, 26 -25
crores (3 35 million) to the Government
of India, for an Agricultural Credit Project
in Gujarat. The Project provides for
medium term credit to farmers for invest-
ment in minor irrigation and farm mecha-
nisation including import of 2200 tractors.
The Gujarat States Co-operative Land
Development Bank Lid. would be the
primary lending institution under the Pro-
ject. An agreement for this credit will
be signed shortly with the Association.
M20LSS/70—4
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(b) The proposed IDA Credit would be
made available to Government of India
on normal IDA terms i{.e. Repayment in
50 years including a grace period of 10
vears with no interest payment but only a
service charge of 0-75 percent per annum
to cover IDA’s administrative costs.

(c) Agricultural Credit Projects on the
above pattern, in Punjab, Andhra Pradesh,
Tamil Nadu, Mysore and Maharashtra
are also under consideration for World
Bank Group's financing.

(d) Does not arise,

CONSTRUCTION OF STA¥F QUARTERS OF
NiLrRaTAN  Sarkar Mepicar  COLLEGE,
CaLcutTa

9126. SHRI RABI RAY : Will the Minis-
ter of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DCVELOPMENT be pleascd to
state

(a) whether he is aware of the lact that
Government had considered the demand
of the Cluss IV employees of Nilratan
Sarkar Medical College Hospital of Cal-
culta to build quarters for them some
yeurs back: and

(b) if so, the steps Government have
waken in that direstion and the details
thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS HOUSING
AND URBAN DEYELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b). The
Government of West Bengal have reported
that the demand of the Class IV employees
of the Nilratan Sarkar Medical College
Hospital, Calcutta for additional quarters
has been considered by them. The mini-
mum number of employees required to be
resident in the Hospital premises have
already been provided with frec Govern-
ment quarters. Another 145 workers affec-
ted by the demolition of unauthorised
hutments in 1968 have also been provi-
ded with alternative accommodation in
Government tenements. The State Govern-
ment have further reported that other
employees draw house rent allowance at
the prescribed rates.  Becuousc of lack of
funds and suitable site, construction of
additional quarters is not  immediatcly
possible.
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EMPLOYMENT THROUGH LOANS BY NATIONA-
LIsEp BaNks TO VicTiMS oF GHERAOLS

9127 SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
to state :

(a) how many industrial lubourers who
were unemployed due to Gheraoes or due
to closing of factorics or industrial institu-
tions were cmployed by advancing loans
from nationalised banks and 1o start their
own small scale industries; and

(b) if so, how much advances were made
available for such labourers ?

THE MINISTER OF STATE IN THL
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). The nationalised ban-
ks extend credit to any borrower who has
4 viable and economic scheme. However,
us banks do not maintain statistics of the
number of borrowers who are industrial
labourers unemployed due to Gheraoes
cte,, it is not possible 1o give the details
as described by the Hon'ble Member.

AMERICAN Peact Corrs VOLUNTILERS
ORGANIZATION

9128. SHRI G.C. DIXIT : Will the
Minister of FINANCE be pleased to state :

(a) whether there is any American Peace
Corps Volunteer's organisation in Madhya
Pradesh; and

(b) il so, whether Madhya  Pradesh
Government have demanded the withdrawal
of the American Peace Corps Voluntcers
from the State 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (1) Yes, Sir.

(b) No, Sir.

W GYwAT & e uwE s

qraET

9129 *t Twm wfew : T
wmreew  aqt qfart e sk
fawto, wraw aw andm faew WY
g FAF # FAU Fia fF

(%) #ar mzgrT T Ay St
gt | arfrer smarw w7 feafa

MAY 11, 1970

Written Answers 96
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fear mar & ; Wiz

(=) =fz 7€, &1 731 gGraar smanT
oTaTa F qHEAT F1 T AHEAT F
®TH gEAar A1 f7 21, A1 o9 qraeg
§ qurT F74 % fad #£15 71747 7 T
F A FTOrE 7

weqy qq1 afae fraem st
fawtor, swmam aa andm fawma sa
(ﬁ %o ®o !TTE) [EF] 3ﬁ, 'a'l"l
fagior, smam o7 qe-fagm faam
17T 1957 ® ATIFW AT TE AIHIT
grary  qfrdiwar &e 7, @ am
& ATY-\TE, T AFTE4T AT TE A1——
(i) =g & gqm & fAm wfan
T,
(i1) wfedia ga& gag71 o1 qF0AT
¥ famr weg =411 71 9TEI
#17,
(i) et &7 |wrE & A fan
afeat &7 afeat & gae
g wE
grarar, gafr T favrT grer sree
#1 arf Y, THET FATFETT T AT
AT EY ga F qwredt gra faar awar
2 1 gq Irfy guadfy graAr § ST
AR
(=) vt & 78t 35a1 |

fart SaTF wCETA & wgal w1
smgfreteTer aan s W
9130. ST Qo ®To WTEYTHA : &AT
ifeow aqn WA @R wW a4
w1y HAT 97 9T F1 FO0 H4A fF
(%) Far 2z 17 & fx tadr 337w
Frrarr & Agal @ smfRdE



97 Written Answers

mar sacgar A G omr
o

(@) afz g, @ Fuge s
& FHAMET 1 §a1 qF F@ F 9T
ATE FE@A & arg et €9 F
fasms & qrary F gwre 1 997 fa=re
g @ T vy § #9 a5 o faa
AT & gewTEAT E 7

ifeam  aar e W wE A
UTg HAMY § T war (st o To
agw): (%) fast 9@ FE™
¥ gaTed # qAT F9 F far §9
#2324 E 1| uw ufafaww =
ig g onfog fear mam &1 ow
awar qdEr aemar qf @1 o
g #@r oherr ofmEa ® gnfa
21§ FmT & s §
e qurr Fr ¥ e famd
YoAATESRT  ATAE OF &rw ot Fa-
fram &1 o @ €1

(@) faezdy e & &
qur g1 W 97, fady 1 FToETn
W gHw qwEA § S @faw
facrm g7 fadiT =@t @ 1 afoomm
eyl gats fame ot aoreama
#1 GT HEAT FrAG N AGAT | FgAT
qET § FHAMET  FT §TR T A
TAR EI0EE g q F famrmar
A @femw Far s @k Em
AT Oy AT & A A IIGET
HEqTAT § I FTH I AR A A
o gf¥q &9 & faare faar o7 @
g

fat 3o s F ofEE=
g grafrug FTAFRNT F FT9 F I
dregraear & faeft el # gz
A Ed

VAISAKHA 21, 1892 (SAKA)

Written Answers 98

SALE OF SE1zeD, SMUGGLED GOODS IN
ParLIAMENT HoOUsE

9131. SHR1 N. SHIVAPPA : Will the
Minister of FINANCE be pleased to state :

(a) whether Government propose to open
any shops for the sale of confiscated articles
to Members of Parliament in the Parliament
House at concessional rates; and

(b} il so, when and il not. the reasons
therefor

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). There is no such
proposal under considcration at present.
With effect from February 1968, retail sale
of confiscated consumer goods to public by
the Custom Houses has been discontinued
and such goods are now sold in bulk to
various Co-operative Socictics through the
National Co-operative Consumers Federa-
tion, the Employees consumer Co-operative
Stores run by the Ministry of Home AfTairs
and to the Military Canteens only,

Wartk Surery 1N Diwmn

9132, SHRI BALRAJ MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
plcased Lo stale :

(a) whether it is a fact that water supply
of Delhi has not kept pace with the rapid
ingreasc in the population;

(b) whether it is also a fact that because
of part agrcement, New Delhi Municipal
Commitice gets a bulk supply of water from
Delhi Municipal Corporation:

fc) whether it is also a fact that because
of comparatively small incrcase in the
population of N.D.M.C. arca, the per
capita supply of water in N.D.M.C. arcas
is much more than in adjoining D.M.C.
arcas like R.K. Puram; and

(d) if so, whether Government, in keeping
with its socialist profession, would take
steps for equitable distribution of the cxist=
ing supply of water in Delhi lo various parls
of D:lhi and the people living therein ?

THLE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR) : (a) No, sir,
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(b) Yes, sir.

(c) and (d). At present there is some
variation in the per capita per day con-
sumption of water in various zongs of
D:lhi Municipal Corporation, the New

clhi Municipal Committce and Canton-
ment areas. Steps are being taken by
the D:zlhi Municipal Corporation to aug-
ment water supply in areas where there is
short supply., The ultimate aim is to have
a 50 gallons per capita per day of drinking
water supply in all the areas.

frreeft afrwga am w=1at o v o
frmtor

9133. S WiwT gEw : AT
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LiQuor SHOP AT Pusa Roap, New Dipin

9134, SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHAI J. PATEL :
SHRI VALMIKI CHOUDHARY :

Will th: Minnter of FINANCE be pleased
Lo state :

(a) whether it is @ fact that Government
have refused o allow the opening of @
country liguor ~hap tll now Functioning
at Pusa Road (Upper Ridge Road) a
Delhi:

(b} il so, the reasons therelor:

() whether Government have sinee agreed
1o allot another site for the shop:

(d) il so, whether there hits been resent-
ment in Delhi Administration which aceord-
ing 10 them amounted 1o interference in
the Administrauon’s functioning: and

(¢) the amount of loss incurred on account
of the closure of shop for some davs in
early April, 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (1) Yes, Sir,

(b} As the site had been allotted to a
school, it was neeessary 1o shifi the liquor
shop:

(€) Yes, Sir,

(d) No, Sir,

(¢) Rs. B-6 lakhs representing the diffie--
renc: between the bid reecived in March
Jast and the re-auction o Muho April,
1970.
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A § el wafwn afew o
afgai &1 w#ft awg 1 aw I% ¥
1 YW AE ITAT |

Ad hoe INCREMENT TO CENTRAL GOVERN=
MENT EMPLOYEES

9136. SHRI S. M. BANERJEE : Wwill
the Minisicr of FINANCE be pleased 1o
state @

(a) whether a final decision has since
been taken to grant ad hoc increment 1o
those employees who are stagnating on the
maximum of the grade since last two years;

(b) if not, the reason for the same;
and

(c) whether Railway employees have
been given this benefit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b), The matter is under
consideration and a decision is expected
to be taken shortly,

(¢) Yes, Sir.

PayMINTS TO PAKISTAN

9137. SHRI BENI SHANKER
SHARMA : Will the Minister of FINANCE
be pleased to stale @

(a) the names of the treaties under which
India is obliged to make payments to
Pakistan;

(b) the amount payable under cach treaty
yearly, especially the Indus Water Treaty:

(c) the amount paid during the last three
years and the form in which it has been paid ;
and

(d) the amount paid for the treatiss which
have ceased to operate ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Under the Indus
Water Treaty, payments werc made from
November 1960 to November 1969 in ten
annual egqual instalments  aggregating
£62,060,000 to the International Bank
for Recomstruction and Dazvelopment as
India's contribution to the Indus Basin

Development Fund.
Apart from this, under the Partition

arrangements. Pakistan was paid Rs. 70
crorcs as its share of the cash balange of the
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undivided Central Government (R-. 20
crores in 1947 and Rs. 50 crores in 1948)
and Rs, 2-47 crores on account of Ordi-
nance Factories and certain other institu-
tions. No other payments are due 1o
Pakistan,

(c) £18,618,000 as India’s contribution
to the Indus Basin Development Fund.

(d) The only treaty under which payments
were made by India was the Indus Waters
Treaty. This treaty is a perpetual treaty
and the amounts paid have been indicated
in reply 1o (b) & (¢). No further amounts
are payvable under the treaty,

Tax CONCESSIONS FOR  INDUSTRIES IN
BACKWARD AREAS

9138. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of FINANCE
be pleased 10 state :

(a) whether it is a faet that the Prime
Minister has said at a public meeting in Rai
Bareilly that tax exemptions and special
concessions would be granted to industria-
lists who would set up their industries in
backward and under-developea  areas:

(b} if so, whether Government have any
concrete schemes worked out for imple-
mentation of this policy; and

(c) whether Government have laid down
any specific criteria lor gcategorisation of
thackward and under-developed areas

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Prime Minister addressed
a public meeting at Rai Barcilly on the 11th
April, 1970, In the course of her speech.
whicn was in Hindi, the Prime Minister
referred 1o the importance of balanced
regional devclopment, and the need to
create a proper infra-structure for this
purpose in the backward areas. She also
spoke, in general terms, about the various
steps which were being taken by the
Government of India to attract industry to
the backward districts. What the Prime
Minister had jn mind were the various
decisions which have been taken towards
this end, wiz.,

(i) The powers taken by the Central
Government Lo declare certain areas
@s “urban arcas”, with due regard
to the population, concentration of
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industries, need for proper planning

of the arca and other relevant

factors, on the basis of which a

public company shifting its indus-

triul undertaking from an “‘urban

area” so declared, 10 any other arcas,
would be entitled to a Tax Credit

Certificate.

(ify The Central Guovernment subsidy
towards new industrial units in
sclected backward arcas, to the
extent of one<tenth of the towal
capital cost for one project and up
to Rs. 50 lakhs both in the private
and public sectors, in licu ol the
higher development rebate, exemp-
tion from income 1ax, corporile
1ax, payment of import duties and
excise duties Tor a specified period,
recommended by the Wanchoo
Committee.

(i) The softer terms of direct assistance
by the IDBI and the 1FC to small
and  medium  projects  emanating
from under-developed arcas, which
are not fundamentally  unviable
on a long term basis, These, con-
cessions envisage, inter alia, lower
rates  of interest, longer  grace
periods for repayment of the princi-
pal etc, vide details given in state-
ment Jaid on the Table of the House

[Placed in Library. See No, LT-3460/70],

It was in the context of these decisions
that the Prime Minisier made a general
reference 1o tax  concessions,  not
in the strict technical sense, but only for
the better understanding of the audjence
she was addressing,

(b) and (c) In pursuance of the decisions
taken by the National Development Council
Committee in September, 1968, the Planning
Commission had set up two working Groups
1969 to study the question of regional
imbalances. One of the Working Groups
was to recommend the criteria for Identj.
fication of Backward Arcas and the other
Working Group was to recommend the
Fiscal and Financial Incentives for starting
industries in Backward Areas,

The Working Group on “]dentification of
Backward Areas™ listed the following
cuiteria for identifying indusirially back-
ward States and Unjon Territories :

(i) Total per capita income,
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(ii) Per capita income from industry

and mining. -

(iii) No, of workers in  registered
felories,

(iv) Per capita annual consumption of
clectricity,

(v) Length of surfaced road in relation
10 (a) the population and (b) the
area of the Siae.

(vi) Railway mileage in relation 10 ()
the population and (k) the arca of
the State,

The Group's ranking of Siates according 10
these eriteria is given in statement  laid on
the Table of the House, [Placed in Library.
see No, LT-3460 707,

The Working Group on *Fiscal & Finan.
cial Incemtives for Siarting Industries in
Backward Areas'” suggesied reoricntation
of the lending policy of the financial institu-
tions so 4% (o ensure the availability or
finince on a preferential  basis and on
concessional rage of interest 10 industries
10 be ser up in backward areas, It ajso
suggested thar the Cenral Government
should offer ceriain concessions in direct
and indircet taxes and that the  sate
Governments should carry out feasibility
studies  and provide other infra-structure
facilities to entreprencurs 10 set up indus-
1ries,

The recommendations of the two Groups
were considered by the Committee of the
National Development Council of State
Chiel Ministers at its mecting held on Sep-
tember 26, 1969 and the main decisions
which emerged at this meeting were the
following :

{a) Congessions to be offered by finan.
cia] and credit institutions  for
financing industries in  backward
arcas should be available 1o sclected
hackward areas in all the States and
Union Territores,

(b) The criteria to be adopted for selec-
tion of industrially backward dis-
tricts in the Siates and Union
Territories may be settled by the
Planning Commission in consul-
tation with the financial institutions
and the State Government, in the
light of the two sets of criteria
recommended by the  working
Group on ldentification of Back-
ward Arcas,
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(c) The Central Government may give
an outright grant or  subsidy
amounting 0 one-tenth of the
fixed capital investment of new
units having a tota] fixed capial
investment of not more than Rs.
50 lakhs each in two selected
districts each of the 9 States identi-
fied as industrially backward by
the Working Group (viz., Andhra
Pradesh., Assam, Bihar, Jammu &
Kashmir, Madhya Pradehs, Naga-
land, Orissa, Rajasthan and Utar
Pradesh) and one district each of
the other States and Union Terri-
tories; schemes and projects for
new units involving fixed capital
investment of more than Rs. 50
lakhs may be considered on merit,

In pursuance of the above, the question
of evolving criteria for determining indus.
trially backward districts was taken up with
the financial institutions and, taking into
account their suggestions, the Planning
Commission addressed a circular letter to
the Siate Governments on December 10,
1969 1o furnish a list of industrially backward
districts of their respective States in the
light of a set of criteria to be adopted as
guidelines, The State Governments were
also requested to indicate separately the
names of two or three districts from the
above list for consideration of the outright
grant or subsidy by the Centre mentioned
in the preceding paragraph. Some of the
Siate  Governments  and  the  Unijon
Territories have intimated their suggestions
and there suggestions are under considera-
tion of the Planning Commission, Other
States and Unjon  Territories have been
reguestedto expedite their suggestions,

A tentative allocation of Rs, 50 crores
has ajso been made for the Fourth Plan
period for the purpose of the outright
grant or subsidy by the Centre amounting
1o one-tenth of the fixed capital investmsnt
of new units referred to carlier,

PROFIT FROM SALE OF LOTTERY TicKITS
EarnED Y D.D.A,
9139. SHRI DEVINDER SINGH
GARCHA :
SHRI MANIBHAL ). PATEL :
SHRI VALMIKI CHOUDHARY :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS
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HOUSING AND URDAN DEVELOP-
MENT be pleased to state :

(a) the profit made by Delhi Development
Authority by selling lottery tickets for the
third draw;

(b) the details of the schemes on which
the money earned by the lotterics has
been spent so far;

(c) whether Government are anticipating
a loss in the fourth draw: and

(d) if so, whether Government have
ascertained the reasons therefor: if so,
the details thercof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP.
MENT (SHRI K. K. SHAH) : (a) Rs. 7
lakhs,

(b) Rs. 3 lakhs have been paid to the
Delhi Municipal Corporation for a sani-
tation drive in the Jhugei and Jhonpari
Colonies,

(¢) No, Sir.

(d) Does not arisc,

MeTHODS OF LEARLY DETECTION ON THE
CANCER N INDIA
9140, SHR1 GADILINGANA GOWD :

SHRI MANIBHALI J. PATEL :

SHR] DEVINDER SINGH
GARCHA :

SHRI DN, PATODIA :

SHRI VALMIKI CHOUDHARY :

SHRI LOBO PRABHU :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(8) whether Dr. Gunaraine, W.H.O.
Regional Director suggesied recently in
New Delhi some methods of early diagnosis
and treatment for the Cancer disease in
India; and

(b) if so, the details thercof and the reac-
tion of Government thercio ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b). While
speaking in the Symposium ‘Early
detection of cancer saves lives' organjsed
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by the Indian Council of Medical Rescarch
on 7-4.70 on the occasion of the World
Health Day, various speikers including
Pr. Gunarane, emphasized mass sereening
il the wse of exfolimive cytojogy for
certdin types of cangcer, Dr, Gunaratne
also emphasized the nocessity for cancer
education of madical and  paramedical
personncl and th* general public. No new
methods of carly diagnosis and trearment
of cancer discase were, suggested by him,

GRANT OF Least To ELIGIBLE SQUATTERS
IN DELHI

9141. SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have considered
the grant of any lease to eligible squatters
who had been allotted 25 square vards of
plot each in Delhi; and

(b) if so, the details thercofl ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and (b).
The matter is under consideration, at this
stuge no details can, threfore, be given,

ARRANGEMENTS TO MEET DEMAND OF
Quarity Processep [roN ORE

9142. SHRI GADILINGANA GOWD :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state;

(a) whether Government have considercd
to keep in stride and get prepared to meet
the demand for quality processed iron ore
to avoid difficulties; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) :
(a) and (b). Keeping in line with the modern
trends, all the blast frunaces in the new
steel plants proposed to be set up would
be based on prepared burden i.e. layer
charging of sized raw materials, sinteringoor
pelletisation of iron ore eotc. The exact
process to be followed would depend upon
the precise location of the steel plants and
the raw materials available in the vicinity.
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So far as the export market is concerned,
the National Mincral Development Corpora-
tion has alread completed a feasibility
study on processing of iron or fines and blue
dust from Donimalai in Mysore State into
pellets and is also conducting similar
study in respect of iron ore fines and blue
dust from Bailadila. Investment decisions
on the establishment of pelletisation plant
at Donimalai and Bailadila would be
taken after the feasibility reports have been
cexamined by the Corporation and the
Government.

The N.D.M.C. has also taken up techno-
cconomic feasibility study in respect of
Kudremukh magnetite iron ore deposits in
Mysore,

Liverirs 10 CrLass 1V EMPLOYEES WORKING
IN C.G.H.S, SCHEME

9143, SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleused 1o state

a) whether it is a fact that the Class 1V
Fmployees working under the C.G.H.S.
Scheme have not been supplicd with liveries
they are entitled to for many years; and

(b) if 50, the remedial action taken by
the Ministry to supply liveries in time for
the employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF HELATH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b). No.
Livcries are supplied to all eligible members
of staff working under the Central Govern-
ment Health Scheme as admissible under the
rules. Every possible efforts is made to
supply these in time.,

Revision o Pay ScaALts oF DRESSERS IN
C.G.H.S5. DIsPENSARIES

9144. SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether the pay scale of the Dressers
in the C.G.H.S. Dispensaries is not com-
mensurate with the dutics and responsibi-
lities of the dressers; and

(b) if so, the action proposed to be taken
to revise the pay scale ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING? AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) and (b). The
pay scale of the Dressers under the
Central Government Health Scheme is
Rs. 80-1-85-2-85-EB-3-110 and is in accor-
dance with the recommendation of the
Second Pay Commission.

The Government of India have appointed
the Third Pay Commission which will go
into the pay structure of Central Government
emplovees.

MEMORANDUM OF DEMANDS BY OFFICERS'
ASSOCIATION OF INDIAN BANK

9145. SHR1 KIRUTTINAN : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Officers’
Association of “Indian Bank' has submitted
memorandum of demands to the custodian;

(b) whether it is also a fact that the
Association has issued a notice of strike;
and

(¢) if so, what are their demands and the
action laken on these issues ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) to (). A notice of strike dated
18-3-70 along with a charter of demands
was sent to the Custodian, Indian Bank,
Madras by the Indian Bank Officers and
Supervisory Staff  Association, Madras,
informing the Custodian that the members
of the Association all over the country
would go on strike any day after 15 days
of the receipt of the notice by the
Custodian i.e. on or after 4th April 1970
and within six wecks of 4-4-1970, unless
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the following demands were satisfied by the

management :

1. Cancellation of the transfer order of
Shri H. Shah  Nawaz Khan forth-
with and to post him to the re-designated
post of Assistant Staff Officers.

2. Rescission of the transfer order of Shri
B.N. Swaminathan and recalling him and
promoting the senior most  officer
available in the Bombay region.

3. Grant of additional increments 10 all
officers transferred from one region to
another (from one State to another
State).

4. To settle expeditiously cerlain issues
relating to rectification of amenitics
to agents which were alleged 10 have
been pending for long.

The Custodian has explained to the
representatives of the Association and other
officers, the circumstances under which the
two transfers were effected and the present
policy of the bank regarding the gramt of
additional increments 1o officers  from
South on being posted 1o Bombay, Delhi
and Calcutta. As regards the pending
issues referred to at 4 above, the Custodian
has informed the Association that it is free
Lo put up detailed representation on these
matters which will be considered in due
course.

ARTICLES WRITTEN IN TAMIL NEWSPAPER
REGARDING INDIAN BANK

9146. SHRT KIRUTTINAN : Will the
Minister of FINANCE be pleased 1o
state :

(a) whether the attention of the Minister
has been drawn to the articles written in
a Tamil Newpaper ‘Viduthalai’ on the 7th
March, 1970, 18th  March. 1970, 4th
April, 1970 and 8th April, 1970 about
‘Indian Bank’; and
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(b) if so, the reaction of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Government has scen
the articles written in the Tamil newspaper
‘Viduthalai' about the Indian Bank. How-
cver, no specific complaints bearing on the
allegations referred to in the articles have
been received by Government.

AsSETS AND L1aBLITIES OF CuUSTODIANG
OF 14 NATIONALISED BaNKS

9147, SHRI KIRUTTINAN : Will the
Minister of FINANCE be pleased to state :

(a) who are the present Custodians of
the fourteen nationalised banks and what
was their status before and after social
control and aflter nationalisation;

(b) the assels and liabilities of these
custodians, their wives and children, if
any: and

(c) whether they have any foreign asscls
and if so. the particulars about the source
and its ingome 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) A statement giving the required
information is attached Under the provisions
of the Banking Companics (Acquisition
and Transfer of Undertakings) Act, 1970,
the Chairman of the erstwhile banks became
the Custodians of the nationalised banks.

(b) and (c). The obligation of the officers
of the nationalised banks to declare their
assels in full including those of their
family members, has Lo form part of the
Conduct Rules to be made under the powers
vested in the Boards of Directors of the
nationalised banks to make regulation
under Section 1%2) of the Act. The
first Boards of Directors of the nationalised
banks arc likely to be appointed shortly,

STATEMENT
- Naine of Bank o Name of plrcsem Status before T Status an;r_ -
Custodian Socia] Control Social Control

1 2 3 4 5

1. Centra} Bank of India  Shri V. C Patel General Manager Whole-Time
Chairman,

2, Bank of India Shri T. D. Kansara  General Manager Whole.Time
Chairman,

3, Punjab National Bank  Shri S, C. Trikha General Manager Whole-Time

Chairman,
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1 2 3 4 5

4, Bank of Baroda Shri M. G. Parikh Deputy General General Mana-
Manager ger and Jater

Whole-Time
Chaijrman,
5, Uniled Commercial Shri R, B, Shah General Manager Whole-Time
Bank . Chairman,

i, Canara Bank Shri K. P. J. Prabhu Chirman of Board Whole.Time
of Directors { Part- Chajrman,
time).

7. United Bank of India  Shri B, K, Dutt Managing Director  Whole-Time

Chairman,

8. Dena Bank Shri P, V. Gandhj Managing Director  Whole-Time

Chairman,

9, Syndicate Bank Shri K, K. Pai % Chief Officer Genera] Mana.

ger.

10, Union Bank of India  Shri F. K. F, Managing Director ~ Whole-Time

Nariman Chairman,

11. Ajmhabad Bank Shri K. M. Nanjappa* Retired Gencral Whole-Time
Manager of Indian  Chairman,
Overseas Bank Ltd,

12, Indian Bank Shri G. Lakshmi- General Manager Whole-Time

narayanan®** of Indian Overscas Chairman,
Rank Lid.
13, Bank of Maharshira ShriC. V. Joag Gencral Manager ‘Whole-Time
Chajrnman,

14, Indian Overseas Bank  Shri R. N, Chettur**® Rectired Managing Whole-Time

Director of Suate Chairman,

Bank of India,

°/Shri K. K. Pai was appointed as Custodian with effect from the 28th February, 1970
in place of Shri T. A, Pai who has becn appointed as the Chairman of the Life In-
surance Corporation of India with cffect from the 2nd March, 1970, Shri T, A,
Pai who was Managing Director of the Bank before Social control was appointed
whole-time Chairman after Social Control and later became Custodian when the

undertaking of the bank was acquired on the 19th July, 1970,

*Joined the bank as Managing Director and Chairman,
*sJoined the bank as Chairman.
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DETECTION OF CANCER

9148, SHRI INDRAJIT GUPTA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT b
pleased to refer to the reply given to Une-
starred question No. 5226 on the 6th
April, 1970, and staie :

(a) whether it is not a fact that carly
detection of cancer at ils primary stage is
considercd  essentinl fer combating  this
menace,

(b) whether mass public instruction to
facilitate such carly detection was being
developed at the Cancer Detection Centre
whose services were ree of charge: and

() if so. how this valuable serviee can
be compared with ordinary diagnosis and
treatment of cancer, gererally at an ad vanced
stage, provided by the Chittaranjan Cancer
Hospital on payment 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (0) Yos. sir,

(b) No, Sir.
(c) Docs not arise.

CHITTARANJAN NATIONAL CANCER RPSEARCH
CENTRE CALCUTTA

9149. SHR1 INDRAJIT GUPTA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT be
pleasea to state :

(a) whether the Reviewirg Committee
has been appointed to assess the performance
of the Chittaranjan Wational Cancer
Research Centre, Calcutta;

(b) if so, the composition of the Com-
mittee;

(c) whether it is a fact that only medical
scientists have been included in the Com-
mittee to the exclusion of non-medical
scientists who are also essential for cancer
rescarch:

(d) whether -the non-scientist members
of the Reviewing Committee are persons
themselves involved in the closure of the
Cancer Dstection Centre: and

(e) if so, the reasons for appointing
them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR, S.
CHANDRASEKHAR) : (a) Yus. Sir.

(b) The composition of the Committee
is given below :

1. Dr. J. B. Srivastav Chairman
Additional D.G.H.S.
2, Dr. ). C. Paymasler, Member

Tata Memorial Hos-  (regret his in-

pital, ability 1o scrve
Bombay. on the Com-
mitlee.

3. Dr. P. N. Wahi,
Director-General,
Indian Coungcil of
Medical Rescarch,
Ansari Nagar, New D:lhi.

Member

4. Dr. S. Sri Ramachari,
Director, Tumour
Registry.,

Indian Council of
Medical Research,
New Delhi,

Member

5. Shri Maranarayan
Goopltu,
Representative of
Deshbandhu Memorial
Trust, Calcutta.

6. Shri Jyotirmoy Basu,
M.P,

Representative of
D.M.T.. Calcutta.

Member

Member

7. A representative of the  Member
Ministry of Finance

Government of India.
$. Director of Health

Services, Govt. of
West Bengal, Calcutta.

Member

9, A representative of the  Member
Ministry of Health and

Family Planning and

Works, Housing and

Urban Development
(Department of Health),

New Delhi.

(€) Yes. The scientists included in the
Committee are those who have been con-

nected with cancer work ana have a wide
experience in the fleld of research,
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(d) and (e). The decision to’ closz the
Cancer Detection Centre was taken by the
Governing Body of the Chittaranjan
National Cancar Research Centre, Caleutta,
Members at serial numbers 5 and 6 of (b)
above, i.e. Shri Naranarayan Gooplu and
Shri Jyotirmoy Basu are members of that
Governing Body. Both of them thave also
been nominaied by the Deshbandhu Memo-
rial Trust on the Reviewing Commitice.

Civic AMLNITIES IN GOVERNMENT  AND
LocaL Bopies OwNING  BUILDINGS 1IN
Dirmn

9150, SHRI KANWAR LAL GUPTA :

SHRI BANSH NARAIN SINGH:
SHRI SHARDA NAND :

Will the Manister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state:

(a) whether it is a faet that there are
many Government and local bodies owning
buildings in Dclhi in which there are no
Proper civic amenities:

(b) il so. the number of such buildings:

) when the amenities will be provided 1o
these buildings:

(d) what will be the approximate cost of
these; and

(¢) whether Government are considering
1w transfer these buildings to the tenants
who have paid 14 years of rent?

THE MINISTER OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and (b).
About 3000 properties transferred (o the
Delhi Municipal Corporation by the Reha-
bilitation Ministry are reported to be lack-
ing proper civic amenitics. In addition,
some 432 old quarters at Timarpur belong-
ing to the Govt. have not been provided
with flush latrines.

(c) The D:lhi Muncipal Corporation
expect to provide the n:eded amenities in
the next 2 years. As the quarters at Timar-
pur are to bz demolished shortly for re-
development, there is no proposal to con-
vert the existing dry latrines.

(d) The D:lhi Municipal Corporation
have estimated that the provision of the
amenities will cost Rs. 25-00 lakhs approxi-
mately.

(e) No, Sir.
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Seizure ofF Foreion GooDS NEAR
Bursar

9151, SHRI MAYAVAN :
SHRICHENGALRAYA NAIDU:
SHRIN.R.LASKAR :

SHRI DHANDAPANI :

Will the Minister of FINANCE “be pleas-
ed to state :--

(a) whether it is a faet that contraband
goods, including foreign cloth ete, worth
Rs. 12 lakhs were seized by the Customs/
Excise official ncar Bulsar on the 8th April,
1970,

(b) il so, whether some arrests have baen
made in this connection;

(¢) the names of the countries to which
these goods belonged ; and

(d) the action taken against the persons
held responsible 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Contraband goods including
foreign cloth elc. woth Rs, 4- 88 lukhs and a
mechanised vessel were seized by Customs
officers of the Central Excise Department
of the coast near Bulsar  on the 9th April,
1970.

(b) Twelve persons have baen arrested in
this connection.

(¢) The goods svized are of Japanese and
Pakistani origin.

(d) Out of th: twelve persons  arrested
cleven persons were released on bail of
Rs. 4.000/- cach pending completion of
investigations,

Unpacked X-Ray PLANT LYING IN A
LocaL HosPITAL

9152. SHRI MAYAVAN :
SHRI CHENGALRAYA NAIDU:
SHRI N. R. LASKAR :
SHRI DHANDAPANI :

Will th: Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleascd to siate :

(a) whether it is a fact that an X-Ray
Plant, the cost of which is over Rs, 1 lakh, is
lying unpacked in a local hospital for over a
year;

(b) if so, whether Government have en-
quired into it; and
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(c) the reasons for lying idle the equip-
ment for long and the steps being taken to
utilise it?

THE MINISTER OF, STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S
CHANDRASEKHAR) : (a) From the
information collected so far no such X-Ray
plant is reported 1o be lving unpacked in a
Government Hospital.

(b) and (c). Do nol arise,

JawanAR Jyun)

9153. SHRI1 JAl SINGH :
SHRI YAJNA DATT SHARMA :
SHRI HARDAYAL DEVGUN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred question No. 5206 on the 6th
April 1970 regarding “Jawahar Jyoti® and
slate

(a) whether Government propose 1o dis-
continue the burning of “Jawahar Jyoti®
in view of the fact that the practice of cult
of personality or dcification are not in
consonance with the spirit of democracy
and socialism and also in view of the fact
that this entails a high cxpenditure; and

(b) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT (SHR1 K. K. SHAH) : (a) and (b).
No, Sir. It is, howcver, proposcd to replace
the present flame, which is fed by a mixture
of mustard oil, cotton secds and camphor,
with a permanent gas flame at a reduced
monthly cxpenditure of about Rs. 900;-
only.

POSTINGS AND TRANSFERS OF STAFF WORK-
ING IN FARRUKHABAD DIVISION OF CENTRAL
Excise COLLECTORATE, KANPUR

9154, SHRI1 JAL SINGH :

SHRI1 YAJNA DATT SHARMA:

Will the Minister of FINANCE be pleas-
ed 1o state :
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(a) whether it is a fact that duc to various
reasons, posting in Farrukhabad Division
of the Central Excise Collectorate, Kanpur
is considered a hard and bad posting by the
Executive Staff and if so, whether Govern-
ment propose to limit an Officzr's stay from
2 to 3 years in the Division;

(b) whether complaints have been re-
ceived that some influential Inspectors of
that Collectorate have succseded in avoid-
ing transfers 1o this Division throughout
their careers, whereas others are posted there
more than once and if so, the action taken
thercon; and

(c) whether Government propose o ¢on-
sider immediately transferring  of  such
officers to Farrukhabad Division to relieve
others who are there for more than 3 years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The exccutive stafl in the
Kanpur Collectoate of Central Excise gene-
rally do not like posting in Farrukhabad
Division. There is no proposal under consi-
deration of the Government to limit an
officer’s stay there for 2 to 3 years,

(b) No, Sir,

(c) At the timz of ganeral transters the
Government always Keeps in view rotating
officers from one charge to another,

INTRODUCTION OF CALCUTTA LOTILRY AND
METROPOLITAN SAVING Bonp ric. 10m
DEVELOPMENT OF CALCUTTA

9155, SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased to state:

(a) whether Government will introduce (1)
Calcutta Lottery like D:lhi Lottery, (it)
Calcutta Metropolitan Saving Bond, (iii)
Terminal Taxes, (iv) Inter-State Transport
Tax, (v) Special Tax on Luxury goods and
similar other taxes for raising finance for
development of Calcutta, from privale
SOuUrces;

(b) whether Government will set up an
Expert Committec to go into the issues of
introducing additional taxes, as mentioned
above, for raising additional resources for
development of Calcutta;

(¢) whether the problems of development
of Calcutta will be treated as a “special
national problem™ as described by late Pan-
dit Nehru and reiterated by other dignitarics
of Central Government; and
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(d) if so, how such commitment will bc
implemented ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) to(d). Both the Central
and the State Governments are fully seized
of the urgent problems of development fac-
ing Calcutta, Government have ajready
initiated action with regard 1o the formula-
tion and implementation of various  pro-
grammes/schemes, keeping in view both the
present and the likely availability of funds
from all sources. However, il is Dol consj.
dered necessary, at this stage 1o set up any
Expert Commitlee for the purpose of going
into the issue of introducing additional
Laxes.

CoMpLnsaTion 10 MriaL CoRPORATION
oF INDIA

9156, SHRI SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pledsed 1o state :

(4) whether Government have finalisgd
the guantum of compensation to be given
1o the Meial Corporation of India;

(b) if 50, the amount of compensation Lo
be said;

(c) if not, the reasons for prolonged period
titken by Government o arrive at a decision
regarding the amount of compensation ;

(d) whether the receni judgement given by
the Calcutta High Court in regard 10 a case
filed by the Metal Corporation of Indju
necessitates immediate decision of Govern-
ment regarding payment of compensation
1o the said Corporation;

(e) if so, the sieps taken by Government
in this regard; and

(f) if not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) :
(8) to (f). An offer of compensation for the
undertaking of the Metal Corporation of
India acquired by the Government under the
Meial Corporation of Indja (Acquisition of
Undertaking) Act, 1966, was made to the
Corporation in June 1968, Due to lack of
response from them, the offer was with-
drawn in March 1969,
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The delay in the payment of compensa-
tion his been mainly due to a scries of liti-
gation instituted by the Metal Corporation
of India ending with a writ petition before
the Calcunta High Court which was dismiss.
ed by the Court in April 1969,

The implications of the observations of
the Calcutta High Court, contained in its
Jjudgement on the question of compensatjon
payible 1o the Corporation, are presently
being examined in consulation with the
concerned Ministries kecping also in view
further judicial pronouncements on  the
question of compensalion,

Riror1 or Pay CoMMISSION SLT UP BY 1ML
LAst U.F, GOVERNMENT IN WLST Bineai

9157. SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased to siate;

(a) whether report of the Pay Com.
mission, sct up by the last United Front
Government in West Bengul, will be pub-
lished ;

(b) il so, when and  the reason for the
delay in publishing the report;

(¢) whether Government have consider.
ed the recommendatjons of the report :

(d) if so, the extent of acceptance of the
recommendatjons of the report; and

(¢) when Government are going 1o imple-
ment them ?

THE MINISTLR OF STATLE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) : (a) and (b). The report of the
Commission is under print and will be pub-
lished by the State Government as soon as
printed copics are got ready,

(¢) to (¢). The recommendations of the
Commission are under consideration of the
Siate Government.
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VIEWS EXPRESSED BY CHAIRMAN OF MAHA-
RASHTRA Co-OPERATIVE BAnk RE : Co-
OpERATIVE BANKS

9160, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE
be pleased 1o siate ;

(a) whether her attention has been drawn
to an editorial in the Financial Express of
the 12th March, 1970 under the caption,
**Plcase Count the Chickens'™:

(b) whether it is a fact that according (o
Shri Vasanurao  Patil, Chairman of the
Maharashira Stute Co-operative Bank, de.
faulis of District co-operitive banks in
Maharashtra on account of re.calcitrance,
inefficient management, defnlcation eie, in-
creased from 26 per cent of the toal over-
dues 1o 39 per cent in 1968.69;

(c) whether it is also o fact that according
to Shri Patl  “nationalised  commercial
bunks are financing even defauliing co-
operative banks in their anxiety 10 achieve
targets™ and if so, whether this statement is
true; and

(d) the details of the sieps taken to en-
sure that the nationalised commercial banks
do not waste public money by accumulat-
ing overdues in their enthusiasm 1o extend
rural credit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) Yes. Sir.

(b) The editorial referred (o auributes
such a statement to Shri Vasantrao Patil.
While it is 2 fact that there has been a rise
in the percentage of overdues from 25 per
cent in 1965-66 to 36 per cent in 1968-69,
Government do not have information as to
how much of these were attributable to the
specific factors referred 10.

(c) There was no reference in the editorial
to commercial banks financing defaulting
cooperative banks, The editorial stated that
Shri Vasantrao Patil had said that in their
anxiety to achieve targeis the nationalised
banks had financed cven ‘the defaulters of
copperative bapks’, No specific instance
of banks financing defaulters of the co.



125  Written Answers

operative societies has come to the notice
of the Reserve Bank. However, it is keeping
a watch on the situation,

(d) Banks are expected to exercise norm-
al banking prudence in advancing loans,
The quantum of loan is to be determined
taking into account the actual needs and the
repaying capacity, The banks would ajso
employ adequate supervision machinery 1o
verify the proper utilisation and end usg of
the credit. There is, therefore, no need 10
entertain any misgivings that commercial
banks would accumulate overducs or wasic
public money,

Loss INcURRED RY |.D.P.L.

9161,  SHR] VIRENDRAKUMAR
SHAH : Will the Minister of PETROLFUM
AND CHEMICALS AND MINES AND
METALS be pleased 1o siate -

() whether according 1w its  Annual
Report for 1968-69 the Indian Drugs and
Pharmaccuticals Lid, incurred a loss of
Rs, 91 crores in 1968-69 against its sales of
Rs, 105 crores during the year;

(b) whether the report reveals that nearly
a third of the Undertaking's entire income
from sales was spent on the salaries on the
Sovict experts attached (o its three plants;

(c) whether it is a fact that the company
produced drugs and instruments worth
about Rs. 30 crores in 1968-69, but only a
third of them were sold in the market and
according to the company this was dug 10
‘stiff competition®;

(d) whether in view of the impending cut
in drug prices whether the 1.D.P.L., might
find it much more difficult to face competis
tion; and

(e) if the replies to parts (4) to (d) above
be in the affirmative, the reasons for the
poor showing by the I.D.P.L, when the vari-
ous units in pharmaceuticals industry in the
country arc by and Jarge fairing well ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLUEM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D, R. CHAVAN) : (a) Yes.

(b) No. The salaries and subsistence
allowance paid to the Soviet specialists
during 1968-69 amounted to Rs, 29 -05 lakhs
while the total sales during the year werc
Rs, 105 59 lakhs,
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(c) Yes. Due to factors beyond its control
such as availability of products in the coun-
try imported through licenses issued earlier,
the company could not sell its entire produc-
tion of 1968-69 in that year itself, The
same was however sold during the year
1969-70.

(d) It is too carly to assess the impact
of the revised prices on the working results
of this Company.

(¢) The main rcason for the loss in 1968-
69 is that production in Antibiotics Plant,
Rishikesh and Synthetic Drugs Plant,
Hyderabad was ut commissioning and stabi-
lisation stage during that year. A period of
2 10 3 years depending on the complexibility
of chemical operati and pr is
required for reaching the efficiencies and
norms given by the collaborators. Both Anti-
biotics Plant, Rishikesh and Synthetic
Drugs Plant at Hyderabad will enter that
Phase in the First quarter of 1971. The per-
formance of the company has already shown
an improvement as is evident from the fact
that the sales have gone up to 489 -79 lakhs
during 1969-70. It is also not correct Lo
compare the company with any other phar-
maceutical unit in the country. There is no
other unit which produces such wide range
of drugs from basic stage as I.D.P.L.

FinpinGs oF SHRI P, D, OJHA As PUBLISHED
IN R.B.I. BULLETIN AND GOVERNMENT'S
REACTION THEREON

9162. SHRI RABI RAY : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether her attention has been
drawn to the findings of Shri P.D. Ojha in
a paper published in the January, 1970
issue of the Reserve Bank of India Bulletin
under the entitiement “*A Configuration of
Indian poverty and Levels of Living™;

(b) if so, whether she agrees with one of
his findings that the number of people in the
country below the absolute poverty line rose
from 52 per cent to 70 per cent of the popu-
lation; and

(c) the steps Government propose to take
to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

{b) In the Government’s view, the data

used by Shri P. D. Ojha are subject to a
number of limitations, and no definitc con .
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clusion can be drawn solely on their basis
concerning either the pattern of or the
changes in the distribution of incomes.

(c) Anoverriding objective of the Govern-
ment's policy is to raise the standard of liv-
ing of the people, and this is sought to
be achieved through planned economic
development and through various fiscal and
non-fiscal measures designed to reduce
inequalities in income and wealth.

REVISION OF AGREEMENT WITH NATIONAL
IRANIAN OiL COMPANY

9163. SHRI RABI RAY :
SHRI HEM BARUA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that a top level
three-member Indian Oil team would visit
Teheran shortly to discuss the question of
revising the agreement with the National
Iranian Qil Company which has been sup-
plying darius crude to the Madras Refin-
ery; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
and (b). The team of four members has
already visited Iran and returned. Another
visit by this team is not contemplated. It
is not in the public interest to disclose the
nature of discussions at this stage.

RECOMMENDATIONS OF STUDY TEAM ON
IMPROVING PRODUCTION AND COMPETITIVE-
NEsS OF IRON ORE IN WORLD MARKET

9164. SHRI RABI RAY : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
state :

(a) whether Government are aware of the
fact that a of far reaching recom-
mendations to improve production as well
as competitiveness of iron ore in the world
market have been made by a three-member
study team appointed by the National
Mineral Development Corporation;

(b) what are those recommendations;
and

(c) the details of the steps proposed to
be taken to implement them?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHR1 JAGANATH RAO) : (a) to
(c). The Study Team of the National Mine-
ral Development Corporation Limited, has
made several recommendations dealing
with prospecting, explorations, exploitation,
transportations, port facilities, management
and financial aspects of iron ore industry.
The Corporation has been requested to for-
mulate specific proposals in the light of the
recommendations of study team which are
awaited.

MYSTERIOUS DISEASE IN MADURAI

9165. SHRI B. K. DASCHOWDHURY:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plcased to state :

(a) whether a mysterious discase had
claimed the lives of 11 children at the
Mannavanur village, near Kodalpanal in
Madurai in the month of April, 1970;

(b) whether any enquiry was held in the
matter, and if so, the details thereof; and

(c) il not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) to (c). The
information is being collected and will be
laid on the Table of the Sabha as soon as
possible.

DEMONSTRATION HELD BY PHARMACISTS
WorkinGg IN C.G.H.S. DISPENSARIES

9166. SHR1 B. K. DASCHOWDHURY :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether there was any demonstration
held by the Pharmacists working in C.G.
H.S. Dispensaries on the 7th April, 1970 in
regard to the assault on their Union Presi-
dent by a senior health official;

(b) if s0, the details thereof and the rea-
sons for the same; and

(c) the steps taken by Government in the
matter?
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THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) to (c). Some
Pharmacists working in the Central Govt.
Health Scheme dispensaries held a meeting
on the 7th April, 1970 and passed a resolu-
tion demanding that for his alleged mis-
behaviour with the C.G.H.S. staff, the offi-
cer of the Directorate General of Health
Services (CGHS) should either be trans-
ferred or suspended pending an inquiry into
the alleged misbehaviour. After an inquiry
had been made it was found that the demand
made in the resolution was not tenable. The
Officer concerned has, however, been advis-
ed to be more restrained in his dealings
with the staff.

CoNsTITUTION OF COMMITTEE FOR DEVELOP-
MENT OF CoaL

9167. SHR1 HIMATSINGKA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether a Committee to formulate a
national fuel policy to secure even develop-
ment of coal in the country has since been
set up; and

{b) if so, its precise constitution, names ol
members and terms of reference?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO)
(a) Not yet, Sir.

(b) Does not arise.

ExcISE DUTY ON IRON SAFES

9168, SHRI MOHAMMAD ISMAIL :
SHRI GANESH GHOSH :
SHRI A. K. GOPALAN :

SHRI BHAGABAN DAS :

Will the Minister of FINANCE be
pleased to state :

(4) whether Government have received
any memorandum from the West Hand-
made Iron Safe Manufacturers Association,
Calcutta;

(b) if so, the main demands made by the
Association;
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(c) whether Government propose to
exempt the hand-made and non-power ope-
rated Iron safe from the imposition of ex-
cise duty; and

(d) if so, when and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : (a) and (b). Yes, Sir, West Bengal
Handmade lron Safe Manuafacturers Asso-
ciation, Calcutta had sought exemption
from excise duty on lron sales manufac-
tured without the aid of power;

(c) and (d). Iron safes, in or in relation to
the manufacture of which no process is
ordinarily carried on with the aid of power
have alrecady been exempted from payment
of excise duty with effect from Ist May,
1970.

ANNUAL RENT PAID FOR ACCOMMUDATION
FOR CENTRAL GOVERNMENT OFFICES

9169. SHRI SRADHAKAR SUPAKAR:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased (o state:

(a) the total amount of rent paid annually
lor renited accommodation for offices of the
Central Government; and

(b) the number of buildings constructed
during the last year to replace rented
accommodation and the cost thereofl ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and (b).
The information is being collected and will
be laid on the Table of the House.

ANNUAL RENT PAID FOR ACCOMMODATION
Occuriep 8y THE PusLic SecTor UNDER-
TAKINGS

9170. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of FINANCE

be pleased to state :

(a) the total amount of rent paid an-
nually for rented accommodation for offices
of the public sector projects under the con-
trol of the Central Government; and

(b) the number of buildings constructed
last year to replace rented accommodation
and the cost thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) According to available infor-
mation, the total amount of rent payable by
public enterprises for offices hired in the
cities of Bombay, Calcutta, Delhi and
Madras during 1968 was Rs. 293 lakhs.
Information with regard to rents payable
for office accommodation hired in places
other than the four cities is not readily
available and the collection of this data
may involve work incommensurate with the
expected results.

(b) Information is being collected and
will be placed on the Table of the House.
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PAY OF PROBATIONARY OFFICERS OF INDIAN
OvVERsEAs Bank

9173. SHRI YAMUNA PRASAD
MANDAL :

SHRI S. M. KRISHNA :

Will the Minister of FINANCE be pleas-
ed to refer to the reply given to Unstarred
Question No. 7% on the 17th November,
1969 and state:

(a) whether Government propose to bring
the salaries and other allowance of Proba-
tionary Officers in Indian Overseas Bank at
par with Indian Bank Ltd.; and

(b) if so, when and if not, the reasons
therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). According to Section
12(2) of the Banking Companies (Acquisi-
tion and Tansfer of Undertakings) Act,
1970, an officer or other employee as the
case may be, of a nationalised bank shall
hold his office or service in that bank on the
same terms and conditions as would have
been admissible under the erstwhile banking
company, unless and until his remuneration,
terms or conditions are altered by the cor-
responding new bank.

In terms of Section 19(2)(d), of the Act,
it would now be for the Board of Direc-
tors, to be constituted shortly of the Indian
Owverseas Bank, to make regulations, after
consultation with the Reserve Bank and
with the previous sanction of the Central
Government, providing thercin conditions
or limitations subject to which the bank may
appoint officers or other employees and fix
their remuneration and other terms and
conditions of service. 1t will be for the Board
to determine the remuneration and other
terms and conditions of service of Proba-
tionary Officers under thesc regulations.

DECREASE IN MINFRAL PRODUCTION IN
KERALA

9174. SHRI YAMUNA PRASAD
MANDAL :

SHRI 5. M. KRISHNA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state;

{a) whether it is a fact that there has been
less production of minerals during 1969-70
in the State of Kerala as compared to the
last year;

(b) if so, the total mineral production in
that Statc during the last three years, year-
wise;

(c) whether there is any proposal under
consideration of Government to give any
financial assistance to that State to boost the
production of minerals in that State ; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) :
(a) Yes, Sir.
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(b) A statement showing the mineral
production in Kerala during the Ist three
years is attached.

(c) and (d). No financial assistance is given
to State Governments specifically for mine-
ral production. However, financial assis-
tance to states is given as Block grants or
loans, which may be utilised for mincral
development as well.

STATEMENT

STATEMENT SHOWING THE VALUE®* OF
MINERAL PRODUCTION IN KERALA STATE
DURING 1967-1969 :

VAISAKHA 21, 1892 (SAKA)

(In Rs. "000)
Year Major Minor Total
minerals minerals
1967 .. 5,558 9,091 14,649
1968 .. 4,316 6.466(p) 10,782
1969 .. 4,068 N.A. 4,068@
(P) =Provisional.
(*)  =Excluding atomic mincrals and

common salt.
(@) =Excluding minor minerals.
(N.A.)=Not available.

AcTION AGAINST 1.0.C. OFFICIAL CONNECT-

ED WITH PLACING OF ORDERS WITH BHARAT

BARREL AND DRUM MANUFACTURING COM-
PANY

9175. SHRI V. NARASIMHA RAO :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether it is a fact that the official,
connected with the placing of orders for
supply of barrels with Messrs Bharat Barrel
and Drum Manufacturing Company even
after this had been black-listed by Govern-
ment, has resigned; and

(b) if so, the name of the Officer and the
action proposed to be taken against him?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Two employees viz. (1) Shri B. M. Digam-
bar and (2) Shri V. N. Gangadharan work-
ing in the Materials Department of the
Marketing Division of the Indian Oil
Corporation at that time were connected

Written Answers 134

with, though not responsible for, the plac-
ing of an order for the supply of barrels
with M/s. Bharat Barrel and Drum Manu-
facturing Company (P) Ltd. They resigned
the services of the Corporation as under:—

Shri B. M. Digambar with effect from
31-7-1964.

Shri V. N. Gangadharan with effect from
5-10-1964.

The intimation of the black-listing of the
firm was conveyed vide Govt. letter dated
21-5-64. The order was placed on 12-9-64.
In accordance with the procedures obtain-
ing at that time, reciprocal arrangements
for the blacklisting of parties by the public
sector undertakings on the advice of the
Government and vice-versa were not appli-
cable.

(b) Does not arise in view of answer to
para (a) of the question.

PerroL PuMps, KEROSENE AND INDANE GAS

AGENCIES oWNED BY M/s. UNITED AGENCIES

M/s. RADHAKISSEN BiMAL KuMAR AND
M/s. BaLKisSEN LAL PobDaR

9176, SHRIS. KUNDU : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased
to refer to the reply given to Unstarred
Question No, 6166 on the 13th April, 1970
regarding alleged corruption in sales organi-
sation of the Indian Oil Corporation and
state:

(a) the number of petrol pumps, kerosene
agencies, Indanc gas agencies owned by
United Agencies, Radhakissen Bimal
Kumar and Balkissen Lal Podder in Uttar
Pradesh, Bihar, Bengal and other places and
by Garib Das for Bombay Coorperative
Socicty and Sindhi Chamber of Commerce
in Bombay;

(b) whether they have formed severa]
firms among their family members and rela-
tions and are controlling the substantial
portion of distribution of petroleum pro.
ducts;

(c) whether Bimal Kumar and Binod
Kumar are proprictors of firms of Messrs
United Agency Radhakissen Bimal Kumar
and Balkissen Lal Poddar and whether they
are related, if so, the details thereof; and

(d) the steps Government are taking to
remove such vested interests from distribu.
tion of petroleum products?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D, R, CHAVAN) : (a) to (b).
The required information is being collected
and will be laid on the Table of the House,

FiLing OF INCOME-TAX RETURNS BY MEM-
BERS OF PARLIAMENT

9177. SHRI S, KUNDU : Will the Minis-
ter of FINANCE be pleased to state:

(2) whether a Member of Parliament who
has not assessable income is compulsorily
required to file Income-1ax return and if so,
the position of Law in this regard ; '

(b) whether the Income-tex Department
has been advised to allow certain deductions
to Members of Parliament from their sala-
ries which will not be subject 10 income-
tax; and

(c) if 50, those items of expenditure ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) If a person does not have
assessable income, he is not compulsorily
required to file income-tax return ufs 139(1)
of the Income-tex Act: but il a notice u/s
13%(2) or 148 has been issued to him by the
Income-tax Officer, then he has to file a
return of his income irrespective of the fact
whether or not he has assessable income,

Under section 139(1) of the Income-tax
Act, 1961 every person whose to1al income
during the previous year exceeded the maxi-
mum amount which is not chargeable to
income-tax has to furnish a return of his
income by the prescribed date, which in the
case of persons deriving income from salary
is the 30th June of the assessment year,

Upto 315t March, 1968, the fixed remune.
ration of Rs, 500 per month received by
Members of Parliament was treated as jn.
come from ‘salary’ and tax was being
deducted at source, From 1-4.68, however,
on the advice of the Ministry of Law and the
Attorney General this remuneration is being
treated as income from “Other sources®
from which tax is not deducted ar source,
As such, upto assessment  year 1968-69,
every Member of the Parliament was requir-
ed to flle a return of his income, within the
prescribed dates, With effect from the
assessment year 1969.70, if his income after
deduction of allowabie experwes is below the
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taxable limit, he is not required to file his
return of incomeu/s 13%(1) of the Income-
tax Act, 1961,

(b) and (c). Yes, Sir. The Income-tax
Department has been advised that the
following items of expenditure are allowable
as deductions from the fixed remuneration
of Members of Parliament :

(i) Expenses incurred in maintaining an
office in Delhi:

(ii) Expenses incurred in maintaining an
office in his constituency; and

(iii) Expenses incurred on postage, sta-
tionery, conveyance, lelephone, ste-
nographic assistance etc. in Delhi
or in his constituency,

The question of scope of ajlowance of
expenses against salary of Hon'blc Mem.
bers of Parliament was referred to the
Hon'ble Speaker, Lok Sabha, for the com-
ments of the Committee on Subordinate
Legislation- The Committee has advised that
a minimum allowance limit under section
57(iii) of the Income-tax Act, 1961, may be
prescribed at Rs. 100 per month, We are
accepting the Committee’s recommenda-
tion and suitable instructions to this effect
are being issued.

MoRe ALLowances For Docrtors OpTInG
FOR RURAL SERVICES

9178. SHRI R. K. AMIN :
SHRI OM PRAKASH TYAGI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP.
MENT be pleased to state :

(a) whether it is a fact thatr Government
of Mysore has doubled the allowance for
Doctors for rural services;

(b) if so, whether Central Government
propose to evolve a schemc for providing
similar incentives all over the country: ¢nd

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING : AND WORKS. HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : (a) 1o (c). The
information is being collected and will be
laid on the Table of the Sabha as soon as
Ppossible,
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Lack of DEMAND AND FALLIN PrRODUCTION
OF SUPERPHOSPHATE FERTILIZER

9179. SHRI MANIBHALI J. PATEL :

SHRI DEVINDER SINGH
GARCHA :

SHR1 VALMIKI CHOUDHARY:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to statc:

(a) whther the Development Council for
Inorganic Chemicals Industries has been
asked to exemine the problem of lack of
demand and consequent fall in production
of Superphosphate fertilizer;

(b) if so, by what time they are likely to
submit the report;

(c) whether the Fertilizer Association of
India has also been asked to undertake a
techno-cconomic study to determine the
concessions in prices of nitrogen and other
nutrients; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a) to (d).
The Development Council for Inorganic
Chemical Industries considered the pre-
blems facing the Superphosphate  industry
at its meeting held on 18-3.1970 byt did not
make any specific recommendations, The
Fertilizer Association of India have under-
taken a techno-economic study of the pro-
blems of superphosphate industry. The out-
come of the study is awaited,

Survey ofF CaMMUNICABLE DiseasF oF
ZOONOTIC ORIGIN IN THE COUNTRY

9181, SHRI MANIBHAI J. PATEL :

SHRI DEVINDER SINGH
GARCHA :

SHR] VALMIKI CHOUDHARY :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government propose to or
have conducted any survey of the communi-
cable disease of Zoonotic origin in the
country;

(k) if so, the details thereof;
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(c) whether Government have since for-
mulated any schemes for the elimination
of such diseases:

(d) if so, the details thereof; and

(e) the omount likely to be spent on this
during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR, 8.
CHANDRASEKHAR) : (n) Yer, Sir. The
Government have conducted some surveys,

(b) There are more than 150 Zoonotic
diseases in the world. Of these the impor-
tant ones in India are Rabies, Plague,
Brucellosis, Leplospirosis, Hydatid Disease
and Fasciolopsis buski.

Data collected based on surveys so far
carried out indicates the position as fol-
lows :—

Rabies. In 1969, fiftyfour hydrophobia
cases were treated in the Infectious Diseas-
es Hospital at Delhi alone. 94788 patients
received antirabic treatment at the Pasteur
Institute, Coonoor, during 1969,

Plague. After a period of relative freedom
possibly due to DDT spray under Malaria
Programme, 2 cases of human plague
occurred in 1959 in one of the Taluks of
Kollar district of Mysore state. The num-
ber of cases gradually increased year afler
year and reached 585 cases in 103 villages in
1962.

In some of the arcas the cases reappeared
after an interval of 15 1o 20 years. It was
obvious that the mere absence of the
diseases in the humans would not justify the
inference that plague has disappeared.

No cases of human plague have been
reporied in any part of the country during
the past 3 years. The epidemiology of
human cases of plague and rat falls, the
insecticides for the control of plague trans-
mission and biology of the rats and rat fleas
in the area are being studicd.

Brucellosis. Disease in animals is reported
practically in all theStates in the country.
Shepherds have been found to be infected
in Karnal district of Haryana. An out break
of Brucellosis occurred in a family due to
aborting goats in Aurangabad. 3282 human
scra were lesied in Delhi, out of collections
made for various laboratory examinations
and 0-9 per cent out of that showed a ding-
nostic titre,
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Leptospirosis. During the last few years
considerable serological evidence has accu-
mulated to show that leptospiral infections
occur among cattle, buffaloes, sheep, goats,
pigs. equinees, dogs as well as among
human beings in Andhra Pradesh, Andamans,
Kerala, Tamil Nadu, Madhya Pradesh,
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(a) whether Government's attention has
been drawn to a statement made by Mr.
Kenneth B. K ing, U.S. Amb dor in
India at Patna on the 7th April, 1970 that
India could achieve adequate rate of econo-
mic growth if foreign investment in the
prwlte sector is encouraged and that private
is much better than Government

Maharashtra, Mysore and Uttar Pradesh

Hydatid Diseases. Hydatid disease in
human beings has been recorded from a
number of States in the country. Data from
Delhi hospitals showed that 3 per 10,000
admissions have hydatid disease.

Fasciolopsis Buski. This infection was
found in Bihar in 1953 and in Ghaziabad
(U.P) in 1967,

(c) and (d). There is no scheme for the
climination of these discases. However, the
following measures have been adopted :—

The important role played by animals in
the causation of some human discases (lerm-
ed zoonosis) is gaining emphasis and the
discipline of Veterinary public Health is
recognised in this country.

A National Seminar on Zoonosis, the first
of its kind was held at the National Insti-
tute of Communicable Diseases. in October,
1968. .

The Indian Council of Medical Research
and the Indian Council of Agricultural
Research have jointly held seminars on
Brucellosis and Rabics 10 focuss atiention
on these problems,

A two years’ course leading 10 Master's
degree in Veterinary Public Health is pro-
posed to be held ai the All India Institute
of Hygiene and Public Health, Calcutta
from July, 1970.

Realising the need for steps to control
some of the major di . better n
is being given at various levels 1o food and
milk sanitation to control food/milk brone
T00NOSis,

{e) No specific amount has been ear-
marked for the purpose,

FOREIGN INVISTMENT IN PRIVATI SECTOR
9182. SHRI MANIBHAI J. PATEL :
SHRI DEVINDER SINGH
GARCHA:
SHRI VALMIKI CHOUDHARY:

Will the Minister of FINANCE be
pleased to state :

Ioan which eventually must be paid back;
and

(b) if so, Government's reaction thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHD) : (a) Yes, Sir.

(b) From a balance of payments point of
view, the choice between external Govern-
ment loans and private foreign investment
is really a difficult one for whereas the form-
er involves repayments of principal and
payments of interest charges the latter also
involves an oulgo by way of remittances of
profits and repatriation of capital. Secondly,
while the liability on account of a Govern-
ment loan terminates after a certain period
the liability on account of private foreign
investment may tend to be permanent and
growing. However, given the fact that the
volume of inflow of private foreign invest-
ment into India has been small in relation]
1o the couniry's needs of exiernal finance for
development, the role of private foreign
investment has primarily to be regarded as
one of supplementing rather than substitut-
ing exteinal official loans.

KaiasH BoosTER PUMPING STATION
ScHeME, DELII

9183, SHRI YALMIKI CHOUDHARY:
SHRI MANIBHALI J. PATEL :
SHRI DEVINDER SINGH

GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING & URBAN DEVELOPMENT
be pleased 10 state:

(a) whether the Kailash booster pumping
station scheme Delhi consisting of an under-
ground tank and four owcrhead tanks is

progressing satisfactorily;

(b) if so, the details thereof;

(c) by what time the Delhi Water Supply
and Sewage Disposal Undertakings exida-
tion plant to purify the sullage going in
Najafgarh drain will be completed;

(d) the estimated cost of the plant; and
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(e) the progress since made in the work on
booster stations at various other places?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) Yes, Sir.

(b) 90%; of the work for the construction
of the underground tank has been com-
pleted. 95% of the work in respect of the
overhead tanks at Panchsheel and Srinivasa-
puri have been completed. 909, of the work
has been completed in respect of the over-
head tank at Malviya Nagar and 603, of
the work has been completed in respect of
the overhead tank near Indian Institute of
Technology.

(c) The plant is expected to be ready by
the middle of June with temporary arrange-
ments of pumping. Permanent arrangements
for pumping will be completed by October,
1970.

(d) The estimated cost of the plant is
Rs. 397 lacs.

(¢) Erection of mechanical and electrical
equipment is in progress at Booster Pump-
ing Station in Malviya Nagar and Rama
Krishna Puram and these are expected to be
completed by the end of the month. A tem-
porary booster pumping station 15 being es-
tablished near Moolchand Hospitlrand this
work is likely to be completed by middle of
the month.

SHORTAGES 1N PETROIFUM PRODUCTS

9184. SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased 1o state how much short-
ages have been shown in petroleum products
in the last thice years, year-wise, and in
each commodity and the reasons for the
shortages by the Indian Oil Corporation
and the 1otal value of the shortages in these
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI1 D. R. CHAVAN): Shortages
in the normal handling of Petroleum pro-
ducts due to leakage, evaporation elc., are
inherent due to their volatile nature. Infor-
mation about the quantities and value of
such shortages is not readily available.

VAISAKHA 21, 1892 (SAKA)

Written Answers 142

Loans ror BuiLbing Houses

9185. SHRI ABDUL GHANI DAR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state the total loans
sanctioned for the purpose of house-
building up 10 Rs. 5000/-, Rs. 10,000/- Rs.
15,000/-, Rs. 25,000/-, Rs. 50,000/- and Rs.
one lakh and more during the years 1967 to
1970.

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : The follow-
ing three social housing schemes introduced
by the Department of Works, Housing and
Urban Development provide for the grant of
loans to individuals for building houses for
themselves :

(i) Village Housing Projects Scheme

{ii) The Low Income Group Housing

Scheme

(iii) The Middle Income Group Housing
Scheme.

Under these schemes, the maximum loans
admissible are Rs. 3,000/-, Rs. 12,500/
and Rs. 25,000/- respectively.

These schemes, though introduced by this
Department, are implemented by the
respective State Governments and Union
Territories, who give financial assistance to
cligible beneficiarics for the construction
of houses under the Schemes on the circums-
tances of each application. No information
is available in this Dcpartment about the
loans actually advanced, for purposes of
house building and the collection of details
as required from all over the country will
involve time and labour which will not be
commensurale with the value of the informa-
ticn.

Per Capina FORLIGN AID TO INDIA

9186. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Pearson
Commission on International Development
in its recent report stated that per capita
foreign aid received by India was among
the lowest in the world; and

(b) if so, other findings of the Commis-
sion about India?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHD : (a) Yes, Sir.

(b) Apart from statistical references
about India in the Report there is a section
on India prepared by the staff of the Com-
mission in Annex-I (entitled ‘The Develop-
ment Situation®) of the Report. A copy of
the Report has already been placed in the
Parliament Library.

Cost oF COLLECTION OF INCOME-TAX ON
SMALL INCOMES

9187. SHRI R. K. BIRLA : Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the assess-
ment of small incomes results in minus reve-
nue or net loss;

(b) if so, whether Government are pro-
posing to collect reliable data about the cost
of examination and collection in respect of
various income brackets vis-g-vis revenue
realised; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No scientific study of the cost
of assessment and collection vis-g-vis reve-
nue realised in respect of small income
cases has so far been made. Some estimates
have, however, been made up to the assess-
ment year 1967-68 of the yield of tax and cost
of collection in respect of business cases
having income not exceeding Rs. 15,000/~
and all other non-business cases and the
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BRANCHES OF NATIONALISED BANKS
OPENED IN RAJASTHAN

9188. SHRI R. K. BIRLA : Will the

Minister of FINANCE be pleased to
state :

(a) the number of branches of State
Bank of India and other nationalised banks
opened in Rajasthan, district-wise during
the last six months;

(b) the amount of loans given to farmers
in Rajasthan by the State Bank of India
during the last six months; and

(c) the amount proposed to be given
during the current year to the farmers
in Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) As per information received
up to 30th April 1970, during the six months
ended 31st March 1970, twenty-six offices
were opened in Rajasthan State by a subsidi-
ary of the State Bank of India and the nation-
lised banks. No new office was opened by
the State Bank of India in Rajasthan during
the said period. District-wise break-up of the
offices opencd during the period is given in
the statement attached.

(b) The increases in the amount of loans
given to farmers in Rajasthan by the State
Bank of India and its subsidiaries during
the six months ended 31st March 1970
and in the number of farmers borrowal
accounts are as follows:—

relevant figures are given bclow :— Increase during  State Bank Subsidiaries
1 £ the six months of India of the
(In crores of rupees) period up to Siate
Estimated Cost of March 1970 Bank of
i N India
yield of collection o
Financial year tax from  relating to Rs. Rs.
Cat. IIL IV Cat. IIL, 1V,
and V cases and V cases Number of
@ 8% of the Accounts . 1010 3490
total tax Limits sanctioned
assessed 052 crore | 64 crores
Bal out-
1965-66 a4 29 5:32 standing
1966-67 - 40 497 0-34 crore 1 -08 crores
1967-68 - 46 558

It would be seen that the assessment of such
cases does not result in any loss.

(b) Does not arise.

(c) Does not arise.

(¢) No amount has been specifically
earmarked for this purpose. However,
every endeavour will be made by the bank
to give as much assistance to the farmers
in Rajasthan as possible depending upon
its resources.
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STATEMENT

BraNCHES OPENED BY PUBLIC SECTOR
BANKS IN RAJASTHAN DURING THE
six MonTHs ENDED MaArch 31, 1970

e,

Name of District No.

i

AJMER
ALWAR
BARMER
BHILWARA .
BIKANER
GANGANAGAR
JAIPUR
JALORE
JHALAWAR .
JODHPUR
KOTAH.
NAGAUR
PALI

TONK .
UDAIPUR

L—-—u——uuuuu_u—_

>
(=

|
|
i
|
|
i
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(€) & (7) &R I W
AT % fRwe-Aew 7 W fAgww
fraw fer o &1 Fare da & adt
BT | 5H e & fAaRwe wEw A
WA draw @ faw s gfae
zFe o ffear 1 W 1 fAgww
TEY & | gAET FTO0 FewEm: qg g fin
aWT g aF qeerC Fr Aifa gy o
fr for swfrat & o7 deqaii & qre
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SO0 § §F R Y A ymoanfa
AT § &1 wir a fogr oo
difs Fafafafemmar w1 o
qare 5 1 47 Aoy fafedy
frew 1 wvyet §, fomw g7 QWY
fravatdt &Y famey, t8 woot &
a9 WIET AV & STEIT I, FGAT
¥ faawre wewr & g5 wfafafer s
T ®Y wrferer FAY Afzv, 99 AWy
wqrz @Y wroarr, s A€ Aifa wregt
yfean w7 AFaTT Framar

OrrosmoNn TO FuLL OiL-Basen
FeRTILIZER PLANTS

9190. SHRI D. N. PATODIA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS
be pleased 1o siate :

(a) whether it is a fact that the Chemicals
Engineering Associations and the fertilizer
technologists are understood to have made
a representation to Government against
full oil-based fertilizer planis in the country ;

(b) if so. on what grounds the sctting
up of such planis have been opposed; and

(c) whether Government have consi-
dzred the issuc: and if so, their reaction in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
No such representation has been received by
Government.

(b) and (c). Do not arise.
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et sTwTTer % sreqTIet ) qeET
o HTEEA

9191. 1 HiNE N€W : FT €T
ay qficare fdom st fomion, s
aqr i fawrw g4t a7 g A0
T w40

(%) 7av 7z == & fx feeeft s
¥ foreqr fawmr & seqmasi #1 F9=
argfea fam mid 2

(m) afzer, aveq syeus
ya a% fau o gErAi F AT
i

(w) =Tl ¥ amaza ¥ fav 7w
wag faarod et &1 T
e ?
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CAPITAL INVESTMENT OF THRFE
ForeiGN on.  CoMPANIES IN INDIA

9192. SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased 1o state :
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(a) the total amount that Esso, Caltex
and Burmah Shell have got in terms of pro-
fit, interest, salaries, etc., both in terms of
foreign exchange and Indian currency,
during the period after the Independence;
and

(b) the total invested capital of these
three companies and the amount invested
in the form of foreign exchange therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAYAN) : (a)
and (b). The capital employed and profit
prior to interest and taxation earned by the
foreign Oil Companies (Marketing and
Refineries) wiz.  Burmah Shell, Esso
and Caltex arc given in the statement laid
on the table of the House. [Placed in
Library See No. LT—3461/70)

Punias  Pay Scalrs 7o EMPLOYERS
N P. G. 1. CHANDIGARH

9193. SHR1 SHR1 CHAND GOYAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Post Graduate Institute
Chandigarh has sent proposals of giving
Punjab pay scales to its employees serving
the Post Graduate Institute;

(b) whether the Home Ministry has
approved of the proposals; and

(¢) il so. the reaction of the Government
to the proposals?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) Yes, Sir.

{b) and (c). In view of the general deci-
sion of the Government of India that Cen-
tral scales of pay would be adopted in all
Union Territories with effect from 6-3-1970,
the Institute has been advised to comsider
adoption of Central scales of pay.

IET AW § pwer aEme’ & o
i ZT JETeT wEw afawrfoat
% fawy feman
9194. st wae fyadt : Wy
faer wElt @y aEw WY EAT w4

& :
(%) =1 g 79 § fr offmrge, o
¥ wedl WgX ¥ g aAmg
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OppoSITION TO JOINT ANALYSIS OF

Coal LoOADED 1IN WAGONS AT

RecEIVING POINT  BY CoLLIERY

OWNERS

9198. SHRI RAMAVATAR SHAS-
TRI : Will the Mipister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(2) whether it is a fact that Govern-
ment have decided for joint analysis of
coal loaded in wagons at receiving point;

(b) if so, whether it is also a fact that
the colliery owners are not ready for this;

(c) if so, the reasons advanced by the
employers; and

MAY 11, 1970

Written Answers 152

(d) the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) :
(a) to (d). The Government of India
had set up in July 1968 a Committec under
the Chairmanship of the Coal Mining
Advisor 1o the Government to go into the
problem of sampling and to cvolve a
method of sampling acceptable 1o both the
coal and the stecl industries.

The procedure recommended by the
Commitice and accepted by the Govern-
ment is that the public analysts would draw
samples both at the loading point and the
destination.  Producers and  consumers
can be present during sampling and portions
of samples can be retaincd by them for
verification. Payment would be on the
basis of average of the results of analysis
at loading point and destination, subject to
limitations.

Hindustan Steel Limited has concluded
agreements with somz of the major produ-
cers, like Naticnal Coal Dovelopmert Cor-
poration collieries  under the  erstwhile
Managing Agencies of Karam  Chand
Thapar, Birds, ctc. Agreements with
other partics are under way. The consu-
mer has agreed 1o a price escalation under
the agreement with suitable bonus-penally
clauses bascd on quality of supply.

It is expected that in duc course other
collieries will also fall in line.
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da1 § sfa g =fedl & feama
¥ YA T Y ST T O g
o faator awrqew T @Tomard |
[wares & ww famn mr | wfey
we-LT3463/70] 1

() <t guaedfr g & Sy
T 1970-71 ¥t afmfors & wen
2w & #€ Tu oedfes sewar)
syl ¥ @ &1 e a@
auify Wt owEdfr g & ooy
qAl § 350 ATqAfeF itwwTe @R
FT faame @

(7) =dam  sevarei #v freame
w0 2838 yfafea oo & =qzaqy
g o £ gwmEET @)

(¥) Frar smam ¥ ST qORIC
1060 W@ WU & geArfan qfe-
=m wt A wfear i

yTwre weaed) wrawet & forg
T Sw W ¥ agrn

9200. St o wo e : w7 wTESy
wa afcare friom it fmrter, smamw
aqr iy feww T oy oo
& g w4 fE -

(%) ma @ awl & #=fg gowT
I A AW HTHRTL F AATH gAY
warEl & fag feedt agmar & §;

(w) aft ®r§ wgraar =ff & af
A TR TR E

(7) = ag aw § fs Tow g
TIw ufw @ et & fag
s s A g aR

(w) afz g1, @ @& waw &
. goe o wafafwr g ?
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wree aqr qfeare frdtww @i

frmfw, smamm ao i fawre st
(ot %o ®o wrg) : (F) & (W)
ST q9ENlT AT F ATOW RN ®
g T T WA RgEAT (TAF
T ¥ fa smarE dtswwed & fag g
fraq & o agmar 7 §) SFaT
TANC I W F HTET T AT AT AT |
1967-68 1T 1968-69 # I,
fafws amam gommi & Ao @
'R @ fma &t o qur w=w
R g Ty a1 1§ gw afw fe
THFR Gy —

T wgrar
fraa L
T T
L
(wr@ =@t )
1967-68 29.95 29.75
1968-69 37.88  34.79

1968-69 # #w& gra fga ¥
4T TG gTU A 7 St T ggraar
A FH & a9T q@TE & fAQ
fafemi & fawem g sete 78 g o

1969-70 ¥ T (377 TGl #Y
wife) #weq sAwm w} a T ==
Tt & faw agraar (s smame
A mive g) - faen fedt fa
g o1 fawre  ofihs & g, T
O A9 T ARl % € 7 &
ot & 1 196970 ¥ FA, T
T ‘s’ wwnl sgE WY
T, g Tfw & @ F g,
st A g ¥

T. B. Casés IN MADHYA PRADESH

9201. SHRI G. C. DIXIT : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :
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(a) whether it is a fact that the highest
number of T. B. cases in thc Madhya
Pradesh arc rcported to be in Burhanpur
town and its round about area; and

(b) if so, the steps taken by Centre to
give financial help to Madhya Predesh for
having a well furnished separate hospital
there ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S, CHANDRASEKHAR) : (a) The infor-
mation is being collected and will be laid
on the table of the Sabha.

(b) A District TB Centre o undertuke
TB Control Programme was established
in 1963 with Central assistance in East
Nimar District in which Burhanpur town
is situated. In addition, 19 similar Dis-
trict TB Centres have so far been established
in Madhya Pradesh and during the Fourth
Five Year Plan it is proposcd (o establish
a District TB Centre in cach one of the
remaining (23) districts of the State to under
take prventive disgonstic and treatment
activitics throughout the State. Since TB
patients can be treated as effectively in their
own homes as in a TB Hospital, the vast
majority of the paticnts can b2 (treated
on domicilliary basis under the District
TB Control Programme.

o det & faeet o wn
w ww

9202. sit WivaT qraw : F7 faw
wat og o ¥ FwEar fE o
(%) wrag e} i odmwa dn
7 faest #Y oA WY I fAolt s
§ gt s & farg o faw ) el
(w) afxg, @ramw fier &wid
far & & fFaa sfEal #1 fRuag
§ IR yaw = w1 e
fow st & fag =1 fearmar ar?
faw sarem & T Wt (s WO
wo ¥A) : (%) IR (&), ww w7
Ffugm o AF & T@ @WWr
e & & s qEe, T dwi
T wET |, $ A SO &
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fow v #37 a7 =wfwal #1 faw e
O A THH AR AT ARAE |
oF faavor Wt q2e X @ I g,
foed faeeitfrd faelt & T a1
g I NS § Sr # fau A,
1970 ¥ o= % H9 fFw o o
N @wH T farm@r g [warea
# va far mar | afewg s o= o
3464[/70] @@ # afz BIw WY
faqr s f& g =afem 1 far o
WU KT GHAT & ATHS T9T WO & §A-
W F ATCH qEAAT I Y AFTF FTA!
wATEr 8, oA faaror w7 quai § s

LiFe INSURANCE CORPORATION
AGENTS

9203, SHRI BENI SHANKER SHAR-
MA : Will the Minister of FINANCE
be pleased 1o state :

(a) the number of agenis on the roll of
Life Insurance Corporation when it
came into being:

(b) the number of new recruits adnutted.
years-wise up 10 the 31st December, 1969;
and

(c) the number of such agents as on the
1st January, 19707

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R K
KHADILEKAR) : (a) 1.89,107

(b) New recruits

Year N,

ol
reeruits
1957 . . . . 17924
1958 . . . . . 36,267
1959 . . . . . 19,646
1960 . B . . 43,798
1961 N . . . 59,656
1962 . " . 70,572
1963 ., : . . . 64,464
1964 . . . . 51,398
1965 . . . . . 46,757
1966 B . . . . 41,270
1967 . . . M 43,699
1968 . " 37,434
1969 W Nt yet
available

M20LSS(C)/70—6
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(c) The information as on Ist January
1970 is not available. However the number
of agents on the rolls of the Corporation
on 31-3-1969 was 1,54,151,

MARKET RENT OF PRESENT PREMISES
OccUpleD BY PRIME MINISTER

9204, SHRI BENI SHANKER
SHARMA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state the
market rent of the premises occupied by
the Prime Minister at present 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): The Prime
Minister i< living in No,1,Safdarjang Road,
It is a type VIII bungalow, WNormally, the
market rent of a type VIII bungalow varies
from Rs. 1,484 1o Rs, 2,019. In the case
ol similar tvpe ol residences occupied by
Minisicrs. the remt ranges from Rs,
2,826 10 Rs. 3,489, because of the additional
office accommaodation, visitors room etc.
Some additions and alicrations have been
made in the P.Ms official residence for
providing one extra bed-room, additional
office accommodation, reception and  visis
1ors rooms, securily arrangements and other
similar  requirements,  1ts monthly market
rent is Rs. 3.765-8S.

Ispian Herns PrROVE EFFECTIVE IN
CURING SOME INCURABLE DISEASES
9205, SHRI BEN1 SHANKER
SHARMA:
SHRI N. SHIVAPPA

will the Minister of HEALTH &

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be plensed (o state :

(a) whether it is a fact that Indian herbs,
which were so long heing used by old Ayur.
vedic Vaidyas and Kavirajs in 2 crude form
have been found on rescarch on modern
lines to be wery effective in curing some
hitherto incurable diseases ;

(b) if so, the names of such herbs and
the preparations made out of them:

(c) whether Government have set up
any exclusive reasearch institute for making

rescarch on the wellknown herbs, if so,
the name of such institute; and
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(d) whether Aurvedic Vaidyas or Kavirajs
have been associated with such institutes?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR): (a) Out of the 58
plants studicd under the composite Drug
Research Scheme, 18 plants have yielded
encouraging leads and 8 of them have rea-
ched a fairly advanced stage of investigation,

(b) A statement showing the names of
the drugs is attached. The research is
at present confind tothe single drugs
and the preparations will be determined
after the investigaion has been completed.

(c) No. Financial assistance is,  how-
ever, being given 1o various  Ayurvadic
Colleges. Univeristy Departments and the
Departments of  Medical Colleges  for
conducting research into various aspects of

these drugs in addition to their routine work.

(d) Ayurved.c Physicians/Scholoars  are
associated with these rescarch units, wher-
ever found necessary.

STATEMENT

S. Botani- Sanskrit Discase in

No. cal name which  used
name

I, Saraca Ashoka  PRADARA
indica (MEMORRHA-

GlA)

2. Asparagus Satavari  Sula  (PEP1IC
racemosus ULCER)

3. Thevetia Kuraveera HADROGA
nerifelia (HEART

DISEASES)

4, Commiph- Guggulu MEDOROGA

ora mukul (OBESITY
AND
HYPERLIP-
AEMIA)

5. Clero- Bharangi SVASA
dendron (BRONCHIAL
seratum ASTHMA)

6. Nardusta-  Jatamansi MANOROGA
chys - (MENTAL

DISEASES)

7. Piper lon-  Pipah RAJA-

gum YAKSMA
(TUBER-
CULOSIS)
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8. (a) Plutchca Rasna
lanceolata
(b) Vanda
roxburghi

AMAVATA

AND VATA-
VYADHI
(RHEUMA-
TIC, RHE-
UMATOI!
ARTHRITIS

AND
NERVOUS
SYSTEM
DISEASES).

DEVELOPMFNT OF PARK 1N LAIPAT NAGAR

9206. SHRI BAL RAJ MADHOK :
Will the Minisier of HEALTH  AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state :

{a) whether it is a face that there is an
elevated land behind Kasturba Niketan,
Ljapat Nagar, Mew Delhi;

(b) whether it s also a fact  that Delhi
Administration and the Delhi Develop-
ment  Aulhority are planning o develop
it as a hanging garden for the benefit of
the people of the area;

(¢) whether it is also a fact that Land
and  Development Office is standing in the
way of this project ; and

(d) whether Government  would  1ake
early steps to transfer (his piece of land to
D.D.A. so that its  development as  a
park may be underiaken?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes, Sir.

(b) The Delhi Development Authority
have stated that they have no proposal 1o
develop the land in question as a hanging
garden. But a suggestion has been made
by Dr. Ram Lal Verma, Executive Coun-
cillor, Delhi Administration, that the land be
transferred to the Delhi Municipal Corpora-
tion for development as a park.

{c) No, Sir.

(d) In view of the reply to Part (b),
this does not arise, but the suggestion of
Dr. Verma is under consideration.

Rise 1N Price oF PLoTs DEVELOPED
BY D.D. A.

9207. SHR1 BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to stale :
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(a) whether it is a fact that the Delhi
Development Authority has recently raised
the price of plots developed by it for allot-
ment to low-income people; and

(b) if so, the actual rise in pricc and the
rcasons therefor?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes, Sir.

(b) The rise in price, which is mainly
due to the following reasons, varies from
scheme to scheme:—-

(1) enhancement of compensation for
land by the Courts:

(2) increase in the cost of develop-
ment including the cost of electri-
fication demanded by the Delhi
Electric Supply Underiaking; and

(3) change of lay-out plans to provide
for a larger number of smaller plois.

In different Schemes and 1aking low
Income Group and Middle Income Group
Schemes together, the increases range from
under Rs. 2 1o abow Rs. 25 per squarc
metre.

yawt gra qfcare fagem

9208. 1 YW WwTW Al : AT
wareeq aar afar faem st famto
v aqr A fawra wat qg aar
FFOETF

(F) a1 awFC §1 T@ q@  Fr
s & e ofar faee & 809
yqaT & fqu Swi & fdear &
FATAVGT AW ISTAT AT @1 & qN fw
3¢ fa<ia agraan, oA & At &
g fafem gewm o o @ & A
FW-F I TJaAR F 7 AYAW 9
I ¥AT ¥ frwrer #Y guar & I d;

(@) 7 w8 wwar 9 feg o <@
IF AT F1 O & fAw wwreEr
faare za g F S § anfed
F1 arfres sy Sifag & &1 8; A

aew aq of@n faew @
fautw, I aw  awhm faww
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wATT F T Wt (o sftafr w-
nwY) : (%) ofcre faom s
mifrta & adel #1 @ver ¥ AwATg
ST 9T Amarfe § 1 # e At
Fr Ay dar 1 #1€ ooy fear omr
g | 9 sfe =g ¥ THawr AT
T[T gt & fa omar @, S
T #Y g & ferg qarmas & w9 F
YT ATATAT W AT I ATHIEA® AN
qUFH ¥ faq $9 dar faar wwar &)
AR &7 T HT AE AW TEY SaEr
ST | TS favia FEAA T AT
AT & EA-TE FY 9T AT |
(@) st (7). sor 7 Jzam |

afcart fadiom waws

9209. Wl W T Y AT
e g af@r fam s
frlor srame aar A fawre Wt
ag T & FA FGT fw

(%) a0 1969 ¥ fafew =i &
af e faatom & SEva & e sufaea)
& oo e o R e et
F1 T w0 M,

(@) 3% aq ¥ qfcare faem g3
I feama+ gam;

(7) 3% &9 & ¥ faaer gt
aTArSy AW § AWLET afE ¥ Wi
g sra gt;

(7) IvdFa a9 § TrHT A el
7% e w= T ;e

(¥) v¥ safa® afa fratom &
fau smeiw FEW e sfwal ®
dr fFadt grafn faafa it 0§ ok
q9 MR 9 far &= amar ?

wrw aqr qfare  fratem, @t
framtor, srama aq g fawre saTem
4 TegHal (WMo siufy wavee):
(%) wifum gom &1 & fagw
B E |
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(@) = 1969-70 ¥ spmfa (m), (v) =iz (¥). gwar owx
=T 4153,73 9 W L | FrAT
faraTor

it TR A Lol A

1 2 3 4
1. Fgwewm 9,884 2,04,949
2. HER 10,053 15,525
3. fa@r 33,046 68,846
4. I 10,689 91,915
5. gfamm | 30,071 17,509
6. F T FWHIT 5,068 9,572
7. @& . 36,702 59,855
8. e g2W 40,815 1,32,863
9. Wz (afrearg) . 37,940 1,17,334
10. WERTE 10,437 2,26,395
11. ﬁ{( 14,101 47,777
12. S¥ET 33,387 91,835
13. q9q 31,486 39,685
14. TwEH 20,263 41,254
15. I NAW 75,763 78,473
16. gfmm e 10,048 93,149
17. ATmMET . . — —
18.  Fvew od fAwma fvaqg 75 141
19, ¥wnE . 520 452
20. AT T AT gAAT 2 90
21. fe=lt . 7,044 8,037
22. T, @A AR 596 1,367
23. fgwma g3w ) 4,769 6,192

24, wewdra, fafiem oF sEEE §9-

L6 1 29

25. qﬁ‘g’{ 1,131 476
26. T 47 16
27, gifesdr 2,137 2,494
28. faga . 396 4,653
29, ¥AT AF ¥ §¥qH 8,013 26,611
o 4,34,484 13,87,494
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faeelt frwrer sifreTe gro dey awt
% fad amd ot oy W e ®
v

9210. Y VT AT ¥TAT :
Uik s i

T e aat qfcar fatem s
frmtor, amarm v A fawra AT
TE TATH R FAF F

(%) war feeelt Paprer sfesrdr &
= AT FT U6 qFeq O AT 2 e
o qfcqa s fear & fedmg e e
off ¥TET 32,000 ¥9T F AT FAL FT
Tz giIE qFar &; 9

(@) afz gf, &1t graw 7 avea-
faw feafa @7 2 9 @ q@z Fai 9
g, s ITwTeET wve?

e aqr afcarr fraem s
frwtwr, smamm aa A fawrw A&l

(st ®o ®o wmg) : (F) oY, 7Y
(&) swq & 78 zar |

FESTIVAL ADVANCE

9211. SHRI ESWARA REDDY : Wil
the Minister of FINANCE be pleased to
state :

(a) whethr it is a fact that as a rule
Festival advance of Rs. 100 is granted once
in a year to the Government employees
in the lower income group;

(b) whether it is also a fact thai this
amount is recovered in five equal insial-
ments of Rs. 20 per month;

(c) whether Government have reccived
a demand to recover the amount in ten
cqual instalments of Rs. 10 per month;
and

(d) if so, the decision taken theron?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.
C. SETHI) : (a) Yes, Sir. An interest-
free festival advance of Rs. 100 is admissible
once in a calendar year to non-gazetted
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Central Government cmployees who are
in receipt of pay not exceeding four hundred
eighty five rupees per mensem.

(b) Yes, Sir.

(c) and (d). Government have received
a few representations for recovering the ad-
vance in the monthly instalments of Rs.
10 each. Prior to 3rd December, 1969
the festival advance was iestricted to Rs,
75 or one monih's pay, whichever was less
and was recoverable in 4 monthly instal-
ments. With effect from 3rd December, 1969
the quantum of the advance was raised to
Rs. 100 and the number of instalments of
recovery 1o 5 after examining the question
in all its aspects and after consulting the
staff side of the National Council of the
Joint Consultative Machinery. In view of
this and also the fact that the advance
is interest-free, it has not been found possi-
ble to spread its recovery over a longer
period.

Erapication ofF Leprosy From
Tue CounTRY

9212. SHRI VALMIKI CHOUDHARY:

SHRI DEVINDER SINGH
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to stale :

(a) the amount to be spent on the cra-
dication of Leprosy during the year 1970-
T

(b) whether donations are received by
the Hind Kusht Nivaran Sangh for help-
ing the lepers; and

(c) if so, the amount received during
1969-70 and the amount likely to be recei-
ved during the current ycar?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDERSEKHER): (a) A provision
of Rs. 50.00 lakhs has been made for the
implementation of the National Leprosy
Control Programme during 1970-71. This
does not include grants that may be sanction-
ed to Voluntary Institutions during leprosy
contro] work.
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() and (c). Yes. During 1969, the
Hind Kusht Nivaran Sangh has received
donations of Rs. 1,078-22 and Rs. 15,900/
for their headquarters and State Branches
respectively. In 1970 (up-to-date) donations
of Rs. 62600 and Rs. 250000 have been
received for their headquarters and Delhi
State Branch respectively. It is not possi-
ble to anticipate the amount of donations
likely to be received during the current
year.

ASSISTANCE TO STATIS

9213. SHRI1 A. SREEDHARAN
Will the Minister of FINANCE be  pleased
to state :

(a) whether Government proposc (o give
ad-hoc non-plan assistance 1o certain States,
as these Stales have alrcady announced
big deficits in their Budgets for 1970-71;

(b) the steps taken by Government 10
avoid this special assistance anticipated to
be asked by the Deficit-States: and

(c) whether this aspect was discussed
at some high level or at thc meeting of
National Development Council ?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHADI-
LKAR) : (a) and (b)., The mere exihibition
of a budgetary deficit would not qualify
a State for any special assistance. How-
ever, Government have agreed in principle
to | provide special accommodalion (by
way of loans) to those States which may be
assessed by the Planning Commission to
have inescapable gaps in resources. For
1970-71, this assessment has not yet been
made.

(c) Yes, Sir.

INCREASE IN PENsiON TO OLD PEnsion-
ERS

9214, SHRI A. SREEDHARAN : Will
the Minister of FINANCE be pleased 1o
state :

(8) how many increases in the reasion
of eld pensionrs were given dyring the Jasg
three years; and

(b) the additional facilitics given to family
pensioners from time (O time?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SEHTI) : (a) During the period referred
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to ad hoc increases in pensions admissible
to Central Government pensioners, have
been revised upwards with effect  from
1-9-1969, by Rs. 10/- per month for each
pensioner and with ¢ffcet from 1-3-1970
the  pensioners including those in receipt
of family pension, have beome cntitled 1o
a minimum pension of Rs. 40/- p. m.,
inclusive of ad hoc increases, where appli-
cable.

(by On  paymenmt  of contribution  at
preseribed  rates, widows of Government
servants, who are in receipt of family pension
and are residing in New Delhi and Dehli
in areas served by the Central Government
Health Scheme, are entitled o the facility
of receiving the benefits of that scheme for
themselves and their families,

MINING OF SULPHUR AT AMJHORF
IN BiHAR

9215, SHRI SHIVA CHANDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state @

(a) whether it is a fact that the mining
of sulphur work has becn started a1 Amj-
hore in Bihar;

(b) if so, the details of the progress made
SO far;

{c) the time limit by which the work
would be completed;

(d) the total annual production of sul-
phur when the project would be completed ;
and

(¢) the total foreign exchange that would
be saved by the completion of this project
per year vis-a-viv the total foreign exchange
that is spent per year for importing sulphur
from abroad ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR1 JAGANATH RAO) :
{a) Mining of Pyrites with Sulphur content
of 30-36% has been started. Elementa]
Sulphur is not mined separately in Ajmhore,

(b) A project for mining upto 800
tonnes per day was drawn up and imple-
mented, Out of the toal development
of 20160 metres required for ultimate pro-
duction of 800 tonnesjday, 17650 metres
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of drivage have already been com-
pleted, The present development is ade-
quate for 400 tonnes production/day which
is the present demand of Sindri Acid Plani,
The actual production of pyrites at Amjhore
is being regulated by the demand from this
Acid Plant from time 10 time.

(c) As stated above, the present de-
velopment is adequate for the present
demand,

() The annual  production will be about
24 lrkh tonnes,

(¢) Fora 400 tonne/day acid production,
the Sulphur required is about 44,000 tonnes
per year, which costs Rs. 9.592 millions at
the prevailing prices.

CoMpLAINT CFELL  IN  PARLIAMFNT
House Apour SOUTH AVENUF
Enquiry OFFICE

9216, SHRI SHIVA CHANDRA
JHA : Will the Minister of HFALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to refer to
the reply given 1o Unstarred Question
No. 6119 on the 13th April, 1970 and
state

(a) whether Government arc planning
to post the person incharge of the com.
plaint cell in Parliament house about South
Avenue Enguiry Office at the Enquiry
Office in South Avenue :

() if so, when ;

(c) if not, the reasons therefor:

(d) whether it is a fact that there is no
coordination of work and there is delay in

rendering services to Members of Parlia-
ment ; and

(e) if 50, the action proposed 1o be {aken
in this regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : {a) There
is no proposal to  shift any staff from the
Central Complaint Cell in the Parliament
House to the South Avenue Enguiry
Office.

(b) Does not arise,
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(c) There is no staff in the Central
Complaint Cell in Parliamental House
meant exclusively for the South Avenuc
flats. The Ceniral Complaint Cell regisiers
con:plaints with regard to works required
1o be done in all the M. P.'s houses,

(¢) and (c). All possibe efforts are made
by 1he C.P.W.D, to attend to complaints
promptly. Thereis no leck of coordi-
nation but, at times, for want of
maierials or some other unforeseen circum.
stances, delays take place. Instructions
have again been jssued to the C.P.W.D.
to attend 1o the complaints of the M, P,
premptly.

CoMMITTEE ON [N QUIRY INTO FORWARD
TRADING

9217. SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE
be pleased to state

(@) whether the Anjaria Committee on
cnguiry into forward trading has submitted
its report ;

(h) if so, the findings and the recomm.
endations of the Committce;: and

{c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHSRI P, C
SETHI) : (a) 1o (¢). The Committee is
likely to submit its report by the end of this
month, The delay is due to the sudden
demise of Shri Anjaria, the Chairman on
the 10th April, 1970,

10C PeTrOL PUMPS NEAR ASHOKA
HOTEL AND SAFDARIANG AERO-
DROME

9218. SHRI YASHPAL SINGH : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be plcased to state :

(a) whether the Petrol pumps erected
by the Indian Oil Corporation near Ashoka
Hotel and Safdarjung  Aerodrome are
lying idie ;

(b) if so, for how much period they were
idle: and

(c) when they will be put into service?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES  AND
METALS (SHR1 D. R. CHAVAN) : ()
Yes.,

(b) Petrol Pump near Ashoka Hotel
is awaiting commissioning since December,
1969 and the one ncar the Safdarjang
Aerodrome since February, 1970,

(€) As soon as  water and clectricity
connections are  available, and  seloction
of suitable dealers is made,

RATES OF INTFREST IN THE NATIONALIS=
Ep Bawks

9219. SHRI LOBO PRABHU : Wil
the Minister of FINANCFE be  pleased
to state :

(2) in view of reports  that one hank
has raised the interest rate to 11 per cent
for sessional accrmmaodation in a secured
basis, what were the rotes of inierest in the
banks nationalised before nationalisation
and at present ;

(b) whether the rate of clean advance
has been recentlv raiscd by 2 per cent and
the reasons therefor:

(c) what are the reasons for the inter
bank call rate being s hieh as B per cemt
in Madras and 7 per cem at Bombay : and

(d) since the rconomy is aravely affected
by credit becoming dear what sieps Govern-
ment propose 1o (ake 1o reduge bank
rates for capital »nd workine experiences
of consumer goods industrics ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI ) (2) Presumably the reference is
to the recent directive by Reserve Bank to
the commercial banks to raise the minjmum
lending rate for advances against foodgrains
oil seeds, vegetable oils and indigenous
cotton by 2 per cent from 10 to 12 per cent,
Prior to January 20, 1970 banks were free
to charge any ratc of interest on these ad-
vanced subject, in the case of larger banks
(i.e. banks with deposits of Rs, 50 crores
and above and foreign banks), to a ceil-
ing of 9% per cent. On January 20, 1970.
the Reserve Bank withdrew (his ceiling on
lending rates of the larger banks and im-
posed a minimum of 10 per cent on  advan.
ces agrinst commodities referred to above.
This was subsequently raised to 12 per cent
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with cffect from the 28th April 1970, The
fixation of the minimum rate of interest
and its subscqueni inercase was considered
necessary in order to check demand for
credit for speculative stock-piling of these
commaodities

(b) Information is heing collected and
will be 1aid on the Table of the House,

(¢) In Fehruary 1970, Reserve Bank
curtailed the facilily  of refinarge ot or
below bank rate in the case of advanges 10
certain sectors such as food procurement,
exports, small-scale industries and agri-
sulture,  Simuliancously, the minimum net
liguidity rotic which banks has 1o main-
tain in order 1o be elegible for refinance a
bank rate was raijsed with the resull thag
banks had (o pay penal rates of interest
if their liguidity ratio fell below the required
level,  As o result of these meisures, banks
took gredter recourse to the call money
market as an aliernative 1o paying high
penal rates on their borrowing from Re.
serve Bank, Consequently, tight money
conditions prevailed driving up the inter
bank money rates in these markets. The
rates have, however, since cased 10 63
par cert in Bombawy and 7 per cent in
Madras,

(d) The measures referred to in answer
to part (¢) of the Question were taken by
the Reserve Bank against the hackground
of large credit expansion by the banking
system and a substantial rise in the borrow.
ings from the Reserve Bank, The wholesale
price index has also registered an increase
as compared (o the level 2 year ago, With
4 view (o correcting this position, it was
felt necessary by the Reserve Bonk to make
maoney dearer while ensuring at the same
time that genuine credit needs are met.
The Rescrve Bank is constantly watching
the credit situation and will 12ke aprro-
priate measures as may be necessary in
consultation with Government,

CrAiMs PENDING FOR SETTLEMENT

9270, SHRT LOBO PRABHU : Wil
th> Minister of FINANCE bhe  plessed
1o state

(#) with referenge to the siatzment of
the LIC Chrirmen rt Madres on the
18th April, 1970 wher specific step will
he taken 1o reduce 1,20,000 claims pending
for settlement ;
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(b) whether the rules will be examined
to redvce  ambiguity and other grounds
which give rise to  claims; and

{c) why an incentive bonus should not
be offered to the staff for disposal of clams
before specified date?

THE MINISTER OF SUPPLY AND
THE MINISTFR OF STATE |IN
THE MINISTRY OF FINANCE) SHRI
R. K. KHADILKAR) : (a) The steps
taken by the Corporation include waiver
of age proof and evidence of title in respect
of policies Assuring sums upto specified
limits, enlargement of the category of sure-
ties required in respect of lost policics, and
grant of discretion to Divisional Managers
to accept Attestations/witnessing of claim/
discharge forms from persons other than
those in the preseribed categories,

(b) Yes, Sir,

() Tt is not possibe 10 evolwe a scheme
of incentive bonus only for a section of the
employees attending 1o the work relating
to disposal of claims.  However, the general
question of giving incentives to employees
whose performance exceeds agreed work
norms is being discussed by the Corporation
with the employees® represeniatives,

PromoTiONS IN OFFICE OF ACCOUNTANT
Grneral CENTRAL REVEUNUES TO
AccnounTs OFFICERS

9221. SHR1 C. K. CHAKRAPANI :
Will the Minister of FINANCE be pleased
1o state :

(a) whether it is a fact that while making
promotions in the office of the Accountant
General Central Revenues to Accounts
Officers Cadre, certain senior persons in
the approved list who were working in other
Offices in Public interest were ignored and
juniors promoted;

(b) if so, the reasons thercof; and

() whalt stcps are being taken to protect
the interests of senior persons so that they
are not at disadvantage visa v is their juniors
in the matter of pay and seniority?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir.

(b) Does not arise.
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(c) The seniority of scnior persons who
are on deputation/foreign service, is nol
adversely affected when their juniors are
promoted in the office. Their seniority
remains unchanged irrespective of whether
they are working in the parent office or are
on deputation.

As regards pay, the rules provide fm
promotion under the Next Below Rule,
whenever due, and protection under proviso
(1 to F. R. 22. so as (o protect the interesis
of those who are outside their parent de-
partment on deputation/foreign service,

STATISTICAL SECTION OF INDIAN
CounciL.  OF MEDICAL  RFSEARCH

9222. SHRI D. AMAT : Will the Minis-
ter of HEALTH AND FAMILY PLANN-
ING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) the total number of persons appointed
in the Statistical Section of the Indian Coun-
cil of Medical Research during the last
three years;

(b) the proportion of departmental pro-
motion and outside candidale’s recruitment ;
and

{c) the total mumber of unqualified
persons appointed from the outsidersand the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : (a) and (b).
During the last three years, seven appoint-
ments were made in the Statistical Section
of the Indian Council of Medical Research,
Out of these, five appointments were made
by direct recruitment and two by promo-
tion.

(¢) No ungualified person was appoint.
ed.

I1BM 672 CALCULATING PUNCH MACHINE
in Inpian CounciL oF MEDICALS
RESEARCH

9223, SHRI C. MUTHUSAMI : Wwill
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleas-
ed 1o state :
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(a) whether it is a fact that IBM 602
Calculating Punch Machine was taken on
rent by the Indian Council of Medical
Research;

(b) whether it is a fact that a high sum
was paid as rent;

(c) whether it is a fact that in the absence
of expertise the machine was not properly
utilised; and

(d) the action taken against the officials
who were responsible (or renting this machine
without use?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : (a) Yes, Sir.

(b) An amount of Rs. 22,296/ was paid
as rent for the Machine,

(c) The machine was properly and fully
utilised. The expertise for processing and
wiring the panels was supplied by the
1BM.

(d) Does not arise.

ExPansion OF Inpian CounciL oF
MEDICAL RFSEARCH

9224. SHRI D. N. DEB : Will the Minis-
ter of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is @ fact that the Work
study Unit of the Ministry of Finance
recommended against any expansion in
the Indian Council of Medical Research:

(b) if so, the details of its recommenda-
tions;

(c) the number of appointments made
after the recommendations of the Work
Study Unit; and

(d) whether approval of the Ministry
is obtained for going against the recom-
mendations of the Work Study VJni*?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : (a) No,
Sir.

(b) Does not arise.
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(c) Eight appointments were made in
the Headquarters Office of the Indian
Council of Medical Research over those
assessed by the Staff Inspection Unit to
cope up withthe additional work due
to expansion in the activities of the Coun-
eil.

(d) The Indian Council of Medical Re-
search is an autonomous organisation, As
such, the question of obtaining approval
of the Ministry for creation of posts in the
Council does not arise.

APPOINTMENT OF CHIEF STATISTICIAN
IN Inpian CounciL oF MEDICAL
RESEARCH

9225. SHRT N. SHIVAPPA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT bc pleas-
ed lo state :

(a) whether it is a fact that a scnior
appointment  of Chicel Statistician is 1o
be made in the Indian Council of Medical
Research.

(b) if so, whether this appointment is
made through the Union Public Service
Commission; and

(c) if not the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : (a) Yes Sir.

(b) No, Sir.

(c) The Indian Council of Medical
Research is a Society registered under the
Societies Registration Act XXI1 of 1860.
The Council has framed its own rules re-
garding appointment of staffl. Accord-
ing to these rules, the posts of Assistant
Rescarch Officers in the scale of Rs. 350-680
and above under the Council are advertised
in the leading papers. The appli
tions received in response to the advertis-
ment are scrutinised and the applicants
considered suitable are interviewed by a
Selection Committee. Appointment to the
post of the rank of Senior Research Officer
in the scale of pay of Rs. 700-1250 and above
are made subject to the approval of th®
Executive Committee/Governing Body of
the council :
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The advertisment for the post of Chief
Statistician in the scale of pay of Rs.
1300-60-1600 has been sent to 13 news-

papers.

IncoME TAx OFFICE, CHANDIGARH

9226. SHRI SHRI CHAND GOYAL :
Will the Minister of FINANCE be pleased

to state :

(a) whether there is a demand of the
Income Tax Circle Chandigarh for increased
staff, income tax officers and stationery;

(b) if so, the reaction of Government
to meet the demands;

(c) whether it is a fact that Income-tax
Officers are not given accommodation in
Government rest houses when they go on
tour to districts and sub-divisional head-
quarters and hence they experience great
difficulty in doing their duty; and

(d) if so the steps taken by Governmemt
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) : (a) There is no demand from
the Income-tax Offices in Chandigarh for
more Income-tax Officers and staff. There
were some difficulties in the matter of supply
of stationery. The Commissioner has re-
moved these difficulties by taking action
under the powers vested in him,

(b) Does not arise.

(¢) Generally when on tour, the Income-
tax Officers secure accommodation in the
Government Rest Houses.

(d) Does not arise.

AMOUNT OF PROFIT MADE BY INSURANCE
CoMPANIES

9227. SHR1 SHRI CHAND GOYAL :
Will the Minister of FINANCE be pleased
1o state :

(a) whether Government has got any
assessment made to find out the amount
of total profits which are being made by
the Insurance Companies for general insur-
rance; and

(b) the estimated amount which Govern-
ment will be required to invest for nationaliz-
ing general insurance?
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THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRIR. K.
KHADILKAR) : (a) Transfers to Profit
& Loss Appropriation Account, that is
Profit before making provision for general
reserves, reserves for bad and doubtful
debts, tax etc. for the yecars 1965 to 1968
of Indian insurers (excluding L.I.C.) were
as under :—

Year Profits  (in Lakhs
of Rs.)

1965 350

1966 31

1967 300

196R 457

This information, based on the returns
furnished to the Controller of Insurance,
is given in the yearly issues of the Indian
Insurance  Year Book published by the
Controller. (Copics of the Year Book
are regularly furnished to the Parliument
Library). Similar information regarding
non-Indian insurers is not available as
these insurers are not reguired to furnish
the relevant accounts,

(b) In the Financial Memorandum to
the Insurance (Amendment) Bill, 1968, it
was stated that “according  to tentative
estimates based on available infomration
relating to the existing Indian msurers, the
total amount of compensation payable in
accordance with the principles set out in
the Schedule in the event of all these insurers
being taken owver will be approximately
rupe:s 30 crores. The amount of com-
pensation will depend upon the principles
of compensation that would be adopted
for the purpose of nationalisation,

ALLEGED ILLEGAL PROCUREMENT OF
GYPSUM FROM MNALABAD! RY A
FIRM
9228. SHRI NAVAL KISHORE
SHARMA : Will the Minister of PETRO-
LEIUM AND CHEMICALS AND MINES

AND METALS b. pleased 1o state :

(a) whether it is a fact that a large quantity
of Gypsum was illegally procured from
Nalabadi in Rajasthan by a firm of Punjab
and il so, the amount of loss suffered as
a result;
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(b) whethcr the said firm was doing this
with the cnnivance of the personnel of
Mining Department; and

(c) if so, whether Government would
make an engiry and punish those who arc
responsible for this loss 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINFS AND ME-
TALS (SHRI JAGANATH RAQ) : (a)
o (). Information is being collected lom
the State Government suthorities and  will
be laid on the Table of the House in due
course.,

PAYMENTS OF FILM ARTISTS THROUGH
L. 1. C. PouiciFs

9229. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 1112 on the 28th
July, 1969 and state :

(a) whether Government have since con-
sidered the Memorandum submittcd by the
Film Producers’ Guild of India regarding
system of deferred payment  of Film-Artisis
through Life Insurance policics 1 order
to minimise the evil of unaccounted moacy:
and

(b) if s0, the decision taken thercon and
the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) and (b). The matter is still
under consideration,

ExXISE DUTY REALISED FROM FILM
INDUSTRY

9230. SHRI JUGAL MONDAL :

SHRI ARJUN SINGH BHA-
DORIA @ Will the Minister of
FINANCE be plcased 1o state :

(a) the amount of Excise duty collected
annually during the last three years on
Raw films: and the photo goods required
by the film industry;

(b) the help given by Government to the
Tndian Film Industry by way of financ: or
reliel on excise duty during the sem= period ;
and

(¢) if not, the rcasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Raw films werc subjected
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to Central Excisc duty for the first time with
effect from 1-3-1969. The amount of duty
realised during th: month of March, 1969
was Rs. 59,000 and the amount of duty
realiscd during the financail ycar 1969-70
was Rs. 9,69,000.

The ecxpression “photo goods required
by the film industry** is too wide in its scope
permit a precise reply being given.

(b) The Film Finance Corporation set
up in March, 1960, disbursed during ithe
period ended  Dwcember, 1969, loans
amounting 1o Rs. 170,68 lakhs 10 the
producers of 75 films.

With a view to giving rclicf to the film
industry, particularly those producing low
budget language films, the duty structure
on exposed cinematograph films was re-
vised with effect from 1-3-1969. In the
case of films in black and white, the first
12 prints of cach  film cleared within 12
months immediately following  the month
of certification were completely exempled
from duty. Relicl varying from 1:2 paise
10 30 paise per metre wis given i respect
of the higher slabs,  All the prints cleared
afler 12 months immediately following the
month of certification  were  completely
exempted from duty. In the case of coloured
films the rates were generally incrcased but
a relief of 2-4 paise to 6 paise per metrs
was given in the case of the first B prints
of every picture.  With effect from 27-6-1969
relicl varying from 6 to 60 paisc per metre
was given in the higher slabs.  All prints
of cach film clearcd after 12 months imme-
diately following the month of certification
were completely exempted from duty, Two
stutements showing the rates of duty on
exposed cinematograph films in foree from
1-3-1967 to date arc laid on the Table of he
House. [Placed in Library. See No. Lt-
3465/70)

(c) Does not arise,

ToBACCO CULTIVATION IN GUJARAT

9231, SHRI XK. N. PANDEY : Wwill
the Minister of FINANCE be pleased to
state :

(a) the arcas in Gujarat State brought
under tobacco cultivation during the yerr
1969; and

(b) the production of tobacco in ‘his
arca during that period and the total amount
of excise duty realised therefrom?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The area in Gujarat Stute
brought under tobacco cultivation during
1969 was 97,666 Hectares.

(b) The production of tabacco in Gujarat
State during 1969 was 13,89,61,550 KG
and the amount of cxcise duty realised was
Rs. 5,22,03,018.

MenTaL  HoOSPITALS In STATES

9232, SHRI K. N. PANDEY :
SHRI ARJUN SINGH BHA-
DORIA
Will the  Minister  of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased 1o stawe :

(a) the total number of mental hospitals
state-wise in the country: and

(b) the approximate number of mentally
ill paticnts in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS., HOUSING
AND URBAN DEVELOPMENT (DR.
5. CHANDRASEKHAR) : (i) A sale-
ment s attached.

(b) No precise imlanmauon s available
about the number of mentally ill patienis
in the country,

STATEMENT

Name of State Number of
Mental
Hospitals

1. Andhra Pradesh 2
2. Assam |
3. Bihar 2
4, Gujarat .. - 4
5. Jammu & Kashimir 2
6. Kcrala . 3
7. Madhya Pradesh 2
8. Maharashira [
9. Madras .. |
10. Mysore 2
11, Orissa 1
12, Punjab 1
13. Rajasthan 2
14, Uttar Pradesh 3
15. West Bengal 4
16, Delin 2
17. Goa .. 1
TovaL P 38
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INTERNAL PRODUCTION OF CRUDE
on

9233. SHRI JUGAL MONDAL : Will
the Minister of PETROLEIUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state the extent of crude
produced internally during the last three
years in the country and its value?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : The
crude oil production in India during the
ast three years was as under -—

Year Crude Oil
Produc-
tion
(Figures
in "00C)
tonnes

1967 5667
1968 5853
1969 . 6723

The approximate vilue of the crude is
Rs. 1004~ per tonne.
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CreDIT GUARANTIE  SCHEMIS TOR
HANDLOOM INDUSTRY

9235, SHRI N. R. DEOGHARE :
Will the Mimsier of FINANCE be please
1w stite

(a) whether there s any proposal under
consideration of the Government 1o ane-
nouce certain credit guarantee schemes for
the Handlvom Industry in the country:

(b) il su, the details thereol; and
(¢) if not, the reasons therefor?

THE MINISTER OF STA'IE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (). The Reserve Bank
of India is administering on behall of the
Central Government Credit a Guarantee
Scheme  for  small-scale  industries  sinee
July, 1960, The object of the Scheme is 1o
enlarge the supply of institutional eredi
to small seale industrial units by the lending
institutions against possible losses.

All advances sanctioned by specified ¢ cdit
institutions including most of the schedul-
¢d banks to small-scale industrial underta-
ings engaged in the manufacture, processing
or prescrvation are eligible for guarantee
for the purpose of the scheme, a small-seale
industrial unit has been defined as one
the original cost of whose investment in
plant and machinery does not exceed
Rs. 7-50 lakhs,
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Under the Scheme, a fixed cover to the
extent of 75% of the amount in default
is provided, subject to a maximum of
Rs. 7-50 lakhs in respeet of working capital
advances and Rs. 2-50 lakhs in respect of
term loan per borrowing unit. Banks
which wish to take advantage of the facility
have to cover their entire portfolio of loans
to small-scale industries with the Credit
Guarantee Organisation, The fee charged
is at the ratc of 1/10 of 1% of the limit
sanctioned or balance outstanding which-
ever is higher,

Handlooms which satisfy the definition
of small-scale industry referred to above are
cligible for guarantee cover under the
Scheme.

PROTECTION OF PAY OF THF EMPLOYEES
OF AUTONOMOUS BODIES AFTER TRANSI IR
To CeNTRAL  GOVERNMENT OFFICES

9236. SHRI N. R. DEOGHARE : Will
the Minister of FINANCE be pleased to
slate

(a) whether it is a facel that pay of the
employees of the autonomous bodies like
Universities ete., when they are transferred
to Central Government Offices, is not pro-
tected ; and

(b) if o, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P. C.
SETHI) : (a) and (b). The pay of the
employees of the autonomous bodies like
Universities etc.. when transferred to Central
Government Offices is fixed on the follow-
ing basis :-

(i) If the tranfer is on deputation basis,
grade pay admissible in the parent body
from time to time ples deputation allow-
ance admissible under the general or-
ders,

OR
pay fixed in the Central seale in such a way
that there is no loss, i.e., applying the pro-
visions of F. R. 22-C. or F. R. 22(a) (i)
or 22(a) (i) as the case may be.

(i) Im the case of employees of autono-
mous bodies like Universities etc.. when they
arc selected for appointment in Central
Government Offices on the basis of their
own applications, no protection of pay is
admissible as they do not hold any substan-
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“tive lien in any post under the Central
Government and they are treated as fresh
recruits like any other out-sider. However,
Administrative Ministries arc  competent
to grant advance increments under thur
own powers after taking inw account the
candidate’s age, previous experience, quali-
fications and emoluments last drawn etc.

VISITS TO QUTSTATIONS OF CLASS |
OFFICERS IN MINISTRY OF FINANCE

9237. SHR1 K. LAKKAPPA : Wil
the Minister of FINANCE be pleased to
state @

() the number of Class 1 Ocffiers in the
Ministry of Finance whose private visits
Lo outstations were subsequently converted
into official tours during the last three
years; and

(b) the circumstances that led 1o the
conversion of private visis of « flicers into
official tours and the cxpenditure incurred
in cach cosc?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) There was no such case
in the Sceretariat proper of the Ministry
Finance during the last three years. but there
might have been cases where officers on
leave were detailed for official work and
were paid travelling allowances

(b) Daocs not arise,

DuUTIES ATTACHED TO THE POS1 OF
HinDl OFFICER IN MINISTRY OF
FINANCE

9238, SHR]1 K. LAKKAPPA : Will the
Minister of FINANCE be pleased to
state :

(2) What are the duties attached to the
post of Hindi Officer Class 1 in the Minstry
of Finance {Department of Revenue &
Insurance);

(b) on how many occasions Lhe scrvices
of the Hindi Officer werre utilised by the
Enforcement Dircctorate  in  connection
with the investigation of cases at outstations
during the last three years—the names of
plac:s visited, the period of tour and the
cxpenditure incurred on Travelling Allow-
ance, Daily Allowance, etc. on each occa-
sion; and

VAISAKHA 21, 1892 (SAKA)

Written Answers 186

(c) whether it is a fact that before the
appointment of the Hindi Officer in the
Secretariat of the Department of Revenue
and Insurance, this work of the Enformee-
ment Directorate was attended to by the
Hindi Officer in the Direclorate of Revenue
Intelligence if so, the reasons for not utilising
the services of the Hindi Officer of the
Directorate during the said period 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The duties attached to the
post of Hindi Officer Class I in the Depart-
ment of Revenue and Insurance of the
Ministry of Finance are indicated in state-
ment laid on the Table of the House.
[Placed in library. See LT-3466/70].

(b) Enforcement  Directorate has not
utilised the services of the Hindi Officer
for investigation but only for translation of
documents, According to the recoras of
the Enforcement Directorate, he was sent
to Calcutta thrice in 1967 and on seven
occasions in 1968 and once to Bombay,
for translation work. The details of ex-
penditure on his travelling allowance for
these visits are being collected and will be
placed on the table of the House.,

(c) The services of the Hindi Officer
in the Directorate of Revenue Intelligenec
were being utilised for translation work
by the Enforcement Directorate as also the
olher Directorates of Revenue and Insurance
Depariment  because at that time the only
post of Hindi Officer under the Depart-
ment of Revenue and Insurance was in the
Directorate of Revenue Intelligence.  After
a post of Hindi Officer was created in the
Department of Revenue and Insurance,
the Enforecment Directorate, whose office
is housed in the same building as the Minis-
try's Scerctariat has been drawing on his
services for translation work as and when
considered necessary, since this Directorate
does not yet have a Hindi Officer of its now
in position.

Cases REFERRED BY ENFORCEMENT

DIRecTORATE TO HINDI OFFICERS IN

THE DEPARTMENT OF REVENUE AND
INSURANCE

9239, SHRI K. LAKKAPPA : Wil
the Minister of FINANCE be pleased to
state :

(a) the number of cases that were referred
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by the Enforcement Directorate to the Hindi
Officers in the Department of Revenue
& Insurance (Proper) for translation pur-
poses;

(b) how many complaints were received
in the Enforcement Dircctorate alleging
that the said officer had contacted in his
personal capacity the very parlies whose
cases he was requircd to handle in office;
and

{c) whether these complaints have since
been looked into; if so. the results there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (8) According to available data,
the “Enforcement Directorate™ utilised the
servicss of the Hindi Officer since 19-7-1965
(A. N.) the date of his appointment in the
D:purtment of Revenue and Insurance,
for translation of documents relating to
16 cases.

(b) No such complaint has been received
in the Enforcement Dircctorate,

(c) Does not arise.

CERTIFICATES FOR GOING ABROAD

9240. SHRI K. LAKKAPPA : Will the
the Minister of FINANCE be pleased to
state :

(a) the number of Officers in the Depart-
ment of Revenue & Insurance who asked
for a certificate from Government before
going out of India to the effect that they
were holding Class I post in the Department
of Revenue & Insurance or the Central
Board of Customs & Central Excise—
Secretariat Organisation;

(b) in how many cases the certificates
were granted or refused; and

(c) the purposes for which these certi-
ficales were demanded by these officials
and the considerations that led Government
to grant these certificates?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) One.

(b) The certificate requested in the case
referred to in para (a) was granted. There is
no other case in the Department of Revenue
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during the last three years, where such a
cartificate was asked for and was granted
or refused.

(c) This certificate was requested for the
purposc of using it as a travel document
for visit to Nepal. The certificate wus
not utilised cventually as the intended visit
did nmot materialise. Government would
not ordinarily refuse to an officer a factual
certificate concerning his service,

PUBLIC TRUSTS TAKEN OVER BY
GOVERNMENT

9241. SHRI MANGALATHUMADAM:
Will the Minister of FINANCE be pleased
to state :

(a) how many Public Trusts have been
taken over by Government so far;

(b) how many such Trusts are with
Tatas, Birlas and Dalmias: and

(c) whether o High-Power  Committee
have gone into Jhe working of these Public
Trusts?

THE MINISTER Ol' STATL IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI @ ()t (e). The Finance Ministry
concerned only with the exemption or other-
wise of the Income of Trusts. The adminis-
tration of Trusts is o State subject and the
information would  have 10 be collected
From all the State Governments soad agencies,
The time and Labour involved in obtaining
the information may nol be commensurate
aith the results that may be achicved,

APPLICATIONS  FOR  MUTATION O}
HOUSFS IN LAJPAT NaGARr-l, New
DELHI

9242, SHRI HARDAYAL DEVGUN :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT bq pleased to refer to the reply given
to Unstarred Question MNo. 6085 on the
13th April, 1970 and state ;

(a) the number of applications for muta-
tion of houses in Lajpat Nagar-I, New
Delhi rejected during 1968-69 with detailed
reasons in each case;

(b) whether these reasons were specifically
communicated to the purchasers;
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{c) if not, the basis of accepting such
objections ex parte from persons who had
executed irrevocable General Power of
Attorney in favour of relatives of purchasers
in lieu of consideration received; and

(d) whether these cases will be reconsider-
ed; if so, when and if they have already
reconsidered, the results thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING; AND URBAN DEVELOP-
MENT (SHRI K. K.SHAH) : (a) to (d).
The required information is being collected
and will be placed on the Table of the
House in due course.
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STATEMENT BY PRESIDENT, INDIAN COAL
MERCHANTS ASSOCIATION BOMBAY
REGARDING CoAL PRODUCTION Pro-

GRAMME DURING FOURTH PLAN

9244, SHRI HIMATSINGKA : Will the

Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to staic :
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(a) whether Government's attention has
been drawn to the statement of Shri Pratap
Joshi, President, Indian Coal Merchants’
Association, Bombay as reporied in the
‘Economic Times' of the 16th April, 1970
emphasising the need for revising the coal
production programme under the Fourth
Five Year Plan: and

(b) il so,
thereto?

Government’s  reaction

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRIJAGANATH RAQ) :(4)
Yes. Sir.

(b) The coal production programme under

¢ Fourth Five Year Plan is based on the
« ssessment made by the Planning Group
on Coal, in which, among others, the pri-
vate sector coal industry was also represent-
ed. This assessment will be perindically
reviewed by the Commitlee on Ass¢ssment
of Demand of the Coal Advisory Couril
to ensure matching of growth of demand
and planned production,

ALLEGED ISSUF 01 A DI ROGATORY
ADVERTISEMENT BY F. C. 1.

9246, SHRI GEORGE FERNANDES :
Will th: Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) whether his attention has been drawn
Lo a recent advertisement by the Fertihirer
Corperation of  India showing a family
of destitutes sccking “daily bread”:

(b) whether he would instruct the FCI
to stop such wvulgar display of India’s
poverty.:

(c) what is the purpose behind the ad-
vertisement in question: and

(d) whether he considers it necessary lor
the FCI to advertise its products to find a
market?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN) : (a)
Yes. The illustration in the advertisement
made by the Fertiliver Corporation of India
shows a typical village woman alongwith
her three children, all properly dressed,
and the woman even wearing oramwits,
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It will not be correct to call it a family of
destitutes. The quotation in the advertise-
ment was from the Bible—"Give Us This
Day Our Daily Bread”. The production
was meant to focus attention on the need
for growing more food.

(b) There is no vulgar display of India’s
poverly in the advertissment and the ques-
tion of asking Fertilizer Corporation of
India to stop such display does not arise.

(c) The purpose behind the  advertisce
ment was to emphasise the role of Fertilizer
Corporation of India, as a producer of
Chemical fertilizers for  augmenting the
agricultural production,

(d) Itis necessary for the Fertilizer Corpo-
ration of India 10 advertise 15 produoets
by way of sales promotion just @s any
other fertilizer manufacturer,

COMPLAINTS REGARDING TAX | VASION

AND BLACK MONEY  RECEINID WY

IncoME=TAX CoOMMISSIONERS, KANPL R
AND  LUckNOw

9247. SHRI P. M. SAYEED :
SHRI K. LAKKAPPA
Will the Minister of FINANCE Iy
pleased 1o state

() whether it is o fact that the Com-
missioners  of  Income-tax Kanpur  and
Lucknow have received complaints against
the professional medical practitioners lor
large  unaccounied money and  tax-cva-
sion;

(b) if so, the number of such complaints
reccived : and

(c) whether any enquiry has been made;
and

(d) if so, with what results and whether
expeditious efforis are not made in such
cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a)and (b), Complains alleging
tax evasion by 24 medical practitioners
were reccived by the Commissioners of
Income-tax, Lucknow and Kanpur,

c) and (d), Everyv effort is being made
10 complete the enquiries expeditiously.
The resulis can bg known only afier the
completion of the assessments,
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DeLay N FiNALisATION OF Lay-ouT
PLAN oF DERa ISMAIL KHAN COOPERA-
TIVE House BUILDING SOCTETY,

DeLHI

9248, SHRI K. LAKKAPPA : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleas-
ed to state :

(a) whether it is a fact that one of the
maijn reasons for delay in the finalisation
of the lay-out plan and the development
of land of the Dera Ismail Khan Coopera-
tive House-Building Society, Delhi is that
most of those who have been managing the
affairs of the Society alrcady own houses,
plots ctc. and are not cligible to own new
plots, and are, therefore, instrumental in
delaying the cntire project of the colony:
and

(by the steps Government propose (o
\ake immediatcly to see that the cntire
project of the development of land eic.
is speeded up and the interests of the com-
mon share-holders, who have been harassed
for 18 long years, are properly safeguarded
and they get their plots within a specified
time target, which may be fixed by Govern-
ment ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K, K. SHAH) : (a) No,
Sir. The layout plan of the land of the
Dera Ismail Khan Co-operative Housc
Building Socicty is under consideration by
the Delhi Development Authority,

(b)y The work of development of the land
allotted 1o this Society is expected fo be
taken up as soon as the Jayout plan has
been approved,
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Docrors ok C. G, H. 5, NOT WILLING

T0 JOIN C, H. S,

9252, SHRI ACHAL SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleas-
ed to refer 1o the reply given 1o the Unsiarred
Question No, 6202 on the 13th April,
1970 regarding Doctors of C.G.HS, not
willing 1o join C, H. S, and spne :
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(a) whether the list coniaining the names
of doctors referred to in part (b) of Unstarr-
ed Question No. 6202 is complete and in-
cludes the name of the unwilling suspended
doctor who has not yet been paid up-to-date
and directed to report for duty as his parent
post as referred in parts (d)and (e) of the
above said question;

(b) if not, the reasons therefor; and

(c) the ume by which the whole case of
the un-willing doctor will be  restored
retrospectively ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS. HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) : (2) 10 (c).
The list containing the names of doctors
referred to in part (byof Unstarred Quuestion
No, 6202 is 4 complete copy of the list as
furnished in January, 1965, by he C.G.H.S.
Association, The list did not include
the name of one dogtor who was later placed
under suspension for a short period,  This
dogtor  wits  suspended on  28th  Feb-
ruiry, 1967, for disobeying orders of trans.
fer, The suspension orders  were revoeked
from the 21st July , 1967, The same doctor
wis transferred by an order daied the 26ih
August, 1967 10 Himachal Pradesh but he
did not report for duty there.  An inguiry
under the Central Civil Services (Classi-
fication Control and Appeal) Rules, 1965
has been held and the report of the Inquiry
Oficer is under consideration of the Gosverns
ment,

PenDING CLAIMS FOR REFUNDS IN
INCOME TAX DEPARTMENT

9253, SHRI1 A. SREEDHARAN : Will
the Minister of FINANCE be pleased to
slale :

(1) the number of Income-tax Refunds
claims (both individual and others) pending
with the Income-tax Department, since
March, 1969;

(b) the number of cases scttled so far;
and

(¢) whether there are applications from
some Establishments, who are investing
their employee's Provident Fund money ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (1) w0 (¢). The information
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is being collected and will be 1aid on the
Table of the House as ear]y as possible,
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ALLOTMENT OF PLOTS TO M.Ps,
IN SoutH DELIn

9255. SHRI LOBO PRABHU : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the plans of Government for providing
huilding plots to M. Ps. in South Delhi,
in view of the fact that the Delhi Adminis-
tration has declared that more than 200
plots cannot be provided in South Delhi:
and

(b) the reasons why a rule should not be
made that if any member to whom a plot js
allocated does not begin construction within
a year, it will be allocated to others and that
in no casgc an allocation of an unused plot
will siand il the member is not re-elected ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI1 K, K, SHAH) : (a) The
allotment of residential plots to the Mem-
bers of Parliament who fulfil the prescribed
conditions is proposed to be made not only
in South Delhi areas but in all the residen-
tial schemes of the Delhi Development
Authority from out of the quota of §%
reserved for M. Ps, and centain other cate-
gories of applicants, These allotments will
be made at predeiermined prices under the
Middle Income Group Housing Scheme of
the Authority.

(b) One of the conditions of allotment is
that an allottee will construct a house within
two years of the allotment of land,

STOPPAGE OF PROJECT ALLOWANCF
AT HOSHANGABAD

9256, SHR1 NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) the reasons why Project Allowance
of Security Paper Mill, Hoshangabad,
was stopped in the middle of last year;

(b) whether workers staying outside
Security Paper Mill on account of education
of their children are not being paid house
rent allowance;

(c) if so, the reasons therefor; and
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(d) whether employses of Security Paper
Mill have to pay transport charges for their
children going to school and at Rs. /-
per trip for going to hospital on Security
Paper Mill Ambulance?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (2) The Project Allowance to
the employees of the Security Paper
Mill, Hoshangabad, was sanctioned to
compensate them for lack of basic ameni-
ties during the construction stage of the pro-
ject.  With the setting up of these facilities,
there was no longer any justification for
this allowance, and it was, therefore, stop-
ped with effect from 1-7-1969,

(by and (c), House Rent Allowance is
not admissible to any Central Government
employecs at Hoshangabad,

(d) The employces of the Security Paper
Mill, Hoshangabad, have to pay charges
at a subsidised rate of Rs, 3.60 per month
per child for the use of one of the depart-
mental vehicles to transport their children
1o and from their school. No charges arc
levied for the use of the ambulance of
the Mill when its use is considered necessary
and recommended by the Medical Officer
of the Mill, However, charges at Rs. 5/-
per trip to and from the Cyvil Hospital,
Hoshangabad are levied if the employees
requisition the ambulance against the opin-
jon of the Medical Officer of the Mill.

ProMOTION TO NURSES IN DELH)
HospiTALs

9257. SHRI VAIMIKI CHOUDHARY :
SHRI MANIBHAI J. PATEL :
SHRI DEVIDNER SINGH

GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 1077
on the 2nd March, 1970 and state ;

(a) the number of promotions that have
taken place in the Willingdon and Safdar-
jang Hospitals during the last three years
from the grade of Rs, 210.320;

(b) the number of occasions during the
period when sisters senjor in service and
qualifications had been superseded and
the reasons therefor;
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(c) the number of occasions during the
last threc years when senjor and qualified
sisters were overlooked and juniors were
selected for scholarships in India and abroad;
and

(d) the reasons therefore in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR,
S, CHANDRASEKHAR) : (1) Two at
the Willigndon Hospital and three at the
Safdarjang Hospital,

(b) In the Willingdon Hospital no super-
session has taken place while in the case of
Safdarjang Hospital supersession 100k place
twice. Promotion from the grade of
Rs, 210-320 to higher posts is done on
sclection basis in which the qualification,
experience, training, Senjority and Annual
Reports, form the basis for selection,

(¢) Three employees of the Safdarjang
Hospital applied for Scholarships abroad
and their applications were forwarded,
No selection has yet been made,

(d) Does not arise,

CONSTRUCTION OF KALYAN MANDAP OR
Juns Guar 1IN R, K. Puram Corony,
New DELH!

9258. SHRI BAL RAJ MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT be
pleased to state

(a) whether it is a fact that R.K. Puram,
New Delhi is the biggest colony for Govern-
ment employees in India;

(b) whether it is also a fact that a po-
pulation has been increasing very fast that
it is above 1-1/2 lacs at present;

(c) whether it is also a fact that there
is no Kalyan Mandap or Junj Ghar in this
whole colony where marriages etc., could
be performed;

(d) whether it is also a fact that being
entirely & Government colony, there are
no private Dharmshalas or buildings which
could be used for this purpose; and

(¢) if so, whether Government would
consider putting up a few Kalyan Mandaps
or such other buildings in the area for the
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use of the community for social pur-
poses ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING; AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes,
Sir.

(b) It is a fact that the total number of
inhabitants in this colony has been increas-
ing with the occupation of newly constracted
houses. But the figure of the present
population is not known,

(¢) and (d). Yes, Sir,

(e) Ne¢, Sir. But quarters which are in
the process ¢f allottment are made available
for marriage purposes 1o Government-
servants  in occupation  of  general
pool accommodation or those sharing
accommaodation with them. generally for
a period not cxceeding onc week. The
question of permitting the Community
Halls in the colony to be used for marriages
is also under the consideration of Govern-
ment,

Use oF HEAVIER PFTROLEUM FRACTIONS
AS Raw MATERIAL FOR FERTILIZERS

9259. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased 1o state

(a) whether Government have examined
the possibility of using hecavier petroleum
fractions as fertilizer raw material; and
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(b) if sc, the steps being taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
and (b). Government have already ini-
tiated action for setting up fertilizer plants
based on heavier petroleum fractions like
LSHS/HSHS/Fuel oil etc. Some of the
sites under consideration where such frac-
tions may be used as feedstock are Haldia
and WNangal (Expapsion)

ADVANCING OF MONEY AGAINST PULSES,
O1L Seeps, O1Ls, GRAINS BY COMMERCIAL
BaNKS

9260. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of FINANCE
be pleased 10 state:

(a) whether Commercial Banks are
advancing money against pulses, oil seeds,
oils, grains and other agricultural products;

(b) if so, the advances made in Madhya
Pradesh against pulses, oils, oil-seeds and
other products during 1969; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI): (a) Yes. Sir.

(b) and (c). Information about advances
made by commercial banks in Madhya
Pradesh, against the security of agricultural
products. to the extent it is available, is
attached.

Statement
Advances of Scheduled Commercial Banks in Madhya Pradesh against the Security
of Agricultural Products during January and June, 1969,

(Outstanding)

(Rs, lakhs)

Security

January Febru-  March  April May June

ary

1. Food Articles
A. Paddy and Rice .. i 1,31
B. Wheat - i - 20
C. Other cereals and pulses
(including Jowar, Bajra,

Gram and Maize) .. - 1,56
D. Sugar (including Khand-
SAr) .. . e e 36
E. Gur .. .. .- . 7
F. Vegetable oils (including
Vanaspati) - - 81
11, Oil seeds - -~ o7 1,63

L. Cottonand Kapas .. .. 838

1,81 2,01 197 131 1,29
27 2 31 51 81
2,56 295 3,10 479 526
67 1,02 115 111 94
1,17 1,22 108 108 1,16

1.51 1,82 255 270 211
895 850 695 600 495




203 Written Answers

COMMERCIAL BANKS BRANCHES IN MADEYA
PrADESH )

9261, SHRI NITIRAJ SINGH CHAU-
DHARY': Will the Minister of FINANCE
be pleased (o state:

(2) the number of Commercial Banks
whose branches are operating in Madhya
Pradesh, the amount received by them as
deposits and advances made from/to State
residents during last year. ie. 1969;

(b) out of the advarces how much has
been made to agriculturists, agrobased
industries, other industries, trade and
commerce; and

(c) out of the persons receiving advances,
the number getting uptc Rs. 3 lakhs, betweenr
Rs. 3 to 5 lakhs, boiween Rs. 5 1o 10 and
above Rs. 10 lakhs ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P. C.
SETHI): (a) A statement showing the
number of branches of commercial banks
operating in Madhya Pradesh is avached.

Information about amount of deposits
received and advances made at the branches
in Madhya Pradesh in 1969 is not readily
available. This is being collected and will
be laid on the Table of the House,

(b) and (c). These data are also not
readily available. These are being collected
and will be laid on the Table of the House,
to extent they are awailable,

MAY 11, 1970

Written Answers 204

United Commercial Bank 30
Canara Bank 1
Dena Bank 12
Union Bank of India 16
Allahabad Bank 8
Bank of Maharashtra 6
Andhra Bank 1id.

Bank of Rajasthan Lid. [3

Hindustan  Commercial Bank  Tad. 2
Krishnaram Baldeo Bank Lud. 5

Total m

Note:--The figures are based on informa-
tion received upto the end of March,
1970,

CoMuerciAL BANK BRANCHES IN MADHYA
PRADISH

9262. SHR1 NITIRAJ SINGH CHAU-
DHARY: Will the Minister of FINANCE
be pleased to state:

(a) the number of commercial bank
branches in places with following popula-
tions in Madhya Pradesh upto 5,000 from
5 to 10 thousand, from 10 10 20 thousand
above 20 thousand; and

(b) the proposed expansion schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (8) The number of offices of
commercial banks in Madhya Pradesh
(as per information received up to the end
of March 1970) is given below:

Statement

Name of Bark Number of Offices
State Bank of India 122
State Bank of Bikaner & Jaipur 1
State Bank of Indore 57
Central Bank of India k1|
Bank of India 20
Punjab National Bank 2

Bank of Baroda 1

Offices at centres having No. of
population Offices
Up to 5,000 41
From 5,001 to 10,000 55
From 10,001 to 20,000 60
Ovwer 20,000 215
Total 371
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(b) The Reserve Bank has permitted
commercial banks to open 141
more new offices at various centres in
Madhya Pradesh. Further. all the districts
of Madhya Piadesh huve been allotted
among seven banks in the public seclor
under the ‘Lead Bank® scheme. The Lead
Banks' will be surveying the districts allotted
to them for the development of the regions
from the angle of branch expansion as
ilso their credit needs and it is expecled
that as o result of the role played by the
‘l.sad Banks' pluces in the State in need of
banking facilities would in the course of
time be covered by bank offices.

WAGF REVISION OF cLAss III anp 1V
EmpLovees oF L.1.C.

9263. SHRI RAJ DEO SINGH: Will
the Minister of FINANCE be pleased 1o
state:

(a) whether it is a fact that since the birth
of L.I.C, in 1956 there has never been any
wage revision of class 11T and 1V employees
and only some adjustments have been
made from time to time;

(b) whether Governmenl recognises the
All India Insurance Employees Association
and will arrange meaningful dialogue bet-
ween the Association and the L.1.C.;

(c) whether it is also a fact that L.I.C.
before putting the financial demands of
the employees to the National Industrial
Tribunal withdrew the temporary
dearness allowances; and

(d) if so, whether Government propose
to advise the L.I.C. to restore the working
amenities to the employees ?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI R.K.
KHADILKAR): (a) to (d). No, Sir. In
January, 1963, the L.I.C. reached a com-
prehensive agreement for 5§ years from
1-1-1962, with its Class III and IV emp-
loyees regarding their pay scales, D.A.
ctc. When the agreement expired on 31-12-66
the L1.C. held negotiations with them
in 1967 and 1968, but since no agreement
could be arrived at even afier protracted
negotiations the matter was referred by
Government to the National TIndustrial
Tribunal on 28-11-1968. However, with
the sanction of the Tribunal all the Unions
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which were represented before the Tribunal
are  now engaged in bipartite
negotiations with the L.I.C.

Subsequent (o the main agreement in
January, 1963, another agreement effective
from 1-8-64 was reached between the L.J.C.
and its employees providing for an addi-
tional temporary D.A. till 31-12-66 or
till 1960 base index figures were available,
whichever was ecarlier. Actually the tem-
porary D.A. was continued even afier
31-12-66, 1ill Ociober, 1968, when the 1960
base index figures were available. However,
in terms of the interim award of the Tribunal
the employees have now been given relief
approximately equal to the temporary
D.A. which was withdrawn.

(b) The L.1.C. granted recognition 1o
All India Insurance Employees’ Associa-
tion under the Code of Discipline in Feb-
ruary 1967, Thercafter following several
breaches of the Code of Discipline by the
Association, the L.I.C. dc-recognised it
in November, 1968,

The LIC is now cngaged, with the
sanction of the Tribunal, in bipartite nego-
tiations with the All India Insurance Emp-
loyees' Association and 3 other Unions
representing Class 111 & IV employees.

PERSONS SENT ON DEPUTATION FROM
A.G.C.R. Nrw DEeLHI

9264. SHRI GANESH GHOSH: Will
the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that persons who
are sent on deputation from the office of
the Accountant General Central Revenues,
New Dclhi are being discriminated against
in the matter of benefits.

(b) whether it is also a fact that in the
promotions made in 1966 to 1970, such
clerks and accountants as were senior in
the panel, were ignored and that promo-
tions from the new panel were made still
ignoring these deputationists from the
carlier panel;

{c) whether it is also a fact that although
the Revenue Audit Examination is open
to all eligible persons, the deputationists are
not being provided necessary facilities and
are not being allowed to take the examina-
tion; and
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(d) what steps are being taken to ensure
that the interests of those persons who were
ignored in the matter of promotions ars
protected and that they do not undergo
any loss—financial or other-wise, as com-
pared to their juniors?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) No, Sir.

(b) No, Sir,

(c) Keeping in view various factors like
availability of the books prescribed for the
examination and the administrative pro-
blems involved in arranging training for
a large number of candidates, the training
is being conducted according to a phased
programme, Initially, the training is being
imparted to officials who are available in
the office.

(d) Does not arise in view of (a) and (b).

SEIZURE OF NYLON YARN

9265. SHRI C. CHITTYBABU: Wwill
the Minister of FINANCE be pleased to
state the quantity of nylon including metallic
yarn, seized by the preventive authoritics
during the years 1967-68., 1968-69 and
1969-707

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P.C.
SETHI): Information is being collected
and will be laid on the table of the House.

GRANT OF EXPLORATORY LICENCE TO OiL
INDIA LTD. OVER AN ADDITIONAL ARFA
oF Assam anp WNEFA

9266. SHRI RAJ DEO SINGH:
SHRI LOBO PRABHU:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) the justification for the gramt of an
exploratory licence over an additional area
of 1886 sq. miles in Assam and NEFA
to Oil India Ltd., in 1961 while O.N.G.C.
came into existence and had acquired
sufficient know-how experience; and

(b) why in view of the wide gap between
demand and supply of crude, no serious
efforts to explore oil in these new areas of
1415 sq. miles surrendered by Oil India
Ltd. in 1967 were made ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI D. R. CHAVAN): (a) The
grant of an Fxploration Licence over an
additional area of 1886 sq. miles to O.1.L.
was in persuance of the terms of the Second
Supplemental Agreement between Govern-
meni and B.O.C.

(b) The geologicul conditions over the
surrendercd area, as inferred from the data
pertaining to this and adjoining areas,
did not indicate the presence of suitable
entrapment conditions for oft and gas
accumulations and therefore did not warrant
further exploration of this surrendered
arcil.

Ruips o Fiums PRODUCERS

9367. SHRT1 K.N. PANDEY: Will the
Minister of FINANCE be pleased to state:

{a) whether raids have been conducted
by Government during 1966 to March,
1970 on Film Producers in the country;

(b) whether some papers were seized
regarding Black money given to Film
Artists by them; and

(¢) if so, the names of the Film Artists
to whom Black money was given by the
Film Producers together with the names
of Film Producers and the action taken
against cach of them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) Yes, Sir. During the stid
period two scarches in the cases of film
producers were undertaken by the Income-
tax Department.

(b) Yes, Sir.

(c) The names of the film producers
are as under:—.
(1) Mys. Kay Productions.
(2) M/s« R.R. Pictures.

Documents seized indicated payment of
black money toa number of film artists.
The amount in question has been brought
to tax or had already been disclosed under
the voluntary disclosure schemes by the follow
ing film artists :

(1) Shri Dilip Kumar.

(2) Shri Pran.

(3) Miss Waheeda Rehman.
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(4) Shri M.R. Radha.

(5) Shri M.G. Ramachandran.
(6) Smt. B. Saroja.

(7) Shri T.R. Ramachandran,

The accounts seized disclosed payments
of black money to the following 10 artists
also.

‘The accounts are being scrutinised and

the assessments are pending:
(1) Shri Johny Walker.
(2) Shri S. Rahman.
(3) Smt. Shyama.
(4) Shri Maushadali.
(5) Shri Md. Rafi.
(6) Sit, Lata Mangeshkar.
(7) Smt. Asha Bhonsle.
(B) Shri Peethambaram
19) Shri Kalyankumar.
(10) Shri Rehman,

UNAUTHORISED OCCUPANTS OF (LASS TV
QUARTERS IN SrRiNIvasPUrl (New Devmr)

9268. SHRI RAMACHANDRA VEERA-
PPA: Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state:

ta) whether it is a fact that most of the
class IV quarters in  Srinivaspuri, New
Delhi are under the possession of non-
allottees who are paying a very high amount
of rent due to which a few actual allottees
of the houses who are living in their own
quarters are being troubled by these tenants;

(b) whether Government have received
any complaints against these irregular
practices:

(¢) if so, the number of such complaints
received by Government in 1969-70 and
action taken by the Government against
each defaulter along with their quarter
number;

(d) whether in view of part (a) Govern-
ment will make enquiry in the whole of
colony, particularly from quarter Nos.
H-27 to 40, H-307 to 322, from H-59 to
103; and

(e) if not, the reason therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH): (a) No, Sir.

(b) Some complaints have been received
in regard to the subletting of Government
quarters in Srinivaspuri,
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(¢) The number of complaint received
during the year 1969 and 1970 (upto 31st
March, 1970) and the action taken thereon
are as follows:—

Sl.  Mature of com- No. of“éampllints

No. plaint and action —_—h
taken 1969 1970

(upto
(31-3-7T0)

(1) Found guilty of
subletting & de-
barred from Go-
vernment  acco-
mmeodation/from
sharing & charged
penal rent.

(2) Subletting not proved. 2

(3) Proved anonymous/
pseudonymous & no

action taken. 1 34

14) Suill under investi-
gation, 23 8
Tonal 9 72

Delails about the 14 cases referred to in
(1) are given in the stalement laid on the
Table of the House [Placed in Library.
See No. LT-3467/70)

(d) and (e). From the reply given to
Parts (a) and (c). it will be seen that un-
authorised sub-letting exists only on a
small scale. Constant vigilance is being
exercised in this matter and a survey of the
whole colony consisting of 648 Type |
quarters is nol considered necessary. Buil
enquiries will be made in respect of the
quarters specifically mentioned in the ques-
tion.

Excise Duty on ALumiNium ProDuCTS

9269. SHRI RAMESH CHANDRA
VYAS : Will the Minister of FINANCE
be pleased 1o state:

(a) whether it is a fact that the Small
Scale manufacturers of aluminium have
been permitted to pay excise duty on their
products by way of set-off because of
difficulty in producing proof of payment
of duty on duty paid ingots and billets
used by them;

(b) if so, whether the stocks of ingots
and billets except scrap lying with such
manufacturers on the mid-night of 28th
February, 1970/1st March, 1970 were
not declared to have paid full excise duty of
Rs. 1020 per metric tonne as was done on
the eve of 1967 budget;
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(c) whether upto 28th February, 1970,
the burden of duty on the extruded pro-
ducts of small scale manufacturers was
slightly less than the big industrialists manu-
facturing  similar products but from 1st
March, 1970 the former has to pay about
Rs. 430 more on each metric tonne of his
extruded products; and

(d) if so, the steps taken to remove this
discrimination and 10 afford relief to small
manufacturers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) No Sir, in the case of manu-
facturers paying duty on their producis
after claiming set off of duty 1o the extent
levieble on crude aluminium, the require-
ment of producing the proof of payment
of duty has been relaxed only in respect
of old aluminium scrap and nol in the case
of ingots and billets,

(b) Does not arise.

(c) and (d). Yes, Sir. With effcct from
1-3-1970, the duty on aluminium products
produced by all manufacturers has been
increased; he aciual extent of increase in
duty in the case of each manufacturer
would depend upon the selling price of their
products since the duly is now charged
on ad valorem basis.
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DEMAND BY ORISSA GOVERNMENT FOR
INCREASP 1N RoOYALTY ON TRON Ores

9270. SHRT D. AMAT :
SHRI SRINIBAS MISRA:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased (o state:

(a) whether the Orissa Government had
demanded increase in royalty on iron ores
in that State;

(b) if =0, their precise demund; and

(c) the Central Government's decision
thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAQ): (a) Yes,
Sir.

(b) The exisling rates of rovaliy on iron
ore and the rates proposed by the Govern-
ment of Orissa are indicated in the table :

(¢) Government have not accepted the
proposed enhancement of royalty for the
present, as they felt that therc is no need for
it at present.

TABLE

Present rate rt_e_r

Rates recommen-

Category of Iron ore. tonne. ded by State Go-
vernment
(1) Lump
(i) Ore containing more than 62% Fe. Rs. 1:50 Orissa Rs, 250
(ii) Ore containing upto 629, Fe. Re. 1-00 Orissa Rs. 1:50
(2) Ore Fines Re. 025 State Government
(for all grades) ment has not made

any suggestion.

REsEARCH SCHEME TO GO INTO THE Causes
OF ‘DEATH AND DISEASE’ AMONG
CHILDREN
9271. SHRI C. MUTHUSAMI:
SHRI R.V. NAIK:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that a research
scheme was sanctioned by the Indian Council

of Medical Research for going into the
causes of ‘death and discase’ among
children;

(b) for what duration the scheme was
sanctioned;

(c) whether the expert Group which
reviewed the schame at the end of its sanc-
tioned period recommended its termina,

tion;
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(d) whether it is a fact that further funds
were sanctioned to this scheme on the
persona] influence of the Minjster; and

{e)how long the Indian Councilof
Medical Research proposes to continue this
scheme which has out-lived its purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR): (a) and (b). A
scheme on Moridity and Moratality Survey
in Children in Delhi (0-5 years) was started in
1963 and terminated in 1968,

{c) Yes Sir,

(d)y No Sir. Since the project came
to a logical conclusion at the end of 1968,
(i.e. at the end of five years® period) there
wils no need for sanctioning extra funds,

{c) Does not arse,

MoDE OF SELECTION OF DEPUTY DIRFCTOR
(TecuNICAL) AND Assistant FDiTor In
HeaDQUARTERS OF LCM.R,

9272, SHRI NANJA GOWDER:
SHRI MEETHA LAL MEENA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state :

(a) the mode of sclection of Deputy
Director (Technical) and Assistant Editor
(LJMR) in the Hecadquarters Office of the
Indian Council of Medical Research;

{b) the  composition  of
Committees in both the cases;

(¢) the number of candidates applied,
interviewed and selected finally as well as
kept on waiting list: and

(d) whether there  arc  allegations of
favourtism in these appointments and if
s0, whether any investigation has been
made into these allegations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
5. CHANDRASEKHAR): (a) Selection
wiis made by the Indian Council of Medical
Rescarch 1o two posis of Depuiy Directors
(Technicaly and one post of Assistang
Editor (1JMR), All these posts were adver-
tised in the leading news papers.

selection
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Fer the post of Deputy Director (Tech-
nical) Reproductive Biology and Fertility
Control Nutrition and Materna] and Child
Health, the Chairman and Members of the
Expert Group on Scientific aspects of
Family Planning and the Medical Colleges
and Research Institutes in India were also
requested to suggest the names of the suitable
candidates for the post.

For the post of Deputy Direcior (Tech-
nical) Clinical Research, the Chairman
of various Expert Committees of the
Scientific Advisory Board, Medical Rescarch
Institutes, Members  of the  Scientific
Advisory Board and Governing Body of
the Indian Council of Medical Research
were also requested (0 nominate suitable
candidates.

For the post of Assistant Editor(lJMR),
a copy of the advertisement was also sent
for publication to leading Medicals
Journals of India.

The applications. received for these posts
were considered by the respective Selection
Committees who also interviewed the candi-
dates. The recommendations of the Selec-
tion Committees were approved by the
Exceutive Committee and confirmed by the
Governing Body of the Indian  Council
of Medical Rescarch,

(h) and (c). A statement conlaining the
required information is laid on the Table
of the House. [Placed in Library. See No,
LT-3468/70)

(d) There have been no such allegations,
The appointments were made purely on
merit. The question of making any in-
vestigation does not arise,

SCREENING OF PeruvosiDE DRUG By
I.C.M.R.

9273. SHRI J. MOHAMED IMAM:
Will  the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN DE-
VELOPMENT be plcased 10 siate:

(a) whether it is a fact that Peruvoside,
a cardiac drug was given 10 the Indian
Council of Medical Rescarch for screening
before approval by Government;

(h) the date on which the drug was passed
on 10 the CM.R.;
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(c) the number of experts who are scree-
ning this drug:

(d) the staff sanctioned to these experts
for this job: and

(e) the number of paticnts who have
been given this drug and the result achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. 5.
CHANDRASEKHAR): (a) Yes, Sir.

(b) 23rd July, 1968,

(c) Six.

(d) One Assistant Rescarch Officer and
a contingency of Rs. 3000 were provided
to two cardiologists. One Lower Division
Clerk and a contingency of Rs, 2000/- were
sanctioned for another cardiologist. The
others carried out the wrial with the siaff
avajlable with them.

(e) The total number of paticnts subject
1o clinical trial with this drug is approxi-
mately 165. The trials were completed
on 31-3.1970, and ihe investigaiors are
now analysing the results,

Tours oF DIReCToR GIniRAL, INDIAK
CouNCIL OF MEDICAL RESEARCH IN INDIA
AND A BROAD

9274, SHR1 J. MOHAMED IMAM :
SHRI P. RAMAMURTI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the details of tours of the Director-
General, Indian Council of Medical Re
search, during the past one year; within
the country as well as abroad;

(b) whether these tours have been sanc.
tioned by the Ministry: and

(c) if not, the reasons thereofl ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
5. CHANDRASEKHAR): (a)A siatement
giving the derails of tours of the Director-
General, Indian Council of Medical Re-
search is 12id on the Table of the House,
[Placed in Library. See No. LT-3469 ;70)
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(b) and (c). The Indian Council of
Medical Research is an autonomous
organisation, Approval of the Ministry is
not necessary for tours of the Director
General, Indian Council of Medical Re-
scarch within the country, Approval,
of the Government of India was obtained
by the Director General, Indian Congil of
Medical Rescarch for his tours abroad,

REGULARISATION OF UNAUTHORISED
CoLONIES IN SHAHDARA (DELHI)

9275, SHRI A. S. SAIGAL: Will the
Minisier of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that the Land
Allotment Advisory Commitice has taken
a decision to regularisc the unauthoriscd
colonjes, which have becu allowed to
spring alter 1967 in Shahdara (Delhi) Zone
E-8 and E-12 reserved and committed
for allotment to Group IV Cooperative
House Building Socicties;

(b) whether the Chiel Exccutive Council-
lor has announced a decision on the part
of the Delhi Administration merely on the
basis of a recommendation made by this
Commitiee:

{c) whether the Advisory Commitiee can
take precedence over a decision taken by
the L. Governor ‘or whether the Lt. Gover-
nor has revised this decision (0 remove
these illegal squarting; and

(d) if so. how Government propose to
reconcile the legal and moral claims of
Group IV Societics vis-g-vis the illegal
acquisitions by unauthorised squatters?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH): (a) No, Sir.

(b) No such announcement has been made
on behall of the Delhi Administration,

(c) The Lt. Governor, Delhi is the
competent authority to take a decision in
the matter.

(d) According to the existing policy
decision, only those unauthorised colonies
are intended to be considered for regula-
risation, subject to certain conditions, nf
had come inmo existence prior to Feb-
ruary 1967,
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REMOVAL OF ILLEGAL SQUATTERS IN
SHAHDARA (DELHI)

9276. SHRI A.S. SAIGAL: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that the removal of
illegal squatting which increased after 1967
and enveloped the major portionof Shahdara
(Delhi) Zone E-8 and E-12, has been ordered
by the Lt. Governor so that possession of
lund could be given to Group 1V Co-opera-
tive House Building Socicties who are the
rightful claimants of the land; and

(b) if so, the reasons why the illegal
squatting has not been removed so far and
the evictees rehabilitated under the Jhuggi
Jhompri Scheme ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH): (a) No such
orders have been issued by the Li. Governor,
as uction for the removal of illegal squatting
and unauthorised construction is taken
by the Delhi Municipal Corporation/Delhi
Development  Authority in their res-
pective jurisdictions,

(b) Acquisition procecdings in some of
the arcas have not been completed yet:
further necessary action will be taken prior
to handing over possession of land to the
cooperative  societies.

ALLOTMENT OF Lanp 10 Grour 1V
CooPERATIVE HoUsE BUILDING SOCIE11ES
SHAHDARA (DELHI)

9277. SHRI A. S. SAIGAL: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT bhe
pleased to state :

{a) whether it is a fact that the land in
Shahdara (Delhi) Zone E-R to F-12 was
offered in 1964 for alloiment and. il so
whether the allotment was committed to
these socicties by collecting 50 per cent of
the premium during July, 1966: and

(b) il s0, the reasons why it har not been
possible to hand over the possession of the
lund to thesc societies so far when the legal
difficulties towards the acquisition were
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clearcd in February, 1968 and full payment
of the premium completed in March, 19687

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHR1 K. K. SHAH) : (a) Yes,
Sir. The Societies, which had accepted
the offer, were required to pay the premium
for the land in two equal instalments the
scheduled date for the first instalment was
the 31st July, 1966,

(b) The acquisition proceedings have not
s0 far been completed in respect of the
entire area proposed to be allotted to Co-
operative Societies in the East Zone.
Shahdara area. But the General Develop-
ment Plan of the area has been released
for comments/objections by the Cooperative
Societies. As soon as the plan is finalised
and the acquisition proceedings are comp-
leted. action for the demarcation and hand-
ing over of physical possession of land to
the socicties will be taken.

RiservATION ©OF  SEATS IN  MEDICAL
COLLEGES FOR STUDENTS WHO SERVE IN
RuURAL ARFAS

9278, SHRI C.K. BHATTACHARYYA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether scats are reserved in the
Medical Colleges in some States for stu-
denis who would be prepared to serve
in the rural areas:

(b) if so, the names of the States;

{c) the date from which this scheme has
been introduced; and

(d) whether this scheme has helped to
increase the number of doctors and il =0
1o what extem?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR): (2) No, Sir

(b) to (d). Do not arise.
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Post OF FINANCIAL CONTROLLER IN
MargeTinGg Division or 1.O.C. Lying
WVACANT

9279, SHRI MANGALATHUMADAM:
‘Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether it is a fact that the post of
a Financial Controller in the Marketing
Division in the 10C is vacamt for the last
two years;

. (b) whether it is due to the non-avail-

ability of suitably qualified persons for the
post: and

(¢) the steps tuken by Government to
expedite the filling up of this post ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI1 D. R. CHAVAN): (a) The
post is vacant since 24th November, 1969,

(b) and (¢). The post was advertised,
The interviews have been held on 7-5-70
to select a suitable candidate for the post.

Preet Nacar House Builming Sociony,
Diint

9280. SHR1 BALGOVINDA VERMA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 3172 on
the 6th March, 1970 and state :

(a) the reasons for including Preet Nagar
Society, Delhi in Group 11 when the Socicty
as Co-operative Society had never purchased
any land before or after 1959 which was
the essential feature for inclusion in Group
1K

(b) the number of members of Prect
Nagar socicty before 1959 and how many
of them had purchased individual plots
and when its arca individually:

(c) the number of members till July
1966, to 1969 and uptodate;

(d) the number of plot-holders
present, the members of this society and
the numnber of persons who neve- purchased
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any plot of land in Shahdara area but have
become members of this Society; and

(¢) the area which has been allotted to
this Society and the basis on which allotted
with the total cost of land asked by Govern-
ment and paid by the society, with dates
showing separate amounts uptodate ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH): (a) Where
individuals, having purchased land before
13th November, 1959, have formed them-
selves into a cooperative society, such a
society is also treated as a Group II Society.
The Preet Nagar Cooperative House Build --
ing Society satisfied this condition.

(b) There were 818 members on 13th
November, 1959, the information asked
for in the latter part of the question is being
collected and will be laid on the Table of
the House in due course.

(c) There were 1090 members on 30th
June, 1966 and 1421 wupto 3rd August.
1967. Fresh enrolment is not permissible
after August, 1967.

(d) The information asked for is being
collected and will be laid on the Table of
the House in due course,

(¢) Being in Gioup 11, the socicty is
entitled to the allotment of land, equal
in area, more or less, 1o that acquired from
it.  Accordingly, the sociely was origi-
nally allotted about 174 acres of land but,
after a gencral reduction of 159 the area
has now been reduccd to about 148 acres.

The society was originally asked to de-
posit Rs. 46,601,827 but, because of the
above-mentioned reduction, the society has
paid Rs. 30-50 lakhs on the dates mcn-
tioned below, against a revised demand

for Rs. 39,21,194-50.
30-1-1968 Rs. 7,00,000
8-1-1970 Rs. 10,00,000
10-1-1970 Rs. 3.00,000
14-3-1970 Rs. 5,00,000
21-3-1970 Rs. 5,50,000
Total Rs. 30,50,000

-
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STUDIES OF AYURVEDIC MEDICTNES

9281. SHR1 S KUNDU: Will the Minister
of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether any step has been taken to
introduce studies of historical and scienti-
fic aspects of Ayurvedic medicine and its
relevance with modern allopathic medicine
in the syllabus of present medical studies
of the various medical colleges of India;

(b) if so, the dctails thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOTMENT (DR.
S. CHANDRASEKHAR): (a) to (c). The
Medical Council of India which is entrusted
with the statutory responsibility of pres-
cribing the minimum standard of medical
education, at its mecting held on the 10th
of March, 1968, approved the following
recommendations  of  ils Execulive
Committee,

1. A limited amount of teaching of
history of Medicine with emphasis on the
indigenous system of Medicine is desirable
at the undergraduate level. This should
be done by the teachers of various subjecis
when they begin their classes as an intro-
duction of the historical aspect in the form
of an eclementary historical survey of
ancient, mediaeval and modern medicine
as a preamble periaining to their respective
subjects. This teaching may be facilitaied
by extra curricular programmes and elective
subjects.

2. There should be neither any special
allotment of time for this teaching nor
should any text books be prescribed
for it. The teachers should have full liberty
to use their discretion in dealing with the
subjects as they consider proper.

3. There should be no examination in
the subject.

4. History of Medicine is not to be added
as a separate subject in the under-graduate
curriculum. No radical change is needed
in it beyond mentioning that an appropriate
reference will be made 10 the history of
medicine, particularly atiention to the
indigenous system of medicine as an intro-
duction to the study of the various subjects
comprising that curriculum.
M20LSS/70—8
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5. It does not seem possible with the
present resources to create a chair in the
History of Medicine in an undcr-graduate
medical college =at this stage. However,
at the posi-graduate level, it would be de-
sirable to create chairs of History of Medi-
cine in some selected post-graduate institu-
tions to begin with

6. Research in the history of Medicine
as well as in the indigenous systems of medi-
cine would be desirable at the post-graduate
level.”

These recommendations were forwarded
to all the Universities and Medical
Colleges in India and the State Govern-
ments.

ExcHaNGE oF GLOLOGISTS AMONG ‘GEOLO-
GICAL SURVEY OF INDIA AND STATE ORGANI-
SATIONS

9282. SHRI S. KUNDU: Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased
to state:

(a) whether there is any exchange pro-
gramme of Geologists among the Geolo-
gical Survey of India and State Organi-
sations;

(b) if so, when it was started;
(c) whether the terms and conditions of

the employees coming under the exchange
programme have been finalised ; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANATH RAO): (a) Yes,
Sir.

(b) 23rd December, 1967.

(c) Yes, Sir.

(d) Does not arise.

HARMFUL EFFECT OF CHEMICALS USED IN
JAGGERY

9283. SHRI D. B. RAJU: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be

pleased to state :
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(a) whether Government's attention has
been drawn that in the process of Jaggery
making certain chemicals like Hydros and
other substances such as washing Soda
are used in  excessive quantities. Such
Jaggery is harmful to the health of the
public; and

(b) if so, the action proposed to be taken
by Government 1o prevent this 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR): (a) Government
have not received any report aboul the use
of washing soda in the process of Jaggery
making. Hydros is used as a bleaching
agent in the manufacture of Jaggery in
some States. The use of hydros upto a
level of 0-25 gm per litre of cane juice may
not be harmful.

{b) The use of hydros lcaves a residual
dioxide in Jaggery. In order to limit its
maximum limit of 70 parts per million
of sulphur dioxide in concentration in gur
or Jaggery is laid down in the Prevention
of Food Adulteration Rules, 1955. Any
excessive usc of sulphur dioxide beyond
this limit is punishable under the law.

EXICUTION OF LLASI DELDS IN RLSPLCT OF
CHATTA LAL Mian ScHeme, DEv NAGAR,
KaroL Bach, New Drim

9284. SHRI M. SUDARSANAM: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether the lcase deeds in respect
of 19 quarters of Chata Lal Mian Scheme,
Dev Nagar, Karol Bagh, New Delhi,
which  were transferred by the Delhi
Development authority to the Municipal
Corporation of Delhi with effect from the
1st January 1960, bave not so far been cxe-
culed either by the Municipal Corporation or
by the Department of Urban Development
inspite of the fact thai the allottees paid
the agreed amount of liquidation in full
to  the D.D.A./Corporation 10 years ago
and have made represeniations many a
times;

(b) whether any action has been initiated
and if so, the nature of the action;
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) (c) by what time execution of lease deeds
in respect of the said quarters will be com-
pleted;

(d) if not, the reasons therefor; and

(c) the steps Government propose 1o
take in this matter ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes,
Sir.

(b) Yes, Sir. The question of the Govern-
ment directly exccuting the lease deeds is
under consideration,

(c) Information about payments made
by the allottees and related details have
been called for from the Delhi Municipal
Corporation.  As soon as thesc are received,
further action will be taken. No precise
time limit can be indicated at present,

(d) Docs not arisc.

() Pleasc sce the answers 1o (b) and
(c) above.

BARK Loans 1x CHATTISGARH

9285, SHRI LOBO PRABHU: Will the
Minister of FINANCE be pleased to
state

(a) what inquiry has been made on the
reporting of the Curremt of April 4, that
the Reserve Bank in inquiring into loans
given at Chattisgarh for purchase of fur-
niture, frigidaires and other items only from
designated shops;

(b) what safeguards ecxist (0 prevent
officials of Nationalised banks working
for private interests in this manoer; and

(c) what is the total amount of Joans issued
in Chattisgarh for purchase of such articles
and whether the officials concerned will
be made responsible for bad debts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) The Reserve Bank has reported
that there is no basis for the report published
in the weekly “The Currcnt™ dated 4th
April 1970 to the cffect that it bad made
an enquiry into the loans given by banks
in the Chattisgarh region of the Madhya
Pradesh for purchase of furniture,
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frigidaires and other items only
from designated shops or that it had
found it necessary to direct nationalised
banks functioning in that area not to grant
any loan for purposes other than agriculture
till further orders. However, the Reserve
Bank is making enquiries of the natjvnalised
banks concerned in  regard  to the alle-
gations made in the periodical.

(b) Tha question of setiing up a vigilanee
machinery for the nationalised banks is
under the consideration of Government,
In the meantime, any  specific complaint or
allegation against officials of nationalised
banks is looked into and appropriate action
taken by the banks themselves or the Reserve
Bank,

(¢) Information regarding the quantum
of such loans granted in the Chattisgarh
region by natjionalised banks is being col-
lected and will be laid on the Table of the
House,  Action will no doubt be taken by
the managements  of the banks against
the officials concerned if the enquiry reveals
any malpractices on their part.

SETTING Ur OF CENTRAL HOMOEOPA THIC
CounciL

9286, SHR1 K. HALDCR: Will 1the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased 10 state:

(a) whether the General Council of All
India Homocopathic Medical Association
had demanded recently for setting up of
a separatc Central Homocopathic Council
under him for bettzrment of Homoeopithy;
and

(b if so, whether & mobije health unit
of Homneopathy will be set up under the
State Health Ministry in cach State for
mass treatment of sick people in the rural
areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS HOUSING
AND URBAN DEVELOPMENT (DR.
§. CHANDRASEKHAR): (a) No, Sir.

(b) Health is a State subject. It s for
State Governments to organise such units
and appoint homoeopathic physicians for
working in the rural arcas,
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PAYMENTS FOR SCCURING RETIRING
ANNUITITS

9289. SHRI S.5. KOTHARI: Will the
Minister of FINANCE be pleased to state:

(2) whether it is a fact that under Section
80E of the Income-tax Act, deduction is
allowed to professional pcrsons in respect
of payments for securing retiring annuities;

(b) if so, whether the Life Insurance Cor-
poration has prepared any policy or scheme
under the said section to provide annuity
contracts for professional people.

(c) if not,whether the Lifc Insurance Cor-
poration propose to formulate such a con.
tract or scheme, 8s there is no other instituti-
on Jegally allowed to underwrite such policies
after nationalisation of Life Insurance; and

(d) whether there is any alternative con-
sidered by the L.I.C. or by Government?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI R.K.
KHADILKAR): (2) 2nd (b) Yes, Sir.
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(c) and (d). Do not arise,
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CORRECTION OF ANSWER TO U. 8.
Q. NO.. 6826 DATED 20-4.70 RE—
EXTENSION TO COMMISSION OF
INQUIRY IN HALDIA.BARAUNI
PIPELINE CASE.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS (SHRI D. R. CHAVAN): While
answering part(e) of the above question, I
had stated that ‘no expenditure was
incurred on the Commission of Inquiry
prior to the retirement of Shri N. S, Rau,”
This is incorrect. It seems that an expendi-
ture of Rs. 2,809-:04 was also incurred on the
Commission of Inquriy prior to the retire-
ment of Shri N, S, Rau. However, the total
expenditure upto 28-2-1970 remains the
same.

To the extent indicated above, I crave
the idulgence of the House to correct the
reply previously given,

12 25 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED PROTEST AGAINST U.S.
VICE-PRESIDENT'S REMARKS

SHRI S. M. BANJERIJEE (Kanpur): I
call the attention of the Minister of External
Affairs to the following matter of urgent
public importance and I request that he may
make a statement thereon;—

INDIAS

India’s reported protest to the U. S, A.
against the U. S. Vice-Presidents’
remarks that India was not taking
any steps as Chairman of the

International Control Commission
on Combodia due to Soviet
opposition,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : The
Government of India regret to note that in
his television interview on 3rd May the Vice
President of United States, Mr. Spiro T.
Agnew, had while referring to the situation
in Cambodia stated ‘‘the [ndians, who are
presently the Head of the Intrernational
Contro]l Commission, are reluctant to take
any action without Soviet approval.” This
gave the impression that the Vice President
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of United States was casting aspersionson

the independent functioning of India as the

Chairman of I, C, S, C. as well as casting

reflection on India’s independent policies

and her sovereign  status.

The matter was immediately takenup with
the Unite States Embassy in New Delhi and
with the State Department in Washington,
The Foreign Secretary received the U. S.
Ambassador and conveyed to him our un-
happiness at the remarks made by the Vice-
President, The U.S, Ambassador promis-
ed to convey our views to his Government,

Our Charge d* Affairs also called at the
State Department and conveyed our feelings
to the appropriate authorities. The Deputy
Assistant Secretary of State informed our
Chrrge d* Aff irs thatthe Vice President’s
remarks should however be read in conti-
nuity of preceding sentences in which the
Vice President spoke of Russia’s intention
to wveto any move to reconvene I, C. C,
In United States view, he continued, while
theoretically India could, perhaps, recon-
vent I. C. C, without Russian or Polish
agreement, to be able to function
cffectively 1. C. C. should be reconvened
with agreement of all concerned. As
regards India’s sovereignty, the U. S,
Deputy Assistant Secretary of State said that
U. S. Government recognize 2nd appreciate
that in its foreign policy India acts indepen-
dently of any foreign influence cr pressure,
Subsequently our Charge d’Affairs was
informed that the State Dep2rtment had got

in touch with the Vice President and that the
Vice President had confirmer thot no 2sper-
sion or reflection of any kind ¢r Indis’s sov-

ereignty or independence of =zttitude or
action was intended by him.

Government of India have taken note of
the explanations given by the U.S. authorities,

The United States Government cannot
expect India to support them in their armed
intervention in Cambodia, India cannot
view with favour the entry of U. S. forces in
Cambodia in violation of Cambodia’s
sovereignty. It is Government of India’s
firm view that introduction of forcign forces
will not lead to any solution to the problem
of Combodia as indeed of any other State
of Indo-China, The only way to resolve
the issues is by the withdrawal of all foreign
forces from each of the states of Indo-China
and by a resolve to settle the issues peace-
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[Shri Dinesh Singh)
fully in a conference to be attended by all
concered partics so that the people in cach
country decide their future withour any
foreign interference.

It is towards this end that the Govern-
ment of India continue to endeavour and
are in touch with concerned Governments
and partics through diplomatic channels.
In their view it would be helpfu! to the resto
ration of peace in this area if United Statces,
as indeed other parties, would cooperated
with the Government of India and others
in bringing about a withdrawal of of foreign
forces rather than aggrevate the situation by
further military involvement.

SHRI 5. M. BANERJEE : 1am happy
that the Vice President of America has at
last realise that India is not a colony of the
America imperialists and we have our sovere-
ignty . . .(Interuptions) There was massive
anti-war rally \n  Washington. What is
going on in Washington today? Morc than
a lakh of students and youth called President
Nixon a liar, imperialist war-monger and
had demanded the impeachment of Prusi-
dent Nixon and in other cities of the United
States also rallies werc held. We in this
conotry also saw that in every big city there
were demonstrations against the naked
barbarous and brutal aggression of the US
imperialists. . .(Jnteruptions) We  could
pever have imagined that our American
sisters and brothers could brave the American
can bullets to champion the cause of the peo-
ple in Viet-Nam.

MR. SPEAKER : This is a question
about Vice-President’s remarks.

SHRI S. M. BANERJEE : He is the
Vice-President to Nixon, President with a
vice.

MR. SPEAKER : Please do not usec
such words.

SHRIS. M. BANERJEE : Apart from
making meek, submissim and polite stite-
ments, what do our Government propose
todo?

The American Government wants the
ICC to fnuction. At the same time, some of
the countries who are of the ICC do not
want 1o co-operate. The other day, the hon.
Minister made a statement here that 2 con-
fesence is being copvened. I would like to
know that conference is being convened and
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whether a veondition will be kept, imposed,
that unless the US Government withdraws
all forces and stops bombing, no such con-
ference will be convened. And India, if
it is a sovereign country, if it really wants to
champion the cause of Afro-Asian countrics
let it declare here and now that they are
aga‘nst the bombardment and they should
condemn this naked aggression-not in these
courteous and politc words- and call them
the aggressor. This is agression. If they
are allowed to attend the conference and if
it allows them to go away with the fruits
of aggression, that is a thing to which no
countsy should agree. I would like to know
the reaction of the hon, Minister : whether
he is going to make such a statenent and the
conference  is convencd only when the
Amcrican forces arc withdrawn and the
bombardment stopped.

SHR1 DINESH SINGH : The hon.
Member presumably is referring to the
American bombardment of DRVN. He
has asked to make a categorical - atatement
ugainst it here and now.  'We have already
made it in this House a few days ago. It
is out-of-date now; we have alrcady said
that we do not see any justification for the
United States to have resume  the bombing
of DRVN. This was said here and in the
other House.

So far as the first  part of the question
is concerned, whether the  conference s
going to be convemed and it should be
convened only after the Americans  have
withdrawn, we ar¢ not proposing to
convene any conference,

SHR1 S. M. BANERJEE : Sir,
my question has not been answered.
The other day, he made a statement that
he is trying to convene a conference.

MR. SPEAKER : He has made it clear;
he has catcgorically stated it here. What
else do you want ?

SHRI S. M. BANERJEE : What India
as going to do. They are simply protesting.
What are they goingtodo ?

MR. SPEAKER :He has said he hasto
perform  like that. Shri Indrajit Gupta.

SHRI INDRAJIT GUPTA (Alipore):
The reported protest made by our Govern-
ment against (hese derogatory remarks
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of the Vice-President of the United States was

given quite wide publicity in the press from
which we got the impression that perhaps
this protest had been conveyed in the
form a formal note or something like that,
but now, the Minister has clarified that no
note or anything of the kind was sent: a
junior official was ssummoned and told we
are very unhappy about it; we have express-
ed our unhappiness.

1 am referring to this question again
only because cannot help reminding the
House, and you, Sir, that in 1961,
when the armed forces of our coun-
try entered Goa, which was part of our
motherland, the same American Govern-
ment did not hesitate to accuse us of aggres-
sion in the security council of the United
Nations, and demanded that we should
withdraw. Therefore, this  diplomatic
politeness and courtesy in which we have
beecome experts should oot  be one-sided
traffic. I want to know from the hon.
Minister, when he harps conti-
nuosly on this theme of withdrawal of all
forces as a pre-condition for a settlement,
does he wish to place in the balance, and
balance as equals, the forces of those
countries which are vitally concerned with the
neighbouring areas there, which are Viet-
pamese—whether north or south or whoever
they may be on whose border is Cambodia,
on which the question of their national
security depends? Does he put these
people in the same category as the United
States who have to business whatsoever to
be in that pari of South East Asia, who live
thousands of miles away from there and
who have nakedly intruded their armed
forces there 7 Why do you again hide
behind this technical quibbling? That is
the question would like to ask. He may not
like for diplomatic reasons to speak here
in Parliament only against America.
But I want to know which America be is
concerned with. There are two Americas
today in front of our ¢yes. Thereis the
America of the Pentagon and Washington,
whom he does not want to annoy. There is
another America, which is laying down its
life and shedding its blood. I want to take
this opportunity of paying my tribute to
those four students, of whom two were girls,
of the Kent University, Ohio, who fell
victim to the bullets of the National
Guardsmen. Mr . Galbraith, with whom
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we are all familiar, has marched in one of
those demonstrations protesting against the
invasion of Cambodia. The United States
Senate Foreign Affairs Committec has
gone record agsinst it. Sepators like Mr,
Mansfield have spoken out against it.
There is another America, the conscience
of the people of America. Whom does he
want to annoy and whom 1o please 7 Why
does he harp only on one Amcrica of the
Pentagon and the Gener als who are carrying
out this misadventure ?

Apart from our role as Chairman of the
I. C C., where we are completely paralysed
and I do not think we can do anything;
and, it is better to resign; apart from that
as the speokesman ol a major Asian coun-
try, the biggest Asian country, have we not
got any responsibility declare before the
world that stand agninst this aggression
by a white power in South-East Asia. Why
are we hesitating like this and destroying
our image before the world ?

SHRI DINESH SINGH : So far as
aggression is concerned, aggression is bad
whether it is done by white power, black
power or brown power Colour does not
differentiate aggression. Aggression in it-
self is bad, whatever may be the source of
the aggression. If the hon. member would
kindly care to consider the statements
have made in this House he will see that we
have in uncquivocal terms stated that we
against American armed intervention in
Cambodia. (Iaterruptions). About hesi-
tating, of coursc, we sometimes choose
different words. The hon, member would
allow me to choose the word T wanl, just
as he chooses his word. (larerruptions).
So far as equating Amcrica with otksr forces
is concerned, | am pot quite surc what the
hon. member is implying. The point is,
the presence of foreign forces, whatever
source may be, is bad We have said that all
foreign forces, whether they are of the
United States or of any other country, must
be withdrawn. So far as equating is
concerned, | have not attempted to pass
any value judgment or to cquate or com-
pare the actions of countries. Presence
of foreign troops is bad, whichever the source
may be. Therefore, they must all be-with-
drawn. (Interruptions).

The hon. member said, we had not given
any written protest and some junior official
was sent for and told verbally about it.
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The mode of protest, whether it is written
or verbal, is not so important; what is im-
portant is to convey our views in this matter.
The junior official the hon. member re-
ferred to was the United States Ambassador
himself. He was sent for and this was
conveyed to hom. (Interruptions).
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SHRI C.K.CHAKRAPANI {Ponnani) :
From the statement of the Minister it appears
to me that he is satisfied with the pronounee=
ment of the State Department. This is all
bogus. For the first time India is being
attacked politically. Recently when our
Government decided to consider proposal
1o recognise the Provincial Revolutionary
Government of South Vietnam that move
resisted and opposed by America and it
was reported that America had asked India
for a clarification. Finally, that move was
given up. When these American imperia-
lists criticise India we do not consider that
criticism as insults to India The Minis-
ter has said that the Government against
intervention. So, 1would like 1o ask
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whether the Government will come out in
support of the revolutionary people of South
East Asia—especially the people of Cambodia
Secondly, may I know whether the Govern-
ment will recognise the Government in exile,
that is, the Government of Prince Sihanouk
as has been done by all the socialist coun-
tries?

SHRI DINESH SINGH: 1 am not
quite sure what the hon Member means by
‘revolutionary people.” ... If the means that
they are progressive people, of course, we
are in support of progressive movements.
We oOurselves arc a progressive party in
this country and, therefore, oursympathy
is witb the progressive movements all over
...... \fmterruption).

Sor far as the question of recognition
is concerned, the situation in Cambodia is
very fluid and we do not wish to interferc in
the internal affairs of Cambodia. We have
not given any recognition to the changes in
Cambodia We continue to function with
the authorities in powcr.
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MR. SPEAKER : Mr. Janeshwar Misra.

SHRI ). MOHAMED IMAM
(Chitradurga). 1 have tabled a motion.

MR. SPEAKER : You met me in my
Chamber. 1 have explained to you.

SHRI J. MOHAMED IMAM:1
want to make a submission. I want to
request you Lo reconsider it in view of its
importance,

MR. SPEAKER : Yes, I will consider it.

SHRI J. MOHAMED IMAM :1 am
going to explain it.

MR. SPEAKER : No question of ex-
plaining. I am already considering it.
That will come in the House in one form or
another.

SHRI J. MOHAMED TMAM : In the
form of adjournment motionin view of
the total failure of the Government. It is
a State from which the Home Minister
comes.

Wt wew fagrdt Wl o dEaw
HEIW, AT T G H |

MR. SPEAKER : I am not going to
allow any reference to it. They have come 10
me . I will think over it

st sEw faprd arwddt o sreqe
WEIXY, WTHET FA AT [ATET W
7 2 2w & v Wl & anwafers

ot srew fagrdt wrwddt : wTOY W
2, v o g 't wTA g €

www TR - o %) & qar § e
& Wy v AL |
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9% $TA a18q & o0 smar § at A
2ar ¢ e o7 @AY &7 fomm w6 7 w41
& Tafeg TeET § o & 7 |are Jowr
& 99 9 A0 WA ® T war
wfEe |
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MR. SPEAKER : I am concerned with
Members of the House, I have asked him
to send the full information.

s wATET fAw | T, W
WEIR, § ¥ XA ATGAT AW FEAT
f& fAaw 222 & s=ior ¥@ ATHA W1
faiiarfasre afafs & quf we far
mm-

AW WENAT : HR B 3T TAT Fra
o AT T T T ¥ R A A
aTd W IR Ay F 7w TR & fe
I% W EEE H BN @A ¥ ned §
aT @ |

A @ge F Sifrdor st oM
AT AT A AT AT A & v :
regarding visit of the police officer, I
am sending it to the Home Minister. When

the statement comes the matter will come
before the House.

st sATaT faw . aew gy, fraw
222 & svaig @ gfow & WY armE
& faeme fadarfaeTe &1 sw oM
g ¥ wmga g & amo o fitafarsTe
afafe #1 &@¥q & | g gea ¥ afgwrd

Wy wERg : # qge W g qer
g f & & g fafrees ® & Som gam
& oT 3 ®7 orav o 9T A 6 g

St A T (ATTERT) s
HEIey, W HEW W & v & Afew
# uF &g AT wgar § 1 oF gfewn
af faelt & 3T ot s fing Y ot
faeft & 1 T oY o # fagdr ot foret
21 w7 oF Sed , oW W wE F A
w4y WAT H & A9 % ar § A%
aqET 9T AT w7 a9 g% ank & | Wk
gfem & afewrd twd ¢ ot ogf @y
§ @t fomd ¢ wlw W aTH =@
ST WY qEATTA W Sl fear 4 ) ol
NEd § @R W TR § v IEh Ay
w“t...
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aeqw wEvea : F dw HA )

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : The hon. Mem-
ber has raised the question whether in view
of the judicial inquiry that has been ordered,
any investigation can take place or not. My
information about this is that an officer did
go to the hon. Member's house, But he
merely went there in  the course of his
duties, as he was ordered to make investi-
gation to get some information. If the
hon. Mecmber had refused to give him
information, he could not have forced the
hon. Member to give that.

it wA faw ;38 am fawma
g ¢ & s A «ifad & oseg
A FT FAY GAT &1 A I75 FA
7 T YS UF W ¥ qF IS a1 7W W
@ ¥ AW FAT A FY FAy FJwwm

SHRI Y. B. CHAVAN: When the
police officer went to meet him, how could
he meet the Hom'blec Member outside?
If the hon. Member had asked him to
get out, then he would have gonc away.
How could he stay therc in that case ?

sff Tdw maw - FEE ARy,
Mg A Aty A g g
AT FT T@TAT AT @ AR FrE gfqw
sfgwrd ow T g @ 7@ faw
FATHT & A7 §E T AT F FHL A
g9 A4 A Wr 97 IW w1 w1 I
wgr et 7w arareer ferezrsTe W
w gfew sfawifal &1 @ feamr
ST g ?

SHRI Y. B. CHAVAN : I do not know
about these things. If there is any com-
plaint about any threat etc. I am prepared
to look into the matter. I there is any
complaint about any threat not only to a
Member of Parliament but even to any other
citizen of India, | am prepared to look into
it. But now the question has been reduced
to this namely whether the field of
privilege of a Mcmber of the House can
extend to that position where normal
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investigation also can not be undertaken
(Interruptions). If hon. Members want me
to take that position then I do not want to
stand in their way. (Jnterruptions)

SHRI J. H. PATEL (Shimoga); 1 have
Bot one particular question to ask,

MR. SPEAKER : | am not going to allow
any more queslions now,

SHRI J. H. PATEL : It is not about the
privilege question, The police officer had
come to my house also. So, I would like
to seck one clarification from the hon.
Minister.

MR. SPEAKER : I had allowed only
that Mecmber. No other questions arise
now.

SHRI J. H. PATEL : The poice had
come to my house also. That is why 1
want to ask one specific question about it.

MR. SPEAKER : 1 would request the
hon. Member to sit down. Now, Papers
to be laid on the Table.

SHRI J. H. PATEL: Am 1 not to be
protected

MR. SPEAKER : 1 am not allowing
any further questions now.

SHRI J. H. PATEL: On a point of

SHRI Y. B. CHAVAN: The hon.
Member can come to my room and ask of
me even ten questions. [ am prepared to
answer them.

SHRI 1. H. PATEL : The question is
this. In view of the pending judicial
inquiry......

MR. SPEAKER :1 have not allowed the
hon, Member. I he goes on persistently
then 1 am very sorry that [ shall have to go
to the extreme. 1 have not allowed him.

SHRI1 J. H. PATEL : I do not shout.

I always obey you. 1 have only one question
to ask........

MR. SPEAKER : I am not allowing
him. Now, Paperstobe laid onthe Table.
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13 08 brs,
PAPERS LAID ON THE TALBLE

ANNUAL RePorT o Coctin REFNERIES LTD.
RePoRT OF O1. Prices COMMITTEE AND
GOVERNMENT RESOLUTION THEREON

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : I beg
to lay on the Table—

(1) A copy cach of the follcaving papers
under sub-section (1) of scction 619A
of the Companies Act, 1956:—

(i) Review by the Government on the
working of the Cochin Refinerics
Limited, for the year ended the
3lst August, 1969,

(i) Annual Report of the Cochin
Refineries  Limited, for the
year ended the 3lst  August,
1969 aulong with the Audited
Accounts and the comments of the
Complroller and Auditor General
thereon.

[Placed in Library. Sece ™No.
LT-3451/70)

(2) (i) Report of the Oil Prices Com-
mittee--October, 1969,

(i) Government Resoluticn No,
1/78/69-PPD dated the 11th May
1970  containing Government's
decision on the above report.
[Placed in Library. See Nu.
LT-3452/70]

AnnuaL  REPORTS  OF DuRGAPUR
ProJECTS LTD. AND HinDUSTAN Zine LTD.
AND REVIEW BY GOVERNMENT THLREOF

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI JAGANATH RAOQ) : I beg to lay
on the Table:--

(1) A copy cach of the following papers
under sub-section (3) of section 619A
of the Companics Act, 1956 rcad with
clause (c) (iii) of the Proclamation dated
the 19th March, 1970 issucd by the
President in rclation to the Stale of
West Bengal:—

() Review (Hindi and English versions)
by the Government on the
working of the Durgapur Projects
Limited, Calcutta, for the year
ended the st March, 1969,
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(if) Annual  Report (Hindi wversion)
of the Durgopur Projects
Limited, Calcutta, for the year
ended the 31st March, 1969 along
with the Audited Accounts and
the comments of the Comptrol-
ler and Auditor General there-
on. [Placed in Library. See No.
LT-3453/70]

(2) (N A copy cach of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956:—

(a) Revicw by the Government
on the working of the Hindus-
tan Zinc Limited, Udaipur,
for the year 1967-68.

(b) Annual Report of the Hindus-
tan Zinc Limited, Udaipur, for
the year 1967-68 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,

(i) A statement showing reasons for

delay in laying the abowve papars,
[Placed in Library. See No. LT-
3454/70]

ANNUAL REPORT OF INDUSTRIAL  AND
COMMERCIAL UNDERTAKINGS OF CENTRAL
GOVERNMENT
THE MINISTER OF SUPPLY AND
MINISTER OF STATEIN THE MINISTRY
OF FINANCE (SHRI R, K. KHADIL-
KAR) : On behall of Shri P. C. Sethi, 1
begto lay onthe Table # copy of the Annual
Report (Hindi and English  versions) on
the working of the Industrial and Commer-
cial Undertakings of the Central Government
fir the ycar 1968-69. [Placed in Library.
See No. LT-3455/70)

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following messages reccived  from  the
Sccrctary of Rajya Sabha:--

(i) 1 am dirccted 1o inform the L~k
Sebha that the Central Silk Board
(Amendmeni) Bill, 1969, which was
passed by the Lok Sabha at its sit-
ting held on the 4th December, 1969,
has been passed by the Rajya Sabha
at its sitting held on the Tth May,1970,
with the following amendments:.—
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[SECRETARY)
Enacting Formula

1. That at page 1, line 1, for the word
“Twentieth™ the word **Twenty-first™

be substituted.
Clause 1
2. That at pag: 1, line 4, for the figurc
“1969" the figure “1970" b=
substituted,

I am, thercfore, to return herewith the
said Bill in accordance with the provisions
of rule 128 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha
with the request that the concurrence of
the Lok Sabha to the said amendments
be communicated to th's House.”

(@) “1 am directed to inform the Lok
Sabha that the Tea (Amendment)
Bill, 1969, which was possed by the
Lok Sabha at its sitting held on the
2nd Dzacamber, 1969, has been passed
by the Rajya Sabha at itssitting held
on the 7th May, 1970, with the
following amendments:—

Enacting Formula

1. That at page 1, line 1, for the word
“Twentieth” the word “Twenly-firsi™
be substitured.

Clause 1

2. "Phat at page: 1, line 3, for the figure
“1969" the figure * 1970 be substi-
tuted.

T am, therefore, to return herewith the
said Bill in accordance with the provisions
of rule 128 of the Rules of Proczdure and
Conduct of Business in the Rojya Sabha
with the request that the concurrence of the
Lok Sabha to the said amendments be
communicated to this House,”

BILLS AS RETURNED BY RAJYA
SABHA WITH AMENDMENTS
SECRETARY : Sir, 1 beg to lay on the
Table of the House the following Bills which
have been returned by Rajya Sabha with
amendments :—
(1) The Central Silk Board (Amcndment)
Bill, 1969,
(2) The Tea (Amendment) Bill, 1969,
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Communal Disturbances 352
in Maharashtra (sr)

13.10 hrs.

STATEMENT RE: COMMUNAL DIS-
TURBANCES IN MAHARASHTRA
MR. SPEAKER : Now, the hon.

Home Minister,

SHRI J.H. PATEL (Shimoga) : Ona
point of order..... .

I_\-!R. SPEAKER : There cannot be any
point of order now. There is nothing before
the House now. The Home Minister is
guing 1o make a statement under item 7-A.
) SHRI J. H. PATEL : My point of order
is this,

MR. SPEAKER : [ am not going lo
allow him. There is nothing on which he
can raise a point of order.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): It is with a
deep sense of sorrow that | have to report. .

SHRI J. H. PATEL : My point of order
is this, When the right of a Member or the
privilege of a Member is affected, it must be
brought to the notice of the Speaker and
it must bz brought before the House. . .. ..

MR. SPEAKER : If hc had listcned
to me, he would not have risen. 1 said
I am examining this. I have asked the
Home Minister to make the statement and
after getting it, Tam examining it.

SHRI1 J. H. PATEL : Meanwhile, before
he makes it, 1 would like to bring somethnig
to his notice which would facilitate
his work.

MR. SPEAKER: He
down.

ot arz= fagrdt Arde (TR ¢
HeAw WERW, ¥4 HW ¥ OF AeqT
FT 99 T § | AT Al WgrO ¥
IEE F T A ITRAA AN TR
¥ g § o wera femm g,
fom=t wrag g 7 & @ far
&, a1 9 fq= F3 @ &, 9aT 4w
feafa & 1 Afem g7 | F e sy
guar Wt €Y &1 ag &9 99 T 94w
T w37 T AR ¥ F TR
fear o4 aer &) W § o wAy fE
g WelT ATH TF A T A XA ]
x?

will please sit
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HETR APNY : el WEET FH @
?E)

SHRI Y. B. CHAVAN : Il you are
pleased to admit any Calling Attention
notice, I willreply to that also. But I thought
it was myduty to make a stalement immedi-
ately, having gone and visited the place
myself. 1 can make any number of
statements as the House wishes,

ot sew fagrdr avde - wr S
TaT A g v ag #2 g7 7 9 a0
2 famr 27

MR. SPEAKER : I will explain it. The
matler is so urgent and important andl
think it is the duty of Government to come
out with a statement immediately.

SHRI NATH PAl (Rajapur) : Then
may [ ask why you have not admitted our
adjournment motion ?

SHRI SHEO NARAIN (Basti): Yes,
why have you not admitted the adjournment
motion 7 (Imterruptions).

SHR! NATH PAI : When Shri Vajpayec
raised his objection, you yourself stated and
declarcd that the matter is of urgent
public importance, If you are convinced
that it is so, prima facie there is a case for
admitting our adjournment motion,

MR. SPEAKER : Kindly do not go imo
that, Leave it to me, Why is he unneces-
sarily apprehensive ?

SHRI NATH PATI: [s it not a matter
with which I am concerned? 1 have every
right to argue about admissibility.

MR. SPEAKER : Admissibility is, of
course, before me, I am considering every-
thing. All of you are very fond of hair-
splitting-1 am rea]ly very sorry to say that,

SHRI NATH PAI: There has been no
hair-splitting. Raising & point of order or
constitutional points. . . .

M  SPEAKER : Doesii mean T cannot
make any observation 7

SHRI P. K, DEO (Kalabandi): An
adjournment motion is the most appropri-
ate motion to discuss this,
M20LSS/70—9

(at)

MR. SPEAKER : This morning some
members came to me and said the Home
Minister must come out with a statement,
Others have given notice of certain other
motions which are before me, Really I
do not deny it is an important matter. If
some members think that at the first avail-
ability opportunity the Home Minister must
make a statement, there is no harm. When
any other motion comes, it will be replied
to,

SHRI NATH PAI: Will you permit
a discussion ?

SHRI RANGA (Srikakujam) : If you
say that we need not bother about the book
of rules, T am prepared to throw it away,

MR. SPEAKER : I have not seen that
motion,

SHRI RANGA : Then what elsc are
you supposed to be doing ? We are unable
to understand, Will you kindly be patient
with us and hear us 7 If you are not going
to have a discussion with us, with
whom are you going to have ?

I agree with you when you say that we
should be prepared (o have any number of
statements from the Home Minister, that
it is @ very important matter and therefore
on this occasion you should be allowed by
the House to ask him to make a statement,
Quite right. You would also be justified
in asking him to make 2 statement on your
own initiative,

MR. SPEAKER : Not onmy own, He
wants to make a statement,

SHRI RANGA : You are not going to
listen to us 7 If you are tired, 1 am not
going to trouble you, Your procedure is
something extraordinary,

MR. SPEAKER : He wants to make a
statement,

SHRI RANGA : You must be able to
havesomerulestogoby, Hereare the rules
for admitting the motion, Our Members
have given notice. You cannot take the
trouble to listen to us 7

MR. SPEAKER: Why are you un.
necessarily......

SHRI RANGA : Why are you so
impatient with us ?
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MR. SPEAKER : Will you listen to me ?
Why don't you listen ? 1 have not got
the motion yet.

SHRI RANGA : Youdo not know what
I wish to say. You do not want 1o take
the trouble of listening to me.

MR. SPEAKER : Il 2 Member like
Mr, Ranga goes on like this . . . .

SHRI NATH PAl : With duc respect
to you, I want to submit that when leaders
of parties want 1o submit something, even
if you feel that there is no subsiance, you
should show the courtesy of listening 10
them, 1 was not allowed 10 complete my
submission, Shri Hem  Barua  was not
allowed, Shri Ranga was not allowed,
What arc we here for 7 We do not stop
the Minister from making a statecment. Al
least you should have allowed us 1o complete
Our submissions,

MR, SPEAKER : |1 may agnin tell you
that it was within half an hour  before the
sitting of the House that the Member perso-
najly saw me. The motion has not come 1o
me yet. At that time very few minutes were
left before 1 came to this House, 1 have
not seen the motion,

SHRI NATH PAIl: Our notion have
reached you before 930,

MR. SPEAKFER : If
there is a regular rule.

it srew fagrdt arwddt © q7 A1 A
T AT AT 2 | WA AT 10 T
A #Y wré IET &Y R &, I AT Y
& WTRA TRET AGE AT FHAT | FEET 10
T ¥t fear omar @7

st (T | qrEw (ITTEET) 0 10
a9 & TN 9§ N 41 G )

SHRI K.P. SINGH DEO (Dhenkanal) :
The Lobby Assistant says you have dis-
allowed the moton, Have you disallowed
it without secing it ?

MR. SPEAKER : | cxplained 1o the
member that today there is already a calling
attention motion, and 1 would lock into it,

ft TrHEEE TN ;T TE g
qE F WA &, TATA AT AT H |
I T FTH U FETE 9T WAL

% 3% & aw tAwT F1€ A T AT

i ocomes 10 me,
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Feww WERT  IH M AW @IE |

=it srzw fagrd T ;oo AW @
§ 7 wr aferez % w6 99 ¥ A
< feam & 1 9T R & fr o 2w @
100 o § 4 amar fF sy
T
MR, SPEAKER : The Mcmber is sit-
ting there, 1told him that | would Jook
mo o,
it s fagrdy Aot ¢ s AT
# qm afeaem &1 oF arger A,
fom & w1 f& W fowe #< fear
maT 2, w9 FE % & fF e famie
FECT | 48 T AE & 7
MR. SPFAKER : The calling attention
was  admitted,

SHRI NATH PAIL : 1 was informed ag 11
o'clock that you had disallowed my adjourn-
ment motion, and the Calling Attention had
been  admined, that the ballor would ake
place a1 1 o'clock, W have a right.,.....

-

it wfe waw (sToiE) o @Er
TZATEF AR 49 A T AT T & |
fafuzt &Y oz ag aw aW FgEe
T @ & % Ao w1 fowe g1 o
2 afar g AT aT R E 7

MR. SPEAKER : Hc has every right to
advise me,

it wfm wawr : a8 &% 17 9T 59
TEAFTEE | FTHAFR @ AU A
39 F1 2@ ¢ | AT IGT AFHLT 1 GTIT
FHIT FIfAT |
SHRI P. K, DEO : He must withdraw

that remark. It should be expunged,
Who is he 10 comment on Mr, Patnaik ?

MR. SPEAKER : It is very unfair on
vour part, Shri Shashi Bhushan,

SHRI NATH PAl : Weare not supposed
1o jake note of what your Secretarics do,
It is your look out, How do you reject
the netice 7 You say that you have not
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seen the adjournment motions." The record
cither shows that either you had seen it or
you had not seen it. There is confusion,

MR. SPEAKER : A number of call-
attention notices—-forty of them—came.
Later on as Mr. Imam told me, an adjourn.
ment motion also came. 1told him : we
have received in the office a numbes of call
attention motions and I think more Members
will have a chance by balloting the call
attention motion which we have already
decided (o admit. As for adjournment
motion, since call attention motions are
already there, how could it become admissi-
ble? That was the problem before me. But
1 say that I shall look into it again,

SHR!I HEM BARUA (Mangaldai):
We are happy 1o hear thai,

SHRI BAL RAJ MADHOK (South
Delhi) : Let Mr, Chavan then reserve his
statement to that stage,

MR. SPEAKER : If you do not like Mr.
Chavan 10 make a statement now 7

SHRI BAL RA) MADHOK : It is only
when we consider that the matier is import-
tant that we give notice of adjournment
motions. If you decide not to accepi it.
we should know why you cannot accept
it, Simply because your lobby assisiant
comes here and says that it is not accepted,
we are not satisfied,

SHRI NATH PAI : What is your final
direction 7 You are considering the motion,

MR. SPEAKILR :1 advisc them thm
call—attention motion would be beter.

SHRI NATH PAI : Not on this subject;
we want a discussion,

SHRI P. K. DEO : Adjournment
motion is & censurc motion......
(Interruptions).

SHRI HEM BARUA : There is utter
confusion,

SHRI K. N. TIWARY (Bettiah) : On a
point of order., A Minister wants 10 make
a statement, Has he a right to make that
statement or not?... (Imterruptions). 1If
that is not challenged, then let the Minister
make that statement now : vou have asked
the Home Minister to make a statement,

(1)

SHRI NATH PAI : Nobody from this
side stopped the Home Minister from
making a statement. We ask : what has
happened to our motions ? We submitted to
you and you also agreed that that this was
a matter of urgent public importance. What
is the fate of our adjournment motion ?

MR. SPEAKER : There is adjournment
motion and then there are call attention
motions. . . .. .. .(Interuptions).

SHRI NATH PAIl : Before you come
to a decision, we should be allowed an
opportunity to submit to you why on this
occasion the adjournment motion should be
admitted.

st wew fagret wrwdat ot ww
FIFAT TEWT FT TG § AT A ATAX
@t & fF &=z grar & o o qfw Ay
frema §, YN avaT e FF ow frardt &
frwe aTT | W FORTT #T o fae
G AR § A 06T s v ¥
7 @ qFar 7

st wfe sew o s & &
ZC 9 av ©F @ A Wy 97 fn g g
F1 7w §, TWiAC ag W A wwmr
T ar w99 X fewew ot
g ar | g ag Wt 7w w7 wwer g,
W AT € 9 UEoRRR A agY
T AT § | FEATTATE AW A gy @
1 % 17 g @ P 77 Y T Y
e wifigd | wgd & fin o wfigd )
& wrgan g f wgros F & q ff S
ag ¥ wgw we Ot wifgd | few @
HTY OF AE a7 TISHATE S Wy
& & el g wgw Aty ) 3 Q@)
g & I )

sft srzw fagrd mwdat : A ey
tﬁ@&ﬁmrr;nmw&
AT I AT WA | 77 gAa™g €)
faweaT &1 79 & | W 39 9T 4ui
TATARAE |
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ot wfer waw : 2w w1 A g A
HATTo THo UHo AT fora #aT %1 47
faar oo

oft srew fagrdt it - foa & &
g &Y AATT EERAT F7F £ A |
IAEY d7 w7

SHRI NATH PAI: We wanted a
discussion on Ahmedabad and we want a
discussion on what has happened in Maha-
rashtra. We do not have double standards.
1do not know what Mr. Shashi Bhushan
is saying.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : He knows nothing. Even then we
wanted a discussion. He is misleading the
House. ..... (Interruptions)

MR. SPEAKER : There is no harm if
he makes a statement now. Let him make a
statement.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Speaker,
Sir, it is with a deep sense of sorrow that 1
have to report the recent outbreak of
communal disturbances in some places in
Maharashira. Bhiwandi and Jalgaon were
badly affected. The trouble began at
Bhiwandi on 7th May on the occasion of
Shiv  Jayanti procession. Curfew was
clamped down at Bhiwandi on the mid-
night of the 7th but the trouble persisted
till late in the afiernoon of the 8th. The
number of persons killed in Bhiwandi is
43 including six as a result of injurics
sustained in police fireing. The number of
persons injured is 278, Damage to pro-
perty is being assessed but the present esti-
mate is that at least Rs. 50 lakhs worth of
property has been destroyed. 706 persons
have been arrested including 176 for specific
offences. Disturbances broke out in
Jalgaon, which had a good tradition of
communal amity, when on 8th May the news
about Bhiwandi disturbances reached. To
control the situation, firing had to be resorted
t0. 34 persons were killed in the course of
the disturbances; 1am told that this number
may increase. The confirmed report of the
Government, officially, is 34. But I am
afraid it may go up to even 41. This is
subject to correction. 55 were injured in-
cluding eight due to police firing. In all.
48 persons have been arrested, including 12
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for specific offences. Over 200 houses and
about 107 shops were burnt resulting in
loss or damage to the tune of about Rs. 15
lakhs. There were also disturbances at
Mahad in Colaba district on 8th May.
Police resorted to firing and lathi charge.
nine persons were injured including five in
police firing. Property worth about Rs. 1
lakh had also been damaged.

A team of officers of the State CID have
been deputed to expedite the investigation
into the specific offences. The State
Government have announced the appoint-
ment of a Commission consisting of a serving
judge of the Bombay High Court to enquire
into these incidents. These State Govern-
ment have also taken steps for the speedy
relicf and rehabilitation of persons affected
by the disturbances, and have sanctioned the
scale of assistance similar to victims of
natural calamity. Special staff has been
also  appointed to expedite dispersal of
police and measures for rehabilitation.

Along  with  the Chief Minister,
Maharashtra, 1 visited Bhiwandi and Jalgaon
on the 8th and 9th to assess the situation
in these towns. | cannot give adequaie
expression to my feelings of utier shock
and shame at the disgraceful incidents
which took place in these places.

SHRI HEM BARUA : The dielails
mentioned in the Home Minister’s statement
are very grusesome. But, at the same time,
your Gover otk i Bombay did
not take any measures or steps to prevent
this oncoming calamity. The Government
knew about it.  (Interruption)

MR.SPEAKER : No questions after the
slalement.

SHRI NATH PAI : But then are we not
going to discuss it ?

MR. SPEAKER : Let it go to the Busi-
ness Advisory Committee at 4 O'clock.

SHR1 NATH PAI : We didn't hear.

MR. SPEAKER : 1 have certain doubis
aboul the Adjournment Motions, and 1 was
not very clear about them. Therefore 1
thought Call Attention would be all right,
because in that case—

SEVERAL HON. MEMBERS rose——
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MR. SPEAKER : I will explain it
to you in the Business Advisory Committee.
1 shall place the difficulties at the Business
Advisory Committee meeting.

SHRI S. M. BANERJEE : Sir,Irisctoa
point of order.

MR. SPEAKER : The House stands
adjourned il 2-30.
13-29 hrs.

The Lok Sabha adjournmed for Lunch Till
Thirty  minutes past  Fourteen of the
Clock.

The Lok Sabha Re-assembled after Lunch
at thirty-four minutes past Fourteen of
the Clock.

[Mr. DepUTY SPeEakER in the Chair.]

MR, DEPUTY SPEAKER : Mr.
Jaganatha Rao.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, 1 have given a calling
atlention notice on the reported re-shuffling
of the West Bengal Administration by Mr.
Chavan's emissaries who have gone to
Calcutta. This is a very important thing.

That calling attention has not been admitted.

Will you please ask Mr. Chavan to make a
stalement whether this is true and what
designs they have in mind about West
Bengal ?

MR. DEPUTY SPEAKER : Mr.
Jaganatha Rao.

COAL MINES (CONSERVATION AND
SAFETY) AMENDMENT BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR1 JAGANATH RAO):
1 beg to move for leave to introduce a Bill
further to amend the Coal Mines (Conser-
vation and Safety) Act, 1952.

oft fore wx wn (wEEAY) : Suremy
g1, ¥ ™ fadaw ¥ grewwT sv
fatra v g, wifs 7z afmam
Ot & fgms § 1 7 faew S
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(Fr97amT me AeT) naE, 1952
F gotgT 53 & fA0 oqvEr omm g,
afe g3 & oy anfafaes mee & &t
P AT AT @1 ¢, A8 FreATINA F
fad 7@ =iaifees fydigeq & faems
g | mffaam vee & wim e F
g1 mar g1 L, L WE s e
SRAFET 59 wEwgew | g faw
# AT 59" & aiw “vve TARORe
I’ &g frar o §, forw &1 o aw

& fe a7 S & fawrg & fag
Wt F% TE3W TEE AT E R W
v'ﬂH

TH a9 AT J1Z At g fash
T ¥ # ) fom wv 7 7y faw won \
Tar §, 57 1 A a7 #vm fe fash
7191 § FrA8g A e ¥y AT ¥v
I e Hew ae Srewww @garn
wafw wiedizaw= & snfzws 39 (dro)
T (dro) AFgrmaT

“(b) that the ownership and

control of the material resources of the

community are so distributed as best
to subserve the common good;

(c) that the operation of the economit
system does not result in the concen-

tration of wealth and means of produc-
tion to the common detriment;"

TR TEIT JTHT TANYAE 1% $19-
aTET & 7w g7 o) v F Aew aw
Ay ITEV & WIARINA F) g1 WY
£, a1 gart srafaey fieflss & feens
2

9 fam 4 ¥o fagas & grwA o1
gqraR fadw 5= g

SHRI JAGANATH RAO : This is not
a constitutional objection to the introduc:
tion of the Bill. By this Bill ] am pot
going to reverse the policy of the govern-
ment. There are scveral coalmines in the
country and what this amendment seeks
to do is to include the word *‘development™
in the Act. The Bill, as it originally stoed,

*Published in Gazette of India Extraerdinary, Part II, section 2, dated 11-5-70,



263 North Eastern

(Shri Jaganath Rao]

ceferred only to “‘safety” in coalmines.
Now 1 am introducing a clause to include
“development of mines" on scientific. lines.
The mines have to be developed on scienti-
fic lines to preserve the reserves and also

exploit them on scientific lines. At
present the private sector is doing it. This
Bill does not mean that I am going to stop
with it. As I have siated repeatedly in
this House, I am contemplating bringing
forward a legislation which empowers the
government to acquire these mines.

MR DEPUTY-SPEAKER: The question
is:
MilsThat leave be granted to introduce a
Bill further to amend the Coal Mines
(Conservation and Safety) Act, 1952."

The motion was adopted

SHRI JAGANATH RAO: 1 introducet
the Bill.
1438 hrs,

NORTH-EASTERN COUNCIL BILL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): I beg to move*:
““That the Bill to provide tor the setting
up of a Council for the North-Eastern
areas of India to be called the North-
Eastern Council and for matters con-
nected thercwith, be taken into consi-
deration,”

At this stage naturally T will be explaining
the reasons why we thought of having this
new set-up. As  we know, there
are zonal councils in the country in which
we have grouped States the after the
reorganisation in 1956. When the proposal
for reorganisation of Assam was conside-
red, it was decided to have the autonomous
State of Meghalaya. It wasalso thought
that there should be a forum where a
coordinated integrated view of the entire
eastern arca national can be taken. As
far as the aspect of the problem is con
cerned, There are two aspects which need
coordinated attention--onc is the security
aspect and the other is the development
aspect. Even though the area could be
divided into political units in a different way,
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there are some economic problems or as-
pects which need to be tackled in a uniform
and integrated manner. These were the two
compelling reasons to make us think of some
other organisation. It can very well be argued
that instead of having this new set up onc
could have thought of one more responsi-
bility to the Eastern Zona! Council.
The Eastern Council consists of this area

plus West Bengal and Bihar. 1 have an
experience of attending the meetings of
the Council as Chairman. Naturally,

allthe problems are taken into consideration
but the special aspects of the problems of
this particular region and particularly the
security aspect are driven to the background
because there are the administrative and
other urgent problems  which take
precedence. So, it was thought that it
would be better for members of political
units of this arca to sit together and consi-
der this problem from angles all. Then
they will be able to give more careful
attention. Therefore, it was decided to
have this Council,

Essentially, this Council is an advisory
body. We do not propose to make it another
decision-making body because that will
further complicate the issue. Our idea is
to enable the leaders of these political
units to come together, to sit rtogether,
understand their common problems and if
there are any projects which are of common
interests to all the States concerned, to
think about them and argue with the
Central Government in a more cogent way
regarding resources, etc. It would be
even more helpful if there is similar
understanding among the different political
units regarding the basic question of
security of this part of the country. There-
fore, we have decided to include the Chief
Ministers of both Assam and Meghalaya,
the Chief Minister of Tripura and Mani-
pur. As far as Nagaland is concerned we
have not yet made it a member but we are
having an enabling provision so that they
may join it later on.

SHRIDHIRESWAR KALITA (Gauhati)
Why has Nagaland refused to join this
Coungil?

*Introduced with the recommendation of the President,
*Moved with the recommendation of the President.
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SHRI Y. B. CHAVAN: It is a body on
which we want to have members who are
voluntarily joining it. At the present moment
Nagaland are not willing but 1 do not
think it is a permanent denial on their part.
When the Council starts funciioning they
may also feel that it is much better to join
this Council because joining the Council is
not going to be a liability to the members.

At the present moment we have not made
provision for the Adviser to the Governor
on NEFA but | have tabled an amendment
whereby the Adviser could be a
member of the Council. The Governor of
Assam will be the Chairman. The charac-
ter of the decisions that will be taken will
be advisory.

There can be two views about the mode
of taking decisions. One hon. Member
has tabled an amendment to the effect
that it can bhe by consensus. We have
provided for a majority decision. Conm-
sensus is a good idea in an informal discus-
sion but when we are providing a statutory
body for advice, il we merely say let us-
evolve som=thing by consensus then nothing
will evolve, Conscnsus is a thing which
gives a sort of vetoing power to even one
member,

SHRI1 DHIRESWAR KALITA
(Gauhati) : Are you thinking of spending
so much money on a body which is only
advisory in character?

SHRI Y. B. CHAVAN: I lay emphasis
on that aspect. This is nota legislative
body. Thisisnotin that sense a policy-
making decision-making body. Essentially it
is an advisory body and it is for that pur-
posc that we want them to sit together.
Though it will be ina formal way yet our
idea is to evolve cooperative attitude. When
we were reorganising Assam we did not want
to give a feeling to the country that for
political reason alone we wanted (o
fragment the arca. The idea was that while
considering the problem of Eastern India
we cannot afford to forget the overall
problem of security in that part of the
country.

This is, the basig idea of the whole matter.
Therefore, this twin idea was put in the
statement about issued while announcing the
re-organisation of Assam. The re-organisa-
tion of Assam was one aspect; simmlta-
neously, we said that we wanted to give a
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shape to this new set up. So, as far as
the Government is concerned we had accep-
ted this idea along with the idea of having
the autonomous State of Meghayalya.

There is one small point which I will
mention because on  that point  also
I have moved an amcndment. As we
have said, the decisions or advice of the
Council can be by majority and in the list
of subject-matters that are going to be dis-
cussed in this Council there is one very
sensitive and ticklish question, namely,
the boundry dispute. If we keep this
boundary dispute question to be decided
or advised by majority, the very purpi’g,
of this set-up  will possibly be defeaft~,
Border questions in the very nature of J
things are very sensitive problems which |
excite everybody and everybody believes |
in the rightness of his cause. We were a |
little  more optimistic to begin with in ‘\
including this as one of the subject-matters
but later on we thought that it was much
better and wiser not to put this for the
consideration of the Council. Therefore
I have given notice of an amendment for
deleting that part of the Bill.

1 think, 1 have explained the objective
behind  the Council and my hope and
confidence is that for the purpose for which
I have thought of evolving this set-up,
this will ultimately be accepted by the
House.

SHRI R. BARUA (Jorhat): The inclusion
of NEFA in the Council is not found in
the Bill,

SHRI1 Y. B. CHAVAN: There ia an
amendment for it. WEFA is included in
it though 1 merely mentioned the Adviser
in NEFA. Both the things are there.

MR. DEPUTY-SPEAKER : The House
is aware that we have allotted two hours
for this Bill. 1 request hon. Members
kindly to confine 1o the time given ‘to them.
Motion moved:

“That the Bill to provide for the setting
up of a Council for the morth-castern
arcas of India to be called the North-
Eastern Council and for matters con-
nected therewith, be taken into consi-
deration.”
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SHRI ASOKA MEHTA (Bhandara):
Mr. Deputy-Speaker, Sir, 1 am happy
that we have an opportunity this after-
noon to discuss this important measure.
In the statement of objects and reasons it
is clearly stated that this Bill is meant to
achieve an integrated and well coordinated
approach towards development as also
security of the region. The Home Minister
in inviting our attention to the Bill that he
is sponsoring has also emphasized both the
development and the security aspects.

‘This part of our country, this region of
India, is highly exposed and we are well
awarc of the inimical forces that surround

, v iTstrategically exposed part of our country.

1 am, therefore, surprised that in the Bill
itself there is no provision whatsoever
about security. May 1 invite your atten-
tion to clause 6 of the Bill. As far as this
Council is concerned, who will be there
from the Government of India 1o advise
and assist the Council? There will be
one person nominated by the Planning
Commission. 1 have some knowledge
of the Planning Commission and T know
that it knows nothing about the security
of the country. Then there will be one
person nominated by the Ministry of the
Central Government dealing with Finance.
Of course, today the Ministry of Finance
is all-powerful; it is a mighty ministry but
that is because of the mighty Minister
who presides over this Ministry. 1 would
lixe to know who is going to be in charge
of security there. Either the Home Minis-
try should undertake the responsibility or
the Defence Ministry should be there, T
believe, both should be there—1 am not
saying that all these people should attend
all the meetings— depending upon what
problems you want te consider.

Development and security problems are
also very closely interlinked because
the whole question of developing the com-
munications in that area comes in. You
know this area far better than I know.
How are you going to develop communi-
cations and the whole infra-structure in
that area so that in case we are faced with
aggression we are able to counter
the aggression effectively. Even the deve-
lopment there has 1o be viewed not in the
normal terms in which we view it in the
rest of the country but it bas to be
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viewed in the context of security and a
close inter-relationship has to be developed
between development and security.

1 am glad that it is proposed to set up
a planning cell there. The planning cell
must have an outlook and approach which
is different from the outlook and approach
of the planning Commission. So long
as I was there in the Planning Commission
at least we in the Planning Commission
were not called upon to take very much
into account the security aspect of deve-
lopment. But here the security aspect of
development is of paramount importance.

1 would go a step further and suggest to
the Home Minister that the Finance Minis-
try should authorise the Planning Com-
mission to have some additinal amount
at its disposal. There is no point in having
a planning cell there and expecting that the
Government of Assam, Meghalaya or Mani-
pur will agree to pool some of the resources
that have been made available or com-
mitted to them by the Planning Commission.
There certain things are needed for strate-
gical reasons. Therefore, Rs. 50 crores
or Rs. 100 crores must be available 1o the
Planning Commission to be deployed
only when schemes are jointly agreed to.

Then, you have to make it attractive.
I have mo doubt that Nagaland will also
come in but I am unable to understand
why Nagaland has refused to join and
why we have agreed to WNigaland's
to join. Tt is refusal an advisory

body. 1Is it open to a State Govern.
ment 1o say that it will not join the
Zonal Council? If it is open to Nagaland

to say that it will not join this advisory
body, surely it is open to any State Govern-
ment to say that it will not join the Zonal
Council. Itis setting a very bad precedent.
1 would beg to the House to delete that
provision here and substitute in its place,
“the Nagaland Government”. 1 had
given notice of an amendment but I was
told that the amendment that 1 sent was
five minutes late. 1 appologise to the House
and to the Minister for that. But I would
beg of the Minister to came forward him-
sclf and say that it would not be an enabling
provision but it would be there. For
some specific reason Hf a particular State
Government wants to abstain i a parti-
cular mecting, you cannot quarrel
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with that but 1 cannot just understand
this. Then some State Government may
say tomorrow that it will not join in a
Planning  Commission meeting. Where
does it take us? Does the Minister consider
the iroplications of what he is doing?

Then, there is no provision in this about
how you are going to expose the leaders
of public opinion and administration there
to the security problems. You know,
the whole fabric of the north-eastern
region is such that there are a number of
personalities struggling for self-expression.
Today we have got six administrative
units there and 1 do not know whether
ultimately we will have only six or more.
1 am more in favour of providing legitimate
opportunities to the various personalities
in our country to express themselves so
that nobody feels submerged or suffocated,
but side by side it is necessary that these
persgnalities are brought  together, not
only woven together into a web of deve-
lopmental relationship but, what is more
important, they are esposed 1o common
problems of security.

Again, | am surprised that NEFA will
be represented only by the Governor and
the Adviser. 1 want some represéntative
from NEFA. If there is no representative,
let the hon. Member in our House from
NEFA be there. I want a leader of public
opinion to be exposed to the security prob-
lems of those arcas because these problem
have to be communicated to the people of
that area. They have to be drawn into
the common vortex. Therefore I think
that the scheme has not been properly
drawn  up.

The Minister will permit me to say that
two years back when this matter was
being discussed I had a certain amount
of interest in it and I had discussed this
matter with him also. I would say that
the kind of understanding that I had of the
problem 1 do not find reflected here. 1
am not bothered whether my understanding
is reflected or not but the purposes that
we have in mind arc not fulfilled. The
kind of thing that he is suggesting is going
to be another zonal council but with all
respect to the Minister I may say that the
zonal councils have not been any-
thing more than a joke.
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1 would like to welcome very much his
amendment No. 6. 1 quite agree with
him. I myself was going to suggest that
his Council should not be called upon
to handle boundary disputes and linguistic
problems and all that. Let us confine
only to development and sccurity, parti-
cularly to those aspects of development
which are closely related to security. Let
us try to bring together these six adminis-
trative units into some kind of a meaning-
ful whole because this whole has to be
defended some time; with very little or
tenuous connection with the rest of the
country that part of the country may have
to be defended against multiple attacks
from different frontiers. At such a time
it is necessary that there is a focal pokd
where people who are administratively
divided are not emotionally but rationally
and in terms of economic and security
considerations are closely brought together. -

Therefore, this is not just an ad\risor}"
body., It is a kind of an umbrella under
which  these various personalities have
to be brought together. While thosc perso-
nalities should express themselves, it is
also necessary that they become part of a
larger personality as the occasion arises,

While 1 welcome the idea of this Bill
1 find that this Bill is woefully inadequate
and 1 hope the Minister will take the various
suggestions 1 have made, inlo account and
see that the Bill is suitably amended.

SHRI BEDABRATA BARUA -IKl{lia-
bor): The Home Minister has proposed
certain changes by this Bill and we welcome
them. We also feel that this a a reversal
of the process of fragmentation in the
Eastern Region. If properly taken, it
would lead to-a real attempt to solve all
the problems that this area faces. The
Council and the co-ordination Commitiee
are two  different  bodies. The Council
will lovk to the problems of development
and the Co-ordination Committee is ex-
pected to look to the problems of security
and these two problems are interlinked,
sometimes very much to our disadvantiage
because development appears to be on the
plane of security while the very vital prob-
lems on which development should depend,
the problems of the people. are given a second
place, whether it is in the railway develop-
ment or whether it is in the development of
sommunivations and other matters, O
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paper we find that development has taken
place but when it comes 1o actual develop-
ment, we felt not much. We find that
due to various reasons strategic roads are
built which are necessary but which may
not be concerned with the devclopment
of the country, so much so these two
Committees also would need to come
closer together so that the problems are
faced.

It looks a bit curious 10 me coming from
the State of Assam that this Council would
compose of one State, one autonomous
State, two Union Territories and one other
State which has not joined but which she-

_-gld have joined and NEFA whose status is
not clear—] can hardly call it a Union
territory because it does not have any
democratic institution. One of the main
problems of this arca naturally is develop-
ment, 1 think the House should not
misunderstand me as making an attempt
at trying to focus atiention on a problem
in which I am interested. A person in
death bed sometimes does speak the truth
when  he understands that a particular
trend, if it is not corrected in time, is
likely to create maximum devastation in
that area. The security problem in thm
arca may be the beginning of disinlcgra-
tion of the country unless lorescen and
provided for in time. When I, as anin-
habitant of that area, look at the problems
of that area, I feel sometimes that either due
to lack of proper approach or due to lack
of proper understanding the problems of
that area have not been dealt with in a
proper manner. Time is wvery  much
against us and any attempt to give that
area a sort of cconomic and polilical stabi-
lity will be the first step to preserve that
area as a part and parcel of the big national
effort. The main problem of this Council
is the problem of communications for
which we did not do anything. In fact,
in spite of being a land-locked area Assam
had a very good communications system,
may not be as good as the communications
system in the coastal areas. We did have
the Brahmaputra route and also be had a
railway linc to Calcutta which we could
reach in 24 hours. No development
is possible so long as the problem of com-
munication with the rest of India is not
solved. The problem of the eastern region
inchading Manipur, Tripura afid Cachar
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which is in Assam is one of communications.
This area is a very vital and strategic area.
We are glad that a beginning has been made
and T have no doubt that the Council will
be a wuseful instrument for laying down
schemes for the welfare of this region, We do
not say that Nagaland should be compelled
to join, but we must consider the conse-
quences of any State in the country refusing
10 join even a regional cooperation body.
After all, Nagaland should be able to accept
the position that without cooperation of all
the States concerned in the North Eastern
region no  development is possible.

15 hrs,

There are certain defects in the Act. The
Governor has been made the Chairman of
the Committee. We, in the eastern region,
are very much concerned about the undemo-
cratic trends in the administration. We
feel that vested interests in administrative
proliferation may grow, endangering any
solution of the problem in the area. Sitting
here from 1967 1 have scen the efforts 1o
burcaucratisc the administration in  this
area which has led to lot of difficulties.
What is nceded in this region is that more
democracy should be introduced. The
Governor has been given certain powers
and 1 do not  know how far it is constitu-
tional. 1 do not know whether the Consti-
tution provides for such a Council. It is
not a Zonal Council. It has got much
more powers, Decisions are to be made
by majority, which means that Assam
with a population of 13 million and Megha-
laya with a population of one million and
others with less than one million will have
equal votes. All the other units combined
will not have even 1/3 of the population
of Assam. We only care for the substance
and we do not care for the unessentials.
We are prepared to hdve a good trial and
we look forward for the necessary co-
operation in this area, because, the alter-
native is unresolvable conflicts in the area;
and any machinery devised to settle them
at the highest level is welcome, so that the
people will have confidence in the future
development of the area. Thank you.

SHRI N. K. SOMANI (Nagaur): Mr
Deputy Speaker, Sir, 1 appreciate the
laudable objectives proposed in the Bill
to imstal the North Eastern Council in a
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nifcult and sensitive area. I would like
to bring before you certain facts in this
connection. This arca should have been
an arca pulsating and throbbing with econo-
mic activities, with extremely happy farmers
and with proud heads on strong shoulders,
They have, instead, been exposed to un-
certain and inimical borders on wvarious
sides, accentuated by reason of economic
backwardness. This area has such difficult
terrain which even our trained armed forces
found it difficult to negotiate. There are
rigorous climatic conditions in this region
including the world's Heaviest monsoon.
There is the mighty Brahmaputra which has
yet not been tamed for human utility and
uscfulness,  Apart from the other problems
that this whole arca has been subjected to,
we find that even the Naxalites are finding
shelter,

Apart from the specific functions that
this Council has been asked to look into
regarding the common development of this
arca such as communications etc., | hope
that the Council will also, as my hon.
friend Shri Asoka Mchta has said, be asked
to look to the twin nceds of this whole area,
namely the optimum economic develop-
ment on the one hand and the defence and
security on the other. From this point of
view, Yyou can segregate the functions of
this council into various catcgories. One
is in regard tocommunications. You can
also charge the council to look into the
irrigation, power and flood control measures.
The potential of this arca in this sphere is
of an immense magnitude, and it will lead
to increase in food production and also the
economic and agricultural development
of this area.

But the outstanding problems that have
been highlighted by the previous speakers
arc as follows. The main thing is in regard
to the overall defence potential of this area.
This aspect has got to be attended to. But
1 do not see any expert of an officer who is
attached to this council, who will advise
the Central Government or the Home
Ministry in regard to the defence aspects,
especially in view of the fact that this is an
area which has been subjected to internal
strifes and sabotages and other such acti-
vities, either due to the ill-guided and ill-
advised tribals who hawve been making s
nuisance of themselves or the Pakistani
saboteur agents who have been reaming
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about in the Assam areas. These are,
therefore, very vital problems, whih this
particular council will certainly have to
look into with a great deal of precision and
a great deal of expertise.

To my mind, one of the greatest problem
that this area suffers from is the continued
estrangement from the rest of the country.
There is another unfortunate instance of
this type in the Andaman and Nicobar
Islands. Whole sections of these two
regions suffer because of this estrangement
of these regions with the rest of the country,
because of the extreme gap of a lack of
communications and because of the fq,.
that the people in these regions hav
been brought into the mainstream v.
national life, either economically or socially,

So far as this area is concerned, there is
a 40-mile corridor which joins this with
the rest of the country. So, short-term
as well as long-term measures have to be
taken up in order that the lives and times
of these people could be harmonised with
the rest of the country, so that these vul-
nerable and dissatisfied arecas could be
brought on a par with the rest of the country.

Apart from this, the question of tourism
also is important. I understand that
even today there are such a lot of restric-
tions on the rest of the Indians going into
Nagaland and cstablishing trade and pro-
fessions., These kinds of artificial barriers
created by the local authorities with per-
haps the help of the Central Government;
will have to be removed so that we can
have free flow of traffic between this arca
and the rest of India.

Recently, we had the report of the
NCEAR which had gone into the economic
potential of Assam, NEFA and other
areas, and this report makes this point
wvery clear; it is also very clear from a variety
of other reports. For instance, there is
the mines and mineral syealth of Assam;
then, there is the irrigation and power
potential; there is also the tremendous
forestry wealth; all those have not been
developed at all, and this has, therefore,
led to the mainlenance of the poverly in
Assam and other tribal and hilly areas.
So, on this score alone, a lot of work will
devolve on this concil and we shall have to
see that with the guidance of the Central
Government, this area no longer sufferrl
from these lacunae.
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I also would like to repeat the question
which had been asked earlier, namely
why Nagaland has chosen to stay away
from the full membership of this council.
It may be that they have particular problems
of their own; it may be that they may
have reservations and hesitations, Apart
from providing an enabling clause, the
Home Minister will have to find the
basic issues that are still agitating the minds
of the Nagaland people, whether it is
because the area is still being looked after
by the External Affairs Ministry or whether
they have certain constraints imposed upon
Sthemselves, These are the issues that he
Wl have to examine so thas Nugaland
9 bLecomes a full member of this council.

The question of Manipur is being neg-
lected by the Home Ministry. 1 hope
that with the formation of this particular
council, the persistent demand, the logical
demand aad the just demand of the people
of Manipur will be met as soon as possible
cither through this council or otherwise.

Thercfore, in the context of what 1 have
said in respect of MNagaland’s membership
and participation, 1 would like strongly to
plead with the hon. Home Minister to
accept Shri Devgun's amendments listed as
22 and 27 which will solve this problem a
great deal,

A part from these political volcanoes that
I have listed, as regards Nagaland, Mani-
pur and the others, the Council will have
to concentrate on optimum utilisation of
power. Power will have to be located in
Meghalaya, and these optimum economic
considerations will have to be taken into
account and when it comes to the Govern-
ment of India level, it is hoped they will
not be pigeon-holed and that sympathetic
and adequate action will be taken upon
that, .

As I aaid, *ae power centres will have to
be located in Mcghalaya because it is the
most natural recipient and generator of
that power. Similarly, as far as irrigation
potential is concerned, since all the water
goes from the hills to the plains, we will
have 1o design such an irrigation complex

| as will benefit both the hills as well as the
| pluins either through flood taming and
i\flood control by .a suiable Aesign system
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and through lessenning of the damage the
mighty Brahmaputra inflicts every year on
a colossal scale to the economy of Assam
and the rest of the region.

This, therefore, leads us to the hope that
through the co-ordinated and fruitful
functioning of this Council and through the
suppert of the Government of India we
would see that this north-east zone of India
which has so far been mechanically ana
emotionally cut off from the rest of India
comes into its own and takes its rightful
place through , the deliberations of this
Council,

SHRIKRISHNA KUMAR CHATTERIJI
(Howrah): On 2nd April 1970, our Prime
Minister inaugurated Mcghalaya and while
doing so, she spoke in these terms as
reporled in the Statesman of the 3rd April;

“Mrs. Gandhi said that the north-
eastern region had strategic and security
importance and, therefore, it was very
necessary that there were special efforts
to develop it™,

This Bill rechoes that fecling which the Prime
Minister expressed on that historic occasion.

The north-cast region of the country is
very important and vital not only for
security but for development along with
it. T do not agrce with Shri Barua who
said that sometimes due to security reason
development  schemes have suffered and
real progress was not brought to the region,
In that part of the country, security and
development  should go together. The
conspiratorial-tie-up between Pakistan and
China brought about with inimical intent
against India has made this region a cockpit
of internatioal intrigues and not only
inflitrators from Pakistan but trained
saboteurs from China acting as spies and
fifth columnists are active and working in
large numbers to the detriment of our
national interest.

I emphasise the security aspect because
the secutiry of this region means the safety
of India. We cannot endanger our national
safety. If we lose our freedom, progress
does not mean anything to the country
Here 1 will read out what the Revenue
Minister of Assam ssid in the State Assem-
bly on April 7;
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“The Minister said intelligence reports
indicated that some top ranking Naxalite
leaders from West Bengal had infiltrated
into Assam and carried on secret
organisational work for a ‘liberation
war.,'! Among the causes advocated in
their posters and leaflets was indepen-
dence of Assam and the entire north-
eastern region for which an armed
struggle was recommended.

“They succeeded in building bases
particuarly in the rural areas of Goal-
para and North Kamrup and the Mizo
Hills, Tripura and Sibsagar Nagaland
borders. Secret meetings were held
and stress was laid on forming Kisan
guerillas,”

“Some youths werc being trained in
guerilla war tactics also.™

There was also another news (tem in the
Statsman of 8th April as follows:

“Chinese plans to cncourage the
insurgent tribal elements in WNorth
East Frontier to set up an independent
North-castern Federation under Peking
suzerainly seem to have received a
serious setback following the effective
action of the sccurity forces in preven-
ting further influx of Nagas and other
rebel elements into China.™

I agree that our security forces are there
with a vigilant eye, but the danger is there,
and even on the 9th April our Home Minister
informed the House that the Naxalites
had not mercly shifted but exterded their
activities to the WNorth-castern region,
He further told the House that small
quantities of Chinese arms and ammunitions
went into the hands of the extremists,
and he also warned the House of the possi-
bility of their strengthening their hold
there, though the Central Government
was vigilant and would give all assistance to
the State Governments.

T come from a State which is part of the
eastern region. If the whole of the eastern
region is in an cxplosive state and if the
sensitive borders of India are not well
protected populated by contented cijizens
with  mutual trust and goodwill, West
Bengal also will be in danger. You know
the conditions there at present. It is almost
the stronghold of the Noxalites who are
spreading to other parts of the ecastern
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region. So, the security of the North-
eastern region has to be well guarded and
that can only be brought about if we quickly
take up the development work in such a
way as to bring about peaceful conditions
in the entire region, so that the hill tribes
and the plains people may have mutual
trust and goodwill, determined to build
up the North-eastern region with patrotic
motives. Only then can we save the entire
eastern region from the danger that is
ahead.

We know the designs of China, Even
now China and Pakistan, with their greedy
eyes on the eastern region, are conspiring
to create a real foot-hold in the region so
that the safety of India may be in danger.
So, it is essential that this Bill should have
brought forward, and it is a good Bill,
I am glad that NEFA has been included
in this, but a demoecratic Government
should be sct up there to fulfil the aspira-
tions of the people there, consistent with
our national security. As my hon. friend
Shri Mchta pointed out, Nagaland also
should have been included in the Council,
The Nuga people are rather in a state of
confusion. So, it is better that we include
in the Coungcil all these small States. The
fragmentation of this area is fraught with
danger, as was pointed out by Pandit
Jawaharlal Nchru, but this fragmentation
can be effectively negatived by this kind of
Council, so that they can work not only
for their own progress, development and
prosperity, but also to safeguard the national
interests cf India as a whole, and being in
the border, their responsibility, we should
realise, is bigger than that of any other
State in India.

SHR1 HEM BARUA (Mangaldai) : The
North-Eastern  Council as is envisaped
here is a duplication of effort. It is a
costly experiment and adventure becausc
the Indian people will have to bleed through
their nose for the upkeep of this Council
which is redundant. It shows that you
do mnot have faith in the democratic
apparatus functioning in these areas, in the
people in those arcas because this is going
to be a burcaucratic institution and burcau-
cracy and democracy do not go hand in
hand. We are taken aback when we sce
the composition of this Council; this is
a mini zonal council; there is already a
zonal council. The zanal council discusscs
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the problem of the economic development
of these areas. There are legislative as-
sembilies and councils of ministers also
which formulate economic development
programmes. By appointing a council
like this over their head, though in an
advisory capacity, you by pass the decisions
of these assemblies and the council of
ministers. There is & funny thing about
the ccmposition of the Council. What
about the Governor of Assam, Nagaland
and Meghalaya presiding over this council ?
Does not the Council clect a represcatative
among themseclves? 1 find that the Chiel
Ministers of Assam and Meghalaya are
members and they are equated to the same
level, as though Meghalaya is a separate
entity. Meghalaya is not a separate entity;
it is part of Assam because expenses
on  Meghalaya are borne by the
Assam Government; that shows that
Meghalaya is part of the broad framework
of Assam. When the two Chiel Ministers
of Assam and Meghalaya are represented
in this Council, that shows that you do
not have any faith in the Assam Govern-
ment. It is also a fact that the eastern
region is being neglected c¢conomically
and there is also the problem of security
there. This is a mini zonal council. In
the Zonal council you can discuss about
ihe measures you propose to take for the
castern region. Here there is no provi-
sion for any discussion on the security
problems that are faced by this part of the
country. If it is meant for development
programmes alone, why does not NEFA
find a place herc? Why does not West
Bengal find a place here? The Zonal
council is wider in ambit; this is narrower
in ambit. This council is meant to co-
ordinate the developmental plans of the
areas, It is for the State Governments to
formulate development plans for these
arcas, Now they superimpose a Council
on their head, Tt is true that developmental
plans have been neglected in those areas and
that provides a good ground for Naxalites
to breed. Naxalites are not merely law
and order problem; they area socio-
economic problem, created by lack of
foresight on the part of this Government,
Assam is part of this Council and they have
neglected Assam for a long time and the
youth of Assam is getting restive because
the unemployment problem is getting more
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and more intensive, By the end of the
Fourth Plan, according to Mr. Tripathi
the Finance Minister of Assam, there will
be 14 Jakhs of unemployed persons in
Assam. The per capita income in Assam is
the lowest in India, in spite of the Five Year
Plans,

The Five Year Plans were therc and prior
to the five year Plans, it has been pointed
out in the alternative plan prepared by Mr.
Namboodiripad, the part of the income in
Assam was much higher than today. Now,
Assam has got the lowest income. I can
g0 on multiplying instances,

Now, Sir, what about Tripura? Tripura
is part of this area, What about Tripura?
Tripura is situated on the [ndo-Pakistan
border and every day, more than 200
refugees during the Jast four months are
coming over to Tripura and you have not
taken any measures to help them.

What about Manjpur? The same thing
about Manipur. There is a demand for
a fullfledged statehood for Manipur, and
the demand has been by-passed. There is
a conscience vote; these are days when
there are conscience votes, A Minister of
the Government of Manjpur voted against
his own party: he has formed a united
front of which he is the leader, but then,
you would not allow him to form the
government although he has the majority
because he is a Muslim. Secularism is
not merely a slogan, The idea of secularism
must be lived up to, What is this? That
demand for statehood is by-passed.

Then Nagaland is not a member of this
council, Why? Possibly because Nagajand
sees the futility of this council or because
Nagaland js under the Ministry of External
Affairs and it does not want to come under
the purview of the Home Ministry, What
about these matters? So, the Zonal Council
would serve the purpose better, Therefore,
this is a council for the upkeep of which the
people will have to bleed through their
noses, It is redundant and undemocratic
in the sense that it is a bureaucratic institu-
tion that is going to sap the vitality of the
people living in those arcas,

SHRI LILADHAR KOTOKI (Nowgong):
Sir, 1 rise to support this Bill. You may
recall that while I spoke on the Assam
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State Reorganisation Bill creating the
Meghalaya State, I referred to this very
Bill which was introduced in December,
and 1 welcomed this Bill.

I must, however, submit for the consi-
deration of the hon, Home Minister and
explain to this House as to whether the
scheme that he has formulated through
this Bill will serve the purpose which he has
inmind, So far as the object is con-
cerned, and as far as | am concerned,
I have pleaded in this House and stand by
that firm conviction, that the entire north-
eastern region comprising North Bengal,
NEFA, Nagaland, Manipur, Tripura and
Assam including Meghalaya must have a
common forum so that the development
programmes which are matters of vital
defence importance can be co-ordinated
and integrated. 1 am glad, therefore, that
when we were opposing  the separation of
these regions by creating separate units—
call it a State, or a sub-State or whatever
it is—we felt that there was absolute need
for a forum so that the entire region could
sit  together, think together and work
together for its development and ulso the
defence of the whole  region,

I need not repeat the points, Only the
other day, while speaking on the Finance
Bill, I had occasion to refer to the defence
imperatives and the peculiarity of this
region, as defence depends on develop-
ment, Therefore, such a scheme is essential
and I thank the hon, Home Minister for
bringing this measure,

As I mentioned in December last, 1
still hope that the Nagaland Government
will rcexamine their opposition towards
this Bill and give it a fair trial. I do not
know what exactly their objections are to
this scheme, But I do hope that they will
find it possible to participate in this new
ecxperiment,

As regards my doubts about its effective-
ness in implementing these objectives, in
clause 4(1)itis said that it will be anadvi-
sory body. Then, clause 6 contemplates
that therc will be two representatives of the
Government of India, one from the Plan-
ning Commission and another from the
Finance Minisiry. But nowhere it is said
what will be the role of the centre in imple-
menting this integrated and co.ordinated
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plan, because under clause 4(2), every
thing is left to the various States and units
to implement the decisions made by the
Council in their advisory capacity.
Although it has not been explicitly stated,
from what the Centre have undertaken
under clause 8 to meet the entire expenditure
of the secretariat of this council, I think
it will not be wrong for me to presume that
this integrated plan for the development
and security of this region will be financed
by the Centre,

The main grievance of the units of this
region has been that after partition, this
region has not received as much attention
for its development as it deserved, There-
fore, [ would reguest the Home Minister
and the Government as a whole to consi-
der the various demands we have put forth
before the centre, The grievance of not
only Assam but the entire region is that
these demands have not received as such
consideration as they should, We do realise
that there is paucity of funds, but we do
expect of the centre that they will always
consider this region from the point of
view of the special situation of this region,
I need not go into all that, It is obvious to
anyone who looks at the map, leave alone
those who have gone there. It will be
clear how precariously situated we are,
Thercfore, 1 am very pained (o find that
when we 1alk of development schemes like
railways, cic. this imperativeness of taking
into consideration its strategic importance
seems to be overlooked, | hope from
now onwards at least the centre will be
fully conscious of the imperativeness while
considering the various demands thay we,
the representatives of the people of that
region, may have to bring before the Govern.
ment from time to time,

st g dJww (99 fadt)
STery WErEd, IH faw w1 Sgvg ar
#%9l § AT gAre Wi & fogw ¥
T g | @ @ ¥ farw e
79T & A0 $& waum 2 afzo
Ty 8 forew g7 A 3iva w1 qu
FTTAH FFNG & | 79 g } fr derag
A 97 AT ATNAE T77 97 gHA q)
w0 §F 959 § 9637 foq § av #o &

amd WY AR far & @ § aga
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(s Eera™ T ™)
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“With this end in view, and after

careful consideration, the Government

has decided to set up the proposed

North Eastern Council (N.E.C.) consis-
ting of the Governor of Assam and
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Nagaland as Chairman, the Chief
Ministers of Assam, Nagaland and the
Autonomous State, one Minister from
cach of these States, the Chicf Com-
missioners and Chief Ministers of the
Union  Territories of the region.”

IWA wwwr IFEA 11 fAraT
FT FY 47 | ¥fd Ay QT FR 9
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fafaezt &7 sfafafe g@r & 1 35 £
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marzAs wtud fafaeg) & faare ®3
g fafaedt & st waar =ifgd
¥7 77 4% F7 fagr ar7 a4 o7 fndaw
FT IFW QT 1 AFAT §, A= qgr

SHRI R. BARUA (Jorhat): Mr, Deputy
Speaker, Sir, I welcome this Bill. It is
for the first time that the Government of
India has realiscd that there should an
integrated approach for the economic deve-
lopment of the arca connected with the
defence of the country. This is welcome
sign. 1 may tell for your information that
the Eastern area became a live front only
in the World War Il. Before that all
invasions on India came from the West.
Therefore, once this frontier was opened in
World War 11 now 1he position is such that
it will continue 10 be so for years 1o come.
Hence, it is all the more important that
adequate attention should be given to il.

Some fear has been expressed in ihe
debate that naxalites will create trouble
there. 1 can assure you whether it is
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naxalite or anybody cise the people of
Assam—both in the hills and planes—have
behaved diffierently from others. Even
today the naxalites are not in a position to
create that foothold as they are in a position
to doin West Bengal. This shows they
are a different personality born out of the
ethnic origin, social position and the tra-
dition that the people of Assam as a whole
maintain, Therefore, when the time has
not run out it is upto the Central Govern-
ment to see that things do not go out
of hend, 1 would, therefore, suggest that
this Council be made more meaningful.
It is stated in the statement of objects and
reasons,

*....position which calls for an in=
tegrated and well-co-ordinated approach
towards development as also  security
of the region.”

As rightly pointed out by Mr. Ashoka
Mehta there is no representation either of
the Ministry of Home Affairs or of Defence.
That is a strange lacuna. Even today therc
are areas where you cannot reach
quickly; you canrot despatch food quickly;
you cannot d h  the merchandisc,
That being the position who will inform
you about the things happening in those
arcas, Now, for instance, when the
Chinese War came then alone the Govern-
ment of India realised that the Railway
line should go up to Markangchelek and
it was constructed with great speed.
That was not done so long because the
Government could not realise that it was
necessary. Today people in Assam believe
that the Chinese attack was a Dblessing
in disguise because it was then that for the
first time the Government of India could
realise the strategic importance of Assam.
1am just giving it as aninstance. Therefore,
it will be very much necessary that the
Home Ministry and the Defence Ministry
are associated with it so that they can give
the requisite information.

Then, Shri Somani has pointed out
that there is enough water potential in
Meghalaya.

SHR] JYOTIRMOY BASU (Diamond
Harbour): You are quoting only the
rightists,

SHRI R. BARUA: 1 am quoting you
also. 1 have said that the Naxalite beha-
viour in Assam is much different from
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that in West Bengal. 1t is because of the
peculiar personality that we have grown in
f\ssam. There should be no mistake about
it.

In NEFA, for instance, there is much
potential of water resources and forest
reserves and, therefore, it is all the more
necessary that NEFA should be represented
in a meaningful way in this Council. So
far as NEFA, Meghalaya and Nagaland
are concerned, we are already connected
with the water course ¢f that area but the
greatest lacuna here is that there is no
provision for proniding  funds for the
development of that arca or any recom-
mendation which may be  meaningfully
accapted by the Planning Commission,
Therefore, if things are left at what they
arc today, 1 am afraid, it will be another
zonal council. I that happens, no purposc
would be served.

Lastly, | would draw the attention of the
Home Minister to clause 5(3). T think,
there is some mistake in the language and
it should be corrected, The sub-clause now
reads:-

“All questicns al a mecting of the
Coungcil shall be decided by a majority
of votes of the members present and in
the case of an equality of votes the
Chairman, or, in his absence, any other
person presiding shall have a second
or casting vote™,

1 do not understand the meaning of it,
Who will have a second or casting vote?
It needs some dressing up or putting in
proper language.

With these words, 1 support the Bill.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, we are not at all surprised
with this Bill because Delhi is more
inclined always to the design of creating a
colonial type of administration; they are
quite specialists in that. In the name
of security, as usual, as we sec them per-
foarming every-where, they want to es-
tablish a raj of police, army and intelli-
gence. We are seeing  that today in West
Bengal and inthe Union territories which
1 am not even inclined to call full colonies
but they are subcolonies. It will be con-
centration of policemen sent from Delhi
Army officers with specialised knowledge
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of giving beat-ups and a network of intel-
ligence men. Half of the civil servants
have prior intelligence friends.

We have seen things happening in Mizo
Hills. The Mizo have been betrayed by
the Central Government, by Shri Chavan’s
Ministry and the Gevernment as a whole.
We had been there the other day. I can
tell you, the ruthlessness that this Govern-
ment is showing there will any duy make
our heads hang in shame. Nothing has
been given to them by way of economic
relief  or development programme. But
there is always the danda and the 303 bullet
ready to be showered on them. 1 know
of cases where there is curfew month after
month, day after day. They cannot call
a doctor il they wanted to call one to
deliver o child or for an emergency opera-
tion. They are not allowed to go out and
are not allowed 1o carry lorches even.
That is the type of democracy Shri Chavan
had been selling  to the people of  this
country, And Shri Chavan has basic
socialistic claims than Shrimati Gandhi
has.

Why is the development job being kept
in a remote control method. to be control-
led from Delhi, in the hands of burcau-
crats who have no real intzrest of the people
of the Country? Why is it that the develop-
mental programme and work cannot be
given to the people’s clected representatives
there ? You do not trust them. You
consider that they might take a line which
may not befit the people of a colony or
a sub-colony. Is that why you want to
plant bureaucrats in executing the socalled
development programme which is nothing
but a bluff to the people?

Union territories everywhere  have a
bureaucratic rule, the police raj. And what
a funny thing you find. The Commis-
sioner is the burra sahib and the Chief
Minister is a gumasta. Why is it that you
cannot improve upon this which has been
sold to you by the old British masters of
yours? Why is it that you cannot think
independently and in terms of giving some
respomsibility to the people’s representa-
tives? Even today if a Central Service
Officer twists the Chiel Minister by the ear—
I do not wish it to happen—he cannot do
anything to him; he has to refer the matter
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to the South Block and the South Block
bureaucrats will say, *‘Has he twisted and
to what extent ?" The Chief Minister and
the Cabinct in the States have no power to
touch these descendants of the British
bureaucrats, namely, thc present Central
Services.

These bureaucrats maintain a parallel
link with the Home Ministry. They are
the people who steer and man the machi,
nery. The others only waich from a dis-
tance, If 1 may suggest and if Shri Chavan
would take it honestly, development should
be people based and employment oriented,
You are thinking in terms of security but
1 may tell you that unless you achieve
ecconomic  and material self-sufficiency,
you can never have u standing base of
security. You cannot keep people hungry
and think of giving them sccurity, May be,
it is your security that you require because
you arc getting isolated from the people
as days arc passing by. So, you require
more security. It is not security of the
people that you are talking about.

Why do you not give them more economic
powsars? In the last 22 years you have made
the State Gowvernments absolutely bankrupt
municipal offices. Why is it that you do not
give them economic powers? Why do you
wanl to hold and control cverything from
here?

MR. DEPUTY SPEAKER : What has
all this to do with the North-Eastern

SHRI JYOTIRMOY BASU: It is very
relevant, 1 will explain it 1o you in a
minute.

I wish thal you are guided by some sense
of democracy and fairplay. Do not make
this eastern region, which is so rich in
natural resources, a plunder-ground for
natural resources and the working class,
Do not allow infiliration and consclidation
of the foreign monopolists and their agents,

**SHRI MAYAVAN (Chidambaram) :
Mr. Deputy Speaker, Sir, on behalf of the
Dravida Munnetra Kazhagam, | would
like to say a few words on this Bill which
proposes 1o set up North-Eastern Council.
Though this Bill has been brought forward
before this House belatedly, it is a welcome
measure.

**The original speech was delivered in Tamil.
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[Shri Mayavan]

In 1962, China committed aggression on
our country. Had this Bill been moved
immediately after the Chinese aggression
in 1962, we could have commended and
complimented this Government for being
alive to the security needs of the country.
But this Bill has been placed before this
House after the lapse of eight long years.

When we begin 10 think of the security
of the country, we find that on one side
China is poised for invasion; and on the
other side, Pakistan like a hawk is anxiously
waiting for the spread of confusion and
chaos in our country 10 pounce upon us;
yet on another side, Burma is nibbling at
our territory. Afier eight years, the Govern-
ment are taking steps to securc the strategic
arca of North-Eastern region. | charge
this Government for having ncglected this
arca for so long a period and for their
failure in taking effective steps for the
security of this region.

If you look at the standard of living
of the people inhabiting this region, 1 have
10 state with a sense of anguish, it is woefully
low and the people are economically very
backward. They neither have two square
meals a day nor enough clothing Lo cover
themselves fully; nor do they have roofs
over their heads. 1 take this opportunity
to stress that this North-eastern Council
should have as their primary objective the
economic upliftment of these people.

In 1962, China committed aggression
over NEFA and ravaged the entire area.
Immediately thereafier, the Members of
Parliament visited this region. Even now
China claims that NEFA is one of the
fingers of her hand which rightly belongs
to her. We have unwittingly allowed
such things to develop. On account of
the fact that the people in this area are
economically backward, highly illiterate,
aullible and innocent, the foreigners are
able to exploit them for advancing their
territorial claims. Recently, Burma has
encroached upon Indian territory and
laid the boundary pillars inside our territory.
If we had taken pains 1o enact such a
legislative measure cight years ago, we
could have averted such unfortunate deve-
lopments. In this region, there is infil-
tration of enemies from Pakistan and China.
I may repeat that this area is encircled by
countries like China, Pakistan and Burma
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having inimical designs towards India. If
we do not have proper security arrange-
ments in this siralegic region, certainly
our country will become a victim of aggres-
sion. Because of high hills, we cannot
easily know from which direction hostile
elements might come. Unless we occupy
vantage points on hill tops, it will be
impossible for us 10 recognise whether the
elements entering our territory are hostile
or otherwise. This Council should not only
work for the economic advancement of the
people but alse for creating a sense of
nationalism among them.

The whole of this region is populated
with 175 crores of people. The popula-
tion of Manipur is 9-94 lakhs; Tripura
13 ‘81 lakhs; Assam 1-46 crores; Nagaland
4-10 lakhs. When you look at the capital
outlay of Fourth Five Ycar Plan for the
entire region vis-a-vis the total population
of this region. you will find that it is too
inadequate an amount. An amount of
Rs. 28 crores has been allocated for Mani-
pur; Rs. 1629 crores for NEFA: Rs. 31 9]
crores for Tripura: Rs. 220 crores for
Assam. It will be very difficult for imple-
menting any of the Major devclopmental
schemes drawn up by this Council with this
mearge allocation. Unless there is an
appreciable growth in the economy of this
region, the defence efforts can never be
placed on sound fooling.

To have an idea of the ecconomic back-
wardness of this arca, let us take the hospital
beds awailable in this region. For every
thousand persons, there are only 0-45
beds in Assam; 2-25 beds in Nagaland
and 2-80 beds in NEFA. Even in the
matter of this basic necessily, therc has
been no worthwhile improvement at all.
From the statistics available for the last
22 years, we can conclude that we have
completely isolated this area from the
national mainstream. The imporiance
which this strategic area deserves has
never been given to it by the Government
of India so far.

At least from now onwards this Council
should pay adequate attention to the
imperative and basic needs of this area and
formulate package plans for the develop-
ment of the region as a whole. This
Council should also endeavour to instil in
these people a feeling that they are part
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and parcel of the Indian nation. With the
hope that this Council will ensure proper
development of this trategic region, T con-
clude my speech,

16 Hrs.

SHRI R. D. BHANDARE (Bombay
Central) : I rise to support the Bill moved
by the hon. Home Minister. Sir, it has
always been a far cry from the eastern
part of our country that Assam and other
parts have been economically neglected
by the Central Government. I hope this
Bill will meel their needs and aspirations.
There has also been the criticism levelled
against the Government that when the
Naxalite forces are on the increase, our
Government is sitting idle, adopling an
indifferent  attitude and not paying any
attention at all. Therefore, 1 think this Bill
shows the awareness of both these aspects
one of cconomic development and the other,
he aspect of security and public order.

T need not mention how the eastern part
right up to North Bihar is affected by the
Maxalite movement. The question that
was agitating my mind and al time 1 ask
the same question to the Home Minister
is : what positve policyt he Central Govern-
ment is adopting 1o curb the restlessness
and Naxalite activitics in the eastern side ?
Dangerous as it is that part is exposed 10
the common cncmies, we were under the
impression—1 am speaking for myself-—
that the Union Government is not rising to
the occasion and not irying to solve the
problem as it exists and threatens the secu-
rity of the country. But | hope that this
measure  will help in preserving law and
order and maintaining and preserving the
security of the country and at the same time
will pay more attention 10 the economic
development of this part.

Having realised the importance of the me-
asure and having wholcheartedly supported
it, my question arises : whether the body
as we contemplate will be powerful enough,
will be strong enough to meet the needs
of the security and public order. 1 quite
appreciate and understand the implication
of Cl. 6 in associating the person nominated
by the Planning Commission and the person
nominated by the Ministry of Central
Government dealing with. finance. Will
only the membership of the person from the
Planning Commission or the Finance
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Ministry help making the advisory body
or even the co-ordination committee strong
enough to meet the needs ? I  would,
certainly, therefore, urge that both the
Defence Ministry and the Home Ministry
must associate with the Council, with
the advisory part of it and the
Co-ordination Committee too. Unless
we do it | doubt very much whether
this Council will be able to meet
the needs of the times, to meet the need of
security and public order,

IT at all there is to be revolution in this
country, the revolution is coming in this
counrty from the eastern part, as in respect
of South and North Korea, the revolution
started from the mnorth. Similarly in res-
peci of Vietnam the revolution started
from the north,

SHRI HARDAYAL DEVGUN : Revo-
lution or subversion ?

SHRI R. D. BHANDARE : Use any
word you like; 1 have no quarrel with you
so far as the word is concerned. In our
country the subversion has already started
from the cast. The Home Ministry has
brought out a report that because of poverty
and because of lack of economic develop-
ment of the country the Nexalites are afoot
in those arcas. | do not think that by
associating the Planning Commission and
the Finance Ministry with the Council will
be effective. | want it to be effective so
that the security aspect and other problems
of the castern parts could be solved
amicably.

Therefore, 1 wish 1o say that persons
from the Defence Ministry and the Home
Ministry must be associated with the
Council, with the advisory body and with
the coordination body. Thank you.

SHRI DHIRESWAR KALITA (Gauhati) :
Just now our hon. friend, Mr. Bhandare has
explained his apprehension that revolution
or reaction is coming from the east, Let
me say about what happens in Maharashtra.
The Shiv Sena, the RSS and the Jan Sangh
are today killing Muslims. Is it progressive?
Why have you not condemned it ?

SHRI R. D. BHANDARE : Do I say
it is progressive ? It is bad enough; 1
condemn it,
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SHRI DHIRESWAR KALITA : Much
bas been said here by hon. Member, Shri
Asoka Mehta, and other Members also.
They were all along thinking of the Naxa-
lite from the east. How it comes within
the scope of the Bill, I do not know. But
yet they are discussing it here.

On one thing I am not able to reconcile
my position with this Bill. 1 have not
understood certain points. One is, Naga-
land has not been brought, while Manipur
has becn brought ir. We don't know,
if a mid-term election comes and then the
next Gowvernment comes, and after that,
if they oppose this, what will be the position.
After the first meeting, suppose the Govern-
ment of Assam or Meghalaya, decide
not to participate in further mectings,
what will happen? What is the legal posi-
tion about that ? While moving the Bill
the Home Minister said something, but
he did not clearly say about all these
points.

I want, Sir, that there should be inte-
gration in the country. But, integration
with Planning is also necessary. 1 do not
think that suddenly wisdom has dawned
upon the Government of India to develop
this eastern region, and that is why they
have brought in this Bill. 1 do not think
0.

For the last 23 years, NEFA has bcen
under the Governor of Assam, assisted
by one advisor. Four lakhs of people
are there, but they are ruled by one adviser,
That adviser has been there for the last
ten or twelve years continuously. Just one
adviser has been there for so long. Nobody
knows what he is doing there. Generally,
a government servant does not work in
the same place for more than three years,
but this particular adviser has been there
for more than ten years. I do not know
what interests he is serving there.

The NEFA arca should have been deve-
loped politically as a single Union Territory
just like Manipur or Tripura. But up till
now, no effort has been made by the Govern-
ment of India in this regard except putting
in some officers there to develop that area.
Not even the panchayat system is working
there. I do not understand how by this
Bill Government are going to develop that
arca politically and egonomically. Instead
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of doing this, what the Government of
India is doing is only this; they are putting
some refugees, ex-soldiers or some other
men there. The result is that they come
into conflit with the local people. It
does not come out in the press openly,
but in many places, the heads of the refugees
and officers are just chopped off. That is
what is going on there because the local
people are not able to consider them as
their own kith and kin. An outlook of
commonness and a common association
have not been developed,

Their lingua franca is Assamese, broken
Assamese, but we find that Hindi has been
imposed on them. On AIR, the NEFA
broadcasts come in broken Assames, but
we find that the lingua franca of this arca
has been made Hindi. This is an impo-
sition on that areca, Therefore, I have got
apprehensions over this Bill,

SHRI K. N. TIWARY (Bettiah) : The
hon. Member must be very clear on cne
point. 1 would like to know whether
Hindi has been imposed or they are
imposing Assamese on them so that they
may get more jobs.

SHR! DHIRESWAR KALITA : The
Nagaland State has come into cxistence
under the 1960 agreement. But law and
order can be handled only by the Governor
and not by the Nagaland State Government,
Many years have passed, and we have got
a good representative government there.
But if they do not get proper powers,
how can the people repose confidence in
that government ? So, the time has come
when the Government of India should vest
powers in regard to law and order also in
the State Government of Nagaland.

Again, we find that the same Governor
there for Nagaland, for NEFA, for Assam
and for Meghalaya, as if he is a Mughal
raja. 1 would submit that you should
do away with the same Governor but
instead you should have separate Governors
for each State.

I do not understand one other thing which
has been incorporated in this Bill. Under
this Bill, an advisory body has been consti-
tuted. At page 3 of the Bill it has been
provided that all questions at a meeting

" shall be decided by msjority vote or by

casting vote or by second vote. I do not
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understand how this is compatible. If
you want to achieve some results in
that region consisting of Tripura, Manipur,
NEFA, Assam and Meghalya, then there
should be cooperation, and there should
be common approach to problems. But
il it is said that things will be decided by
majority vote only, then it will generate
disunion and again you will be facing the
same music as before,

Accordingly, I would say that this clause
does not comply with the object he has
mentioned in the Bill. 1 have tabled an
amendment that all questions should be
decided by consensus so that we can co-
ordinate, develop and march forward
unitedly,

In conclusion, T would give a warning to
ShriChavan. He should know how Tripura
is working teday. Shri Choudhary is not
herc. Tripura is a land of Tripuris, but
they have been ousted from Tripura.
Politically who is coming in power in
Tripura 7 Some refugees. This should
be borne in mind. The same mistake
should not be committed in NEFA. 1
visualise 1 have reports  also--that in
Tripura the Bengalis and Tripuris are going
to come into a big clash in the near future.,
He must know this and take proper steps
betimes,

it qae Qo WY (qAT) © ITEEE
TR, §EA & qHer W) fauaw & A
IN FT TWEA FOT § AT aghaer &
e ft FETE 1 4 O W oaw N
qrrT aga wew & s wfgy o,
waif gardr €T & A Tk &, 9T
qTF g0 T8N 4T AT WifgY qr—
et & saver & 3T agt a7
AT # gEwa €, Iw A I & fawrw &
fow §o &t far a1, @™ 3fic & aw
ATl B HTAT S IT AT A A
qg AT WfEY 911 IRy gW A
¥ IT ¥ IAWT I A Iw N AT
TEET ¥ AT WATEAT FT gHAT EWTR
&W T gt AT Agi w7 7 ot |l o
WATEL ATH AFE 1 Jg wgo7 9oy e &
ofy amemwr & forg fufrr § wiffe gw
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TETH & §TY EATT Y ey § A
&1 erer-aT &, 40 T FT A Fraaw &,
FATE &, IH ¥ TCE TH F) FRT S
& wifgw AT

AT TG TF AT FFAr 9 @ H )
saar A feeifct F1—F wwwar
g i & o7 21 ol Y oo adf w7
a5 § | T T g AT gy g
ar g7 FTY Awr o Fewificdy # sraw
T @ sy g fewfed & fau
aga e § i agt & arare o s
£ ¥ gt arq & o1 39 7 amofiaar
WA | §F g5 § A% Awraw
&1 gwa faar v, 38 % ©@ aww
FA7 s e qgi e @ /; &
wawat g fw garar ag w2 ot &
& arg g1 H1T 39 &7 A G &, g Wi
T FAVq 2| AT |

adf-aeft WX oW fra & w5 i A
& A a7 g st ard om o
2 —

SHRI RANGA (Srikakulam) : Is it
true that Hindi has been imposed on them ?

SHRI1 Y. B. CHAVAN : They do not
want Assamese; they want Hindi.

ot que wwo Wwiv: H afy wAAT
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gom a1 | 87 {7 vF gEE @ qr fE
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& St wged T@ar & 99 gfz F Few w1
. e o &1 37 &7 & fao
T gy Tt s & v afgm

Wt @@ 97 @4l g1 IHET AT AH
¥eT 97 gY T a1 a8 HF q@ waw
sfarz ag fewriaft 2 o\ i & ey
T ZATE FUET &1 7E HT AT FTEO
fr 7€ & fF forad o samer drew 2,
frmr s s g ¥ frwa g0 7
ST § 97 IUT & A1 78 77 ey
2 wafay § Fgar aear g f& S e
s oft & T &, TAETdre ¥ fao o
S-G9 A7 §IC F1 FIHAT § T F40K
amd i wrE A et @ st an
gordr it 9T w=t g At @ S
&) sfafagm & fog &= &
T8 &9 # faar ag w9 A § afew
oA A ® UF & &9 AT IAwE
fow oF gwafe @ gwie & am)
T ot gafm & & zaar daw faear
wifgn | § wwwar § f§ ag ammde
Wt 5ad 9 F fag dame g angm
AT Y A yEwA o w4, few
o ¥ am; qw e @ R AT
ary 91 § 98 fag S oft #F Fae
1 aforge & forg g Regr dram ¢,
/YT AT §9 TaTH 9T swAr AfewT
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S U FEA § A TR AT 7 4
wifew | & A% w92 § 9 ¥ owweAT
y5aq fafach & § zafem & sy &
dare 7€t &1 | wwAar g 6 g7 Ay
97 9T a0 bR g gifge af
= #t feafer gue medft ¥ wEd
AFMAE FT TEAT Tga AEEF § A7
3u% fag o Y 7 7 ag w70 ofge
YT TAFT THE T AqTAT AT

W AT FEOfE # am g, fevew
#r avw ¥ #rf sfafaly saf & am
fr 7z 324 fF fedrm & fam ag =i 2
37w ¥ 727 oy fede & fam oz et
2 it eri form da P Piefiredt & o
Far afew | a7 fedew @t A1 oo
T Tt @ AT 0F g off
2 9% f qa1 F s S ¥ FTAA
21 BN FTAS H ST THo ATo Yo
o faged & &Y war S A 7w
oM asgmrag ¢ v wmoaAw w
yATqH A TwC 21 A1 a7 GA7 IAF o
A TpAgA AR AT AT |

oE aa AT FATE 5 7 FeT AT

“The Council shall meet at such time
as the Chairman of the Council may
appoint in this behalf,™

v IR Y sAferaTe frar § ffen
qaA & fau afew gew ag Aot =
fow @ f§ s & oF are o & A
Hifer e Z WY wfee | ddt grem W
W Ui A g ar  #ife
gar &t avar v 77 ¥ @ ooy
FELT TEA T F WA JEAGT a7 R
& qET | TET O wE @ A
2 & &= 7 uF Wifar arsdy @y

= ¥ § 7@ faw &7 @vw 9@ gu
TET qAGA F@T § HIT AT F@AT §
fr gaTh 7% ¥ adrwAe $ W F Or
R & ®7 T oY a1 wark vk § IR
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TE AT FGT F4T, F16 TAOA BIE TE
® FAW TG 2, aIFF I TE A
it & fogrr & o< wni &1
TS ¥ fogrer ¥ gt a® AEw
G|

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : | am grateful
to the hon, Mcmbers who participated in
this debate, who have mostly welcomed
the Bill, and at the same time expressca
some of their deubts,

The first speech was by my hon. friend
Shri Ashoka Mchta, He has in a sense
supported the Bill, but he has expressed
certain doubts, T think it is my duty to
explain to him and the hon. House the
thinking of the Government behind this,

I must say that Shri Asoka Mehta was
associated  with  all the discussions that
were held on this particular matter. The
problem ol the reorganisation of Eastern
India wus tiscussed for months and years,
and he had actively participated in that,
The twin problems of sceurity and develop-
ment were all the time in mind. 1 can only
assurc him that the thinking that shaped our
policy at that time is behind the present
proposal also, He raised one point that 1ho-
ugh the statement in the Bill referred to dev-
clopment and security, in the Bill itse!l there
is no provision. regirding security I should
like to refer to clause 7 which talks of consti-
tuting a co-ordination commitiee. The
purpose for which it is constituted is given
in sub-clause (3) :

“It shall be the duty of the Co-ordina-
tion Committee to review from time te
time the measurcs laken by the States
represenied on the Council for the main-
tenance of security and public order
therein. . ."

The co-ordination committee will be a
smaller committee and it is the most import-
tant committee and it will be entrusted with
the task of looking into the problems of
security. So, the problem has not been taken

out of its purview.

He also criticised that there is nobody
representing security aspects on the Council,
That is true; there is no representative of
the Defence Ministry or some other security
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orgauisation. That has been purposely done.
We have gone into this matter; it will be
difficult to appoint any expert a full
member of the Committee to participate
and take decisions there. But clause 8(1)
says :

“The Council shall have a secretariat
staff consisting of as Secretary, a Planning
Adviser and such other officers and
employees as the Central Government
may by order determine.”

The Central Government will decide
on such matters when the need to have
expert  advice on  defence and  security
matters arises.

SHRI ASHOKA MEHTA: The Financial
Memorandum does not indicate that.

SHRI Y. B. CHAVAN : 1 may mention
that it has not been decided at the present
moment and so il is not there in that memo-
randum. The Governor is free to invite
any important representative of the Defence
Services or anybody to give advice; that
will be expert advice. It is not proposed
that the representative should take part
in all the deliberations and be responsible
for whatever is done. The main point
is 10 scc that the State Governments realise
the importance of Lhe security problems
and undertake 1o execute and implement
the decisions laken in time.

SHRI RANGA :
minded constantly.

They have to be re-

SHRI Y. B. CHAVAN : Once a plan is
discussed and decided, then responsibility
devolves upon the concerned cuthorities;
the siaff will naturally look into it and
the Chairman is expected to pursuc those
matters with different States.

SHRI RANGA : Would it be possible
for you to attach a military adviser to the
Governor, especially in that area ?

SHRI Y. B. CHAVAN : Personally I do
not think it is necessary. He can certainly
invite him to the co-ordination committee
to take his advice; for instance the GOC
in that area can come and attend the
co-ordination committee meeting and give
his assessment of the problems; it is not
right to make him a full member of the
Council.
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SHRI RANGA : You have not provided
for that. If it is not oo late, you can pro-
vide for it even now.

SHRI Y. B. CHAVAN : I do not think
it is necessary to make a special. statutory
provision for that as long as it is possible
under the present arrangement that we are
making.

SHRI R. D. BHANDARE : Add one
sub-clause (c).

SHRI Y. B, CHAVAN : We¢ can add
many such things as we may like, but it is not
a good legislation which hs a lot of supe-
rflous provisions. (/nrerruption) It is essen-
tially an advisory body and if the advisory
body wanis 10 have more advice from
experts, it is always free 10 ask for it.

The other important suggestion that
was made by Shri Asoka Mchta and suppor-
ted by many Members was that to make
this Council more important
and effective, it should have some financial
resources atlached to it. 1 think this is
a good suggestion. But I cannot sav what
amount should be there. Naturally the
Council can take care of it.

SHRI 5. M. JOSHI : The Planning
Commission should decide.

SHRI Y. B. CHAVAN : That sort of
organic relationship between the Council
and the Planning Commission and also with
the Finance Ministry is ever aged hereThere-
fore, it is specifically provided that repre-
sentatives of both the Planning Commission
and the Finance Ministry will sit on the
Council  itself; that is a bridge
to achieve what the hon. Members have
in their mind.

Some Members have asked, why is it
that we have not made it compelled
the Nagaland Government to join it.

The entire concept is not compulsion.
The entire concept is of creating conditions.
50 that everybody would be inclued to co-
operate. We did argue this matter with
the Nagaland Government. As you know
Nagaland Government, placed as they are
politically, are rather sensitive to certain
matters.  Possibly they feel that
it is condescending for them 1o
become a member of the present Council,
because they feel that there is no
State other than Assam in the Council.
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That is a sort of psychological feeling.
st gHe TRo Wiwit: wAlgT WY
w2ege w1 wew 2 Afg |

SHRI Y. B. CHAVAN : That is a diffe-
rent matter. It will have a series of chain
reactions.  So, we are arguing with them.
1 am sure once they see that there is no
compromising of one's political status
in being a member of the Council, they will
sec  the force of the argument and
ultimately agree 10 become a member
of the Council.

Then, certain Members have pointed
oul certain difficultics.in drafting of the Bill.
point wa made by Mr Barua. He asked what
Onc is the meaning of the term* second vote™
and ‘‘casting vole.” Itis not a superflous
wording. I can explain the difficulty. A
casting vote and the second vote are not
the same things. When the Chiirman is llo-
wed vote a casting vole isnot given, then the=
re is always provision for a second vote. In
case the Chairman is not allowed to vote
in the first instance, then he is allowed
a second vote. (fmrerrupriony That is the
purpose. It depends on what provision
we make under the rules. So, it is not by
mistake or confusion that these words are
kept there. They are kept purposely and
on the same lines as we have in the Zonal
Councils  Act.

Some Members made a complaint about
this business of having one person as the
Governor of Assam, Meghalaya and NEFA.

AN HON. MEMBER : And Nagaland.

SHR1 Y. B. CHAVAN : Yes and Naga-
land. There is also a demand from
Nagaland. But I think it is necessary at
least for sometime, for some years 1o come,
that if thereis one common person who
can go into these important problems,
it will be better. For example, there is
NEFA and there is Meghalaya. Meghalaya
is an autonomous State. But this august
House has taken care to see that it is at
the same time part of Assam also for some
purposes. They have got a common legis-
lature. So, it is very essential that both
these units have the same Governor. In
regard to NEFA, the man who is a charge
of the general overall picture of Assam and
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Meghalaya shall also have some sort of
organic connection with the affairs of
NEFA.

=T THo QHo ﬂlﬂiﬂﬂ
wefafafer afaz #gr d 7

SHRI Y. B. CHAVAN : At the present
moment, there headquarters is in Shillong.
There is a porposal to shift it. Then Shri
Bedabrata Barua said there is  no
democratic  set-up  functioning  there.
Gradually it is being brought into exis-
tence. Formerly there was a panchayati
administration for every district. Very
recently they inaugurated the State Pan-
chayat Council. It is a democratic body.
It started functioning only a few months
ago. The Governor inaugurated it. That
body decided that the headquarters of NEFA
should now be in NEFA. That process
has been started. Some site selection
board was asked to go round and see the
place which the would prefer.

SHRI R. BARUA : Are vou providing
for a man of a representative character
from NEFA on this council ?

SHRI Y. B. CHAVAN : | do not deny
that possiblity. 1If this democratic body
which has been started comes into existence
in all its aspects, that can be considered.
The democratisation process will continuc
further. It is very difficult for me to indi-
cate about it immedictely, but as NEFA
is a part of republican India. 1 do not
think there is any other possibility but to
have some sort of democratic set-up
functioning in NEFA in course of time.

Some hon. members mentioned about the
possibilities of employment. I entirely agree
that the security of any part of the country,
particularly border areas, cannot be sepa-
rated from the problem of economic deve-
lopment. They are two faces of the same
problem, particularly in border arcas. Un-
less the people feel that they have all their
stakes where they stay, they would not
defend or die for that area. Therefore,
economic development is part of the security
aspect. When we say economic develop-
ment, what is its meaning if it is not going
to provide employment potential 7 Eco-
nomic development means providing
facilities for employment also. You can-
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not go on adding every word in the dictionary
to the Act. Will making specific provision
for that alone guarantee its success ?

Some hon. members referred to consensus
and majority Prof. Ranga also raised it.
Consensus means unanimity, some unani-
mous understanding. When there is a
possiblity of a consensus, nobody should
try for majority and minority. But when
consensus becomes impossible, when some
sort of indication of a decision is necessary,
what will you do ? Once you provide for
consensus as the only statutory possibility,
the whole thing will become purposeless
and mcaningless. In the case of an advisory
body, if it is not able to indicate its deci-
sion; how does it function ? Zonal Councils'
are also advisory bodies. From my ex-
perience as Chairman of many Zonal
Councils for the last three years, 1 can say
that even though there is provision for
volting and other things, we have not
gone by that. In an advisory body, naturally
it is the cffort of the persons present
to evolve a consensus. But in case there
is no possibility of consensus, the entire
proceedings of such a meeting can be made
fruitless and frustrated by one man saying
‘no’ 1o everything. We have got our own
experience in some informal meetings.
Somebody can legitimately say that he does
not agree. Then consensus becomes
impossible.

SHR1 NATH PAI (Rajapur) : What is
impossible is unanimity. Consensus is
possible. If only one man disagrees you
have broad consensus or almost consensus,

SHRI Y. B. CHAVAN : In my con-
versation | can possibly agree with you
but when vou are putting it in a statute
“consensus” is mot “‘almost consensus";
consensus must be definitely and precisely
a consensus. Therefore, it is very difficult
for me to accept it.

These are matters of detail. But I am very
glad indeed that the main point that
emerged out of the discussion was that what
we are providing for is a necessary
forum. | am prepared to concede that
it may be possible that this has certain
defects; I cannot say that at the present
moment it is flawless. But it is the only
attitude with which this body will work
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[Shri Y. B. Chavan] Page 2,—
that will make it successful. Much de- after line 19, insert—

pends on how we work it out. Therefore,
let us all wish it well. Once we approve
of it, it is only experience and co-opera-
tion that this body will hive from
the different members which will prove
whether it succeeds or not. 1 think
our intention is 1o create a new forum
where all the political units of this area will
join together in a co-operative effort ulti-
mately to make that area prosperous
economically and strong from the security
point of view.

MR. DEPUTY-SPFAKER : The ques-
tion is :

“That the Bill 1w provide for the
setting up of a Council for the north-
eastern arcas of India 10 be called the
North-Eastern Council and for matters
connected therewith, be taken into
consideration,™

The  motion  was  adopred.

MR. DEPUTY-SPEAKER : We¢ will
now take up the clause-by-clause considera-
tion. There arc no amendmenis 10 clause
2. So, I will put it 1o the vote. The ques-
tion is :

“That clause 2 stand part of the Bill™
The maotion was adopred.
Clavse 2 was  added 10 the  Rill.

Clause 3.—(Establishiment  and Compo-
sitiom of the North-Eastern Council).

SHRI Y. B. CHAVAN : | beg 10 move :

Page 2, line 9, omir “and" (3)

Page 2, line 10—

Sor “Tripura™; suhstiture

and™ (4)
Page 2,~
after line 10, inserr— ;

“Tripura;

*(f) the person for ithe lime being
holding the office of the Adviser to the
Governor of Assam for Tribal Areas;” (5)

SHRI SHIVA CHANDRA JHA : T beg
1o move :

Page 2, line 17—

Jor “one person™ substitufe—

“two persons” (19).

SHRI DHIRESWAR KALITA
10 move :

Page 2—omir line 3. (21)

: 1 beg

*(2) The Chairman of the Council
shall be elected from time 1o time by the
Council itsclf ™ (28)

SHRI HARDAYAL DEVGUN : 1 beg

10 move :
Page 2, linc 4,
Jor “Assam and Meghalaya™ substitite—

*Assam, Meghalaya and Nagaland™ (22)
Page 2, line 5 and 6,

Jor “State of Assam and from Meghalaya™

Substiture “States of Assam, Meghalaya
and Nagaland™ (24)

Page 2.--

omir lines 11 1o 14 (27)

sy fir s W IUTem WEtEw,
FATN 3 9T &7 g faar & 1 W@ %
FAT 3 Fgar & e
“Provided further that if there is no
Council of Ministers in any Stare referred
to in this sub-section, the President may,
if he deems it necessary so (o do, nominale
not more than one person 1o represent
the State on the Council for so long as
there is no Council of Ministers in such
State.”

g Wt 9T ®Yfaer e fafaeed
78 & 7ef #fa¥z aw A da @ d=
AfaAe & @FaT § 1 TW | qge’ &
a1 ag & fF &1 war ¢ fF a8 oF ey
+fr mife 7 T, gl amw ag @ s,
st fgt & Faraa € e s ggwfa
T |51 AT 8, FE ATSSH It A A
#11 fx oF et o qThEe g
& w% | e ow efafrgeT sfa-
¥z Atz 49 a1 99 TF ATEHT T
faare o 39 &7 daar TR g,
a7 7 79w A%t g | wfad s A
w9 agt 9T 37 JTHT g1 =g ) faw
w2z ¥ wifew o fafred ) &, ot
g a% o fredae T &, i TTgER
TR T ¢, Tgh OF Fret g Ay
FreAT R A ST AV A gei,
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Ty ar fow syrReT & Ay q AT EW
TEAT 7 Fgy fF ag WA AW, FWAF A
FTH TGN HIAT, I FT ST Y AT |
afen 3o swe & f Sfaee & &
FH OF AEY afcw &1 ATTHY ATFAAE FL |
AT &1 TEHY F A qg FifE T T
1 e w8 foise T Ha9 | a7
ATy AR o 2@ qE AT dAT 7
oY ST & |ET | TAfAw ® AmEar E
f& oF i @ afew 21 WA g
fgw |

SHRI DHIRESWAR KALITA : The
Governor is & part of burcacuracy. In
this Council 1 do not want the Governor
to be the Chairman. Insicad, in my con-
sequential amendment you will find- an
clected head of the Government should
be the Chairman of this Council and 1
maintain this, 1 hope il the Government
believes in democracy the Minister will
accept it,

SHRI Y. B. CHAVAN : | personally do
not agree with any of the amendments.
Where one person can do the job why should
there be two persons ?

MR. DEPUTY-SPEAKER : Now, 1
put amendments Nos. 3. 4 & 5 in the name
of Shri ¥. B. Chavan 1o the vole of the
House.

The question is @

Page 2, line 9,- -

oamit “and™ (3)

Page 2, line 10,--

for “Tripura™ swhstirute  “Tripura;
and™ (4)

Page 2,---

after line 10, insert -

“(f) the person for the time being

holding the office of the Adviser 1o the
Governor of Assam for Tribal Areas :™

The motion was adopted.

MR. DEPUTY-SPEAKER : Now, 1
put amendment No. 19 in the name of Shri
Shiva Chandra Jha to the vote of the
House.
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Amendment No. 19 was pur and negatived.

MR. DEPUTY-SPEAKER : Now |
put amendments Nos. 21 and 28 in the
name of Shri Dhireswar Kalita to the vote
of the House.

Amendments 21 & 28 were put  and
negatived.

MR. DEPUTY-SPEAKER : Now, 1
put amendments Nos. 22, 24 & 27 in the
name of Shri Hardayal Devgun to the vote
of the House.

Amendments 22, 24 & 27 were put umd
negatived.

MR. DEPUTY-SPEAKER
Lon is :

: The ques-

“That Clause 3, as amended stand part
of the Bill™

Fhe mation was  adopted.
Clavese 3, as amended, way added to the Bill,
Clause 4.—(Functions of the Council.)

SHRI Y. B. CHAVAN : | beg to move :
Page 2, lines 40 and 41, -

omit “border dispules, linguistic
minoritivs or™ (6)

SHRI SHIVA CHANDRA JHA : | beg

o move @

Page 2. line 32—
add at the end—
“and employment™ (20)

79 T CHEHE THET 20 § A WeX
O ATEA & ACA & 1 afF ag
rwfRes feadade & & amar & &t
R A1 Fr€ fafrehw e §,
refezmm fradgdz ), Fodt qoge
F1, A9, TrAngEee o fofafeRwe
FI, TR ATTA ¥ F97 @T & qfE
oreATaRe TEEIfaE feAvORz & av
AT & AT FT ATIA TAHT AAT ¥ T@wT
g

T gt T AT ot IW F qreAg-
¥z & ar? ¥ oF ST AW & wrev mv
a7 | FWE FgAT AEe ¥ e qT-
AT a7 | TWEY a9y 9% e Ay oF
aEe fraw 2 | I T fE rewr
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[Shri Shiva Chandra Jha)

UF & $=T g Tfeg 1 ofew AgE
 IGF FgA T I T HT AT AR
T FHW F IreT | aww et
! T grergRe & faAr gew aw
qEF FY TE® T 9T ;T TE T
¥ A7 a7 A T COHACHE ok T
q A9 WERE A AR g
oy faes FT IEA € WA AT H
ferwm 7t & o s ow wES F1 T T
H | I GH Wek FT AW AL T Al
WTAE AT9 TS § AT AC | AT AIHT
Fgi fa oreemuHe &1 | o AT TEET
e AT 9% | gEfaw g 3w
AN F1 AAL AAH FETARS £ 19&
19 =g &, 5 2dee ), IFFT wraAr
dar gt o Frifeafes so § ag Tam
FH FL AT (HATCHE Moz AT AT |
g9 T & i s oft oReTaRE UaE-
I9 & T g, 97 w41 grav 2, feaet w6
i fawat & st fadar 2w &
HATFETTHE & | T8 a1 I & | FfdT
ATAHFTT W AGA AT | ATHT W
AET AL A F AR W B WA F
A, A ATIHRT I AT 4T, FRaT T
a1 AT a9 T qUEE AT I
ST TTH T@T TAT 9T | FEET TR
F! FEAWERAT FET F 1 GRS AT
TRETOREZ WeE I R ST, dE A
T £ |

SHRI1Y. B. CHAVAN : 1 understand his
anxicty about it. I think, every effort
has some objective before it. When we
say that we are concerned about economic
development. What we are aiming at is not
merely the development of areas but it
is a development of human beings. We
want 1o create a sort of responsible feeling
in the minds of the people about the security
of the country. This can be done only if
there is a feeling of contentment
and stability in the human mind. So,
employment is a presumption and it is

not mecessary to specifically add that.
By merely giving a name, one does not
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become what one is not. In order to recog-
nise, it we give a name. &9 ﬁq HA
ATHEFOT FT F1E HJra@Far T2 K
g &1

1 personally feel this amendment is not
necessary. Iam opposing it, not because
I am opposed to his thoughts and ideas

but 1 am opposing it because it is not
necessary.

MR. DEPUTY-SPEAKER : Now, 1
put Government amendment No. 6 to
clause 4 to vole.

st fig o= AT ST WRET,
A AT AERT T T@ MY HWUA G
6 &7 fairg FAT [Ugar # 1 ag wifae
fom fawai & art § fa=me w00 91
o1 fawrfar 0, A=l wgRT 99
fauai ® & ardx ferwgew o< fafra-
fees wrgmfedts #1 #41 g wrgd &7
T g FARA ¢ (6 HEIg g 99
FRETHT ®1 g T Y T v g
FIX 7 Wgrasg A AqL &1 d
fraz g o far @ 7 9wd @@ & fag
HEOM ®EIMA qATAY, AfdA IH AT
feqrE #1 werd ® =re faar ) F&@T IEA
qura 1 gfaamr F adm H @
faare #1 g7 *< faqr &, =@ 7 ar
FUErTg HX wIfoewT ®1 g9 ST T
& 419 F OF §19 AT FTAeena aar fear
2 39 % feafa cemo-a1 # @ T
@Y1 ¥ are feaqey i fafafes
ATEAT T & Ags] &1 fifasd & faare
g7 ¥ 2T T AT Fed W@, T
TAT AT & | T 3 faual 1 I9
e & orE ) A 3 AT AT AR @
TE F TEAET $1 g A FL GF, ar g
I FET T F1 I KAV AT
I F AT FET g F1E AL a0
FHWA TAT FT IT AHAT T TH FA FT
TS F qFAT & 1 Al agen sifow
TEr g wifen fF Fifaa & R @
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qOw T EH AEE] ¥ g G &
SUET & |

z® forg awit 37 faugi &1 38 &0
¥ gend AgY A AuN oiHEHe &Y aTfuw
FHN

SHRI'Y. B.CHAVAN : Sir, while moving
the Bill, 1 gave explanation as to why we
thought it necessary 1o withdraw this
particular part. We were rather optimis-
tic in the beginning that by putting these
powers in the Council's objectives, possibly,
it might help us to solve the problem.
But, as we know, the border disputes are
very sensitive disputes and it creates bad
blood between the two parties to it. By
making this sort of a Council responsible
for discussing and solving these problems,
the main purpose of this Council will be
completely defeated. That is, really speak-
ing, the fear and that fear has compelled
me to come forward with an amendment
to withdraw some part which 1 had
myself added. 1 did not mind coming
forward with this amendment realising that
it may lead to results which we never had
in mind.

MR. DEPUTY-SPEAKER : The ques-
tion is :
Page 2, lines 40 and 41,—

omit  “‘border
minorities or™ (6)

disputes, linguistic

The Lok Sabha divided :

AYES

Division No. 35]

Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A,

Atam Das, Shri

Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Banerjee, Shri S. M.
Barua, Shri Bedabrata

[16. 58 hors.
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Baswant, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bohra, Shri Onkarlal
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chatuvedi, Shri R. L.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhary, Shri J. K.
Deo, Shri K. P. Singh
Devgun, Shri Hardyal
Dinesh Singh, Shri
Dixit, Shri G.C.
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri P, K.
Ghosh, Shri Parimal
Gowder, Shri Nanja
Goyal, Shri Shri Chand
Gupta, Shri Lakhan Lal
Iqbal Singh, Shri
Jadhav, Shri V. N,
Jamir, Shri 8. C,

Jamna Lal, Shri

Kalita, Shri Dhireswar
Kamala Kumari, Kumari
Kamble, Shri
Kandappan, Shri S.
Karan Singh, Dr.
Kasture, Shri A. S.
Kesri, Shri Sitaram
Khadilkar, Shri R. K.
Khanna, Shri P. K.
Kinder Lal, Shri

Kotoki, Shri Liladhar
Kurrel, Shri B. N.

Lalit Sen, Shri

Laxmi Bai, Shrimati
Lutfal Haque, Shri
Mabhida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Master, Shri Bhola Nath
Menon, Shri Govinda
Mishra, Shri G. S.
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammad Ismail, Shri
Muthusami, Shri C.
Mahata, Shri-Amrit
Palchaudhuri, Shrimati Ila
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Pant, Shri K. C.

Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil Shri S. D.

Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri

Ram Dhan, Shri

Ram Swarup, Shri
Ruamabadran, Shri T. D.
Rana, Shri M. B.
Randhir Singh, Shri
Ranga, Shri

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saigal, Shri A, S.

Sankata Prasad, Dr.
Santosham Dr. M.

Sen, Shri Dwaipayan
Shah, Shri T. P.
Shambhu Nath, Shri
Shahstri, Shri Ramavatar
Shahstri, Shri Sheopujan
Sher Singh, Shri

Shukla, Shri Vidya Charan
Siddayya, Shri

Snatak, Shri Nar Deo
Somani, Shri N. K.
Sonar, Dr. A.G.

Sunder Lal, Shri

Swaran Singh, Shri

Tula Ram, Shri

Tyagi, Shri Om Prakash
Ulaka, Shri Ramachandra
Vajpayee, Shri Atal Bihari
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Jageshwar

NOES

Jha, Shri Shiva Chandra
Mangalathumadam, Shri
Molahu Prasad, Shri
Patel, Shri J. H.

Satya Narain Singh, Shri
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MR. DEPUTY-SPEAKER : The ques-

tion is :
Page 2, line 32,—
add at the end—
“and employment™ (20)

The Lok Sabha divided :

Division No. 36]

AYES

Banerjee, Shri S. M.
Bhagaban Das, Shri

Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
Mangalathumadam, Shri
Mody, Shri Piloo
Mrityunjay Prasad, Shri
Patel, Shri J. H.

Ramji Ram, Shri

Satya Marain Singh, Shri
Shastri, Shri Ramavatar
Vajpayee, Shri Atal Bihari

NOES

Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Atam Das, Shri

Azad, Shri Bhagwat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri Bedubarta
Baswant, Shri

Bhagat, Shri B. R.
Bhakt Darshan, Shri
Bhandarc, Shri R. D.
Bohra, Shri Onkarlal
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Deo, Shri K. P. Singh
Devgun, Shri Hardayal
Dinesh Singh, Shri

Dixit, Shri G. C.

Council Bill

MR. DEPUTY-SPEAKER : The result® Dwivedi, Shri Nageshwar
of the division is Ayes—107; Noes—§, Ganesh, Shri K. R.
The marion was adopted. Gautam, Shri C. D.

*Shri Bhagaban Das also recorded his vote for AYES.
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Gavit, Shri Tukaram
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Gowder, Shri Nanja
Gupta, Shri Lakhan Lal
Igbal Singh, Shri
Jadhav. Shri V. N.
Jamir, Shri 8. C.
Jamna Lal, Shri
Kamble, Shri

Kalita, Shri Dhireswar
Kamala Kumari, Kumari
Kandappan, Shri §.
Karan Singh. Dr.
Kewri, Shri Sitaram
Khadilkar, Shri R, K.
Khanna, Shri P. K.
Kinder Lal, Shri
Kotoki. Shri Liludhar
Kureel, Shri B, .
Lalit Sen, Shri

Lasmi Bai, Shrimati
Lutlul Hague, Shri
Mahida, Shri Narendra Singh
Muthashi, Dr. Sarojini
Menon, Shri Govinda
Mishra, Shri G. S.
Mohammad Ismail, Shri
Malahy Prasad, Shri

Nithata, Shri Amrit
Palchaudhuri, Shrimati lla
Pant, Shri K. C.

Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deoruo

Patil Shri S. D.

Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shn

Ram Swarup, Shri
Ramabadran, Shri T. D.

Rana, Shri M. B.
Randhir Singh, Shri

Ranga, Shri

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Rohatgi, Shrimati Sushila

Roy, Shri Bishwanath
M20LSS/70—11
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Sadhu Ram, Shri
Saigal, Shri A. S.
Sankata Prasad, Dr.
Santosham, Dr. M.

Sen, Shri Dwaipayan
Shah, Shri T. P.
Shambhu Math, Shri
Shankaranand, Shri B.
Shastri. Shri Sheopujun
Sher Singh, Shri

Shukla, Shri Vidya Churan
Siddayya, Shri

Santak, Shri Nar Deo
Sonar, Dr. A. G.
Sunder Lal, Shri

Swaran Singh, Shri

Tula Ram, Shri

Ulaka, Shri Ramachandra
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandia
Yadav, Shri Jageshwar

MR. DEPUTY-SPEAKER : The result*
of the division is : Ayes—12; Noes—
93.

The motion was Negatived,

[ MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 4, as amended, stand part
ol the Bill.,”

The motion was adopted.
Clause 4, as amended, was added to the

Bil.
Clause S.—(Meectings of the Council.)
MR. DEPUTY-SPEAKER Is Mr.

Kalita moving the amendment ?

SHRI DHIRESWAR KALITA :
I am moving.
I beg 10 move :

Yes,

Page 3,—
Jor lines 4 to 7, substitute—
“(3) All questions ar a meeting of

the Council shall be decided by consen-
sus of the members present.” (29)

MR. DEPUTY-SPEAKER : [ am now
putting the amendment of Mr. Kalita to
the vote of the House.

*Sarvshri Raj Deo Singh and Raji
Ram also recorded their votes for NOES.
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1

[Mr. Deputy.Speaker]
Amendment No. 29 Was Put And
Negatived.

MR. DEPUTY-SPEAKER : The question
is:

“That Clause 5 stand part of the

Bill.”
The motion was adopied

Clause 5 was added to the Bill.

Clauge 6 was added ta the Bill.

Clause 7.—(Coordination Committee)
MR. DEPUTY-SPEAKER : Therc arc
amendments Nos. 7, 8 and Y in the name of
shri Chavan.
Amendments made :
Page 3, line 22,—
for “Maghalaya; and"’ substitute
““Meghalaya;” (7)
Page 3 Line 24,—
for “Tirpura;”
and™ (8)
Page 3,—
after line 24, inSerf—

“(c¢) the person for the time being
holding the office of the Adviser to the
Governor of Assam for Tribal Areas.™
9
(SHRI Y. B. CHAVAN)

SHRI DHIRESWAR KALITA : 1
beg to move :
Page 3, line 21,—

“the Governor of Assam and"

substitme  “Trnpura;

amit
(30)
Page 3, —
for line 28, substitute—
“{2) The Chairman of the Commitice
shall be elected by the Committee it-
sell.”  (31)

MR. DEPUTY-SPEAKER : | am now
putting Shri Kalita's amendments Nos.
30 and 31 to the vote of the House.

Amendments Nos. 30 & 31 Were
Put And Negatived.

MR. DEPUTY-SPEAKER : The ques-
tlon is :

*That clause 7 as amended, stand part
of the BilL"
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The motion was adopted.
Clause 7. a§ as amended was added to the
Bill.
Clause 8 was added 10 the Bill.
Clause 1.—(Short title and Commence-
ment.)

MR. DEPUTY-SPLAKER : We o
o Clause 1, There is an amendment.
Amendmeni made :

Page 1, line 3,
for “1969" substitute  *1970" (2)
(SHRI' Y. B. CHAVAN)

MR. DEPUTY SPEAKER :
tion is :
“That clause 1, as amended, stand part
of the Bill.”

The ques-

The motion was Adopted,

Cluwse 1, us amended, was added 1o the
Bill,
Enacting Formulu

MR. DEPUTY-SPEAKER : For the
Enacting Formula, there is an amendment,
Amendment No. | by Shri Chavan,

Amendment made :
Page 1, line 1,—

Jor “Twentieth™ substitute—
“Tweny-first” (1)
(SHRI Y. B. CHAVAN).
MR. DEPUTY-SPEAKER :
tion is :
“That the Enacting Formula, as amend-
ed, stand part of the Bill.”
The motion was Adopted.

The ques-

The Enacting Formula as amended, was
added to the Bill.

The Title was added to the
Bill.

THE MINISTER OF HOME AFFAIRS

(SHRI Y. B. CHAVAN) : Sir, I beg
to move :

“That the Bill, as amended, be pass-
ed.”

MR.
moved

“That the Bill, as amended, be pass-

DEPUTY-SPEAKER : Motion

ed”
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SHRI RANGA (Srikakulam) : T have
only a few points to make. I hope that who-
soever would come to  be appointed as
Governor hereafter would be somebody who
would be non-political, first of all, and who
would secondly be familiar with the defence
problems and defence necds of that parti-
cular area. | hope that he would also by
given proper advice in regard to the question
of the use of his second  vote as well s
casting vote, and that he would be expecied
to try his best 1o help the council to reach
decisions by near-unanimity and that only
on very rare occasions would he find u
neeessary and possible to use his second vote
or casting vole. so that on most of the o«-
casiors he would be able o achieve a con-
SCMsLe .

Coming (o the language problem, it in
addition to Hindi, by any chance the looal
languige can be developed in the NEEA
areil whatever it may be. an effort should
be n:ode in that regard.

Sutie obsenations were being made in
regard 1o the Facilities  that were being
given to ox-military personnel  to settls
in NEFA. | am glad that an cllort is being
made and | hope that this would further
be developed.

In order 1o induce the Nagaland people
to take part in this council, one of the way~
that may be tried would be to induce the
other areas to choose their representatives
from the Minisicrial level, so that the coun-
cil would have a sufficient status and the
Nagaland Minister or the concerned Minis-
ter also might find it possible 1o take part
in it.

I alvo hope that once in a year at least
the Home Minister would find it possible
to go ithere and attend the meetings of this
council, because that would also pave
the svay for active participation in this
counc] by Nagaland and the Magaland
Gavernment.

1 wish this council all success.

s\ frw = |7 (R4EAY) e
&, a7 faias A AR W IATF {3
gw a7z ® 1T faeE g1AT 39 T saA
TS AFT AT 81 JEW awear faw
A g9 AT TG & AT G/ T
MZOLSS/70--12
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9 TG £ AU AT saifead
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[sft fre & W]
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[+t sitweg =)
T O T A R 97 A= w3, 9°
T WA 1 w9 &1 a1 g faga w7
g% g I F1 7 97 fa=re #@ we
B IFFT QU W &1 TAT 2 T 41 AT
ATRYAA T ITEAT §, THA IA ¥ EW
FET /& |

Hfwrw a1 &g FT T AHTA F AT
J|T 919 7 @y fE o s F wfafafa
o gfreaw aifaard=d faefoas §
4T G, ¥ 97 Ong "oA 4 HT 7
AT 1 wrEAr 7 qfqt 91 =
g afeamied feenfaas #1577
o agi & wfafafadi w1 am &
¥ fae & AU oF sawv sT-faar
AT & g e S A 7@ AT F7 A der
& fF 99 AW #1 A T F |0
@ famw 7 s=w7 3 & A0 o A A
UG UG T7 SEeqT g1 aifEn ArfE
A F AT TEAT FT AT ATEAT E A7
IET VRN F AW THY gHT7 FAW 7E
W T 7E |

SHRI Y. B. CHAVAN : | have nothing
to answer.

MR. DEPUTY-SPEAKIR : The ques-
tion is :
“That the Bill, as amended, be passed.”
Tle Moticn  was  adopted,
BUSINESS ADVISORY COMMITTEE
FIFTIETH REPORT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AIAH) : | present the Fifticth Report of
the Business Advisory Commitice.

17.21 bars.

UNIVERSITY GRANTS COMMISSION
(AMENDMENT) BILL; AND MOTION
RE:ANNUAL REPORTS OF UNIVER-
ISI'IY GRANTS COMMISSION
THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.V.
RAQ) : [ move :
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“That the Bill to amend the University
Grants Commission Act, 1956 , as passed
by Rajya Sabha, be taken into considera-
tion.”

With your permission, 1 also mowe @

“That the Annual Reports of the Uni-
versity Grants Commission for the ycars
1965-66, 1966-67 and 1967-68, laid on
the Table of the House on the 29th,
March, 1967, 3rd May, 1968 and the
14th  March, 1969 respectively, be tuken
into consideration.™

SHRI SRADHAKAR SUPAKAR
(Sambalpur) @ Why i~ the Fitest repor
of the UGC for 1968-69 not here !

DR. V. K. R. V. RAO : It has been
circulated; it has not been laid on the
Table; in o couple of days 1t will be Tuid on
the Table. It has now been obtained,

17-22 hrs.

[Surt K. N, Tiwary in the Chairl

First, | should like to speak about the
Bill, The UGC had been functioning
from 1956 and since then the seale of its
activities had been increasing.  The number
of universities had also  increased  enor-
mously and it also had taken under its
purview a large number of colleges for
review and assistance, The UGC therefore
needed to be strengthened and a parlia-
mentary commitiec was appointed under
chairmanship of the late Shri Sapru which
recommended that it should have a larger
composition and have 15 members against
the nine members at present, The commitiee
also recommended  that there should be
five full time members as against one full
time member at prescnt. Another recom-
mendation was that the vice chancellors
or heads of institutions which were in re-
ceipt of grants from the UGC should not
be members of the Commission; not that
they had anything againt them but with
a view to ensurc complete objectivity and
impartiality on the part of the Commission.
It was felt that the Commission should not
confine itself to giving maintcnance grants
for Central universities. At the moment
it gives maintenance and  development
grants for Central universities. For all



320 U.G.C. (Amendment)

Bill ]
the other universities which are State
universities it gives development grants
for specific or general purpose.

Then, for what are called deemed uni-
versities, the University Grants Commission
gives development grants. The maintenance
grants arc given directly by the Ministry
of Education. Wow, it was felt that it would
be better to extend the scope of the Uni-
versity Grants Commission also to enabl
it to give maintenance grants for specific
purposes to the State universities not
direct maintenance grant, not maintenance
grant for the purpose of carrying on the
normal activities of the State universitics
but for the purpose of any special activities
which the University Grants Commission
would like those universities to cembrak
upon. At the moment, the University
Grants Commission only gives develop-
ment grants for some special items. It
was felt that they should not only give
development grants but also maintenace
grants,

Then there was some procedural matter
such as delegation of powcrs to the Chair-
man and so on. The Sapru Committec
report was examined by the University
Grants Commission. It was sent to the
University Grants Commission for the pur-
pose of their observation and comments.
The University Grants Commission felt
thzat the number need not be 15 they thought
it would be enough if it were 12, because
15 would be much too large a number for
this purpose; they also thought that the
number of full-time members need not be
five but three in addition to the Chair-
man,

SHRI SRADHAKAR SUPAKAR
Why not 13?

DR, V. K. R, V. RAO : 1 am afraid
I was not present at the time when the
University Grants Commission made this
report. So, I could not have asked this
particular question.

Then the University Grants Commission
also felt that it was not right to exclude
Vice-Chancellors from the membership
of the Commission. They felt that Vice-
Chancellors are senior, experienced aca-
demic men and it would be depriving
the Commission of their very valuable ser-
vices if they were excluded from the member-
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ship of the Commission. The matter was
then considered. In the meanwhile, a
Bill for amending the University Grants
Commission was introduced in the Rajya
Sabha because the Government did not
agree that the Vice-Chancellors should
not be excluded. They felt that not only
justice should be done but that justice
should also appear to be done and they
stuck to the Sapru Committee's report
that Vice-Chancellors and heads of insti-
tutions who receive grants directly from
the University Grants Commission should
not be members. The amending Bill was
introduced in the Rajya Sabha in 1966.
It was passed, but the Bill lapsed with the
dissolution of the House. In the mean-
while, the Education Commission had also
considered the question of the reform of
the University Grants Commission. Broad-
ly speaking, they agreed with the report of
the Sapru Committee excepting that they
also felt it would not be good to exclude
Vice-Chancellors from the membership
of the Commission. This was considered
again by the Government, and the
Government, decided that we should
stick to the original position, namely,
that Vice-Chancellors should not be mem-
bers of the University Grants Commission
because the feeling was that one of the
major functions of the University Grants
Commission was (o give grants and if
Vice-Chancellors were members of the
Commission, if their universities got a
grant and by some chance if they got more
Grants it might have been absolutely
legitimate—there can a feeling roused in
the minds of many people that something
had gone wrong with the working of the
University Grants Commission. There-
fore, to save these very Vice-Chancellors
from any unnecessary charges being levelled
against them, and to see that the impression
of complete objectivity of the University
Grants Commission remains, the Govern-
ment decided that we should stick to that
particular clause. Then an amending Bill
was introduced in the Rajya Sabha in March,
1968 it was passed in August, 1968, Since
then my predecessor in this office and subse-
quently myself have been attempting to
introduce this Bill for the purpose of being
passed by this House and it being enacted
into law.

MR. CHAIRMAN
1OMOITOWw.

Please contimue
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17 -29 Hrs.

HALF-AN-HOUR DISCUSSION
UPWARD TREND IN PRICES

SHRI SHRI CHAND GOYAL
(Chandigath) : Sir, since the Govern-
ment had claimed in the year 1969 that it
it will be able to stabilise the prices and
since this optimism of the Government
te hold the price line had been grievously
misplaced and this illusion has begun to
start, this question was specifically direct-
ed.

I would quote some figures. The wholesale
price index from June 1968 to June 1969
has increased from 220 to 224.6. The
wholesale price index had increased from
220 to 224.6 in the year 1969.

The prices of commodities used by the
common man, specially foodgrains and
other things, have increased even to a greater
extent. For instance, wheat had risen
by 14.9 per cent other coarse grains from
16 to 32 per cent and raw material, so essen-
tial for industrial development, by 22 per
cent., This was contrary to Government
expectations. Prices were soaring day after
day.

I would invite the minister's attention to
the statement made by Mr. L. K. Jha,
the Govermor of the Reserve Bank, on
15th July 1969. It is said :

“The price index was now at an all-time
peak and he called for a great deal of
thinking on the part of everyone.”

If we take 1962 as the base year equal to
100, the wholesale price index in March,
1969, i.c. after the budget proposals had
been announced, had risen to 164.8. In
February 1970 it had risen to 173.5. In
March 1970, it touched the high figure
of 175.6. Only a week earlier it was 174.3.
It is a matter of common knowledge that
after the announcement of budget pro-
posals the prices have increased between
17 to 15 per cent. They have been increas-
ing from week to week, from month to
month,

1 would like to invite the attention of
the Minister to the research done by the
Research Bureau of ECONOMIC TIMES.
It carried out a survey of the middle-classes
of Bombay and came to the conclusion that
if we consider the essential commodities,
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services and goods which are a necessary
part of a family budget, from 1965 to 1969,
in the short period of four years, the basket
containing all these goods and services
had shrunk by 54 per cent. They say, a
family which could pull on with Rs. 500 in
1965 required Rs. 770 in 1969. The
expenditure increase has been as follows :
Food 69 per cent, fruits 128 per cent, vege-
tables 111 per cent, spices and condiments
90 per cent, oil 60 per cent, milk 51 per cent
and clothing, travel and entertainment
30 per cent. A family which had to spend
on food Rs. 209 out of an income of Rs.
500 in 1954 was required. to spend Rs. 353
out of the total income of Rs. 500 in 1969
on food alone. Then what will happen to
the other necessities of life?

I can understand that in a growing cco-
nomy certain amount of price rise is inevit-
able. But when prices rise so suddenly
and when there are wvast seasonal and
regional fluctuations of prices, then they
inflict hardship on the common man and
disturb balanced economic development,
the interests of both the consumers and the
producers are adversely affected and capital
is not attracted towards agriculture or
industry but it turns into unproductive cha-
nnels, The Price stabilisation is a must
for planned development and price policy
is an important instrument of planning.
Prices do not simply regulate the consump-
tion capacity but also influence the flow of
investment and distribution. Yet, price rise
from year to year has remained unchecked.

The weakest spot of the government's
economic policy is the prices. Since wages
and prices chase each other and the living
standards of the fixed income group is
related to the cost of living, this ques-
tion of rise in price index has assumed
special importance.

1 admit that the producer, the distributor
and the consumer all need behave in an
ideal manner if we want to stabilise the
prices. The producer must try for maxi-
mum production, the distributor must
fulfil his obligations to the consumer
without seeking maximum profits for him-
self and the consumer must exercise restraint
in consumption. But I would like to know
what is the government doing to see that
all these three are behaving in such a
manner which does not lead to rise in prices
at this rate.
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SHRI NAMBIAR (Tiruchirappalli):
What about the fiscal policy of the govern-
ment ?

SHRI SHRI CHAND GOYAL : That
is right. The monetary policy of the
government is such that so much of money
is printed, there is inflation and there is
consequent rise in prices. Do government
contemplate reorienting their monetary
and economic policies so that the price
rise is not so sudden and the regional
disparities in prices are not so vast? Are
the government determined to find out a
price policy which is correlated to prices
of agricultural dities and factur-
ed goods, profits and interests, wages and
salaries?

Then, with the increase in excise duties
of some commodities 1 find that the prices
of some other commodities also rise, even
though those commeodities are not subject
to any levy of excise duty. What measures
do the government propose adopting to
prevent the present high level of prices
from percolating to other sectors?

Then, the Administrative Reforms Com-
mission had recommended the appoint-
ment of a Commission on Prices, Cost
and Tariff? What have the government
done with regard to the appointment of this
Commission?

Then there is another question which
is being agitated by the Delhi Administra-
tion. Government are procuring wheat
and other foodgrains at a cheap rate and
then supplying them to the consumers in
Delhi at Rs. 6 per quintal more than the
procurement rate. What is the justification
for this? If the State becomes a profit-
earner in the matter of supply of foodgrains
what will happen to the poor consumers?
After all, Delhi is inhabited by government
employees and industrial workers, the
poorer sections of the society. Instead
of offering some concessions in the matter
of food prices, the government is charging
a higher price and earning a profit for
which there is no justification.

Coming to vegetable oil, Dalda etc. they
are cleteriorating in quality to such an
extent that one does not feel like taking
them.

1 do not know whether tallow is being
mixed or more proportion fo soyabean oil
than is warranted by the formula is being

mixed. But it is a fact that Dalda is of a
poor quality and the prices of Dalda are
rising. [ was told because these Dalda
manufacturers have paid a lot of money
for the Congress Session at Bombay therefore
they were permitted to effect this rise in
prices. I would like to have an assuranoce
from the hon. Minister that the prices
of Dalda and vegetable products would
not rise in future because it depends on
Government policy and Government must
assure the poor consumers that Dalda of
good quality would be available and prices
would not rise because at the moment the
quality is inferior and prices are rising.
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THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K.
KHADILKAR) : The hon, Member by
raising a discussion regarding the price
situation has given us once again an oppor-
tunity to dispel certain illusions regarding
the price situation as it prevails or as it
prevailed before the Budget and after the
Budget. Whatever you have referred 1o
about 1968, 1 am not going to refer to it.
1 am prepared to deal with the present
situation in gencral. I would Jike to be
very specific about certain points that you
have made,

Hon, Members will realise that there
has been no abnormal price rise as many
people expected, That was a phenomenon

sometime in our economy prior to the
Budget and Jater on and because of this
general stability in prices people are a little
disillusioned. 1 may give you the facts.
1 am not making a general observation,
This is the puzzling problem. While the
Budget demands were discussed and the
Finance Bill was discussed, I have seen
arguments advanced when they could not
get concrete evidence about price rise,
both in this House and in the other House
about the potential inflationary effect of the
Budget. 1 will give you the figures,

For instance there was some upward
trend or pressure in the early part of the
year. The general price index by mid-
November 1969, reached a level which was
only fractionally higher than its level a
year ago, The yearly average for the
wholesale price index for 1969 showed
only a modest increase of 2-1% over the
average level of prices in 1968, T am giving
you official figures. So, what you said is
not correct so far as 1969 is concerned.
(Interruptions) 1t is not & question
of manipulating figures, 1 am giving you
the facts, If you are not satisfied and if
you think 1 am doing some sort of an exer-
cise 10 give & wrong picture, certainly I
will accept your challenge. Let me give
you the concrete situation regarding the
price. The general impression is, 8 you
said just now and as is also said from all
platforms, that there is an abnormal rise
in prices. That was perhaps two years
ago. It is not true to-day,

Between the middle of November, 1969
and the middle of January, 1970, there was
renewal of pressureson prices, contribut-
ed by food items as well as by industrial
raw materials, particularly raw cotton and
oil-sceds, The general price index rose
by 35 per cent during these two months
as | have mentioned,

But the Reserve Bank tightened its credit
control over commodities subject to price
and demand pressures, The hon, Member
was asking us, what measures did we adopt.
And, becamse of the nationalised
banks in our control, it has become possible
for the Government to exercise certdin
amount of vigilance, because in our trading
circles there 1s &8 bad tendency, a sort of
traditiona] thing, to corner things, by getting
more credit from the banks, S0, here,
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the banks have exercised vigilance and con-
trol. That is one factor, as you will see,
The other factor is this. Because of these,
measures the price situation became stable.

During the next six weeks the price
situation became stable, Between January
17, 1970 and February 28, 1970, the general
price index did not show any variation.
Ttis a peculiar phenomenon. (Interrup-
tion) After that what happened? 1 will
give you week by week figures,

In the post-Budget week ended March
7, 1970, the general price index rose by
1.0 per cent, but it is significant to note
that hardly one-third of the increase could
be attributed to items affected by the Bud-
get proposals, Because, studies have been
made to see whether Budget excises and
other items have affected the price level.
No, It remained steady., The general
price-index remained steady in the week
ended March, 14, 1970. But, it rose by
03 per cent during the week ended March
21, 1970 before registering declines of 04
per cent and 06 per cent respectively in
the subsequent two weeks ended March
28, 1970 and April 4, 1970. I will give you
week by week general summary.

During the week ended April 11, 1970,
the index rose again by 1.1 per cent but
reached by 0-2 per cent during the week
ended April 18, 1970, The price index for
the week ended April 18, 1970—the latest
week for which data are available—was 0,2
per cent lower than its level 8 month ago.

So, this is the result. Because of these
reasons outlined carlier the prices have
declined and, as I have said, it was only
0:2 per cent for the week ended Apri]
18, 1970, that is, last month,

Thete was apprehension in the minds of
the hon, Members at the time of the budget,
because of past experience. They felt
that the trading community used to take
advantage, by speculative activities, to
corner, becuase, by the budget proposals,
they would try to create a situation for a
esrtain amount of scare where prices could
go up. Usually, insome periods, prices
shot up as a result of the budget proposals.
The present time is & bit fortunate, because
by and large the foodgrains position is very
satisfactory. Also, this was possible be-
cause of certain watchful measures regarding
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fiscal matters and controlling credit mechani-
sm that we adopted not to give scope
for anti-social speculative activities, Be-
cause of these things prices have remained
more or less stable,

SHRI SHRI CHAND GOYAL : There
are lies, greater lies and there are statistics.
Go to the market and see the things.

SHRI R. K. KHADILKAR : The hon,
Member has raised a discussion and we
welcome it (0 say our point of view because
certain  apprehensions were there, and
certain illusions were there, 1 2m dispelling
them and 1 am in a position 10 dispel
them. It is not a question of jugglery of
figures or damn lies and all that; it is a
matter of common knowledge, One can-
not say like that, On the-floor of the House,
I am placing before you, whatever darta is
available, | am placing all of them be-
fore you,

If my hon. friend wants wholesale
figures, 1 shall give them,
18 hrs.

SHRI NAMBIAR : Let him give the
figures in regard (0 consumer goods, ..

MR. CHAIRMAN : Hon Members
arc giving their own experience, But the
hon. Minister is giving his own figures,

SHRI NAMBIAR : Weknow how the
prices in Delhi have shot up, Take, for insta-
nee, oil, fish, mutton, vegetables, coconuts
and other items of consumer goods, The
hon, Minister must tell us the position in
regard to these also.

AN HON., MEMBER
15 per cent more.

SHRI R, K, KHADILKAR : If any hon,
Member goes to the market himself and
spends, then he would know the position,
What they are saying now is all imaginary,

»ff S ST @R ; ATH gaAT F &
FARATF AR T

SHRI R. K. KHADILKAR :1 may
assure hon, Members that Government are
not complacent, and 1 shall presently tell
the House what measures Government are
taking,

Government are not complacent, be-
cAuse this is & sensitive mechanism in
our economy, and we cannot afford to be
complacent,

It is at least
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So, we are always watchful and we are
taking concrete measures about it.

MR. CHAIRMAN : But the Government
should note that there is truth in what the
hon. Members also say.

st sm wewr  &mit . AWTid
WEIRW, Ig A1 T WA AGY & | T
) whael & aderd w #1

SHRI R. K. KHADILKAR : Govern-
ment keep the price situation under consiant
watch and take remedial measures in the
light of emerging situations, These meo-
sures include fiscal and credit measures,
building up of buffer stocks of foodgrains,
arranging imports and recourse 10 price
conirols where necessary, Government arc
also constantly endeavouring to augment
supplies through implementation of pro-
grammes of agricultural and industrial
production,

Some mention was made regarding bank-
ing credit, After the nationlisation of
banks-—there may have been cerlain mal-
practices—but, by and Jarge, 1 can assurc
hon. Members that the old malpraciices
are being slowly eradicated. You cannot
just achieve a miracle immediatcly after
nationalisation, [ cannot say that the old
practices have disappeared hundred per
cent, But 1 can assure hon, Members
that because of the constant waich thap
Government are keeping, the old practices
are slowly being eradicated. I can assurc
the House of that much,

Then, increasing credit is given only to
three priority sectors of our economy,
namely exports, small-scale industries and
agriculture. These are the only three
priority sectors of our economy to which
credit facilities are given or advances are
given on concessional terms.

SHRI NAMBIAR : The entire price
mechanism requires a change.

The price of steel has gone up by 300 per
cent.

SHRI R. K. KHADILKAR. Shri Rama-
vatar Shasiri asked why foodgrain trade
was not being nationalised. So far as the
present discussion is concerned, I am not
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in a position to say why the entire trade
is not being taken over. But I can say
this much that because of the buffer stock
which, if I remember aright, is about four
million tonnes, in our hands and fair price
shops all over the country, we are in a
position to have some sort of check on the
general level of prices of food and other
articles. So far as the taking over of the
foodgrains trade is concerned, 1 am not
in a position to say anything.

Shri Tyagi had asked how far the prices
were influenced by PL-480 funds or other
foreign funds coming through.

AN HON. MEMBER : Black money.

SHRI R. K. KHADILKAR : Un-
fortunately, I can say this much from our
own experience that so far as black money
is concerned, it gives ample latitude to the
trading community to corner stocks and
fleece the consumer. But Government
have recentlyjappointed a Committee, the
Wanchoo Committee, to  see how we can
cradicate this evil by, as far as possible,
eliminating the influence of black money
in general on our economy,

These are the measures we are taking,
SHRI NAMBIAR : Catch hold of the

black marketecrs, caich hold of black
maoney,

SHRI R. K. KHADILKAR : If he wants,
I can give week by week figures,

SHRI NAMBIAR: What is the use?

SHRI OM PRAKASH TYAGI
What about super-market ?

SHRI R. K. KHADILKAR : Before 1
conclude, I would reassure the House that
our whole budgetary or cconomic strategy
is this : We want to assure growth,
and growth with social justice, That
would be possible only if we can con-
trol prices. If prices go out of control,
we will not be able to achieve our objective.
Fortunately for me, if I my say so, this
House, while giving approval to the Finance
Bill, has shown that by and large they ajso
give support to our contention that a nice
balance has been achieved between these
two considerations,

18.07 Hrs.

The Lok Sabha then Adjourned 1ill eleven
of the clock on Tuesday, May 12, 1970|
Vaisakha 22, 1892 (Saka)



